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'LOK SABHA DEBATES

LOK SABHA

Tuesday, November 25, 1980/Agrcha-
yana 4 1902 (Saka)

.ne Lok Sabha met at Eleven of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Raising Coal Production by 10 per cent

*101. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of ENERGY be pleased to state:

(a) whether the Union Government
had proposed and started certain
schemes under which the coal produc-
tion was to be raised by 10 per cent;

(b) if so, whether Government now
fee]l that 10 per cent rate of coal is
ioubtiul;

(c) if so, what are the main {actors
responsible;

strong measures
to achieve this

(d) whether any
‘e bheing considered
cget,

extent Govern-
overcome this

‘e) if so, to what
:nt are confident lo
oblem?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Since
‘anuary, 1980; 20 new projects for

creasing the production of coal have
<en sanctioned by Government, The
‘verage growth rate in coal production

iring the Sixth Plan ig expected to

» about 10 per cent.

{b) No, Sir.

(c) Does not arise.
2450 1.8—1.
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(d) and (e). A large number of new
projects are being taken up for sane-
tion to ensure that the targetted
growth rate is achieved. With a view
to removing other constraints, Coal
Companies are taking action to instal
captive power generation stations,
introduce new technology to increase
output from underground mines and
increase production from large open
cast mines  Priority is also being
given for supply of other essential
inputs such gs cement, stefl, etc.

SHRI M. V. CHANURA.S‘HEKARA.
MURTHY: Mr. Deputy Speaker, Sir,
as you are aware coal is a dependable
source of energy in our country, Un-
fortunately, the coal production never
stepped up since the industry was
nationalised. 1 would like to know
whether it is a fact that there is wide-
spread dis-contentment among the
senior  executives during 1979-80
regarding some promotion of the min-
ing \engineers in Coal India Limited?
If so, whether government ig prepared
to step up and streamline the admi-
nistration?

SHRI VIKRAM MAHAJAN: Sir, so
far as coal production is concerned it
has gone up after nationalisation and
is even now going up. As has
been stated in the statement, we are
going to achieve the 10 per cent growth
rate and it is one of the best in the
developing countrias. Regarding
officers’ discontentment we are looking
into it, A Committee has been appoint-
ed. They have given a report and
we are considering it.

SHRI M. V. CHANDRASHEKARA
MURTHY:  Sir, the energy crisis has
become an internationa] phenomen. So
also oil, We depend on foreign coun-
tries for oil. In 1977 Chakravarti
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Committee Consisting of country’s
top energy experts had submitted a
report suggesting that we should have
a plant to convert coal into o0il. In
this connection 1 would like to know
from the Hon’ble Minister—

(1) whether the Government is
prepared to accept the Chakravarti
Committee’s recommendations and
prepared to set up the plant and if
80, the details thereon;

(2) how far the steel plants and
steel production 'in the country dur-
ing 1979-80 were relatively “affected
due to the shbt-supply of coal; and

(3) the total loss of power pro-
duction in 1979-80 due to short sup-
ply of coal. ‘

SHRI VIKRAM MAHAJAN: So far
as the conversion of coal into oil is
concerned, our Coal Department has
pr“epared a project report and they say
that it is possible for this country to
produce’ about 5 million tonnes of oil
from coal in the next 5 or 6 years.
But that is for the Governmjent  to
decide whether they want to go in for
oil exploration or conversion of coal
into oil, That is a decision Govern-
menit has to take. But so far ag the
capacity is concerned, technology is
concerned, we have got a report, It
takes about 6 million tonnes of B-
Grade coal to convert 5 million tonnes
of oil and the project would cost about
Rs. 1000 to 1200 crores. This is under
consideration. So far as steel is con-
cerned, one of the reasons why stzel
production, to a certain extent, went
down was due to a little coal problem.
But we have enough coal and the
marginal requiremdent has been made
up by improting coking coal. So pro-
duction is not much affected because
of coal itself. The loss of production
is due to power. As far as coa] is con-
cerned, the loss is very marginal No
specific loss of production can be attri-
buted to shortage of coal. In fact,
We'are surplus in coal. We have so
much of coal that we have started
open sale system. A new scheme has
been started that you can go to the
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mine and buy coal and there is n-
shortage of coal as such. Whateve
shortage was there it was due to con
straint in the transportation ang that
is because of the last 3 years we had
not added enough of rolling stock.
That is why we had shortage,

SHRI K. RAMAMURTHY: Sir, the
Government has proposed certain
schemes to increase the production of
coal by 10 per cent. T would like to
know from the Hon’ble Minister
whether it is a fact, particularly in
the Eastern Coal Field, that due tr
violence in the shape of trade unionis; -
or anti-gsocial elements the existing
production itself has gone down. The
other reason is that the Coal India L.td.
is also not having the fullest control
over other coal fields, If so, what
are the measures the Government is
going to take about the violence which
has rock#d the Eastern Coal field?
What are the steps the Government is
going to take in order to have a grip
by the Coal India Ltd. over the other
coal fields?

SHRI VIKRAM MAHAJAN: So far
as the other coal fields are conhcerned.
we have a fair grip on the situation
and in fact Coal production is going
up rractircliy n all our curmpanies.
So, there is no question of not having
a grip. It is true that so far as the
E.CL. is concerned, there is labour
problem and wi have been asking the
West Bengal Government Ministers to
look into this matter and they have
assured us to do the needful. But in
practice the results are not very fen,
couraging. 3

(Interrupticns)

SHRI K. RAMAMURTHY: I have
asked the Hon'ble Minister about the
v1olence He has not rephed on that.

MR :DEPUTY SPEAKER You must
know that Shri Ramamurthy is a
trade union leader, ‘

SHRI = VIKRAM MAHAJAN:
Because of indiscipline in this region,
there is violence also and we are facing
that problem.
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© SHRI NIR,EN GHOSH: Sir, the
.‘ "Minister has given a very misleading
~*answer. There are continuous news
dreports of the short supply of coal to
the power plants and the steel plants,
He says that he is surplus in coal
production, while everybody in the
country is saying that coal produc-
tion is stagnant and it should increase
in order to meet the demands of the
economy of the country, He has,
therefore, to explain hig reply, speci-
ally in view of the fact that the
eo]lhery' junits and the management
always complain to us of the short
‘3upp1y of power and consequently the
coal production is declining or is
stagnant. Further, inferior grade of
coal, with foreign material, is sup-
plied which leads to tube leakage and
affects the funttioning of the power
plants. In  view of this, will you
please consider setting up captive
power plants in the collieries so that
We can meet this demand and also
set up a number of coal gasification
plants to meet the energy crisis?

SHRI VIKRAM MAHAJAN: So far
as thle question of captive power
plants is concerned, the Ministry has
already taken a decision to have cap-
tive power plants in our coal fields.
It is under active consideration and w
hope to import the necessary equip-
ment very soon.

So far as the quality of coal is
concerned, the hon. Member must
appreciate that in the same mine, the
quality of coal sometimes changes
and as each power station is linked to
a particular mine, it can happen at
times that the quality of coal may go
down.

As regards the quantity of coal. I
reiterate the fact that the quantity
required for power stations is enough
and in fact, we are surplus. It is
only in coking coal where the ques-
tion of shortage arises, There  is
some little short supply and that has
been made up by importing the same,

DR. KRUPASINDHU BHOI: We all
want the production of coal in diffe-
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rent coal fields to go up. But 1
would like to know whether the hon,
Minister has asked the Research and
Development Wing or whether they
have any specific suggestion so that
thfe mineable reserves of coal present
in the country could be mined upto
60 to 70 per cent which is the inter-
national standard. At present, the
recoverable percentage of coal in
India is only 30 to 40 per cent.

Secondly, the hon. Minister has said
that there is no difficulty of coking
coal for the steel plants. But as far
as my knowledge goes, tiye process of
liquidification of coal in the particular
mines of coking coal like Jharia and
other flelds, is facing great problems,
Has the Hon. Minister got any speci-
fic plan in his Research and Develop-
ment Wing to enhance the production
of coal without expanding so much of
coal fields?

SHRI VIKRAM MAHAJAN: So far
as the Jharia and Dhanbad coal fields
are concerned, I would like to inform
the Honourable Member that, in fact,
in November, we have achieved a
break-through and production has
gone up. It is more than what was
during last year in November. So,
in this region, the production is going
up ang it is better, compared to the
last year. It is trofe that in this region
because the mines are very old, gasi-
fication occurs in these mines, but, we
have taken steps and the result is
evident that very few accidents have
occurred this year, This shows that
enough precautions have been taken.

DR. KRUPASINDHU BHOI: My
question has not been replied. My
question is about the research and
development so that we can extract
coal up to 60 to 70 per cent out of the
mineable reserves.

SHRI VIKRAM MAHAJAN: A
Research Wing is set up and
wherever we find any shortcomings,
we have taken the help of Russian,
Polish and Czechoslovak technocrats
in this regard.
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SHRIMATI GEETA MUKHERJEE:
The Minister has said that there are no
difficulties with regard to coal. But
the only difficulty is in regard to
supply.

Is the Minister aware that all the
subsidiaries of the steel that is, Steel
Authority of India, are complaining
about the coal that they are receiv-
ing, they say, anything black is called
coal now and they have to accept any-
thing black as coal. Is the Minister
aware of that?

SHRI VIKRAM MAHAJAN: So far
as the steel is concerned, it is true
that earlier they were complaining,
but now things have improved and,
in fact, the production of steel has
gone up by 40 per cent in Bokaro and
similarly in other steel plants, the
production is going up. Since Octo-
ber, things have been picking up.

SHRI MADHAVRAO |SCINDIA:
May I know  from the Honourable
Minister, Sir, whether Government is
\aware of very lange-scale illegal
exploitation of coal reserves in Dhan-
bad and  surrounding areas where
unscrupulous™jelements with the help
of daily-wage workers and overseen
by musclemen are indulging in this
activity and generating a very large
volume of black money? If this is a
fact, is Government aware of it?
What steps the Government proposes
to take to stop it?

SHRI VIKRAM MAHAJAN: We
have made enquiries. We have found
that there is hardly any illegal
exploitation but it happens at times
that mines which have stopped work-
ing, which are called dis-used mines,
some times they try to exploit them,
but it is so nominal that it should
not cause any concern.

(Interruptions)

SHRI VIKRAM MAHAJAN: Fven
nominal illegal exploitation is not
allowed. 1 have already said that
there are certain minles which have
been cloted down, they simply exploit;
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their exploitation is nominal, even sof
we take notice of it, :

MR. DEPUTY SPEAKER: He wants
that themw should not be any exploi-
tation,

THE MINISTER OF ENERGY
(SHRI A. B. AA GHANI KHAN
CHAUDHURI): What happens is this.
In the Supreme Court, the coal min-
ing was declared illegal. But from
our experience, we have seen that
from time to timge Calcutta High Court
gives some sort of writ in favour of
those who do this illegal coal mining,
That makes it very difficult for wus.
We are trying to vacate this injunc-
tion order as quickly as possible.

DR. VASANT KUMAR PANDIT:
The hon. Minister hag assured the
House that production of coal increa-
ded, with which we are not agreeing,
However, is there any serious pro-
posal which the Government is now
considering to put domestic or soft
coal and non-coking coal for free-sale
through the public distribution
system?

SHRI VIKRAM MAHAJAN: We
have already opened free-sale of non-
coking coal. About 3 to 4 lakh tonnes
has already becen sold. This experi-
ment is on for the last one month. We
want 1o check up whether it will help
the economy or not. That is why
wWe started this experiment, And so
far as soft-coke is concerned, in
Bengal area, the experiment has
started. We have opened up dumps
and we intend to start similar dumps
all over the country so that thie situa-
tion might ease.

SHR] KUSUMA KRISIINA
MURTHY: In view of the constraints
faced by the coal ipdustry, I would
like to know from the Minister whe-
ther there is any long term planning
by the governnjent to achieve self-
sufficiency in coal production.

SHRI VIKRAM MAHAJAN: 1
have already said that we Thave
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meet the present
(Interrup-

enough stock to.
demand of the country,
tions).

MR. DEPUTY SPEAKER: I will
take care of all of you.

SHR] VIKRAM MAHAJAN: So,
basically we are self-sufficient ani
our five year plan projections are also
in the same nature. It is only in the
case of coking coal that there is some
marginal shortage which we are mak-
ing up by importing.

(Interruptions)

MR DEPUTY SPEAKER: You will
get a chance in the next question.
Now, the next question.

Crude Blocked in Assam Pipeline

*103. SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that 65,000
tonnes of oil are lying Dblocked in
Assam Barauni pipeline for the last
10 months;

(b) whether it is also a fact that
unless released this oil will freeze and
cause heavy damage to the pipeline;

(¢) if so, the steps being taken to
have the crude cleared from the pipe-
‘line;

(d) what is the total valuc of the
crude lying blocked in Assam pipeline
and whether Government have made it
clear to the agitators that it would be
against the national interest to allow
the oil to be frozen in the pipelines;
and

(e) if so, their reaction in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b)
Yes, Sir. About 65,000 tonnes of crude
oil had been lying blockeq in Assam
Barauni Pipeline for about ten months
and unless flushed out this oil would

have gelled with the onset of the

AGRAHAYANA 4, 1902 (SAKA)

Oral Answers 10

winter which would have caused heavy
damage to the pipeline

(¢) Flushing out of the de-condi-
tioned crude oil by freshly treated
crude oil has been taken up and is
continuing.

(d) and (e) The approximate value
of the blocked crude lying in the
pifeline was about Rs. 14.95 crores at
international prices. The implicationg
of the pipeline being damaged have
been amply brought to the notice of
all concerned, The reaction of the
agitators has not b#en helpful.

SHRI SATISH AGARWAL: May
I know from the hon. Minister whe-
ther it is 5 fact that an offer was
made by the Oil Employees Associa-
tion to help them in this particular
nature provided the army was with-
drawn; if so, when was this offer
made and why did the government
spurn this offer?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The offer is
said to have been made to the Advi-
ser there, But the offer is highly
loadeq and it will be very difficult to
accept the offer j¢ it is.

SHRI SATISH AGARWAL: Highly
Joaded by what? The offer was made
by the Oi1 Employees Association
themselves that they, will dg the job
provideq the armv wac withdrawn,
So, the only demand from them was
tyn hod a j-dicial enquiry into the
death oy «ome employee there. But
I am not concerned, at the moment,
with that. 1 am simply concerned
with this whether an offer was made
by the Oil Emplovees Association
that they will do the job provided
the army was withdrawn; if so when
and why did the government spurn
that offer?

SHRI P. C. SETHI. As I said, the
offer wag made to the Adviser there
and the offer was 1oaded in the genso
that il had certain conditions, “If
the army is withdrawn” could be
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considereq at an appropriate time,
Secondly, the question is that they
want the operation to be handed
over to them. Now that canaot be
done unlesg the normalcy comeg over
there, Thirdly, the offer was that
the oil shouid not be pumped oui of
Assam to Barauni; and (4) wag that
Barauni should not be restarted.
Now, we have not accepted this posi-
tion that Baraunj should not be re-
started. We May oOr may not start
it. That i5 a qifferent matter. As far
as the question of pumping out of
the present oil is concerned, we have
been saying repeatedly that thig is a

limited operation. But we cannot
accept this proposition completely
that Assam oil belongs to Assam

only,

SHRI SATISH AGARWAL: The
hon. Minister hag stated in his reply
and admitteq the position that I
stateq in the question that this posi-
tion jg continuing for the Ilast 10
months, May I know why did they
not freeze thig oil some {ime in Janu-
ary when the blockade happened?
That was the peak month of winter—
January-February 1980. The winter
has yet to start, so far ag the posi-
tion today is concerned. Why did
they not freeze thig oil in January-
February? (2) You promised in the
Lok Sabha on Monday. the 17th that
the total flushing out of 65,000 ton-
nes of crude oil will be done within
8 days. Hag it been completed, so
far as the total quantity is concern-
ed?

SHRI P C. SETHI: The total quan-
tity of 65,000 tonnes has been flushed
out ang the opcration g complete;
it was completed yesterday. But
there are some loop lines where oil
is still to be flushed out and that
operation ig continuing. That might
take another 4-5 days. As far as
freezing of this o0il in the month of
January last, oil was then quite
fresh and T am not a technical man
ag Mr. Agarwal might be, But that
time the technica! advice was not that
it will freeze.
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DR SUBRAMANIAM SWAMY:
The Minister in hijs reply says that
the reaction of the agitators has not
been  helpful. However  military
authorities yesterday said that their
work went uninterruptey and they
were able to flush out o0il three days
ahead of schedule. I should like to
know: what is the meaning of a
statement like this: the reaction of
the agitators has pot pbeen helpful.
Have they obstructed the operation
of the military in flushing out oil
Otherwige it appears to me that the
government is bent upon trying to
defam, the Assam agitators who are
otherwise peaceful and adopted
Gandhian methods,

SHRI P. C. SETHI: Here the use
of the word ig in a limited sense.

DR. . SUBRAMANIAM SWAMY:
Oily sense?

MR. DEPCUTY-SPEAKER: Your
question was not very much oily.

SHRI P. C. SETHI. When we had
taken a decision that oil had to be
flushed out we requested them: Jet
your cooperation come; it is a limi-
teq operation; let this operation be
completed with your support and
help. Unfortunately their support
and help did not come, Not only
that. The ONGC staff and Oil India
staff were pressurised to go on strike
and it was only about 100 officers of
Oil India Wwho are working, only
six officers of ONGC who are wor-
king and doing the rest of the ope-
ration: takiag the oil from the wells
and pumpinz that ang chemical
cleaning of the crude are all done
by them.

SHRI SONTOSH MOHAN DEV: I
do not know whv the Minisier is so
defensive. He knows fu'ly well that
the employees =re not at all co-
operating in pumping oy refining oil
in Assam. The Arm has done a
wonderful job. Would the Govern-
ment of India consider not only
pumping of oil out of Assam bhut also
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start the refineries jn Assam and re-
fine oil in order to supply oil to
Mizoram, Tripura, Arunachal and
other parts which are very much
suffering. As oil gupply is an es-
sential service, the employees who
are asking for conditional acceptance
should be asked to work uncondi-
tionaily and the Army should be ask-
ed to refine (il in Assam refineries
ag it is national property. I shou'd
like to have a categorical answer for
this.

SHRI P. C. :S:ETHIZ As far as the
requirement of the northeastern re-
gion is concerned, the requirement
is half ag comparedq to the require-
ment of Assam, We have taken gpe-
cial care ty see that even if Digboi
and Gaahatj refinerieg are not al-
lowed to start, that region did not
suffer. Aviation fuel is not allowed
to be removed, Only kerosene ig
allowed to be removed. Therefore,
we have taken ample care to see
that the six states in the northeastern
region dp not suffer. There is g
stock for one month and it is taking
care of their requirement, We are
augmenting their supply by sending
it from other parts of the country.
As far ag the question of using army
for starting Gauhati and other re-
fineries jg concerned, it i a ques-
tiony which cannot be decided like
this; it has to be seen as part of the
wider scenario which exists in
Assam. Angq therefore we have been
saying that as far as thig flushing
out oncration is concerned this is a
limite: cne and fortunatel,, with
the very good help of the Army per-
sonnel, which the Hon. Member
has said, we have achieved it and
the pineline is safe. Now, Sir, whe-
ther we continue the operation or
not, it is a matter to be decided
lat~r on, The only basic thing we
have gaid is that for all the time to
comn. we cannot accept this pro-
position that Assam oil cannot be
pumned to Barauni.

SHRTI K. A. RAJAN. Sir, this
danserous slogan “Assam Oil for
Assam” has to be fought out in the

Ordl Answers

larger intefest of the nation. I would
like to know from the Hon Minister,
insteag of talking of so many things
and g0 many problems, what con-
crete and stringent measures have
been taken out in the national in-
terest,

SHRI P. C. SETHI: I am thankful
to the hon. Member for his support
that Assam oil is not meant for
Assam. That is the general consen-
sus of all the political parties, but
the question is as to when and how
we should start this operation on a
permanent bLasis.

SHRI VIRBHADRA SINGH: I
would like to know whether the
Army hag the technical capability to
pump the oil in the o0il wells and to
run the refineries in case it is requir-
ed to do so.

SHRI P. C. SETHI: Sir, the Army
personnel have been t{rained not
only to operate the pipeline in flush-
ing out but also take out the oil
from the oil wells and they have
done wonderfully well. Not wonly
that, The oil which wag in the beg-
inning 800 tonnes per day, now has
pinneg up to 5,000 tonneg per day
and the quantum is increasing,

PROF, MADHU DANDAVATE:
Sir, to put the record gtraight I
woulq like to know from the Hon.
Minister, gince he has repeated that
argument twice here and also he had
made the same argument in the
meeting of the Oppositio, Leaders
yesterday that the view point of the
Assam agitatorg is that the oil from
Assam belongs to Assam ijtself. Sir,
after thig particular information was
given by the Hon. Minister I tried to
contact the leaders of Assam agitation.
They have made it quite ¢ lear
that “it is not our position that
natural rescurces of any particular
region belong only to that extremists
have actually taken that attitude,
that is not the official attitude of the
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two organisations that are leading
the agitation and therefore that par-
ticular point of view the Government
should not vlan itg strategy and pers-
pective.” Will it be acceptable to him?

SH>I P. C. SETHI: I am very
happy that Prof. Dandavate hag been
able to contact the Assam students.
1 was under tho impression that
they have heen taking a line, that
all India parties, as far gs they are
concernad,” they do not exist. How-
ever, in view of the fact that Prof.
Dandavate has been able to contact
them, we are happy to learn this
situation and thig offer from them
that they have not taken this stand
some extremists might have takepn is
welcome, &ir, T onlv want ty assure
... (Interruptions)

PROF. MADHU DADAVATE: Are
you not happy about it?

MR. DEPUTY SPEAKER: I think
he is happier than you,

PROF, MADHU DANDAVATE:
Sir, we are equally happy because
both of us are equally patriotic.

SHRI P. Cc, SETIII. Sir, as far as
the questio, of the permanent ope-
ration ig conceraed, this will  be
decided in the context of the entire
situatina that exis's in Assam, How-
ever, w» are happy that Prof. Dan-
davate and practically all the lea-
ders of the opposition vesterday took
this stand that ag far as this ques-
tion is conrcerned, that nothing
belongg to a particular State every-
thing nelongs to all India ang there-
fora it is clear. But there may be a
diference of opinion as to whepn and
how it should he flushed and ghould
ha re-started on a nermanent basis,
At Yeast this basic question hag been
decided and I am thankful to Prof.
Dandavat.. for getting this infor-
mation fxom the Assam students.

NOVEMBER 25, 1980

Oral Answers 16

Illegal Trading of Silver by Film
Laboratories

4+
*105. SHRI RAJNATH SONKAR
SHASTRI:
SHRI RASHEED MASOOD:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the illegal trading o! silver recover-
ed as a by-product by films laboratories
in the country;

(b) if so, the modus operandi of the
film laboratories in carrying out the
illegal trading of silver recovered as
a by-product; and

(c¢) the measures taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) and (b)
The Working Group op Nationa] Film
Policy in their Report have stated
that, on a rough basis, it is estimated
that gilver worth Rs. 8 to 10 crores
per year can be recovereq from the
chemical bath used by the film pro-
cessing laboratories. In their opinion,
most of the labs show some sale of
used chemical bath to gmall entre-
preneurs but in actual practice re-
cover <ilver clandestinely. The
money thus generated is used for in-
formal credit tp film makers.

(c) It has been recommended in
the Report that standards of re-
covery, Of silver from chemical wash
should be laid down safter scientific
investigation. The recovereq silver
should be handed over ty Hindustan
Photo Filmg or any other manufac-
turing agency and the lab ghould be
reimbursed only processing cost of
silver recovery and not the cost of
silver recovered. Appropriate action
in terms of the recommendations
made will be taken.

*f TIRATY FAACT FgrEK® ¢ WA-
g G weremr ¥ wEr g fw
o feen Afy gt w8
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SHRI R. K. MHALGI: May I knaw
from the hon. Minister whether Gov-
ernment pre aware of the press re-
ports of illegal trading ip gilver by
the film laboratories in the country
and whether they have been contra-
dicted or explained away and, if not,
why not?

SHRI VASANT SATHE: Tt is
possible that there coulg be jllegal
trading by the film laboratories. The
whole problem ig that when this sil-
ver comeg out it does not become
accountable. If you could lay your
hands on that by the process of law,
then you would know it. Today ycu
have only to presume that the silver
which is rpecovered through these
processes all go underground, or to
the blackmarket, or something must
be happening to that. Therefore, it
is not 'for me to say how this silver
is going underground where it is
going. TUnder the present gtructure
of law, we are not in a position to
do anything.

SHRT R, K. MHALGI: My question
is whether the Government are
aware of thg presg reports of such a
thing going on in the film laboratory
and, if so, whether it hag been con-
tradicted and explaineq away.
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SHRI VASANT SATHE: It is not
for me to contradict it. I am aware
-of those reports and I say it ig possi-
ble. So, where ig the question of my
.contradicting it?

AT FOOT WG . IUTEAET HGISA,
T Wl AgIe ¥ @Y w5 @ w2
SETY g1 O fF 3w wgaw & W@
g | & Srar wrEel § gl s
FEHTT 1 I FEAET  F F a3
faar ar 3 AT Afz (@@, a1 oFar
FATH 577 & @9 fagr aur a@w
FTHATET FY TS

ST RS ¢ H AT g g AT
g7 % 39 &1 g7 u= gy & fr =9 ey
T fdt ST & qgq AT S ) ar at
ST FIHTL H FA & AT ATAT 1T AT
IF GCHR T FTAA & T8 ATAT A0,
(sagma) ... Tow gER F wfaan ¥
N eag qEaa A g, . . . (WagA). ..

I do not understand all this excit-
ement. I have personally discussed
this matter with the concerned State
Ministers, We are concerned with this
subject and we will take the nece-
ssary steps in this matter.

Additional Power Capacity

*106, SHRI R. Y, GHORPADE: Will
the Minister of ENERGY be pleased
to state:

(a) whether this year’s target of in-
stalling additional capacity of genera-
tion is 2300 MW;

(b) if so, how do Government ex-
pect to achieve it; and

(c) what steps have been taken to
remove the poltlenecks, rectify the
-shortcomings and ensure that correct
figures of generation and distribution
of power are supplied by the authori-
ties concerned to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
"VIKRAM MAHAJAN): (a) to (¢). A
statcment is laid on the table of the
"House,
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Statement

(a) and (b). As against the pro-
grammed commissioning of new ther-
mal and hydro units aggregating to
2232 MW during the curren financial
year jt is expected that a capacity of
1912 MW would be added.

(c): Construction monitoring di-
rectorates have been set up in the
Central Electricity Authority (CEA)
to closely monitor the various acti-
vicities of the projects, Coordination
and review meetings are regularly
held in the CEA  with the project
authorities, equipment suppliers and
manufacturers, tconstruction agencies
etc. A close watch is kept on il con-
straints for corrective actions. CEA’s
senior officers visit project sites and
take up the matter with he appropri-
ate authorities for removinz the
bottlenecks. Review meetings are also
held in the Deptt. of Power for ap-
propriate action with the State Govts,
as well as at the level of ihe TUnion
Govt. Detailed guidlines on timely
monitoring and expeditious imple-
mentaton of projects, have also bcen
sent to the State Electricity Boards
by the Deptt. of power, Ministry  of
Energy.

SHRI R. Y, GHORPADE: Is it a
fact that during the first two wecks
of November, power generation was
up by 15.3 per cent, as compared to
the corresponding period last vear?
Is it also a fact that load staggering in
indusiry has becn systematised and
high peak tariff powers are being in-
troduced as well as time differentia-
tion meters”

SHRI VIKRAM MAHAJAN. It is a
fact that we have achieved a tremen-
dous break through in power genera-
tion in November this year, when it
was 15 per cent more than in the cor-
responding period last year. We are in-
itiating every possible measure hoth
to improve the power supply and, at
the same time, to improve the efficien-
cy of our energy system, like what the
hon. Member has mentioned; we
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have introduced rationalisation in
load staggering and we have asked
the State Governments to take the
necessary steps,

SHRI R. Y. GHORPADE: 1 would
like to know the following:

(a) Is it a fact that there is a
big gap between the estimated power
generation and the actual figures of
generation? Is it also a fact that
there is a lot of illegal selling of
power by officials of the Electricity

(b) A small power cut spread over
a longer period causes less damage
than a large power cut over a short
period. Does the Government propose
to spread the power cut, if any, over
a longer period?

(c) whether it is not imperative
for us to programme for the energy
sector of our county to ensure that
the power stations function at high
capacity level?

SHRI VIKRAM MAHAJAN: Sir, s0
far as the gap is concerned, in fact,
the gap in the country has been con-
sistently going down. Last year the
shortage was to the extent of 16 per
cent. This vear, in October, the short-
sge is only to the extent of 10 per
cent, So, the gap between the gene-
ration and demand is gradually being
reduced and in fact the position is im-
proving and we hope this trend will
continue.

There have been certain complaints
regarding the sale of electricity, but
as the hon. Member is aware, the dis-
tribution of power is basically a State
subject and whatever complaints we
get, we pass them on to the State
Boards and we have asked them to
look into them. So far as the power
cuts are concerned, they have been
going down, In fact, in certain
States there are hardly any power
cuts. Some States have surplus and
in manwv States they have been re-
laxed, In fact, improvement is there
all over the country.
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SHRI VIKRAM MAHAJAN: Sir,
so far as the break-up of the year
is concerned we have got the list and
I would like to mention the plants
which are likely to be commissioned
this year, about which I will give
the details, For example, in Farida-
bad, we will be commissioning a 60
MW unit by the end of this year,
In Obra in Uttar Pradesh, we will
be commissioning a 200 MW  unit
carly next year. That will be again
for this current year. In Garhwal in
Uttar Pradesh again we have already
commisioned a unit which is of 36
MW. Then, in Madhya Pradesh, Korba
East, it is a 120 MW unit which is
likely to be commissioned by the end
of this year or early next year. In
Maharashtra, Nasik (Thermal) units-5
with 210 MW is likely to be commis-
sioned soon. Parli Unit with 210 MW
has already been commissioned. Again
in Maharashtra, (Uran Gas Turbine
Unit-1 is likely to be commisioned
but may cross over the year.
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MR. DEPUTY-SPEAKER: Mr,
Minister,..'You have already placed
it on the Table of the House.

' (Interruptions)

SHRI VIKRAM MAHAJAN: No.
I am reading this out.

We have already commisioned the
Koyna Dam (Hydro) Unit with 20
MW. In Andhra Pradesh, Vijayawada
Unit with 210 MW is also commission-
ed. Next ig Santaldih uynit-4 in West
Bengal which is likely to be com-
missioned. early next year. (Inter-
jruptions). The hon, Member ‘wants
this information. What can I do? 1
can lay it on the Table of the House.

Bandel Unit- 5 is likely to be com-
missioned in the middle of next year.
Bongaigaon (Thermal) TUnit-1 in
Assam with 60 MW gagain is likely
to be commissioned early next year.
In Orissa, Talcher Unit-1 with 110
MW is likely to be commissioned by
April-May next year. In the Central
Sector,  Durgapore Unit-4 with 210
MW is likely to be commissioned bv
March. In Bihar] we have already
commisioned Subernrekha Unit with
65 MW. (Interruptions). I can read
out more, if you want. I have still to
read out for another two minutes.

MR, DEPUTY-SPEAKER: Mr.
Oscar Fernandes,

SHRI OSCAR FERNANDES: It is
reportd that there would be a power
cut up to 90 per cent in respect of
hydro-electric plants in Karnataka.
In view of this, I would like to know
from the hon. Minister as to what
steps the Central Government would
take to help the State Governments
to overcome the crisis. I would also
like to know from the Minister as to
what the Central Government is
doing about the thermal power
plants at Mangalore and Raichur in
Karnataka.

SHR]I VIKRAM MAHAJAN: At
present Karnataka has mno power
cuts, But there may be some shortage
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from next month onwards. In fact,
they are taking help from Kerala
and if there ig a vast gap, we will try
to help them from other States. But
so far as today’s position is concern-
ed, there are no power cuts in Kar-
nataka.

SHRI C. T. DHANDAPANI: The
hon, Minister has just stated about
the availability of power in the
country. As far as Tamil Nadu is
concerned, already 30 per cent power
cut is there. (Interruptions). The
State Govenment is contemplating to
increase it to 50 per cent. In view of
this power cut, many thermal stations
as well ag hydro-electric projects have
stopped their generation, due to
strikes and other reasons. I would like
to know whether it a fact or whether
it has been brought to the notice of
the Government that a Centrally spon-
sored project in Valparai Hills in
Coimbatore district called Kadam-
bari project, at the cost of Rs. 72
crores has been commissioned last
year and also, whether it is also a
fact that due to strikes instigated by
anti-social- elements, that concession
has been stopped for the last six
months, T would also like to know
whether the Central Government has
sent any officer to Kadambari project
to study the situation. According
to the statement of the Miniser, it
has been stated that the Central Ele-
cricity Authority. ...

MR. DEPUTY-SPEAKER: Don’t
read the question.
(Interruptions)
SHRI C. T. DHANDAPANI: L
want to know from the Government
what action they have taken on it.

SHRI VIKRAM MAHAJAN: The
requirement of Tamil Nadu for the
month of November is only 1714mw.
and the availability is 1683 mw. So,
practically the demand and the sup-
ply are the same. Tamil Nadu’s
plant load factor is very much below
the all-India average. If they raise
it to the all-India level, they will be
surplus in power.
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WRITTEN ANSWERS TO
QUESTIONS

Coal Deposits in Manipur
*104 SHRI ARVIND NETAM:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that huge
coal deposits have been found in Mani-
pur (South District of the State);

(b) if so, the details thereof; and

(c) Government of India’s reaction
thereto?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) No, Sir.

(b) and (c). Does not arise.

T A% Ma® FTIER B
Ty AT
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Suggestion of Creation of a fund for
Elections

*108. SHRI K. PRADHANI:
SHRI CHHITUBHAI GAMIT:

Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
creation of one hundred crore rupees
fund over the next five years to finance
elections has been  suggested by the
Election Commission recently; and

(b) if so, the details thereof and the
reaction of Government thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
and (b), The Election Commission has
proposed the setting up of an Election
Fund of about Rs. 100 crores over a
period of five years for the following
Turposes:— ‘

1. Revision of electoral rolls.
2. Conduct of elections,

3. Storage of election materials
and records.

4. Issue of photographed identity
cards to voters,

5 Payment of subvention to poli-
tical parties.

The ghare of the Central Govern-
ment on the one hand and the various
State Governments and Union Terri-
tories having Legislatureg op the
other is to be 50 :50 basis and the
share of the varioug State Govern-
ments inter se is to be worked out
separately. The Central Government
and the State Governments are to
contribute Rs. 10 crores each every
year so that over a period of 5 years
the total proposed fund of Rs. 100
crores would be made up. Further
details and guidelines and the proce-
dure in the matter are yet to be
worked out,
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Fertilizer Industry Sliding Towards
Crisis

*109. SHRI NAWAIL KISHORE
SHARMA: Will the Ministey of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleaseg to state:

(a) whether his attention has been
invited to the news which appeared in
the Indian Express dated the 30th
October, 1980 to the effect that a
strange malaise seems to be plaguing
the multi-billion rupee fertilizer indus-
try which is fast sliding towards an
acute crisis with the result that pro-
duction hag gone down, costs have in-
creased and projects have been de-
layed; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken or
proposed to be taken to improve the
situation?

THE MINISTER OF PETROLEUM,
CHEMICALS ANpD FERTILIZERS
(SHRI P. C. SETHI), (a) Yes, Sir.
Government have seen the report in
question,

(b) It ijs not correct to say that a
strange malaise is plaguing the ferti-
lizer industry or that the industry is
sliding towards an acute crisis, as
mentioned in the report, Produc-
tion of fertilizers has, however, been
seriously affectedq for the last one
year on account of power cuts and
constraints in the movement of ade-
quate feedstock and inputs to some of
the fertilizer plants in the wake of
Assam agitation.

The position has recently shown
improvement. The power cuts/res-
trictions have been removed by all
State Governmentg and alternative
arrangements have been made to
supply feedstock to most of the fer-
tilizer plants which gsuffereq produc-
tion losses in the past on this account.
However, in view of the direct and
indirect effects of the Assam agita-
tion. therpe are still shortfalls in the
sup»'- (f "~edctock to some fertilizer
plants.

Lo/ S
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Regularigation of Capacities in Drug
Industry

*110. SHRI S, M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to lay a statement showing:

(a) whether the regularisation of
the capacitieg in the drug industry
both in the case of foreign companies
and the Indian, Public Sector and
M.R.T.P. Companies has run into diffi-
culties because of the two separate
decisions taken by Government being
at complete variance;

(b) what are the parameters laid
dowann for the regularisation of in-
stalled capacity vis-a-vis the licensed
capacity;

(c) the names of companies—both
foreign and Indian which have ex-
ceeded production over and above
their licensed capacity; and

(d) the manner in which Govern-
ment propose to regularise the mat-
ter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. ¢. SETHI): (a), (b) and
(d). Based on the recommendations
of the Hathi Committee, Government
announced itg decision to regularise
excess production over the licensed
capacity at the highest level of pro-
duction achieved in any year during
the three year periog ending March
31, 1977 subject to certain stipula-
tions. Thig decision ig contained in
paragraphs 273 to 36 of the Drug
Policy Statement, a copy of which wag
laid on the Table of the Lok Sabha
on 29th March, 1978 by the then Mi-
nister of Petroleum, Chemicals
and Fertilizers. The Department of
Industrial Development have announc-
ed in August, 1980 Government’s
policy in certain  selected indus-
tries of importance to the national
economy and those engaged in the
production of articles of mass con-
sumption (this list includes the drugs
and pharmaceuticals ‘industry), to
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recognise installeg capacity as of Sep-
tember, 1980 where it ig in excess of
licenseq capacity, subject to certain

for determining if there has been
production in excess of licensedg capa-
city, 114 unitg have so far replied. A

Statement indicating the names of
companies out of these 114 which
have exceeded production gver the
licenseq capacity in one or more bulk
drugs during the three year period
ending March 31, 1977, is enclosed.

conditions. The implications of this
decision in go far g5 it relates to
drugs are being examined.

(c) Out of 139 units which were
addressed to furnish requisite data

Statement

Sr. No. Name of the Company

S o e @ e b S s s B el B n e} e b g o 8 - - T L e R S el T et

1. M/s. Atul Products Lirited.

2. M/s. Synbiotices Limited.

8. M/s. Beagal Chemical & Pharmaceutical Works Ltd.
4. M/s. Sarabhai M. Chemicals.

5. M/s. Roche Products Limited.

6. M/s. Boshringer-Knoll Limiterl.

7. M/fs. German Remedies Limited.

8. M/s. Cvanamid [ndia Limited.

9. M/s. Searle India Limited.

vo. M/s. Sandnz India Limited,

. MJs. Daplar Inter-fran Limited,

12, M/s. Dey-Sc-Chem Limited,

13. M/s. Chowgule & Company (Hind) Pvt. Limited,
14. M/s. HafTkin Bio-Faarmaceuticals T.imited.
15. M/s. Unichem Laboratories.

16. M/s. Curcwell (India) Limited.

17. M/s. Glaxo Laboratories (I) Limited.

18. M/s. Ffizer Limited.

19. M/s. Standard Pharma.

20. M/s. Giba-Geigy of India Limited.

21, M/s. Geoffrey Manners India Limited.

2450 L.S—2,
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S. No.
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Name of the Compan;

s — v ——— ———— — —— —_— 0+ o - ——

22, M/s. Organon (I) Limited
<3,
21. M/, Wyeth Laboratories

25.  M/s. Burroughs Wellcome (I) Limited
25.  M/s. Suhrid Geigy of India Limited
27. M/s. Parke Davis India Limited
28, MJs. M ta Pharmaceaticals
29. Mj/s. Bayver (I) Limited

3n. M s. May & Baker India Limited,

M/s. Hoechist Pharmaccuticals Limited

.- — e

Short Supply of Life-saving Drugs

*111. SHRI K. A. RAJAN:
SHRI C. CHINNASWAMY:.

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that most of
the life saving drugs are in short sup-
ply in the metropolitan cities of Bom-
bay, Calcutta, Delhi and Madras;

(b) if so, the names of drugs in
short supply and reasons therefor; and

(1) Chloromycetine Capsules/syrup
(2) Chlorestrep capsules/syrup

(3) Aldomet Tablet

(4) Thyroid tablets

(5) Dapsone tablets

(6) Thalazole tablets

(7) Enteroquinol

(8)

(9)

Syntocinon Injection

Methergin Injection .

(c) steps taken by Government in

this matter?

THE MINISTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS
(SHRI P. C. SETHI): (a) Shortages
of specific brand 'formulations have
been periodically repofted from dif-
ferent areas including the metropoli-
tan cities of Bombay Calcutta Delhi
and Madras.

(b) The major gpecific brand for-
mulationg reported in short supply
from gome of the aboyve mentioned
metropolitan cities during October,
1980 are as follows:—

Parke Davis

Parke Davis

Merck Sharp & Dhome

Burrough?’s Wellcome
Do.

May & Baker

Fast India

M/s. Sandoz

M/s. Sandoz



37 Written Answers AGRAHAYANA 4, 1902 (SAKA) Written Answers 38

In many of these cases, however,
equivalents were reportedly avail-
able,

There are many reasong for ghort-
age of gspecific brand formulations,
such as (i) labour unrest, (ii) power-
cut, (iii) capacity constraints, (iv)
limited/non availability of raw mate-
rialg, etc.

(c) Government monitor the avail-
ability of life saving and essential
formulations every week. Remedial
action to relieve shortages is taken by
telegraphically advising the manufac-
turers of gpecific brands reported in
shortage and the manufacturerg of
the equivalent productg also to rush
supplies to the places from where
shortages are reported,

Capacity of Nitrogen

*112. SHRI A. T. PATIL: Will the
Minister o PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to lay a statement showing:

(a) what was the installed capacity
of Nitrogen and Phosphorus Penta-
oxide respectively as on 31st October,
1980 and how much it is expected to
be on 31st March, 1981; and

(b) which projects have started pro-
duction during 1980 and what is their
capacity?

THE MINISTER OF PETROLEUM.
CHEMICALS ANp FERTILIZERS
(SHRI P. C. SETHI): (a) The instal-
led capacity of Nitrogen and Phospho-
rus Pentaoxide (P, O;) as on 3lst
October, 1980 was 38.91 lakh tonnes
and 12.72 lakh tonnes respectively.
As on 31st March, 1981, the capacity
would be 45.75 lakh tonnes of Nitro-
gen and 12.72 lakh tonnes 1.0

(b) The 2 coal-based fertilizer
plants at Ramagundam and Talcher
have started commercial production
in November, 1980 and the Naptha

based Phulpur plant is also expected
to be commissioned before the end of
the year., The capacity of each of
these 3 plantg is 228,000 tonnes of
Nitrogen, totalling to 684000 tonnes
of Nitrogen.

Work on Thein Dam Project Bogged
Down

*113. SHRI P. K. KODIYAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a  fact that the
works on the Thein Dam Projects on
the River Ravi has been bogged down
by the Inter-State dispute;

(b) if so, the details therecf;

(c) what steps are being taken by
the Union Government to solve the
problem;

(d) whether Union Government
have not sanctioned the required
financial assistance for the project
pending the dispute; and

(e) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI A, B A. GHANI KHAN
CHAUDHURI): (a) to (¢). Due to
inter-State issues involved the Thein
Dam Project could not be taken up
for execution earlier. At a meeting
taken by the Prime Minister in Octo-
ber, 1977 with the Chief Ministers of
the concerned States, it was agreed
that the project could be executed
by Punjab and that an Inter-State
Control Board would be constituted.

The Government ig prepared to
hold discussions with the concerned
States to resolve the inter-State
issues.

(d) and (e), The Punjab Govern-
ment ig financing the Project through
their State Plans and have made the
following provisions for the Sixth
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Plan and the Annual Plans (1980-81 and 1981-82):—

Sixth Plan Annual Plan
1980-81 1981-82
Irrigation Rs. 58 crores Rs. 1u oo crores Rs. 12 crores
Power Rs. 25 lakhs Rs. 5-00 lakhs  Rs. 5 lakbs

These are under finalisation

State Governmenis reported refusal to
accept BHEL Generating Sets

*114. SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister
of ENERGY pe pleased to state:

(a) whether it is g fact that some
State Governments have refused to
accept BHEL generating setg for their
power projects as these sets are re-

ported to have about 10 per cent
lower efficiency than the imported
sets, especially those importeg from
the Western countries and also

Canada;

(b) if so, have the Government come
to any final decision for permitting the
import of these sets to meet the grow-
ing requirements of the country; and

(¢) what steps do the Government
propose to take to utilise the required
know-how expertise in the country
and improve the standard of the sets
produced by BHEL so that the country
does not have to resort to imports of
these sets in future?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURI): (a) ang (b). No,
Sir. However, in view of the compa-
ratively longer time taken by the
newly commissioneq BHE], units for
stabilisation ang keeping in view the
requirements for early delivery of the
equipment, some of the State Gov-
ernments/Electricity Boards have
sent proposalg for jmport of generat-
ing units. These proposals are exa-

with the Planning Commission.

mined on a case to case pasis; depend-
ing upon the requirement  benefits,
capacity of indigenoug manufacturers,
ete,

(c) Department of Power and the
Central Electricity Authority have
discussed with BHEL the probiems
faced in the BHEL units installed in
the various power stationg and BHEL
have initiated remedial measureg for
rectifications of the deficiencieg in the
units with a view to ‘further improve
theiy performance and to ensure early
stabilization of the units. Further, a
Quality Assurance System ig being
introduced during the manufacturing
and erection of indigenoug equipment.
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Destruction of Coal in the Underground
Fire in Giridih Region

*117 SHRI K. LAKKAPPA:
SHRI D, M. PUTTE GOWDA.

Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that in an
undergiound fire one lakh tons of
coking coal wag destroyed in Giridih
region of Bihar;

(b) it so, what are the full details
of the loss;

(c) whether any enquiry has been
ordered and responsibility fixed; and

(d) it not, what action has heen
taken in the matter by Government?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) No, Sir.

{(b) tn (d). Question does not grise.

Power Generation and Transmission
Losses

*118. SHRI CHANDRAJIT YADAV:

Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that on the
one hand there has been sharp decline
in the rower generation in the country
and on the other, the transmission
losses, which shoulg be 12 per cent to
15 per cent have risen ag high as 20
per cent to 25 per cent;

(V) if so, whether Government have
made any analysis with regard to the
extent of decline in the power gene-
ration during the last one year and the
factors responsible for the poor per-
formanc2 of the power industry and
rise in the transmission losses; and

(c) if so, the result thereof and the
remedial measures taken by the Gov-
ernment in this direction?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHAN] KHAN
'CHAULHURID): (a) to (¢) There has
“been no decline in power generation

during the last one year. The power
generation in 1979-80 was higher
than the same during 1978-79 by
2.1 per cent. The total energy gene-
ration during the period of April to
15th November of 1980-81 has been
67,478 million units as against 66,904
million units guring the correspond-
ing period last year. Generation of
113,000 million units has been prog-
rammed for the current year 1980-81.
This would represent an increase of
about 7 per cent over the generation
during the preceding year.

The transmission and distribution
losses in the country have been rang-
ing from 19 per cent to 20 per cent
over the last five years. These losses
are the results of inherent characte-
ristics of the line conductors and
equipment viz. losses in transforma-
tion etc. A portion of the transmis-
sion and distribution losses is also
accounted for by unmetered connec-
tions, pilferage, biiling errors,
tampering and stoppage of meters etc.
With the growth of the power sys-
tem and the extension of low tension
lines in the remote and rural areas,
thg transmission and distribution
losses tend to increase. The State
electricity Beards are taking up the
system improvement schemes. Efforts
are being made to reduce the trans-
mission and distribution losses by
strengthening the systems and also by
encouraging the installation of capa-
citors at sub stations and consumers
premises.

Government is aware of the prob-
lems and the need for improving the
power availability. The performance
of power stations during the years
1079-80 anq 1980-81 was affected due
to failure of monsoon in 1979-80 and
delay in the stabilisation of newly
commissioned units. The factors
which stand in the way of better per-
formance of power stations have been
identified and a number of short-
term ang long-term measures have
been taken and are being taken to
improve the total power availability
in the gystem. These measures in-
clude:
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(i) The supply of adequate
quantity of coal of right quality.
Defaulting collieries are being
identified and the representatives
of the Power Stations posted there
for joint sampling. Coal companies
have been required to intensify
hand-picking of stones, shales and
other extraneous material sg so as
to improve the quality. Coal com-
panies have also been adviseq to
instal portable/permanent crushers
at mines and undertake appropriate
coal Dbeneficiation programmes,

(ii) Assistance to the State elec-
tricity Boards tp undertake plant
betterinent programmes and better
preventive maintenance schedule.

(iii) Identinication of deficiency
in design of equipmentg and taking
up programme of their rectification
and replacement,

(iv) Arranging timely supply of
spare parts from indigenous and
foreign suppliers.

(v) Undertaking training prog-
rammes for engineers and technical
personal entrusted with the opera-
tion and maintenance of Power
Stations,

(vi) Detailed monitoring of the
construction schedules of all the
on-going power projects.

Qil Find in A¥uanachal Pradesh

*119. SHRI MADHAVRAO
SCINDIA:

Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) how many wells have been dril-
led in Kharsangh structure in Aruna-
chal Pradesh and how many of them
have been found to be oil bearing and
how many gas bBearing; and

(b) the estimated amount of oil
and gas found to be present there?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b)
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Out of the 5 wells drilled in the
Kharsang area, oil was found in 2
wells. The fifth well has indicated
the presence of oil but awaits testing.
Crude oil potential will be known
after the drilling in the area is com-
pleted.

Impact on Prices of Petroleum
Products due to War petween Iran

and Iraq

*120. SHRI RAM VILAS PASWAN:

Will the Minister of PETROLEUYM,
CHEMICALS AND FERTILIZERS
be pleased to state the likely impact
of Iran-Iraq war on the prices of the
petroleum products?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): There has been
some dislocation in supply of crude
oil and petroleum products in the
wake of the Irag-Iragn conflict. Efforts
are being made to make up the short-
falls by arranging supplies to the
extent required, either on a Govern-
ment to Government basis or by gpot
purchases. This involveg extra ex-
penditure as spot pricesg of crude and
of petroleum products have shown
an increase after the start of the war.
Government is studying the ghort and
long range implicationg and a clear
picture will emerge only after a few
months.

Names of Vidyapati’s songs

1001. SHRI RAM SINGH
SHAKYA:

Wil] the Minister of INFORMA-
TION AND BROADCASTING
be pleased to gtate:

(a) nameg of the Vidyapati's songs
presented by the Delhi Television in
the year 1980,

(b) whether jt is a fact that the
Delhj Television ignores Vidyapati’s
songs; and
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(¢) if so, steps taken to change the
policy to the Delhi Television in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) No songs of
Vidyapati’'s have been presented by
Doordarshan Kendra, Delhi during
1980.

(b) and (c) No, Sir. Doordarshan
Kendra, Delhi, is a regional station
covering an area around Delhj and
Mussoorie and telecasts programmes
in Hindi. Vidyapati’'s songs are in
Hindi. Vidyapati’'s sons are in
Mithila region of Bihar. This does not,
however, mean that songs of Vidya-
pati or any other traditional poet are
not telecast by Delhj TV. The fact is
that since the duration of transmisi-
sion is limited ang telecasts are in the
evening, opportunities for putting out
devotional music are rather res-
tricted.

Lock out in Bharat Coking Coal Ltd.

1004. SHR] DEVINDER SINGH
GARCHA:

Will the Minister of ENERGY
be pleaseq to state:

(a) what are the circumstances un-
der which the management of Bharat
Coking Coal Ltd. declared lock-out
in the Monidih project; ang

(b) what steps have been taken
to ensure smooth functioning of the
project in future?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) On 11-8-
1980, a mob of over 150 workers in
the Monidib mine of Bharat Coking
Coal Ltd., gheraoed the guest house
and gassaulted three officers with iron
rods, lothis, stones and bricks as a
result of which those officers sus-
tained grievous injuries; twg of them
had fractureg and head injuries. One
security guard was also assaulted.
They did not allow any medical aid
to be given to the injured officers.

The workers also abstained from
work in a concerted manner and
struck work illegally. In view of the
atmosphere of violence prevailing in
the area due to strikes and assaults
on the officers, the Management dec-
lared lockout in the mine.

(b) Disciplinary action including
dismissal has been taken by the Com-
pany against workmen who have
indulged in violence and assaults.
The Joint Bipartite Consultative
Committee of Bharat Coking Coal
Ltd., has also condemneq the vio-
lence and hag resolved that
grievances of workers shoulg be
settled through constitutional and
lawful means.

Spot purchase of crude
1006. SHRI N. E. HORO.

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased ty state:

(a) whether it j5 g fact that Gov-
ernment have decided to make g spot
purchase of 30,000 tonnes of crude in
the World Market;

(b) if so, whether any global ten-
der for this purpose hag been asked;
and

(¢) if so, the detailsg thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) We have
purchased a total quantity of 1.27
million tonnes on the spot tender
basis during the current year.

(b) These spot purchases are
effected on the basis of tender en-
quiries floated by Indian Oil Corpora-
tion,

(c) It woulg not be in the national
interest to disclose any further de-
tails.



47 Writien Answers

Implementation of wage agreement
by Coal Industry

1007. SHRI MOHAMMED ISMAIL:

Wil] the Minister of ENERGY
be pleased to state:

(a) how far the last wage agree-
ment in Coal Industry hag been im-
plemented;

(b) if the agreement has not been
implemented fully, the reasons there-
of, and

(c) the steps taken to implement
the agreement fully?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHRI): (a) The major provi-
sions of the National Coal Wage
Agreement-II have been fully im-
plemented. However, in respect of
some other items, cases of non-im-
plementataion have been raised by
the workers representatives.

(b) and (c) The Joint Bipartite
Committee for Coal Industry is re-
viewing the implementation of Na-
tional Coal Wage Agreement-II
from time to time through its Sub-
Committee (which is g Joint Com-
mittee) which in turn examines the
implementation reportg submitted by
the Company-leve] Joint Implementa-
tion Committees. These Committees
as also the Companies are going into
the question of delay in implementa-
tion in specific cases and taking
corrective action.

Rise in prices of essential drugs

1008. SHR1 AMARSINH
RATHAWA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state the steps Govern-
ment are considering to take to bring
the prices of essential drugs down and
ty make these medicines easily avail-
able?
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THE MINISTER QF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):. Prices of
essential and life saving drug formu-
lations specified in the Drug (Prices
Control) Order 1979 and of the bulk
drugs required for these formula-
tions are controlled. However, Keep-
ing in view the escalation in the cost
of inputg mainly due to the increase
in the prices of patrolum products,
Government have decided to allow
price adjustments in the price-con-
trolleq bulk drugs and formulations,
on the basis of the cost studies of

the Bureau of Industrial Costs and
Prices.  Thesg price adjustments
would result in the increase in

prices of some drugg and formulations
and reduction in cases of other drugs
and formulations.

Findings of Press Commission on de-
linking of Press from Industrial
Houses

1010. SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the findings of the
Pres; Commission on the question of
delinking of the Press from large
industrial houses have been received;

(b) if not, whether Government are
proposing to ask the Commission to
submit an interim report at least on
the major issue that big newspapers
should not be published from more
than two centreg in a State gnd from
not more than three States; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No, Sir.

(b) At present there is no such
proposal under consideration of the
Government.

| (¢) Does not arise.
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Requirement of kerosene in Orissa

1011. SHRI HARIHAR SORAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pieased to state:

(a) the total kilo-litres of kerosene
Orissa needs monthly;

(b) the total kilo-litres of kerosene
Keonjhar district needs in a month;
and

(c¢) the total kilo-litres of kerosene
supplied ty different districts of Orissa
in the last two months?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI F. C. SETHI): (a) For the
month of November, 1980 the State
Government of Orissa haye desired
an allocation of about 8400 Kilo-
Litres (KLs).

(b) and (c¢). This Ministry makes
raonthly allocations of kerosene to all
ths States, including Orissa. Further
break-up of this allocation between
d:fferent districts/regions within the
State is the responsibility of the con-
cerned State Government who will
also take into account the require-
ment of each such district. The State
Government have been advised to
ensure equitable distribution of the
product between the different areas

dulging in mal-pradtices. The total
quantity of kerosene sold in Orissy in
different  districts during September
and October, 1980, the about 7700 KLs.
and 8500 KLs respectively,

Gran tof Loap to Director of
Companies

1012. SHRI D. S. A, SIVAPRAKA-
SHAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many applications were
received in this financial year under
section 295(I), Indian Companieg Act
to grant loans tgo Directors of Com-
panies;

(b) the names of the Companies
and the names of the Directors; and

(c) whether any permission has
been given; if so, the names of the
Companieg and the Directors?

THE MINISTER OfF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
8 applications have been received upto
31-10-1980 in thig financial year com-
mencing from 1st April, 1980 for
grant of loans to Directors of Com-
panies.

(b) and (c). A statement is laid on

and to take action against those in- the table of the House.
Statement
S1. No. Name of the Company Name of the concern-  Approved Remarks
ed director
B b e e et b e b e b bie pr b b s vmime b o b bt B o b b B B b e e G b o s a0 S e
I 2 3 4 )

e b Mg an b s e oo s b

1. MJs precision Dearings India Ltd. Shri H. G. Verma

2. MJs. Mvsore Lamp Works Ltd.

3. M/s Pcico Electronics and Elec-
tricals Jinted.

4. M/s. Svadeshi Mills Co. Ltd.

M/s. Tea Estates India Limited,

i

Shri S. Krishnan

P G G G Gy e e— Sy e SR e L £ i B e

Approved -

Shri R.C. Manclhanda Approved —_

Shri S. Venkatara- - The conmpany bas
man been  asked to
furnish a revised
application.
Shri H.N. Vavzifdar - Pending

Approved -
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6. M/s. Tamilnadu Magnesite Ltd. Shri S. Subramaninan -

7. M/s. Madras Fraswalkant Hindu
Janop-akara Saswatha Nidhi or
The Permanent Genceral Bene-

fit Fund Ltd. . . . —

8. M/s. Nungambakam Suswatha
Dhana Rakshaka Nidhi Ltd.

This is a Nidhi Com-
pany. Blanket=
approved has been
granted for grant
of loans to dircctors
and their relatives

Adprovad

- Pending
Tnis is a Nidhi
Company and has
pap'ied for blanke)
approvec for grant
of loans to directorg
and thier relativeg

Pay Scales of Assistant Librarian
working in Sindri, Barauni, Trombay
and Namroop Fertilizers

1013. SHRI MANORANJAN
BHAKTA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what are the pay scales of
Assistant Librarian working in Sindri,
Barauni, Trombay and Namrup fer-
tilizers projectg including total emo-
luments drawn at the beginning;

(b) what is the pay gcale of Assis-
tant Librarian working in Hindustan
Fertilizers Corporation, Haldia Divi-
sion and the tota; emoluments drawn
at the beginning; and

Name of the Unit Pay scale

(c) if there is any difference bet-
ween the Hindustan Fertilizers Cor-
poration ang the other units, what is
the reason and whether Government
propose to introduce uniform pay
scales for Assistant Librarian in all
the fertilizers projects; and

(d) if so, when and
not?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) There is no
post of Assistant Librarian in the
Sindri Unit of the FCI and the Baraunij
Unit of the HF.C. The pay scale of
Asstt -Librarian in the Namrup ynit
of HF.C. and in the Trombay Unit of
R.C.F. is indicaled below:

if not, why

- ——n a—

Total Ewnol rments to the minimun:

of the scale
— e — — o Wi, — oot m— s e i B T et ISP R TN QST WS SIU WU SRy SOy G —— b — e —
Namrup Rs. 475 ~805 Rs. 750/- (Approx.)
‘Trombay (1) Rs. 415 —15 =490 —20 —630. Rs. 850/- (Anprox. in the first scale)

(2) Rs. 450 —20 —550 —25—750

(b) There is no post of Assistant

Librarian in the Haldia Divigion of
HFC.

(c) Government has no proposal to
introduce uniform pay scales for

o e e s S

Asstt Librarians in all the F‘ertﬂﬁ;
projects.

(d) Uniformity in every field in
different public sector companieg ig
not considered practical.




53 Written Answers AGRAHAYANA 4, 1902 (SAKA) Written Answers 54

Supply of Fuel Oil by Pakistan and
Bangladesh

1014. SHRI 1 AKSHMAN MAL-
LICK: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that Pakis-
tan and Bangladesh have offered to
supply fuel oil to India; and

(b) if so, what are the details of
the offers made and the Government’s
reaction thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Yes, Sir, We have accepted some
cargoes of furnace oil from Bangla-
desh and Pakistan. It woulg not be
in the commercial interest of" Indian
Oil Corporation and contrary to in-
ternational practices to disclose de-
tails of thes2 agreoeme sts,

News Bulletin in Maithili from
Darbhanga All India Radio Station

1015. SHRI BHOGENDRA JHA:
Will the Ministe, of INFORMATION
AND BROADCASTING be Dpleased
to refer to the reply given to Un-
starred Question No 3416 on 8th
July, 1980 regarding capacity of Dar-
bhanga All India Radio Station and
state:

(a) whether there has been demand
from various gections of the people
for news bulletin broadcast in Mai-
thili from Darbhanga gnd other gta-
tions of All India Radio;

(b) if so, Government’s
thereon;

reaction

(c) what is the total time allotted
to Maithili from all the stations of
the All India Radio taken together and
whether it jg thought possible to in-
crease the same;

(d) if so, details thereabout; and
(e) if not, reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI). (a) Yes, Sir.

There have been a 'few demands to
this effect.

(b) Since the eventg in Bihar are
well covered by the existing news
bulletins in Hindi, which has wide
listening among the Maithilj lovers/
speakers, there js no communication
imperative for starting a  separate
news bulletin in Maithili.

(c) The tota! monthly duration of
Maithili programmes from the Sta-
tions of the AIR in Bihar jg 32 hrs.
50 mts, This does not include Mai-
thili songs broadcast from the Sta-
tions. At present, it is not proposed
to increase the existing duration
allotted to programmeg in Maithili
language.

(d) Does not arise,

(e) The reasons have been given
against (h) above.

Production of Coal

1016. SHR]I G. Y. KRISHNAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether Government have re-
cently made plans for an additional
production of coal; and

(b) if so, the details regarding the
investment and the new projects that
have been sanctioned as well gs the
targets fixed for the annua] produc-
tion of different varietieg of coal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) The size of investment during
the Sixth Plan is under finalisation.
Twenty néw coal mining projects
have been sanctioned since January,
1980. During 1980-81, the targets of
coking and non-coking coa! produc-
tion are 24.29 million tonnes and 74.71
million tonnes respectively. This will
go up to 34.50 million tonnes for
coking and 130.50 million tonnes for
non-coking coal by 1984-85,
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1017. SHRI JANARDHANA POO-
JARY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased 10 gtate:

(a) whether Government gre con-
sidering any proposal to introduce
new channel for all television stations
to give more coverage to language
telecast, ang

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) No,
Sir.

(b) Does not arise.

TiReni 7 O e /T o
g wiv & JFrsd

101¢. st gfg == &= : =@
INfEaw, TEms WY IAF HA AT
A F¥ FAT F4T F

(%) @1 a8 &= 3 % = qur
grEfas T qEw F ToeaE F e
STEIT A FAI qREe o ogharst
wE § 9 7T Ger e #7 fgfer
F ATV fFaT §

(') afz gt a a7 aforma faaer
g, WY

() Fm I A FEAT g& Frwar
&1 @A gU AT AAT ATHTH T AN
FT 3@ &9 # fefom e gqeor am
g7 TG &< 7 § #1< a7 gf, a
FT FT IF TN fFAT S 7

INT 1 E, CamA w7 TIATE wa
(s www AT RASY) - (F) ¥ (7).

AT TR BT AT G g W qAT g2
qT gegd FT & A
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T.V. Stagion at Asaneol

1019, SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) progress so far made about the
T.V. Relay Centre at Asansol; and

(b) the details of the project and
when it will be completed?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Site
for the T.V. Relay Centre ‘at Asansol
has been taken over. Order for
transmitting equipment has been
placad. Action for procurement of
tower has been initiated. Estimates
for the Civil works are being proces-
sed for sanction.

(k) The T.V_Relay Centre at Asan-
sol will operate on channel 7 in
Band TIT. The power of the trans-
mitter will be 10 KW ang the
antenna will be mounted on the top
section of a 150 M high tower. The
Relay Centre will have a gervice
range of 75 Kms. covering an area of
18.000 sq. Kms_serving 10434 vil-
lages. The total population coverage
is estimated at 6735 lakhs. (11.60
lakhe urban and 55.75 lakhg rural).
The Centre will relay programmes of
the TV centre Calcutta. It is expected
to pe commissioned jn 1983-84

Installation of Transmitters fed by
Microwave

1022. SHRIMATI SANYOGITA
RANE: Will the Minister of INFOR-
MATION AND BROADCASTING bpe
pleased to state:

(a) whether it is proposeq to set
up relay transmitterg to be fed by
microwave links at Panaji; and

" (b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir.
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- ¢B) The r@iy television transmit-
ter at Pangji will be of 10 KW power
providing a service range of 75 kms.
covering an area of 10,000 sq. km.
and 1284 villages. The total popula-
tion expected to be covered is 18.86
lakhs comprising 3.91 lakhs urban
and 1495 lakhs rural population.
The project has been taken up for
implementation and is expected to be
commissioned in 1983.

Fotal Capacity of Power Generation
. . in North Bengal

1023. SHRI A, K. ROY. Will the
Minister of ENERGY be pleased to
state:

(a) the details of total capacity of
power generation in North Bengal as
on 31st March, 1980 by hvdel, ther-
mal (by Coal ang Oil) amd the actual
generation in 1979-80;

(b) the details of requirement of
power in North Bengal for irriga-
tion, lighting, and industries;

(¢) whether he ig aware that many
budding industries in North Bengal
have to be closed down due to the
non-supply of power; and

(d) if so, steps taken to meet the
power requirement of North Bengal

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
installed capacity of North Bengal as
on 31-3-80 is as follows:

Jaldhaka (Hydro) 27 MW
Gas Turbine at Siliguri 20 MW

In addition, there are some small
diesel sets and micro hydro totalling
about 23 MW capacity. The energy
generation during 1979-80 is 65.3 MU.

(b) to (d). The tota] requirement
of North Bengal is about 80 MW as
against its present availability of
about 60 MW as under:—

Jaldhaka 8 MW
- Small micro hydro &

. diesels 15 MW
Gas Turbine 20 MW
Assistance from Bihar 17 MW

60 MW

The teéa gardens and other organisa-
tiong having own captive power are
generally meeéting their requirement
during peak hours so that the limited
gvailability may be utiliseq for other
purposes. The Government of West
Bengal Energy Control Order is not
in force in five North Bengal Districts
-—~Malda, West winajpur, Jalpaiguri,
Cooch Behar and Darjeeling and the
shortage is generally met by load
shedding.

At present, North Bengal is con-
nected to South Bengal through 66
kv line only. The 132 kv line (Malda
Raiganj) is expected to be com-
missioned shortly which may improve
the availability in North Bengal
Farakka Super-Thermal Plant and
Raman Hydro-Electric Project, when
comrpleted will meet the requirements
of North-Bengal.

ProducCers in A.LR.

1024: SHRI T. S. NEGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Starred Question
No. 864 on the 26th April, 1973
regarding Appomtment of Producers
for various languages in A. L. R, and
state:

(a) whether it i3 a fact that Gov-
ernment has now fixed up the strength
of the Producers in All India Radic,
it so, what criteria have béen adopted
to fix up the strength of this cadre;

(b) whether it is a fact that ex-
perts are not being appointed at re-
gional station to look after the pro-
gramme broadcasts in varioug diale- -
cts;

(c) how many producers are wvork-
ing in all the stationg of All India
Radio; and

_ (d) what are the future plans of
Government to appoint Producers at

THE DEPUTY MINISTER IN THE
MINISTHY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-

DBEN M. JOSHI): (a) No, Sir.
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According to the Staff Inspection
Unit’s norms, which have been accep-
ted by the Government, the number
of Programme Officers (who could be
either regular Government servants,
namely, Programme Executives or
contract employees, namely, Pro-
ducers) is determined on the basis of
the quantum and content of the pro-
gramme broadcast in 5 language
dialect.

(b) No, Sir. However, separate Pro-
ducers cannot be appointed for a
language|dialect, unless on the basis of
the norms prescribed by the Staff Ins-
pection Unit, there is justification for
appointment of a separate Producer.

(¢) and (d). On 1st April 1980 191
Producers were in position at various
Al] India Radio Stations|Offices. New
Producers are appointed according to
programme requirements as per SIU
norms.

Transfers of Chief Justices of High
Courts

1025. SHRI G. M. BANATWALLA;
SHRI ZAINUI, BASHER:
SHRI G. Y. KRISHNAN:
SHRI CHATURBHUJ:

SHRI BAPUSAHEB PARU-
LEKAR:

Will the Minister of LAW, JUSTICE
ANDI COMPANY AFFAIRS be pleased
to state:

(a) whether Government are con-
sidering any proposal to transfer the
Chief Justices of all High Courts in
the country;

(b) if so, details of any such po-
licy move;

(¢) whether the Chief Justice of
India has been consulted in the mat-
ter and if so, hig reactions there-
on;

(d) whether  Government are
aware 0f reporteq resentment among
the Chief Justices and Judges who
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fear loss of independence and diffi-
cultieg of functioning because of lack
of thorough knowledge of 1local
language and laws; and

(e) proposed safeguards, if any,
in the policy of transfer of judges?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (e). The
Government has received representa-
tions from various quarters urging that
as a matter of policy the Chief Justice
of a High Court should be appointed
from outside the jurisdiction of that
High Court and that resort should be
had to Article 222 of the Constitution
to give effect to this suggestion. The
matter is engaging the attention of the
Government in consultation with the
Chief Justice of India.

TS ¥ NTEYT IETE  HOEE
' Cfaga

1026. s{' TWOHE ¥ag : T
@i ge, WER AT TEE AAl g
TJaTy Y FaT F47 fF

(%) 7 a7 &% & f wE
A b F  qw faawEy, 1980
F oo ¥ @ 9w & A wger v
W EN F ATaNE AT-gIHET -
TR FT FET & 9f@ga & fax 157 %>
ML 158 o NfT a7 #1 T 9T 3F
fed 17 9 S=fF I WIS FAT 60 ®o
afa =7 § ;T afz g, av 39 & .7 1w
&

(&) #Fa7 IATH FTE@MT, NT@YT
Fafrri M gfaa T ST A Eaw §
o & & ®YT afe &, a1 59 AT
FraTE a7 § 7

W7, TR TATINF a7
¥ g ®A( (o T fag) @ (F)
foaaraz, 1980 F WroW A @ @
T & HTHTC 9T THo Hio ATHo
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* M@y gfae § FEX T T
1-2/3 HEN FT T&TH 97 | T qAgT
¥ gatpofag sfeamet & aw 7
WY gU  §S® qfaga & HveAw §
TeATE FT HEAEIT FT FAX FT E&TH
s faear T &7

(@) =9 @y & MER If4e
# A FI@ET A9 @9 § AT
forbas &Y 9 Q%o Yo WTEo T
FT FTI

Supply of Coking coal to Durgapur
Project Limited

1027, SHRI SOMNATH CHAT-

TERJEE: Will the Minister of
ENERGY be pleased to state:

(a) the quantum of coking coal
supplieq to the Durgapur Projects
Limited for its coal washery since
January, 1880—month-wise;

(b) quantum of coal required for
the running of the washery; and

(c) reasong for failure of Govern-
ment to supply the required quantum
of coal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):
ment indicating month-wise the sup-
ply of coal tp the Durgapur Projects
coal washery is annexed.

(b) 25,000 tonnes of coalimonth is
required to run the washery.

(¢) Inadequate  availability  of
wagons has been the main reason for
the shortfal] in supply of coal to the
Durgapur Projects washery against the
pProgramme.

(a) A state-

Statement

(Figures in 000 tonres)

Month P.aw coa! despatches to

Durgapur Dargapur
Project Ltd. coke oven
(Washary,  Projcct

S p o pom b tem b be b bk b - beae st e — -

January 80 . 80 22:0
February *0o . 3-0 210
Morch ?80 3.0 22'0
Anril, ?8o . 6-0 19°0
May 8o 9'0 110
June 8o . 150 18-0
July *8o . 8-0 20°0
August ’8o 70 200
September *8o 50 180

“640 1710

Requisitioned Coal Wagons by
Thermal Plants

1029. SHRI G. NARSIMHA REDDY:
Will the Minister of ENERGY be
pleased to state:

(a) the total number of wagons of
coal requisitioned per day by ther-
mal plants and the number of
wagons being supplied; and

(b) what action ig being taken to
overcome this difficulty?

THE MINISTER OF STATE IN THE"
MINISTRY OF ENERGY (SHRI.
VIKRAM MAHAJAN): (a) A State-
ment showing the allocation ang actual
receipt of coal wagons per day for
movement of coal by Rail is given in
the attached statement.

(b) Following steps are taken|being
taken to meet the situation:—

(i) Thermal Power Stations hav--
ing critical Coal stocks are brought
to the notice of Deptt. of Coal and
Ministry of Railways for taking
necessary steps to step up Coal
supply to them. o
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(ii) In the meeting recently held
between the Minister for Energy and
tHe Minister for Railways, it has
been impressed upon the Railways
to accord highest priority to the
trapsportation of Coal to Power
Houses by increasing the movement
of Coal to a level of about 4000
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months to enable the Power Sta-
tions to maximise Power generation
and to be able to build up Coal
Stock. The level of movement of
Coal} to the Power Stations has
improved from about 2600
wagons a day in September, 1980 to
about 3200 a day in November, 1980.

wagons per day in the coming
T Statement K
State nzat showing the alloc:tion and Actual receipt of Wagons per day for inovement of
caal by Rail to thermal power stations for the period from January, 1980 to October, 1980
Moaths Allocation for  Wagons actually
movement by received by the
Rail (Wagons/ Power Houscs Remarks
day) (Wagons/day)
vt - Ppap ~b Pl B . e acr——b .- b L e d v fme S e b omm e B e b e b e P S G O R
January, 8o . . . 3980 2805 Foo calculating  the wagons
s ’ per day the following asswiop-
Tebr avy, ’8o . . . 3754 2905 tions have been taken.
March, *80 . . . 3632 3388 (a) cach month consisting
. of g9 davs. )
April, *8o . . . 4160 3038 ' "
(b) each wagon carryvirg 22
May, 8o . . . 1114 3215 tons of coal. C
J ne,?8o . . . 4146 2942
July, *8o . . . 41993 2959
August, *30 . . . 4100 2155
September, 3o . . 4200 2480
October, 8o . . . 4318 2800

Discussion with U.S.S.R. Exper{ team
in the Field of Coal and Energy

1031. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that a
team of expertg recently visited India
to discuss collaboration with India in

the fields of coal ang energy, ag re-’

ported in the Indian Express dated
18th October, 1980;

(b) if so, the details of the delega-
tion that visited India and the dis-
cussions held with counter-parts in
India; and

tey the extent to which Soviet
“Union agreed to assist India economi-
cally?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) and (c). The delegation was led
by First Deputy Minister of the USSR
Coal Industry and included among
others the Chairmap “Isvetmetrom-
export” and
jugol”,

of Chairman “Zorube-

A working programme of co-opera-
t%on between the two countries was
signed for modernisation and develop-~
ment of coal Industry in India. This
.prdy'iaés for Soviet technical assistance
in deésigning of fiew thines and ip deal-
ing with certain specific teclmological
problemg in mines anq washeries.



65

feset § whwen d@ w1 el
ETTWTAT

1033. s mfos  wwAT: W@
FPfwaA, WHA T IAw AA g
maﬁmﬁfrﬁm

(%) =am 7@ a¥ faawa< § feesfl
¥ gfEw i & vF THAT FTOEE T
qqr @ av;

(') afzer, a3 fra =g & s
fig gr fFar ¥ 9,

(T) FAT FTEHIT FT TH AT AT
s § fr 39 W fadar W@
faeros<d & 9 Y 0 FQ & AT FA
Fom F g feqved & AW 9u-
WFATHT F FE 2 ; HIT

(w) afz &, at d= fawamit gra
SYREITHI F1 FF qAF F 19 fgermed
FT oS FIA AT 9T & LA ¥ U
HLFTT T FAT FEATRT &1 AT G

g 7

tdifeiam, TEme W TEE /A
(=1 s=wvq == &) ¢ (F) 99
T & wAA fqavax, 1980 #
feeeft gfer 7 faoeft & el wiw ®
AW § AR TAN ATHE UF A%
AT FA1Y AT A9 F FTC@TT BT 99T
SuIC T S

(=) faeet gfaw &1 goog wmEr
BT ATHA Y FTiF FT ST EY

() @iz (%) B 99X AT F
W A AT § | FH 9 & a9 fauey
N gerg F1 Vw F a7 g ¥
frafafean wew e § —

1. iy foovex A= weqfeay an
IR I T S FHOE Ay aveferT
et § epenfoa waT gErATfow AR
BT W o § 1 Avrrow gf o st
2450 LS—3,

- Written Answers AGRAHAYANA 4, 1902 (SAKA) Written Answers 66

HETEAA & qE WL A FRww o
el Y frafre s=raer § o &
YT T TCHGAT gL Fmar § 1 fadroey
Y AFAT ATH FT JEYT § AGT A WR
gu o s &, A1, s A fad
ST § et arefa wiel & Fae S W
& faseT & Saudd w1 far sy &
faaonl & Y &9 a9uT W § WY
faqaat grar faa<or & q9a wRT Wiy
T AT F

2. A9 FHFT FT qTg & TE &
f& ag fagwet & TR, W-SH quv
qTCTHA § GTAT a9 &1 a9 & farvey
F T F AT AN FL qqT A faaww
FH A9F & oY e FIQ IY
S I & faeg w1 FOAE W
T

3. ITUFRT FrAGIfAT & ArES&
TAT 3@ T # FrE fowram g
gAY & J1 39 9T 97 A g Ifea
FEEEN F1 AT @O

Production of Crude oil

1034. SHRI CHHANGUR RAM: Will
the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to lay a statement showing:—

(a) what js the present rate of
production of crude oil in the country
as against the demand;

(b) to what extent crude is being
imported to meet the gap between
the demand and supply since 1973,
the amount of the foreign exchange
the country had to pay on account of
its imports; and

(c) what are the programmes, it
any, taken up by Government to ac-
celerate the pace of oil exploration in
the country to attain self-sufficiency
and the results achieveq so far?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). A
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statement is laid on the Table of the
Sabha.

(c) Annual and Five Year Plans
have been made to explore for oil in
the prospective areas and to optimise
the production from the known fields.
Efforts are being made to take up
exploration in new areas by Oil and
Natural Gas Commission and Oil India
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Limited (India). To augument the
efforts, outside parties have been
invited to indicate their interest in
exploring for oil in the country.

Oil evploration and production are '
a continuous process and self-suffici-
ency will depend on actual quantum
of oil discovered.

Statement

Demand Production and Imports of Crude Oil since 1973

(Qty : Million Tonnes)

Value Rs. Crores
Year Demand*  Indigenous Imports

@) Prode Ty GIF valwe

1973 20°5 72 13-4 244 -6

1974 20-8 7 14:6 899 4

1975 21-8 &3 13-6 992-0
1976 228 87 13°9 1145 6@
1977 24 -4 102 145 1258 9@
1978 256 113 14°9 1243 9@
1979 . 282 12-8 154 1786-8@:
Jan-Sep. 80 189@ 70@  119@ 2192 5@

*Demand in terms of actual crude throughout.

@ Provisional,
Black Marketing in Harq Coke

1035. SHRI KRISHNA CHANDRA
HALDER; Will the Minister of
ENERGY be pleased to state what
steps have been taken to stop black
marketing in hard coke?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Government
fs not aware of any black marketing
in Hard Coke. Keeping in view impro~
ved availability Beehive type of hard
coke has been made available for sale
free of all restrictions from 1st Octo-
ber, 1980, on an experimental basis for

a period of 3 months,

Promotional Avenues for Employees
.. of Subordinate Courts

1036, SHRI PIUS TIRKEY: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 258 on 10th June, 1980
regarding promotional avenueg for
employees of Civil and Session Courts,
Delhi and state;

(a) whether it i3 a fact that the
avenues of promotion for the em-
ployees of the Subordinate Courts

are still meagre and the draft rules
for regulating the conditions of ser-
vice of the employees of the Subor-
dinate Courts in Delhi have been
finalised and enforced; and
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(b) if ﬁx'iot, by what time the same
is to be finalised and steps taken by
Government in this regard so far?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR). (a)
According to Delhi Administration,
the avenues of promotion for the
employees of subordinate courtg in
Delhi are at present meagre and draft
rules are under process of examina-
tion and finalisation, to improve the
conditions of service of such emplo-
yees. ‘3

(b) The rules are under process of
examination and finalisation by the
Delhi Administration in consultation
with the Delhi High Court,

Foreign Experty to help complete the
Hyde] Projects

1037. SHRI K. RAMAMURTHY:
Will the Minister of ENERGY be
pleased to state:

' (a) how many foreign technical
experts have been drafted to help

" complete the hydel projects;

(b) the names of hydel projects in
which they are working; and

" (¢) how many hydel projects are
remaining incomplete even after 10
years of starting?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (c¢). With a view to expediting the
execution of hydro projects, it is pro-
posed to involve foreign expertise in
certain specific and selective areas of
work. The proposals are uynder exa-
mination. The details of hydel pro-
jects remaining incomplete even after
10 years of starting is given in the
attached statement,

Statement

H/qro-electric Projects fon-goin?) ‘not completed even after 10 years of starting

Date of
starlir.g

Sl. No. Project & capacity

Reasons for D("Iay & Present Status
MW)

Lxpected
date of
completion
as now
envisaged

e e - c— et o S o e et e S S — o ——— — —— ——— — — —— — — — V— 2 e o — it o .

—— - ot e et e e S S . e o e i bt e NS S— W (et i S et e ] el O i S el e e et S Ml S e, e . e S

1 Yamuna Stage-II 66-67 82-83

Part -I of the Project (4 x 60 MW)
(4 x 601130 MW)

known as Chibro project has already
been completed ard part-I1 of the
project known as Khodri has been
dclaved on  account of Geological
protlems in hcad race tunrel. Now
three smaller tunnels instead of gne
in the critical zone atout 1 ki have
been planncd. Excavation on ore
has been completed ard the other
two are in progress and expected to
be con.pleted by Decemler, 1982,
The generating units have beer. ful
erected ard would te comn issioned
on completion of HRT works.

2 Manmeri Bhali St. I 66-67 82-3

The project has Leen delayed on ac-
(3x 30 MW)

count of gcological problens in HRT
and unprecedented floods in Bhagi-
rathi river. The talance 406 m. of
HRT is expected to be completed
by December 1082 a: the prozress
is extremely slow on account of geo
logical condition. Unit erection and
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penstock work are in progress and
project is cxpected to be completed
‘by end of 82-83.

3 Baica Siul (3x60 MW) 69-70 81-82 The project has been delayed on ac-
count of adverse geological condi-
tions and heavv land slides. Two
gencrating units hate been commis-
sioned and the crection of the third
unit has heen completed and the
same would be rolled on comp’etion
of the installation of 183 m pen-
stock and spherical valve the work
on which is in progress. However,
the full benefits from the projects
would be available on completion of
Baira Dam and inter-connécting
Baledhfeeder  tunnel the  work
on which are progress and are ©x-
pected 10 be completed during
81-82.

4 Sarisaliam (4% 10 MW) 63-64 82-83 The project has been delayed mainly
on account of administrative prob-
lem, geological problems in power
house and tail race tunnel arcas and
also labour problems in dam con-
structian. The works on dam and
tail race tunnel are® in progress and
are expected to be ready by June,‘81.
The generating units will zlso be
ready to he commissioned in 81-82
and 82-83.

5 Loktak (3x35 MW) 69-70 82-83 The project has been delayed on ac-
count of geological problems and pre-
sence of Methane gasin the head
race  tunncl. The excavation of
balance 1500 m tunnel is in pro-
gress. As per the present programme
this is expected to be completed by
September 82, All the electrical
equipment hs been installed and
these can be commissioned after com-
pletion of HRT works in Dccember

82.
. .Film Division Unit for Processing THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
1038, SHRI P. RAJAGOPAL NAI- BROADCASTING (KUMARI KU-
DU: Will the Minister of INFORMA- MUDBEN M. JOSHI): (a) The Films

Division have set up a Film Proces-
TION AND BROADCASTING be sing Laboratory in Delhi which is at

pleased to state: present at the trial-run stage.

(a) whether Film Division ig hav- (b) The Laboratory will undertake

) . all the Black and White processing
ing a unit for processing; and work generated in Delhi. In addition,

. it will also be able to undertake a
(b) whether it is self  sufficlent part of the Black & White work of

. now? the Filmg Division, Bombay.
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1038. SHRIMATI KRISHNA SAHI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that there
are 50,000 Companies in the coun-

try;

(b) whether it is a fact that ins-
pection of these Companies by the
Government under section 209 of the
Companies Act is made annually;

(¢) whether it is a fact that dur-
ing 1976-77, 1977-78 and 1978-79 years
only 5 per cent of these companies
have been jnspected; and

(d) if so, the reasong for not ins-
pecting these Companies zffectively?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
There were 55,780 companies in the
country as on 31st March, 1980.

(b) to (d). It is not necessary to
inspect all companies annually. The
total number of companieg inspected
during the yearg 1976-77, 1977-78 and
1978-79 is as follows: —

1976-77 . . . . EX3
1977-78 . . . . 405
£978-79 o« 389

Inspection under section 209A of
the Companies Act ig carried out on
a selective basis under specific
schemes such as Inspection of compa-
nies belonging to the first twenty
Larger Industrial Houses, Indian sub-
sidiaries and branches of foreign
companies incurring losses consecu-
tively for 3 years or more, and com-
panies in respect of which complaints
have been received. In addition, the
Registrars of Companies are also con-
ducting jnspection of limited number
0f companies from time to time,

If all the companieg are to be
inspected annually a very large staff

will have to be appointed for the pur-
pose. The benefits thereof will not
be commensurate with the cost in-
volved.

Revision of Policy for Regularisation
,  of Drug Production

1040, SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what wag the specific reason
for the reversal of the Government
policy of nof Tregularising the produc-
tion of drugs by foreign companies
beyond their licensed capacity or
the highest production in 1977 or
1978 or whichever is higher;

(b) is it a fact that the spokesman
of the foreign drug companies—the
OPPI—submitted a memorandum to

Government prior to thig decision;
and
(c) if 80, what were the points

raised in that memorandum?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The ques-
tion of the implications of Govern-
ment’s decision regarding recognition
of installeq capacities in excesg of
licensed capacities announced by the
Department of Industrial Develop-
ment in August 1980 with specific
reference to the decision of regular-
isation of excess production over
the licensed capacities under the drug
policy of 1978, is being examined in
consultation with the concerned
departments.

(b) The O.P.P.L. submitteq a Memo-
randum dated 2-6-1980 to the Gov-
ernment,

(¢) The major points raised in the
Memorandum have already been laid
on the Table of the House in reply
to partg (a) and (c) to (f) of Un-
starred Question No. 6016 for 29th
July, 1980.
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Replacement of Coal Gag for Oil in
Industries

1041. SHRI NIREN GHOSH: Will

the Minister of ENERGY be pleased
to state:

(a) whether coal gas is suitable to
replace oil in industries;

(b) ig so, the reasong
gassification plants have
set up so far;

why coal
not been

(c) whether it is now proposed to
undertake coal gassification plants
on a priority basis; ang

(d) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (d). It is recognised that coal can
substitute mineral oil derived pro-
ducts mainly in the form of coal
based gas, for uses like production of
fertilizers, methanol, substitution of
fuel oil/furnace oil etc. Coal based
town gas can be used for domestic
purposes in substitution of LPG and
Kerosene. Government have approv-
ed the setting up of a Rs. 49/- Crores
LTC plant at Dankuni (W.B.), to
produce smokeless domestic fuel and
town gas for the supply in Calcutta
area. Other projects will be con-
sidered in the light of the experience
gained a; Dankuni where the invest-
ment in the plant and the distribu-
tion pipeline is found to be techno
economically viable.

Replenishment of Crude Stocks

1042. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have in-
viteq tenders for 5 lakh tonnes of
crude to replenish its stocks; and

(b) it so, which countrieg subs-
cribed to the tenders?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHD): (a) and (b).

%

We have purchased a total quantity
of 1.27 million tonnes on the spot
tender basis during the current year.
These spot purchases are effectegq on
the basis of tender enquiries floated
by Indian Oil Corporation. It would
not be in the national interest to
divulge any further details.

Range of Leh Station

1043. SHRI P. NAMGYAL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
effective range of Leh station of All
India Radio is hardly about 40 Kilo-
meter radius and powered by only
10 KV medium wave transmitter;

(b) whether it is also a fact that
the major areas of Ladakh cannot
listen the Leh station particulariy
during day time and forced to tune
in Radio Lhasg (Tibet) and the so-
called Azad Kashmir Radio of Pak-
istan held Kashmir;

(c) whether Government have any
proposal to install a strong Short
Wave Transmitter to counter the
strong propaganda Dbroadcast by
Radio Ihasa and the so-called Azad
Kashmir Radios; and

(d) if reply to (c) above be in the
affirmative, when and if the reply be

in the negatlve, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The AIR
station at Leh is equipped with a
medium wave medium power trans-
mitter which provideg primary grade
day time service to Leh and its sur-
rounding areas. The effective range
of Leh Station is restricted on ac-
account of the hilly terrain.

(b) It is a fact that major areas of
Ladakh are not adequately covered
by the primary grade service of
A.LR., Leh. No authentic data is,
however, available regarding recep-
tion of Radio Lhasa (Tibet) and
Pakistan transmitters in these areas.
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(c) and (d) A proposal to set up
a 50 KW short wave transmitter at
Leh has been included in the draft
revised 6th Plan (1980—8%) now
under consideration. The implemen-
tation of the scheme will, however,
depend upon the approval of the
Plan, availability of resources, and
relative priorities.

FAA wgrar & fog O wf
fafa

1044. o0 fawia qawaTT
st ferer vy :

a1 fafa, =g ot w=g4Y 4
HAY ag qAW Y FAT FGTF

(%) @i F FEA qgEAT F
fau a9  1978-79 TIT 1979-80
F fag & of fafusi & a&gT: oA
7 Y 9 F F FTW §; AR

(=) P #1 FTE FgEET 3|
¥ wafya smawas faugs d9¢ § w9
F% aw *< faar soar 7

fafu, =@ " N w@ /XN
(st ato fram®3): (F) a¥ 1978-79
JUT 1979-80 F FTA FTAT Fgraam
Ffq aoe ¥ Ia9 0F qAM@ WA @
ST HIRI F AT 91 | I T
¥ et e O aeaT #1 A€ 4t 6
THFT ATAY I 0T HEAT 97 R g S
FTTAT FETAAT T Ht qTARAFAT 1 Frgr=r
A EERF @ gl T v
g 7 e o g Fifs ag wawEE
AT AT fF AF U9 W @Y FE q
T AEEF W™ "fgd FAAT qgraar
3 ux Ife @ fETC F AT SO

(&) =& qag & =iy ag aqmET
W Ag & BF T agwaT ¥ dafue
frm wa quenfm fen som g
AT agrEaT & faum F faar A

Brorfra Y ST awct £ | 9y s

& f =% wrAT qgrEar @ faeas
¥ FaR w7 WX 3% Prafras s &
T & oY IeuaR ATy & AR
qic st @0 UHo WA HT  HeaET
¥ o 9 S mie gar<r afafa
26 faamy, 1980 & d®Hew FIA
afsr ¥ w1 §

Basis for filling vacancies in
Engineers India Limited

1045. SHRI SUSHII, BHATTA-
CHARYA: Will the Minister of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased t, state:

(a) what are the basis for filllng
the vacancies In Engineers India
Limited at various levels; and

(b) whether BPE guidelines have
been followed while recruiting peo-
ple?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Posi-
tions at various levels in the Com-
pany are filled up by direct recruit-

ment or by promotion or by deputa-
tion from Government or Public Sec-
tor Undertakings. Direct recruitment
is made from:-—

(1) Persons who apply in response
to the Company’s advertise-
ments in newspapers or other-
wise,

(ii) Persons sponsored by the
Employment Exchanges, Bu-
reau of Public Enterprises

and Surplug Cell of DGET,

(iii) Persons borne on the scien-
tists’ pool of the CSIR.

(iv) Surplus staff of the Com-
pany or of other Public Sec-
tor Undertakings/Govern-
ment Departments.

. .(v) Released Defence Services
= - Personnel, ‘
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(vi) Existing employees of En-
gineers India Ltd, Promotions
from within the Company are
made upon the recommenda-
tion of the duly constituted
Departmental Promotion
Committees each year.

(b) The Recruitment Rules are
generally based on BPE guidelines.

Proposal to step up oil production
in Bombay High

1046. SHRI SURYA NARAYAN
SINGH:

SHRI LAKSHMAN
MALLICK:

SHRI JANARDHANA
POOJARY.

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have de-
cideq to consider proposals from
foreign oil companies for stepping
up oil production from Bombay
High;

(b) if so, whether Government
have received any proposalg so far
in thig regard; and

(c) if so, the details and Govern-
ment’s decision thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). No
detailed proposals but g suggestion
for collaboration to produce an addi-
tional quantity of 5 million tonnes
per annum of crude oil out of Bom-
bay High and satellite structure
wihin 2 years has been received on
behalf of a foreign company. They
have been gsked to furnish more de-
tails.

Rise in the price of Coal

1048, SHRI VIJAY KUMAR YA-
DAV: Will the Minister of ENERGY
be pleased to state:

(a) whethey Government are aware
that coal is being sold at the rate

of Rs. 20 (twenty) per md. in diffe~
rent parts of the country;

(b) is it a fact thag this unpre-
cedented rise in price of coal has
greatly affected the common man;
and

(¢) if the answer to parts (a) and
(b) be in affirmative, what steps
Government have or propose to take
to bring down itg price?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c¢)
The coal price is fixed by the Govern-
ment for sale at the pit-heads. The
price of coal at the consumers end
consists of the pit-head price of coal
and the various taxes payable, trans-
portation and handling charges and
varieg from place to place.

In view of the shortage in the avail-
ability of Railway wagons consumers
have resorted to transport coal by
road at a much higher cost. As a re-
sult depending on the destination the
price of coal varies from Rs. 15—20
per maund. With a view to bring
down the cost of coal to the consu-
mers, steps are being taken to in-
crease the loading of coal by Rail-
way wagons,

Cost plus Pricing Formula for Coal

1049. SHRI K. M. MADHUKAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Experts Commit-
tee on Public Enterpriseg hag recom-
mended a ‘Cost-Plus’ pricing for-
mula for coal; and

(b) if so, what are the other re-
commendations of the Committee re-
garding coal and what is Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRL
VIKRAM MAHAJAN): (a) ang (b).
The report of the Expert Committee
on Public Enterprises relating to Coal
India and its subsidiaries has been
received very recently and its recom-
mendations are under examination.
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Dandakaranya Development
Authority
1050. SHR1 CHITTA BASU: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether it is a ‘fact that the
Dandakaranya Development Autho-
rity has launched integrated deve-
lopment of ‘the area not only to faci-
litate the resettlement of the  dis-
placed persons but alsp to promote
the welfare of local tribal popula-
tion;

(b) if so, tg what extent the aim
of integrated development of the

area has been fulfilled; and

(c) the facts thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. K. THUN-
GON): (a) Yes, Sir.

(b) and (c). Integrated development
of the Dandakaranya area includes re-
clamation ang development of land,
promotion of agricultural activities,
creation of irrigation facilities, im-
provement of means of communica-
tion, provision of medical and educa-
tional facilities and promotion of in-
dustrial activity. The extent of deve-
lopment in these fields is indicated
below :—

(i) Land reclaimed

(it) Irrigation Projects execul [|under execution:

(a) Potteru Irrigation Project
{h) Satiguda Dam Project
(c) Baralkote Dam Project

(d) Bhaskal Dam .

(¢) Minor Irrigation Projects (44 in number) .

(iti) Roads constructed|improved:
(a) Main roads
(b) Link roads
(c) Village roads .
(d) Tribal roals

(iv) Medical institutions set up

(a) Hospitalg/Primary Health Centres

(b) Dispensaries
(c) Mobile Units .
(d) Health Sub-centres
(¢) Primary Aid centres
(v) Schools set up :
(a) Primary
(b) Middle .
(c) High[Higher Secondary

1,69,189 acres (including 31,208
acres for tribals).

(Irrigation Potential —
2,70,000 acres).

(Irrigation Potential —
33,600 acres).

(Irrigation Potential—
36,000 acres).

(Irrigation Potential —
11,000 acres).

(Trrigation Potential-—
9,000 acres),

56140 Kmas,
82175 Kms,
406- 14 Kms,

29540 Kms,

10

20

51

307
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(a) Industrial Service Centres functioning 3
{b) New Model Chark ha Units set up by Khadl and
Village Industries Commission . 2
(¢) Advance Training Centre in Capc an Bamboo
set up by the Al I dia Ha dicrafts Board , .1

Thus the aim of integrated deve-
lopment of the area has been subs-
tantially achieved in the above fields,
consistent with the needs of the Pro-
Ject,

Electoral Reforms

1051. SHRI R.P. GAEKWAD: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the matter regarding
electoral reforms including right te
recall legislators and reducing vot-
ing age from 21 to 18 years ig under
the active consideration of this Gov-
ernment;

(by if so, whether Government
intends t; bring a comprehensive
legislation during the current or
Budget Session; ang

(¢) if not, reasons thereof?

THE MINISTER OF LAW, JUS-
‘TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(c) Decisions on varioug proposals
for electoral reforms, including the
proposals relating to right to recall
legislators and reducing voting age
from 21 to 18 years are yet to be
taken by the Government.

The various proposals relating to
electoral reforms not only require
careful consideration of the full im-
port and implications but also discus-
sions with political parties and in
certain matters with the State Gov-
ernments as well. In view of the na-
ture of the proposals and their far
reaching significance and alsg the
process of consultation involved it
- +will not be possible to indicate when
a comprehensive legislation on the
subject will be brought before Par-

| liament.
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() o= (w) wamarEr ‘@ F fag
Frg ey sferor &Y @ wfas
wngfa M sher § | ¥ fagg wfa-
FOTH @ W 9 FEA A
@ & A wrfuwcor &Y W dow
79 9 fa=me faman o qa | @fw AR
ferer smifereror grar i #3 fag
q9T IS HIAW T HgHe #3 fag
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qT @R 3T favig e smoam

Licensed Coal Dumps set up by Coal
India Limited jn cCalcutta and other
town

1053. SHRI JYOTIRMOY BOSU:
Will the Minister of ENERGY be
pleased to state:

(a) how many licensed Coal
Dumpg have been get up by the Coal
India Limited in Calcutta anq other
towns for selling coal at controlled
prices;

(b) at what price coal js being
sold to the consumers from those
dumps;

(c) whether any reports of mal-
practices have been received by the
Government in this connection;

(d) i so, what are the details
thereof and action taken thereto;
and

(e) whethey the Central Govern-
ment are considering to give power
to the West Bengal Government for
effectivel tackling the problem of
Smuggling of coal? -

~THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Coal
India is gperating 5 dumps for distri-
bution of soft coke in Calcutta/
Howrah reglon Out of these one
dump at Howrah has been licensed
by the Government of West Bengal.
Other 4 dumps in Calcuttg are ope-
rating in accordance with the condi-
tions stipulated by the Government
of West Bengal.

(b) Soft coke is being distributed
from these dumps to licensed dealers
at Rs. 9/- per 40 kg. with an under-
taking from them that it would be
distributed to the consumers at a
Price not exceeding Rs, 11/- per 40 kg.

(c) No, Sir.
(d) Does not arise.

(e) The question of vesting powers
in the State Governments to regulate
the inter-State movements of coal has
been examined and this has not been
found to be feasible.

Technical Collaboration for the second
stage of Idukki Hydro-Electrio
Project

1054, SHRI A. NEELALOHITHA-
DASAN: Will the Minister of ENER-~
GY be pleased to state:

(a) whether the Minister for Elec-
tricity, Government of Kerala, has
submitted a report to the Govern-
ment of India after his recent
Canada visit regarding the technical
collaboration of the second stage of
the Idukki Hydro-Electric Project;
and

(b) if so, the details of the report?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) Does not arise.
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Perks for Part-Time Directors of
Companies

1055. SHRT R. L. P. VERMA: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have re-
ceived complaints regarding payment
of unauthorised moneys and other
perks to certain part-time directors
of companies;

(b) if so, how many such com-
plaints have been receiveq  during
the current year with full particulars
thereof and the action taken by Go-
vernment; and

(¢) what agre the guidelines govern-
ing payment of allowances and grant
of other perks to the part-time direc-
tors of private sector companies and
what steps are taken to enforce them?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR). (a)
and (b). No complaints of payment of
unauthorised moneys and other perks
to part-time directors of companies
have come to the notice of Govern-
ment.

(c) The payment of remuneration
to a director who is neither in the
whole-time employment of the com-
pany nor a managing director is
governed by the provision of Section
309(4) of the Companies Act 1956.
This provision lays down that remu-
neration may be paid to such a per-
son either by way of a monthly,
quarterly or annual payment with the
approval of the Central Government
or by way of commission if the com-
pany by special resolution autho-
rises such payment. However, the re-
Muneration paid to such director or
vwhere there is more than one such
director to all of them together shall
not exceed one percent of the net
profits of the company, if the com-
pany has g managing or whole-time
director, and 3 per cent of the net
profits of the company in any other
case. There are no gpecific guidelines
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framed in the Department m this be-
half and each case is considered on
merits.

Recommendations of Working Groups
in Film Industries

1056. SHRI KRISHNA PRATAP
SINGH:

SHRI G. Y. KRISHNAN:
SHRI A. K. ROY:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whethey the Working Group
on Film Industries has suggested
that the entire subject of cinema
and film industry should be brought
within the purview of Central policy
ang Central control in order to
evolve a national film policy; and

(b) if so, the decision of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M, JOSHI): (a) and
(b). Yes, Sir. The Working Group on
National Film Policy has recom-
mended that the entire subject of
cinema and film jndustry should be
brought within the purview of Cen-
tral policy and Central Control. The
State Governments have been con-
sulted in the matter. Suitable deci-
sion will be taken by Government in
consultation with them.

Investigation for Barrax Dam Project

1057. SHRI SONTOSH MOHAN
DEV: Will the Minister of ENERGY
be pleased to state:

(a) when did the investigation
for Barak Dam Project start;

(b) how long will it take ‘further
to complete the Project Report; and

(c) what is the expecteq date for
implementation of © the construction
work of the Project?
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THE nﬂNISTER OF STA'I‘E IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
At the instance of the North-Eastern
Council the jnvestigation for a high
dam a¢ Tipaimukh just below the
confluence of the river Tuivai with
Barak were started by the Central
Water Commission from October,
1977. The investigations are in prog-
ress. However, the current disturb-
ances in the North-Eastern Region
has affected the pace of work, The
investigationg are expected to pe com-
pleted by June, 1981 and preliminary
feasibility report is expected to be
ready by December, 1982.

It is expected that the completion
of the project will take 8 to 9 years,
which includes the time taken for
building up the infrastructure like
road residential colonies etc, Efforts
are also being made o advance the
date of commissioning of project.

Number of villages electrified in
Orissa

1058. SHRI CHINTAMANI JENA:
Wil] the Minister of ENERGY be
pleased to state:

(a) the number of villages elec-
trified in the Orissy State so far;

(b) how doesg it compare with

other States; and

the Government
electrificatfon

(¢) what stepg
propose to accelerate
in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
According to the latest progress re-
port received from the Orissa State

Blectriczty Board 17,439 VJHages had
been electrified in the State upto the
end of August, 1980.

(b) A Statement indicating the
total number of villages and those
electrified up to 31-8-1980, along with
the percentage level of electrification
in the different States/Union Terri-
tories js enclosed, Even though there
are gome States, which have crossed
the national average of 44.5 per cent
village electrification there are seve-
ral gothers which are lagging far be-
hind the State of Orissa in the matter
of village electrification.

"(¢) Rural Electrification Program-

mes are formulated and also imple-
mented by the State Electricity Board.
The Rural Electrification Corporation
assists the State Electricity Board in
formulating financially viable and
technically feasible rural electrifica.
tion schemes for which loana assist-
ance also is made available by it.
For financing schemes in the tribal
and other backward areas of the
State, the Corporation makes avail-
able funds at liberal terms ang con-
ditions. The Planning Commission has
allocated an amount of Rs. 9.60 crores
for financing rural electrification in
Orissa for the year 1980-81 out of
which 6.30 crores are made available
through the Rural Electrification Cor-
poration and Rs. 3.30 crores are pro-
videq under fhe Normal Development
Programme of the State, The target
fixed ijs electrification of 1,600 new
villages. It is hoped that the State
Electricity Board will utilise the en-
time amount and achieve the target
fixed, thus, accelerating ‘electrifica-
tion of villages in Orissa State,

Statement

INHABITED VILLAGES ELECTRIFIED:—1971

CENSUS

- e e e et . e e St s

Villages electri- % Village electri-

Sl. States/U.Ts. “Total
No. number of fied 2s on fied as on
Villages q1-8-1980 31-8-1980
1 2 3 4
1 Andhra Pradesh 27 4221 17014 (*) 625
2 Assam 21,995 4,486 204
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(*)—Figure provisional
(+)»=52 villages have been declared uninhabited
(a)r—As on 31-12-1979
(c)*—As on 30-6-1980

~——
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1 2 .3 4
5 Bihar 67,566 20628 (c) 30:5
v 4 Gujarat 18,275 11,336 62 ‘0
5 Haryana 6,731 6,731 1000
- 6 Himachal Pradesh 16,916 -9,236 (d) r4-6
7 Jammu & Kashmir 6,503 4,552 (*)(a) 700
8 Karnataka 26,826 16.378 611
9 Kerala 1,268 1,268 1000
10 Madhya Pradesh 70,883 22,050 325
11 Maharashtra 35,778 26,028 727
12 Manipur 1,949 322 (c) 165
13 Meghalaya 4,583 596 (c) 13-0
14 Nagaland 960 343 357
15 Orissa 46,992 17,439 371
16 Punjab 12,188 12,126 (+) 100 ©
17 Rajasthan . 33,305 13,933 (b) 41-8
18  Sikkim 215 75 249
19 Tamil Nadu 15,735 15,571 990
20 Tripura 4,727 792 16-8
21 Uttar Prgdesh 1,12,561 39,664 (d) 352
22 West Bengal 38,074 13,302 34-9
Total (States) T a7nast asasl 446
1 A. & N.Islands 390 101 25-9
2 Arunachal Pradesh 2973 291 a8
Chaundigarh 26 26 1C0 -0
4 D. & N. Haveli 72 52 y2-2
5 Delhi . 243 243 1C0-0
6 Goa, Daman & Diu 499 355 368
7 Lakshadweep 10 9 90-0
8 Mizoram 229 29 11-8
9 Pondicherry 333 333 100 -0
Total (U.T9) . - - . 685 1wy T g0
Total (All India) T 575086 256307 445

(b)=—As on 31-5-1980
(d)»—As on 31-7-1980
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Central Guidelines to States regarding
Advertisements

1062. SHRI HANNAN MOLLAH:
PROF. RUPCHAND PAL.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there are any guide-
lineg from the Centra] Government
to State-Governmentg regarding ad-
vertisements; and

(b) what is the principal of the
distribution of advertisements of
Central Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBHEN M. JOSHI): (a) No,

Sir,

(b) Central] Government advertise-
ments are released to newspapers and
Journals to meet varying publicity
requirements of the Government on
the basis of ‘principles’ underlying the
Advertising Policy in force copy of
which js placed on the Table of the
House

(ADVERTISING POLICY OF THE
INDIA) EFFECTIVE FROM OCTO-
BER 1, 1980,

‘A* Preamble

1. The Directorate of Advertising
and Visual Publicity places advertise-
ments in various newspapers/journals
on behalf of various Ministries and
Department; of the Government of
India. A number of autonomous bod-
dies and Public Sector enterprises
channelise their advertising through

the DAVP.

2. The primary objective of Gov-
ernment advertising is to secure
widest possible coverage through
newspapers which circulate news or
commentg on current affairs and
standard journals on science, art,
literature, sports  films; cultural
affairs etc. While giving advertise-
ments, politica] affiliations or editorial
policies of the publication con-
cerned are not taken into account.
However, advertisements would not
be issued to newspapers journals
which incite or tend to incite com-
munal pasgions ~ preach violence,
offend the sovereignty and integrity
of India or socially accepted norms of’
public decency and morals.

‘B’ Policy guidelines

1. Keeping in view Government
Policy, publicity requirements and
availability of funds a balanced and
equitable placing of advertisements is
aimed at. Government advertisements
are noty intended to be a measure of
financial assistance to newspapers/
journals, In pursuance of broad social
objectives of the Government and in
order to achieve parity of rates bet-
ween various categories of newspapers
appropriate  weightage/consideration
may be given to:— '

(a) Smal and Medium news-
papers/journals;
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( b) Speciahsed scxentlﬂc and tech- 5. Newspapers/J ournals should
nical journals; have an uninterrupted and regular
(¢) Language newspapers /jour- publication for a period of not less
nals; and than four monthsg and should comply

with the provisions of press & Regis-
tration of Book Act, 1867 before they
qualify for consideration for placing
Government  advertisements. For
Quarterly journals, they have to bring
out at least two issues before they

(d) Newspapers/journals pubhsh-
ed in backward remote and border
‘areas.

2. Small medium and big news-
papers/journals are categorised as

under: — ) are considered.
(a) Small--Upto a circulation of
15,000 copies per issue. 6. Newspapers/journals should
(b) Medium—Circulation between ~ have the following minimum print
15,000 and 50,000 copies per issue. area to be acceptable for Government
ti —_—
(¢) Big—Circulation above 50,000 advertising:
copies per jssue.
) . Yeriodicity Print area not less
3. In selecting newspapers/publica- than
tions for placing Government adver- ——— bt et
tisements the following considerations u
may be taken into account:— Dailics 760 Std. Col. Cms
(a) Coverage of readership from Weeklies & Fort-
different walks of life particularly nightlies} . . . 480 Std. Col. Cms.
in case of national campaigns. Monthlies & Other
(b) Reaching specific sections of Periodicals . “%Z."™g60 Std. Col. Cmss

people depending ypon the message
to be conveyed. Small and Medium

newspapers will get major consic.ie- Exceptions might be made in the
ration in motivational/educative case of newspapers/journals published
campaigns. in tribal language or primarily for
(¢) Any other category of news- tribal readership.
papers/journals /publications which
Government may consider from 7. Circulation of all newspapers/
time to time appropriate for bona- journals should be certified by a
fide reasons Chartered Accountant ro by a profes-
(d) House journals house maga- sional and reputed accounts body or
zineg and gouvenoirs will not ordi- institution. However, newspapers
narily be wused for Government having a circulation upto 2,000 copies
advertisements, per jssue may submit a certificate

from a Chartered Accountant or from
the concerneq District Magistrate. The
circulation figures, if found incorrect
at any time, will render the papers/
journals ineligible for advertisements,
besides any other action which Gov-
ernment may deem appropriate.

4. The DAVP will use newspapers/

. journals with a minimum paid circu-

lation of not less than 1,000 copies.

Relaxation, however, may be made
in the case of the following:—

(a) Specialised /Scientific/techni-
cal ffiournals with a paid circula-

tion of 500 copies per issue. ‘¢’ Advertisement Rates

(b) Sanskrit newspapers/journals :
and newspapers/journals published The .Rate-Struct}xre for Government
in backward border or remote areas Advertisements will be worked out by
or in tribal languages or primarily DAVP on the basis of the principles
meant for tribal readers, with a enunciated above, The DAVP will
minimum paid circulation of 500 enter into appropriate rate contracts

copies {rer issue, with individual newspapers/journals. '
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Sale of Orude Oil by Kuwait

1063. SHRI R. PRABHU: Will the
Minister of PETROLEUM, CHEMI-
CALS and FER’!‘ILIZERS be pleased
to state:- ‘

(a) whether Kuwait has agreed to
sell crude oil to India to meet the
immediate need; and

(b) it so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI):. (a) and (b).
Yes, Sir. It would not be in the
national interest to divulge any fur-
ther details.

Stock position of Crude Oil

1064. SHRI E. BALANANDAN:
SHRI SAIFUDDIN CHOU-
DHURY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) month-wise gtock position of
crude 0il and jts disbursement for last
six months, state-wise: and

(b) the total storage capacity fer
erude o0il?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Our stock position of crud oil during
the past six months has been quite
sufficient for our requirements. It
would nqt be in the national interest
to disclose any further details.
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Shortage of Kerosen, in Karnataka
State

1066. SHRI K. MALLANNA: Will

the Minister of PETROLEUM, CHE-
MICALS ANDI FERTILIZERS be plea-

sed to state:

(a) whether Government is aware
that there is an acute shortage of

_ loerosgne in the State of Karnataka;

and

(b) 'if so, the detailg reg'arding the
supply of kerosene oil during the last

 feur monthg to the State of Karna-

taka -by the Central Government? -
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The month-
ly allocations of kerosene to all States,
including Karnataka, are based on a
5 per cent increase over the actual
sale of this product during the rorres-
ponding months in 1879. The sale of
kerosene in Karnataks have general-
. 3y been in ling with the allocations

during the last few months. The dis-
tribution of kerosene within the State
. is the responsibility of State Govern-
.ment and they have been advised to
. ensure equitable distribution of the
. Pproduct so as to meet all the essential
needs of the consumers within this
level of allocation.

. (b) The details of allocation and
sales of kerosene in Karnataka bet-
ween July and October, 1980, are as
under:—

Figures in Metric

Tonnes
Month Allocation  Sales
July, 1980 . . 18,790 18604
August, 1980 | . « | 196c0 19536
September, 1980 . 19,600 19766
Otctober, 1980 . 18,820 18978
{Provi-
sional)

Rise in price of Aviation Gas

1067. SHRIMAT1 PRAMILA DAN-
DAVATE:
SHRI RATANSINH RAJDA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether it is a fact that the
_price of Aviation gas was raised on
J'\]ﬁé 8§ 1980; and

(b) if not, when was the last price
of aviation gas raised?

. 'THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
, {SHR1 P. C. SM'HI) (a) No, Sir,

< (b) The price of Aviation gas was

“ralsed last to Rs. 6604.64 per KL Ex-
storage Bombay w.e.f. 15-1-1980,
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Plan to Generate 48,000 M.W. Power
through, Hydel, Thermal and
Atomic Power

1069. SHRI K. P. SINGH DEO: Wwill
the Minister of ENERGY be pleased
to state:

(a) whether it ig a fact that his
Ministry has drawn up a plan for the
generation of 48,000 M.Ws. power
during the next ten years;

(b) it 50, what is the break up of
the plan in so far as it relates to (i)
hydel power, (ii) thermal power, (iii)
atomic power ang (iv) other gources;:
and ‘

(c) whether neyw power units are
also envisaged in the gifferent parts
of the country and if so, their names,
capacit!es and mvastment propaaed; '

. THE MINISTER OF S'I'A.TE TIN
THE MINISTRY OF ENE’RGY (SHRJ
VIKRAM MAHAJAN): (a) to ().
The Working Group on Power set \hp
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by the Planning Commissjon to recom=
mend the power programme for in-
clusion in the Sixth Plan (19880—385)
haq identified a tentative programme
of addition of about 48,000 MW dur-
ing the 10-year period 1980—90. This
consisted of addition of 20263 MW dur-
ing the Sixth Plan and 27916 MW
during the Seventh Plan periods. The
additions envisaged during the Sixth
Plap period includeg 4755 MW from
ongoing and sanctioned hydro elec-
tric projects, 13988 MW from ongoing
and sanctioned thermal power Pro-
jects, and 1160 MW from ongoing nu-
clear power plants and 360 MW from
hydro projects then awaiting invest-
ment decision. The addition of 27910
MW during the Seventh Plan period
was to be achieved as follows:—

(i) Ongoing and sactioned

hydro projects . 4402 MW
(i) Ongiong and sactioned
thermal projects . 4450 MW

(iii) Schemes already cleared by
the Central Electricity Autho-
rity, but awaiting clearance of
the Planning Commission :

Hydro ¥ . 3035 MW
Thermal . 3230 MW
(iv) Balaunce from projects to
he identified and tentatively
identifiedy . . 12790
Mw*

(* Possible contribution from

hydro 7764 MW,— Nuclear 235

MW and balance Thermal)
The details of schemes tentatively in-
cluded for benefits during the Sixth
Plan period are given in Annexures I
and II and the details of schemes ten-

* tatively included for benefits during

the period 1985—90 are given in An4
nxes 111, IV and V. [Placed in Lib-
Tary. See No. LT-1422/80]. The
Working Group had also worged out
the requirements of funds for  the
generation programme recommended
by them and the complementary
transmission and distribution and
Rura] Electrification facilities as Rs.
23433 crores comprising: —

(Rs.in crores)
Generation . . 10,645
k ranymission . . . 9,55
diural Electrification 2,900

« Tvey and investigation . 250
Citnce and technology . 8o
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The Sixth Five-Year Plan 1980—85
has not yet been finalised by the
Planning Commission and the appro-
val of the National Development
Council hag not yet been obtained.
Precise targets of additions of gene-
rating capacity in the plan period
1980—85, the schemes from which the
targetted additions would be derived
and the funds that would be made
available for the power programme
in the Sixth Plan will be known only
after the Sixth Plan is finalised.

FT-ATHETA WIT et Al &
Feqrfed SATRT & T

1070. Y @A™ wfeqv: T
@ifaaw, IA Wit IATw Hdl a8
g A FO FG oo

(%) I & dR|@E@ AR
qETY &9 F IIE 5T * ATy v §
& #g wei feqa & A1 S qEAT A AT
et & a7 fra freai & gAY 1
gTEs Frat s <@r g

(@) 197 & 19T 1980
a% &' gafg & 0T IAqF 97 71U
IT®| F1 frai-twadr qlar § seqr-
g go1 =i venfzy gdww v wfa-
TAAE AT 7 ,

(w) feami #1 g feQ ag
fafasas 9#1v & gawl F1 TJAM
q:7 Fo1 g !

Rifetaw, Taww Wit ST waw
# vy da (oY awaie fag) : (F)
W) (). 1 S0 & 31 7, 1980
% % gy § R\ HAeaR T,
T, TNEF &AaT, SR AW ¥¥
frer ok saTfem wmaT & Twi A
oF frcw 0@ frcr -1 ¥ w9 R
qae g — '

fafow sd@t & wfget ava o
WiE ¥ qE Wi § FEoer e
1 ot avr, faew, wowrd wE gfer
W1 SRR s FeuT A, @
T e o gE g e s



103 . - Writlen Answers. NOVEMBER 25, 1980  Written Answers 104

() wiferr ga dew faaTor-

11 % & of & | ! 8
faareo——I @ AT aHT o
IEE ® AW/EWA, AR ::;: 222 :‘::
Wre e FreT 152 45.4
1. AGZ\IAA JFCF (Y WiHS AT - FTTYL 207 44.1
| S & 000 AT T 171 60.4
¥) LR IRC 258 89.9
- HIAIT 156 18.1
ST T ATH oA aifow ST T 10 0.1
gHat (1 Sa, TR 16 2.8
1980 I9-3qTT 4 .3
® 31+,
1980) F AT 1294 359.3
1 2 3 () wgw e
¥ wOET A FTORT [ FT 215 92.3
T 80 18.0
A faeae 152 15.6 Znr () 215 92.3
wever 235 35.9 Fr (% 4-g-+) 3891 842.9
TS 235 25.3 -
favedy 219 6.8 II. SREREE FAE
MEYT 131 17.0 (@t TS ¥ H F 000 AT )
ATHRY-I 45 4.7 ,
AT 152 w7 T # Awfeqd arfew  stoew
TR 152 26.5 (1w
Y 152 10.5 1980
ar 90 34.9 ¥ 31
TR-1V 75 16.6 wE1980
ST 82 18.8 )
-1 152 50.3 1 2 3
FrfA-I1 40 ‘
TIGAT 120 11.4 &, T S
Ag 70 27°1 ;Tﬁ 45 15,4
"ETH 176 63.5
97 TR 24 8.4 A e 997
- wreA-11 114 13.9

awr (%) 2382 391.3 el IV 75 16.8




105
1 2 3
g 50 1.8
JUNT qoE 44 8.9
qHo THo fogfe 35 4.5
fa=d 150 4.4
am (%) . 665 105. 4
9. AT ORI AR
TSt | 50 17.2
faomr 104 28.2
T 42 11.6
G AIRE] 73 18.7
TR 10 3.4
THoUHofo Ifie 201 57.8
am (@) 480 136.9
. FEEI AN
FTeET 129 70.3

F 90 (F+@-L0) 1272 312.6

fago

8.6.1980 ¥ T JuTAF
Fraor & s Saeet Saatfed SATH
1 wigHaw gEq qA

gfq eF

IQTE &I ATH e
LG G

(%o #)

1 2
1. gfaar 2000
2. T AT wEde 3050

3. gARF (17-17-17) 2200

 §

Written Answers AGRAHAYANA 4, 1002 (SAKA) Written Answers 106

i | 2

4. TR ATER- |
weeT (15-15-15) 1800
5 GIALF. (19-19-19) 2500

6. ST FEhe TTHE

(20-20-0) 2200
7. ATEGTHIEhHE

(20-20-0) 2050
8. FWHIAH HTEhe

qehe (16-20-0) 1950
9. gfar  smifa

TR (24-24-0) 2600
10. gfear sefraw

FEES ( 28-28-0) 3050

11. A&, (14-28-14) 2600
12. W& (10-26-26) 2500
13. Tadt#. (14-35-14) 2900
14. TAAF. (12-32-16) 2750

15. gux  wewe foae

(gTAETR) 2200
16. gTX  Hehe feas
(wrsER) 2050

FAUAT, AweqrA § AN Wi AW &
fong  foror g

1971. &l wmw T ww
@RfwaR, @ER W7 JATE AAl T
Fa # FO FG fF

AF) Arag aa g &5 g &
A o W N ww &% fag REeww
(voear) §  forw #7F AW &<
fer &

(@) 71 7z W 99 § f5 &
da  (mietart @7 §) of d9 fael



(w) afe g N T TR AN
g IET & fF R Sewa] &
¥ ¥ ok g e A gonE IR

whas ag i ¢

(w) afx &, @ AT L &
W &9 w7 qar e F folr dwed
ga § forw a0 fee § wrow T
# faR R @ g

(¥) afe g, & <& @ 99
¥ fag g€ ¥ AT A TRET /T
& WR

(%) afe a, & =@ & FTOT T
g ?

Fifman, @A WX JAE  wal
(=t wwTw T &3) ¢ (F) o, q
dgeiT  (THEH) g9 § =R I
1965 # HTeW FFaT it 41 |

(=) <, & o

() orfeeare & syt affeafaar
dgear @g By offeafsa § 39
fiw § | g @ @ F@r
Vg qg g |

(¥) JE a9 H W@EA I
AT EET qen, e 5w aee
e T @ &, ¥ qfomwEasT gIey
AT GHEAT O fadi w3 )

(¥) a¥ 1980-81 & IRW
T ¥ frwg dow @ § Swa
T & g1 8/12 fratHe fizs &
wHFI aaev Ry ond FT 9T § )

Installed Generating Capacity of

1072. SHRI RAJESH KUMAR
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) what is  installed generating
cq_p"aéity of the f,ndramast . and
Bedarpur thermal power stations in
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Delhi and what is their present rate
of power generation;

(b) what are the main causep for
the shortfall if any, in the power
generation by these power stations;

(c) to what extent the Capital city
of Delhi receives power supply from
the member States of the Northern
power grid to meet the gap between
demand and supply of power and
whether the supply is regular; amd

(d) the steps taken by Government
to improve the power generation eof
the above mentioned power stations?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The pre-
sent installej generation capacity of
Delhi Electric Supply Undertaking
(Indraprastha and Rajghat Power
Stations) and Badarpur thermal power
station and their present level of gen-
eration is as follows:—

Installed Present

capacity level of

(derated) generation-
- MW)

System

DESU . .
(IP & Rajghta)

BT.P.S. .

306 200250

485 200—300

Lot ) (Ullit 2 Of

160 MW
© 18 out fur
‘ Tainte-
narcc).

ot

(b) The power position in Delhi has
greatly improved as compared to last
year and at present IP and B.T.P.S.
normally meet the requirement of
Delhi, The main reason for shortfall
of generation at times at these power
stations has primarily been due to
outageg of the generating units due to
tube leakage, problems in milling
plant and other auxiliaries etc., qua-
lity of coal and non-availability of
spares readily.
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" (¢) There is no- firm commitment
for supply of power to Delhi by any
constituents of Northern Regionsl
Grid. At present the combined gene-

‘rating capacity of DESU and BTPS is

adequate to meet the demand. of
power in Delhi. However, at times
due to outage of generating units,
Delhi is faced with shortage of power,
on a few occasions when aseistance is
taken from BBMB system depending
upon the level of generation in the
grid.

(d) A number of steps have been
taken for improving the performance
of Badarpur thermal power station.
These measures includes:

(i) Plant Betterment programme
has been prepared for early stabili-
zation of the recently commissioned
210MW unit,

(ii) Project Renovation program-
me has also been taken up for rec-
tification freplacement of various
deficiencies/parts of the plant and
equipment of the 3100 MW units.

(iii) Operation and maintenance
practices have been streamlined on
modern operation and maintenance
practices.

been
re-

(iv) Coal suppliers have
requested to send coal of the
quisite quality.

‘Similarly, steps have also beem tak-
en to improve the performance of the
Indraprasth, thermal power station.

Relaxation in Restrictions of M.R.T.P.
Aet on Production of Geods

1073. SHRI AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment, have decideg to remove res-
trictions on the production of goods in
excess of capacity by the Monopolies
ind Restrictive Trade Practices Act
Sompanies to the extent that they are
¢xported outside India; and

110
" (b) it 8o, the reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR) (a) and
(b) The matter is under consideration.

Criteria for giving Advertisementy to
Journals and Dailies

1074. PROF. ’RUPCHAND‘ PAL:
Will the Minister of INFORMATION
AND BROADI CASTING be pleased to
state what is the amount of advertige-
ments given to ten top National Daily
Newspapers during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): The quantum
of advertisements given to individual
newspapers is treated as confidential
in public interest,

Setting up of Coal Dumps for the
States

1075. SHRI B. V. DESAI: Will the

1

Minister of ENERGY be pleased to

state: J

(a) whether Union Government have
decided to set up coal dumps for &
States;

(b) if so, when the same are likely
%0 be set up;

(¢) what will be capacity of each;

(d) in which State they are to set
up and what about other States;

(e) when the work on these is
likely to start and when are they
likely to be completed; and

(f) total cost of
involved?
THE MINIS‘I‘ER OF STATE IN.

THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJ’AN) (a) Yes, Sir,
(b) Steps are bei,ng taken to set up
these dumps at the earliest date.
(¢) In the initial stages 4 rakesf
month of soft coke" ‘would be moved

tc these dumps in UP. and 2 rakes/
month each to the humps inh Haryana.

expenditure
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and Punjab. Details in respect of
other States are being worked out.

(d) These dumps are to be set up
initially in UP, Haryana, Punjab,
‘Gujarat, Himachal Pradesh and Tamil
Nadu.. The setting up of dumps in
other States would be considered at a
later date.

(e) Steps are being taken to set up
these dumps at the earliest date.

(f) No capital expenditure in set-
ting up these dumps is anticipated as
the Raijlway siding and other facilities
exist at these dump sites. However
the cost of operating these dumps is
being presently examineq in consul-
tation with the concerned State Gov-
ernments.

Shortage of Essential Drugs in Metro-
poiltan Cities

1076. DR. SARADISH ROY: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that the essential drugs needed for
delivery and post-delivery cases, high
blood pressure, hypertension, leprosy
and dysentery are totally non-avail-
able in Delhj, Calcutta, Madras and
Bombay; and

(b) if so, steps taken by Govern-
ment in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) No, Sir.
However, shortage of some specifid
brand formulations needeg for delive-
ry and post-delivery cases, high blood
pressure, hypertension, leprosy and
dysentery were reported periodically
from among the four Metropolitan Ci-
ties of Delhi, Calcutta, Madras and
Bombay.

(b) Govt. monitors the availability
of life saving and essential formula-

‘tions every week. Remidial action to

relieve shortage is taken by telegra-
phically advising the manufacturers of
specific brands reported in shortage
and the manufacturers of the equival-
ent products also to rush supplies to
the places from where shortages were
reported. - e

‘Hydel Power Project at Andhra, Tehsil

Rohru of Himachal Pradesh

1077. SHR1 JITENDRA PRASAD:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether Central Government
are executing a Hydel Power Preject
at Andhra, Tehsil Rohru of Himachal
Pradesh;

(b) whether local people are being
denieg employment on this on the
pretext that most of technical/non-
technical and ministerial staff is re-
cruiteq at Simla and sent there;

(¢) whether Government have
received any representationgs and
complaints in this behalf;

(d) it so, what action has been
taken on these complaints and what
steps have been taken to provide em-
ployment to the local educated unem-
ployeq graduates and matriculates in
the ministeria] cadre through local
employment exchange at Chirgaon and
Rohru; angd

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN: (a) to (e). The
hydel power project at Andhra, Teh-
sil Rohru of Himachal Pradesh is be-
ing executed by the Himachal Pra.
desh State Electricity Board. The
requisite information in the matter is
being collected and will be laid on the
table of the House as soon as it be-
comeg available.
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" Propoml to open Newsprint

1079. SHRI BHIKHU RAM JAIN:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to open newsprint
distribution centres in all the districts
of the country;

(b) whether it is also proposed to
abolish sales tax on newsprint with a
view to bring down the cost of pro-
duction of the end-product; and

(¢) if so, the detailg theredf?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) Government
have agreed in principle to the sug-
gestion that more depots should be
opened for the sale of newsprint. Or-

ganisations of newspapers have been °

requested to suggest the location of
the new depots. There is, however,
no proposal to open such depots in all
district headquarters.

(b) to (c). State Govennments have
been requested to exempt sales-tax on
newsprint for the benefit of news-
papers particularly the small and
medium newspapers. Some  State
Governments have reacted favourably.

Supply of Load Despalch Centreg by
.o Siemens

1081. SHRI K, T. KOSALRAM: Will
the Minister of ENERGY be pleased
to state:

(a) whether firm orders have been
placed on Siemens for the full com-
plement of sophisticated machinery
for establishing load despatch centres
withip the country; and if so, the value
of this order and the names of machi-
nery to be imported;

(b) whether it is a fact that Hima-
cha] Pradesh, Punjab, Haryana and
Rajasthan have stated that there is no
need for setting up load despatch cen-
tres in their States; and

(c) if so, how the machinery is
going to be utilised gfter its import?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Three Re-
gional Electricity Boards Northern,
Western and Eastern, inviteq tenders
separately for the supply of equip-
ment for the Regional Load Despatch
Centres Schemes, the purchase of
which is being financed from IDA cre-
dit. After the evaluation of tenders
according to IDA procedures the
NREB and EREB awarded, Telemetry
and Computer equipment and associa-
ted equipment in respect of their re-
gions to M/s. Siemens India Ltd. and
the WREB for System Diagram Board.
The total value of order is as follows:

S.No. Regional Electricity Board

Equipment

Indigenous sup- Foreign supply
ply (FOR (FOB Prices)
Prices)

1 N.R.E.B. System diagram Boarc, Rs. 5,115,582 DM 7,045,121
Computer, Telemetry
& LFC equipment with
spares etc.

2 W.R.E g System Diagram Board. Rs. 854,928 DM 77,899

E.R.E.B. System Diagram Board,  Rs. 6,941,762 DM 6,839,343
Computer, Telemetry
and LFC, etc.
(b) No, Sir.

{c) Does not arise.
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Regularisation of Casual Employees
in ALR./T.V. Stationg

1082. SHRI S. A. DORAI SEBAS-
TIAN: Wil] the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state: '

(a) the criteria followed for reguia-
rising the casua] employees who have
put in more than 240 days in AIR/TV
Stations;

(b) the steps being taken to fill up
casual vacancies on a regular basis;

(¢) whether the staff artists of con-
tract nature can be proceeded against
under CCS/CCA rules; and

(d) if so, the reasons for not giving
them regular jobs?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KUMUD-
BEN M. JOSHI): (a) Broadly
speaking, the present criteria follow-
ed for regularisation of casual artists
both in AIR and Doordarshan gare
as follows:—

Casual artistg of All India Radio
and Doordarshan who had been
booked for (i) 200 days in any one
financia] year during the years
1974-75 to 1979-80 op

(ii) 365 days during any of the
two blocks of the three financial
- years, viz. 1974—1977 or 1975—78
are to be considered for regula-
risation against vacant posts of
staff artists subject to thejr being
educationally and otherwise quali-
fied for holding the posts against
which they are to be regularised,

(b) There are no casual vacancies
of staff artists. The casual staff
artists are engaged against regular
posts of staff artist according to re-
quirements. 'The casual artists are
regularised on the basis of the for-
mula indicated at (a) above. So far,
179 casual artists have been regula-
rised in Doordarshan and 70 casual
artists in AIR.

(c¢) No, Sir.

(d) Does not arise

"NOVEMBER 25, 1980  Written Answers

11 6

Companiey with Minority Sharehold-
ings of Management

1083. SHRI DHARAM BIR SINHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the names of the FERA and
other Companieg to which the Reserve
Bank of India and the Government
conceded the minority share holdings
of the management j.e, the right to ap-
point Chairman, Managing Director
and/or other members on the Board
of Directors;

(b) whether the Reserve Bank of
Indiag and Government have approved
right to nomination to minority share-
holding foreign Companies on the
Board of Directors; and

(e) if so, the pames of such Com-
panies?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR). (a) to
(c). The control of companies un-
der the Companies Act, 1956 ig pri-
marily determined by the voting
power which flows from the extent of
equity shareholding in the Company.
It can be said that in the case of com-
panies with foreign shareholding be-
low 50 per cent, the management of
the companies will depend on the
actual distribution of the re-
majning  ghareholding in Indian
hands, and the support that
any group of shareholders can mar-
shall from other shareholders. If
the shareholding is widely distribut-
ed, the effective control may remain
in the handg of the foreign sharehol-
ders who hold a substantial block of
shares This is true in respect of
wholly Indian companies also.

Irrespective of the gshareholding
pattern of a company, the Directors
On its Board are elected by the ghare-
holders of the company. The Cen-
tral Governmenf, however; exercise
control over the management by re-
quiring public limited compahies and
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mrivate companies which are subsi- 288 of the Companieg Act, (including
diaries of public limited companies Managing Directors) the Government
to seek their approval under section ag a matter of policy do not approve
269 of the Companies Act, 1956 for of such amendments,

the appointment or reappointment of - - - -
Managing or Wholetime Directorg or [T A w1 wA(
Managers. Sub-section (3) of Sec-

tion 269 provides that the Central 1084, WY TW ®iN THY ¢ AT
Government, shall not accord its Q@quq, YA WIT JqTE  HAv

approval unl it i is t— i
ppr unless jt is satisfied tha g FaTr & FAr T OB

(a) it ig in the interests of the

company to have a Managing or (%) =1 Ia* ag IEETO @

Wholetime Director, fF =@ ag I ¥ 799 w29 #;
(b) the proposed managing or AT &Y ™ Q;

wholetime Director is, in itg opi-

nion a fit and proper person to be (=) afz g, av =@ FH H 43

appointed ag such and that the ap- T TEFT IS

pointment of such person as Ma- % f@l‘Q‘ xa < t@.

naging or Wholetime Director is g

not against the public interest; and

() =ar ag w= § & I Frai

(c) the terms and conditions of HR FRATTE 77 3@ g0 FTTTE AT
the appointment of the proposed '

‘ .

Managing o Whole-time Director Gar feam o §; W

of the Company are fair and .

reasonable. (q) afz & Eﬁi W W ﬂfT
These provisions apply equally to : Rl 5 % fordy Fam Frr-
ex-patriate directors who are appoint- e F G 3 ’
ed as Managing or Wholetime Direc- ~ - . )
tors in Companies, JONEqw, TEGA WT I Wl

Some companies incorporated in (sﬁ Sw %’\') : (35) T, g
Indla "and having foreign sharehold- . 5
ing, the Articles of Association of the (E) AR a ®
Company have provided at the time frar  gfysaw SaT F@ F faU
of incorporation of such companies MWM%@%M
that a certain number of non-rota-

tional Directors (indluding Manag- Afq & TR A IART G H L&t

ing Directors) will be appointed by * SoOEd § fou T g I
the foreign shareholders. ¥n such Frorm "Tg freell, 2o & FBrfas oy o
cases, the Central Government has ’ !

no power under the Companies Act AT THHI H AT HE G g |
to change the Articles of Associa- )

tion, though the powers t, approve (‘T) S, ’I'@ {

the appointment and the remunera- R k
tion of ex-patriate Managing Direc- (a) 5@ 5 s (@) wmr &
tors/Wholetime Directors rfemains feor v 3

with the Government by virtue of

the provisiong of section 269 of the Shortage of Caprolactum

Companieg Act and other relevant
provisions of thig law, Where com-
panies having foreign shareholding
do not haye such provision in the
Articles of Association and seek Go-
vernment approved to amend these - (&) whether there is a shortage of
articles, ag required under Section caprolactum in the country;

1085. SHRI K. KUNHAMBU: will
the Miniisier . of METROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:
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(b) if go, whether Government are
importing it;

(e) the total production gng demand
-of this raw material in the country;
and

(d) the steps taken to increase pro-
duction?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. c. SETHI): (a) The indi-
-genoug production ig not adequate to
meet the demand in full

(b) Imports are being allowed to
the extent considereq necessary.

(c) Although the licensed capacity
for the manufacture of caprolactam is
20,000 tonnes/annum, the actual pro-
duction hag at best at the rate of
80 per cent of the licensed capacity.
The indigenous demand ig around
40,000 tonnes/ annum,

(d) It is proposed to approve the
creation of additional capacity for the
manufacture of caprolactam jn the 6th
Plan.

Areas for Off shore drilling for Oil

1086. SHRI VS, VIJAYARAGHA-
VAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) which are the new areas work-
-ed out for off shore drilling for oil;

~ (b) whether Kerala is also included
in them; and

(c) details about the exploration of
@9i] during the past three years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. ¢. SETHI): (a) The new
prospects/areas for exploratory dril-
ling are the following:—

West Coast

1. Area lying towards North East
of Bassein fields and extending into
the Cambay Gulf.

2. Ratnagiri  off-shore
South ot B-38 fleld.

region

3. The struc_tur‘és flanking the
Bombay High structures to the West,

4. The clastic basin furfher to the
West where the water depth is 100m
or more. ‘

East Coast

1. Structures off Pondicherry,

2, Structures off Krishna-Goda-
vari river mouths.

3. Structures off Andaman.
‘(b) No, Sir.

(c) During the past three years ie.
from 1977.78 to 1979-80, 51 explora-
tory wells (including one in Kerala
off-shore) were drilled in off-shore
areas, Out of these, 8 gtructures pro.
ved il and gas bearing. TheSe are
B-37A, South  Tapti, B-38, R-9,
B-55, B-37-B, Mid Tapti and
R-12, Besides these oil/gas
in small  quantitieg (non-com-
mercial) were indicated in three struc-
tures namely B-51, B-58-1 and B-12
(Dahanu),

During 1980-81 exploratory drilling
and testing in seven new offshore
structureg (including one in Kerala
offshore) so far has resulted in four
oil/gas discoveries namely R-7, PY-1,
AN-1 and G-1.

Import of Coal

1089. SHRI CHIRANJI LAL
SHARMA: Will the Ministe, of
ENERGY be pleased to state:

(a) whether there is any proposal to
import coal to meet the demand; and

(b) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN: (a) and (b).
There is no proposal to import Non
Coking coal. However, Department of
Steel is proposing to import coking
coal to meet the gematid of the steel
plants. Government has approved
import of 1.5 millioh tonnes of coking
coa” for 1980-81 and 1881-82 till dade,
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- Formulstion of Energy Policy

1091. SHRI HIRALAL R. PAR-
MAR: Will the Minister of ENERGY
be pleaseq to state:

(a) the details of the discussions on
formulation of National Energy
Policy in the 67th Session of the
Indian Science Congress; and

(b) the reaction of Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The 67th Session of Indian Science
Congress held in February, 1980 at
Calutta dealt with the theme “Energy
Strategies for India”. The Session
recommended the need for evolving
an Energy Policy for the country in
order to face the energy crisis in the
coming decade. The recommendations
deal with various steps needeq for
proper utilisation of available energy
sourceg and for the development of
new and renewable sources of energy.

In this connection, it may be men-
tioned that considering the develop-
mentg both within and outside the
country subsequent to the formula-
tlon of a comprehensive National
Policy in 1976, the Planning Commis-
sion had set up a Working Group on
Energy Policy under the chairmanship
of the then Secretary, Department of
Power to carry out a comprehensive
review of the present energy situ-
ation to develop a perspective for the
development of the energy sector and
to recommend gppropriate policy mea-
sures for optimal utilisation of avail-
able energy resources, The Working
Group submitted itg report in Novem-
ber, 1979. The report has indicated
broad pathg along™ which develop-
ment of the energy sector would have
to proceed in order to meet the de-
mand of energy in an optimal way
without compromising on economic
development. A Cabinet Committee
on Energy supported by a Committee
of Secretaries has béen set up to con-
sider the various issues arising out of

the recommendations of the Working
Group.

News Item Captioned “Loag Shedding
. Agailn¥

1092 SHRI CHATURBHUJ t Wil
the Minister of ENERGY be pleased to
state:

(a) whether his attention has beea
drawn to a critical study of Delhi
Electric Supply Undertaking publish-
ed in the ‘Hindustan Times' dated
October 9, 1980;

(b) what are the points mentioned
therein and actual facts regarding
load-shedding, industrial losses due
to erratic power supply inflated
building, power production cost and
relateq tariffs, availability of quality
coal, defective equipmentg in the
Badarpur ang other plants, revenue
leakages, corruption charges and
future planning;

(¢) Government's reaction thereto
ang steps being taken; ang

(d) steps stipulated to insulate
Delhi’s future electric train from er-
ratic power supplies?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) and (c). Information is given
in the attached Statement,

(d) Railway Traction Lo&d is given
highest priority and this ig totally
exempted from load shedding.

Statement

(b) and (c). Delhi power supply
hag improved considerably as com-
pared to last year, The news-item
published in ‘Hindustan Times' dated
9th October, 1880 refers to.a large
number of problems affecting Delhi
Electric Supply Undertaking (DESU)
The news-item principally refers to
irregular and erractic power supply in
Delhi, restrictions, load shedding,
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errors in billing, un-satisfactory finan-
cial position, bad management, poor
maintenance, unhappy mdustnal re-
lations, multiplicity, gf Umions, ab-
sence of a full time General Manager,
etc. The position in respect of the
major points brought out in the news-
item is given below:

1. Power shortge and load shedding
in Delhi

Normally, it is possible to meet the
Power requirements of Delhx from the
generation from Indraprasfha Power
station and Badarpur power station in
Delhi. However, at times due to
simultaneous outage of one or two
units at IP. or Badarpur power sta-
tion, the power availability becomes
less and load shedding has to be done,
even after taking into account the
assistance from BBMB, to meet the
gituation, Sometimes due to low vol-
tage conditions of the Northern Grid,
it becomes necessary to resort to load
shedding to avoid ®amage to the gene-
rating equipment at the power sta-
tions. Normally, wide publicity is
given by D.ES.U, in the newspapers
about the load shedding scheduleg and
hours of load shedding. However,
during cases of sudden outdge of gene-
rating units, it ig not possible to give
advance publicity at the time of load
shedding, Op 24th April, 1980, load
shedding had to be done as due tor out-
age of one of the units at Badarpur
power station the generation level
came down to 120/170 MW while the
generation level at 1.P. station wag also
somewhat low due to annual over-
hauling on one of the units. The load
shedding on 17th June, 1980 haq to be
done as a result of svstem disturban-
ceg in the Northern Grid.

2. Supply of coal to thermal power
stations.

Supply of coal to 1P power station
ag well ag Badarpur power station is
monitored almost on daily basis by
the Ministry of Energy and the Cen-
tral Electricity Authority (CEA) and
necessary action is initiated for step-
ping up of coal supplies in consulta-
tion with the ‘Ministry of Railways and
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the Department of Coal. The coal
supplies to the thermal power stations
is also monitored penodxcally by the
Cabinet Committee on Industrial In-
frastructure. The coal supply position
to these thermal power stations has
improved.

3. Arrears of billing

According to D.E.S.U. there has
been some dislocation of the billing to
the consumers due to the introduction
of computerised scheme in DESU. The
Government has already set up a
Committee under the Chairmanship
of Member (E and C), Central Elec-
tricity Authority to examine the pre-
sent system of billing to the consu-
mers including delays in sending of
bills by DESU due to introduction of
computerized billing system, reasons
for inaccuracy, review the revenue
collection system ang to suggest mea-
sures for gvercoming the deficiencies
and improving the billing system etc.

4. Defective Meters,

D.E.S.U. has also indicated that
in some cases where meters become
defective after installation, the bills
are presented on assessment which is
based on the pattern of the consump-
tion of consumer. In certain cases of
inclusion of arrears in the current
bills of the past bills already paid,
necessary corrections are made by the
Undertaking on receipt of representa-
tion from the consumers. They are
making efforts to reduce the number
of such cases to the extent possible.
According to DESU the scheme of
payment through the branches of the
State Bank of India hag been with-
drawn by the Undertaking as there
was a considerable delay in getting
information about the bills paigd at
these branchés and consequential in-
convenience caused to the consumers °
by inclusion of such arrears in the
current bills.

5. Theft of Power—Lines losses

D.E.S.U. is taking measures to re-
duce the transmission ang distribution
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losses and have already installed
capacitors at H.T. and L.T. sub-
stations to reduce the system-losses.
They have been advised to provide
more of such capacitors and also to
ensure the effectiveness of the capaci-
tors already installed. D.E.S.U. hag
already set up a vigilance organisa-
tion to detect cases of theft and pil-
ferage of power etc.

6. Cost of Power

Government ig aware of the unsatis-
factory financial position of DESU.
The Undertaking has been advised to
take suitable measures to streamline
their finencial working and reduce
costs wherever possible.

7. Appointment of General Manager

After the transfer of previous Gene-
ral Manager, DESU, steps were taken
to fill up the post immediately. The
selection of an incumbent was also
finaliseq but the incumbent later on
did not show much interest to join
DESU. Efforts are being made to
select z suitable person for the post
soort,

II. Steps taken by the Government to

improve power availability in
Delhi,

The Government is fully aware of
the need to meet the growing power
demand in Delhi. The present instal-
led 'generating capacity of DESU and
Badarpur thermal power station s
adequate to meet the present power
requirements of Delhi. Ope more
unit of 210 MW is scheduled to be
commissioned at Badarpur thermal
power station jn September,  1981.
The proposal put up by the D.E.S.U.
for installations of 2x110 MW units
near I.P. Station could not be ap-
proved as the National Committee on
HEnvironmental  Pollution Control
(NCEP) did not agree to the setting
up of the power station gt I.P. Station
from the environmental pollution
angle. D.E.S.U. were asked to ex-
amine suitable site elsewhere. Their
proposal to have 3 station at Badli also

did not meet with the concurreance of
the Railways from the point of view
of transport of coal.

National Thermal Power Corpora-
tion Ltd. have now submitted g pro-
posal for the installation of 2x210 MW
units at Badarpur and the matter is
being examined by Central Electricity
Authority.

In addition, Delhi will get a share
of power from the Central Power
Stations, to the extent of 150 MW
from the Singrauli Super Thermal
Power Station and 20MW from Baira-
siul. The question of allocation of
share from Narora Atomic Power
Station, Salal Hydro-electric etc. is
also being considered.

With the above measures, it would
be possible to meet Delhi’s growing
demands of power.

Importeq Machinery in the Field of
Earth Moving anq Constructien
Equipments

1094. SHRI HARINATH MISRA
Will the Minister of SUPPLY and RB-
HABILITATION be pleased to state:

(a) the steps Government propose
to take to explore indigenous gources
of supply of spare parts of various
imported machinery in the field of
earth moving and construction
equipments, etc., so as to reduce de-
pendence on imports and to conserve
foreign exchange;

(b) the total number of indigenous
items developed in the above field
of heavy machinery; and

(c) the percentage of indigenous
and imported machinery and the
value of foreign exchange involved
therein during the current financial
year?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) DGS&D have
taken steps since 1970 to conclude
rate contracts for indigenous spares
of various imported earthmoving
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machinery and construction equip-
mentg in use in India. Thg exercise
is one of continuous nature and in
accordance with the policy of the
Government every endeavour is made
to bring maximum number of indige-
nously manufactured items under the
DGS&D Rate Contract system. Re-
quirements are advertised periodically
in the Indian Trade Journal. Contracts
are concluded with the indigenous
firms after verifying their capacity and
capability to supply spare parts and
interchangeability, performance, safe-
ty and durability of these parts as
compared to the Original Equipment
Parts.

(b) Over twenty thousand types of
spare parts for imported heavy earth-
mqgving machinery and gonstruction
equipment are being purchased indi-
genously.

(¢) During the current financial
year DGS8&D purchased one Bull
Dozer of indigenous origin from M;s.
Bharat Earth Movers Ltd. at 3 cost of
Rs. 7.8. 1aks. Ny purchases for imported
equipment or other indigenous equip-
ments were made because of non-
receipt of indents from the various
Indenting Departments. Incidentally
it may be stated that the equipments
in question are being purchased
directly by Central Water Commis-
sion, various River Valley/Irrigation
Projects and Government Undertak-
ings like Coal Fields, Steel Plants
etc.

ALR. Station, Udalpur

1095. SHRI BHEEKHABHAIL: Will
the Minister of INFORMATION AND
BROADICASTING be pleased to state:

(a) whether Government have re-
ceived any representation for starting
a special “Baghadi” section in A.LR.
Station at Udaipur;

(b) if so, the steps taken so far in
thig regard; and

(o) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) and (b). Yes,
Sir. The representations is under
consideration.

(c) Does not arise.

Supply of Petroleum Products from
Gulf Countries

1096. SHRI NAVIN RAVANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what is the position of supply
of petroleum products from gulf
countrieg following Iran-Iraq war;

(b) which are new other sources
of supply and how much from each
of these sources are we getting till
the end of this year;

(¢) what price did we pay in spot
market and how much did we pur-
chase like that so far; and

(d) what concrete steps have bezn
implemented to impose economy in
consumption of diese] in transport as
wel] as in private diesel driven
generation sets?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI): (a) to (c).There
has been some dislocation in the im-
ports of Petroleum Products due to
Iran-Iraq Conflict. However, efforts
are being made to cover up the gap
by arranging supplies from else~
where to the extent required. It would
not be in the national interest to di-
vulge any further details.

(d) State Governments and Union
Territory Administrations have been
advised to introduce a suitable sys-
tem of controls in respect of high
speed diesel oil to mieet all essential
needs of the community within the
levels of allocations made, gnd to take
the most vigorous steps to curb mal-
practices of these products.
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Demand for Gas by Indusiriey

1009. SHRI MOTIBHAI R. CHAU-
DHARY: Wikl the Minister of PET-
ROLLUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the reasons for not giving te
the industries the gas consumed in
Samiran and Santhal oil and gas
area;

(b) the number of industries in
that area which have made a de
far gas indicating the quant:,ty
thereof;

(c) the number o0f those out of
them which have been given gag indi-
cating the quantity thereof given to
them and when the remaining
industries will be given gas; and

(d) the quantum of gas available
in the north and south Kadi and the
quantity out of it given to the indus-
tries as also the number of the re-
maining industries which are to be
given gas and the quantity of gas left
after giving gas to al] of them and
the quantity of gas to be brought to
Kalot from Kadi area for IFFCO and
the time by which jt will be brought?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) and (b).
There is no field by he name
‘Samjran’ in this area. As far as
Santhal oil fleld is concerned, there
is no demand for gas by agny indus-
try from this area.

(¢) Does not arise.

(d) Approximately 27,000 SCMD
and 45,000 SCMD of gas is available
for supply from North Kadi and
South  Kadi ﬁelds respectively.
ONGC has committed® 71 ,500 SCMD
of gas to Gujarat Industrial Develop-
ment Corporation which in turn
would distribute this gas to 12 indus-
tries. No surplug gas is, therefore,
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left either for supply to other indus-
tries or to be brought to Kalol from
Kadi area for IFFCO.

Application for Manufacturing of
Methanol, Float Glags LTC by
SICOM

1100, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) is it a fact that SICOM has
applied for letters of intent for
manufacturing methanol, Float Glass
and carbon black by utilising the
gas; and

(b) if so, what action Government
hag taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Two sepa-
rate applications for the grant of
Industrial Licences for the fanufac-
ture of (i) Methanol and Acetic Acid
and (ii) Float Glass were received
during 1979. No application for
manufacture of Carbon Black has
been received.

(b) Both the applications for (i)
Methanol and (ii) Float Glass have
been rejected as adequate capacities

for the items applied for have already
been approved.

News Item captioneq “CA. Appren-
tices Fleeced”

1101. SHRI S. M. KRISHNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his attention has been
drawn to, the news item captioned
‘C.A. Apprentices HAeeced’ appeearing
in the ‘Indian Express’, New Delhi
dated the 28th August, 1980;

{b) if so, his reaction thereto; and

(c) what steps Government prapose
to take to eradicate such malpractices

which have resulted in great hardship
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and humiliation to the Chartered
Accountants’ apprenticeg being inflict.
ed upon by the professional C.As., who
are exploiting the helplessness of the
apprentices?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
Yes, Sir.

(b) and (c) The Institute of Char-
tered Accountants of India, to whom
a reference was made by the Govern-
ment, has reported that the incident
referred to in the news report, has
been inquired into by the Institute
The report of the inquiry is proposed
to be placed before the Council of the
Institute at its forthcoming meeting
in December, 1980 when the entire
matter would be considered and such
action as may be necessary against
the Chartered Accountant concerned
will be considered, in accordance with
the provisions of the Chartered Ac-
countants Act and the Regulations
framed thereunder,

The Council of the Institute of
Chartered Accountants has been
exercising special vigilance in the
matter of violations of the code of
conduct set out for Chartereq Ac-
countants in the Act and the regula-
tions framed thereunder. This would
inter alia also cover non-payment of
stipend to articled clerks by the
Chartereq  Accountants. Whenever
any case of the above nature or any
other violation comes to its know-
ledge, the Chartered Accountant con-
cerned is proceeded against in accord-
ance with the provisions of section 21
of the Chartered Accountantg Act and
the Regulations framed {hereunder.
Further, since most of the disputes
between the Chartereq Accountants
and the articled clerks emanate from
the indequacy of stipend and/or its
non-payment, the Institute has under
its active consideration proposals for
enhancement of the rates of stipend
and measures to ensure timely pay-
ment thereof to the Chartered Ac-
countant Apprentices.
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Site for Petro-Chemical Complex

1102. PROF, MADHU DANDA-
VATE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether according to a feasi-
bility study prepared for the Bihar
Government, the Barauni Industrial
Complex with its advanced infra-
structure, high rated resources utili-
sation and suitable location should be
preferred as the site for the petro-
chemical complex now envisaged at

Mathura; and

(b) if so, the reaction of Govern-
ment to the feasibility study?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b)
The Government of India have con-
stituted 5 Site Selection Committee
for setting up of Petro-chemical Com-
plexes for the production of Aroma-
tics. The terms of the reference of
the Committee inter-alia include that
the Committee will make recommen-
dationg for the various locations in
the order of techno-economic priority.
The Committee will also study the
data provided to them by the Bihar
Government before submitting its
Report. The Report of the Commit-
tee is still awaited.

Regularisation of Posts of Staff Artistg
of AIR. and T.V.

1104. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government are con-
sidering to convert about 3000 posts
of staff artists of All India Radio and
Television into regular Gpvernment
posts;

(b) if so, by what time is the
scheme likely to be finalised; and
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(¢) what would be its financial
implications on the Government
Exchequer?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M, JOSHI): (a) A propo-
sal to convert staff artists’ posts in
All India Radio and Doordarshan,
into regular civil posts is under con-
sideratioon of the Government.

(b) It is not possible at this stage
to indicate the time by which the
proposal is likely to be finalised,

(c¢) It is not possible to work out
the exact additional expenditure
involved. However, the total annual
expenditure at present being incurred
by the Government on account of
Government contribution towards the
contributory Provident fund of Staff
Artists amounting to Rs. 11.50 lakhs
is expected to increase by about 50
Per cent on the extension of pension-
ary benefits to them.

Power shortage in Karnataka

1105, SHRI S. B, SIDNAL: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that Kar-
nataka is at present passing through
a 60 per cent power cut resulting in
the closing down of power-intensive

units and failure to meet the require-
ments of the agricullural sector; and

(b) the power projects being plan-
ned for the state to remove shortage
of power?

- THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(by A statement showing the power
projects under construction and plan-
neq in the State during the Sixth
Plan jg attached.
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Statement
Additional Generating Capability being created in Karnatgka.

e

Sl Name of Generation

No. and capacity of Target date of com-

No. Scheme urits (MW) missioning
— e e e e — D Ty et b e — ——
KARNATAKA
1 K-linadi Stage-I . H) 4x135 June, 1981
August, 1987
March, 1982
October, 1982
2 Supa H) 2xs50 November, 1984
3 Kalinadi Stage-II H) a2x25+ 1985—90
4% 32+
4Xx25
4 Varahi H) 2x115 February, 1986
December, 1986
Mani . . . (H) 2x4'5 December, 1983
February, 1984
5 Gangawali Stage-I H) 2x1o0;5 December, 1985
April, 1986
6 Raichur . (T) 2 X 210 December, 1983

June, 1984

Hogenakal Hydro-Electric Scheme

1106. SHRI S. B, SIDNAL: will the
Minister of ENERGY be pleaseq to
state:

(a) whether the Hogenakal Hydro-
Electric Scheme was investigated and
project report sent to the Planning
Commission; and

(b) when the Planning Commission
is likely to take decision about its
execution?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
A project report on the Hogenakal
hydel project was received from the
Tamijl Nadu, Electricity Board in
1964. Since the sharing of Cauvery
waters between the concerned States
has not yet been resolved, the further
processing of this Project has been
held up

High Powered Committee on Legal
Aid to the Poor

1107. SHRI LAKSHMAN MAL-
LICK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it ig a fact that a
high-powered committee to formulate
uniform schemes for free legal gaid
to the poor has recently been set up
by the Centre; and

(b) if g0, what are the details in
this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
A small High Powereg Committee
under the Chairmanship of Mr. Jus-
tice P. N. Bhagwati of the Supreme
Court to formulate in defail and to
implement comprehensive schemes
for legal aid to the indigent has been
set up by the Central Government by
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Resolution No. F. 6(19) /80~IC dated
26th September, 1980.

(b) A copy of the resolution dated
26th September, 1980 referred to
above which gives the necessary
details ng placed on the table of the
House. [Placed in Library. See No.
LT-1423/80].

Issue of Industria] Licenses to man-
made Fibre Industry

1109. SHRI S. M. KRISHNA: Will
the minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply given to
U.S.Q. No. 3374 dated July 8, 1980
regarding grant of licenses to the
industrial houses dealing in man-
made fibre industry and state:

(a) whether it is a fact that the
applications pending before Govern-
ment for consideration have since been
disposed of;

(b) if so, the names of th~ indust-
trial houses which have been granted
licenses for expansion of their
capacity—existing capacity to be indi-
cated in each case—and the capacity
licenses by way of nhew ventures—
for various types of man-made fibres;

(c) the names of the Companies in
the public sector which ‘have been
granted such licenses—both for ex-
pansion and for starting new ventures;
and

(d) whether Government Tave
satisfied themselves about the full
utilisation of this capacity keeping in
view the likely demands in the coun-
try ang whether any preference has
been given to applicants other than
large industrial houses and if not, the
reasons therefore?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No final
decision has yet been taken on the
pending applications for industrial
licenses for the manufacture of vari-
oug synthetic fibres.

{h) to (d). Do not arise.

Reviston in Prices of Bulk Drugs

1110, SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to gtate:

(a) whether confusion prevails in
the drug industry after the recent
notification issued by his Ministry
revising prices of 13 essential bulk
drugs;

(b) whether ‘nis Ministry has not
announced leader prices for farmula-
tions based on these drugs; and

(¢) the manner in which his Min-
istry proposes to deal with the situa-
tion and see that these essential drugs
are made available in the market at
the prices fixeq by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Gov-
ernment agre not aware of any con-
fusion prevailing in the drug indus-
try after the price-revision of the
essential bulk drugg allowed recently.

(b) The revised leader prices of
formulations based on some of the
bulk drugs whose prices have been
revised, would be announced shortly.

(c)y Whenever it comes to the notice
of the Government that gny manu-
facturer is marketing any drug at
prices other than the authorised
prices, show-cause notices are issued
to such manufacturers and/or the
concerned State Drug Controllers are
requested to investigate and take
necessary action.
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Radio Station at Asansol

1114. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) whether the Government are
considering to set up a Radio Station
at Asansol;

(b) if so, details thereof; and

(c) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) to (c¢).
Asansol is well within the day time
primary grade medium-wave service
range of both 50 KW and 100 KW
mediur:-wave transmitters operating
at A.ILR.. Calcutta, In view of this
and due to the constraint on resour-
ces there is no proposal for setting
up a separate radio station zt Assai-
sol.

Appointments and transfers of Judges

1116. SHRI N. E. HORO:
SHRI K. MALLANNA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government propose
that one third of the High Court
judges should be appointed from out-
side the State and the post of the
Chief Justice should be {ransferable
from one State to another;

(b) if so, whether it is also a faet
that the Bar Council of India has
opposed this proposal;

(c) whether any State have given
their views on this proposal; and

(d) if 5o, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): <(a)
The Government has received repre-
sentations from various quarters urg-
ing that as a matter of policy the
Chief Justice of the High Court
should be appointeq from outside the
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jurisdiction of that High Court and
that resort should be had to Article
222 of the Constitution to give efflect
to this suggestion,

Suggestions have also been made
that one third of the High Court
Judges should be appointed from out-
side the State,

The matter is engaging the atten-
tion of the Government.

(b) The Bar Council of India has
in July, 1980, passed a resolution say-
ing that if the practice of filling up
a vacancy in the office of Chief Justice
of any High Court by the senior-most
Judge in any High Court in India is
followed, it will be unfair to those
who are at present Judges of the
High Court and are certain of being
promoted as Chief Justices.

The Government, however, js not
considering any proposal to adopt
such a practice,

The said resolution of the Bar
Council opposes the suggestion to
appoint one thirdq Judges from out-
side.

In September, 1979, in response to
a questionnaire issued by the Law
Commission the Bar Council of India
had favoured the appointment of
Chief Justice of a High Court from
outside the jurisdiction of that High
Court and the appointment of one
third Judges from outside the State.

(¢) No, Sir.

(d) Does not arise,
Joint venture projects in States by

Hindustan Antibiotics Limited
1117. SHRI JANARDHANA
POOJARY.

SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Hindustan Anti-
biotics Limited has planned six joint
ventureg in different Stateg for manu-
facturing formulations; and

(b) if so, the names of States with
whom agreements have been signed
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and when the projects anre erly to
be commissioned?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT DALBIR SINGH): (a) and
(b). For the present, Hindustan Anti-
biotics Limited have planned, joint
ventures in 3 States and accordingly
they have signed agreements In res-
pect of Joint Venture formulation
units in Maharashtra, Karnataka and
Goa only. The Maharashirg unit is
nearing completion and it is expected
that manufacturing operation will
start in March, 1981. The other two
units are in various stages of imple-
mentation.
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Decision to raise prices of essential
drugs

1119. SHRI MADHAV RAO SCIN-
DIA: Will the Minister of PETRO-
LEUM AND CHEMICALS pe pleased
to state:

(a) whether on the basis of cost
studies undertaken by the Bureau of
Industria]l Costs and Prices, a decision
has been taken by government to
revise and raise the prices of certain
essential drugs; if so, from which
date the increase has been allowed;

(b) the details of the decision taken
and the results of the study made by
the Bureau, indicating drug-wise the
increase in the cost of production and
the price increase allowed; and

(¢) whether in anticipation of the
increase in prices these drugs went
out of market and kept back by many
manufacturers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,

NOVEMBER 25, 1980

Written Answers 148
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). Government have in August 1980,

approveqd the procedure for allowing
price adjustments of price controlled

drugs under Drugs (Prices Control)

Order, 1979 on the basis of Cost Stu-

dies by the Bureau of Industrial

Costs and Prices. In pursuance of

this decision, Government have so far

announced the revised prices of 14

bulk drugs. A Statement showing
the increases in prices in respect of
these 14 bulk drugs which take into

consideration the increase in their

cost of production and the date from

which the revised prices come into
force, is attached.

(¢y The price adjustments will not
be increases alone. There will be
increaseg ag well as decreases. There
are a number of reasons for shortfall
in the availability of a few drugs.
However, no instances of any essen-
tial drug being kept out of market
due to anticipated price jncrease have
come to the notice of Government.

Statement
SL.No. Name of the Drug Price per Kg. Revised price Date of
before revision per Kg. (Rs.) revision
(Rupees)
1 2 3 4 5
1 Pethidine Hcl. . . 105000 1522° 24 17-6-1980
2 Phthalyl Sulrhathiazole 17300 188 55 27-0-1980
3 Acetazolamide 350°00 564 56 4-10-1980
4 Ephedrine Hcl. 40500 48756 4-10-1980
5 Folic Acid 249707 2631 62 4-10-1980
(for captive use)
2536- 40
(for sale toothers)
6 Sulphacetamide 102" 25 172 97 4-10-1980
»  “ulphacetamid- Scdium 102 25 11210 4-10-1980
8 Sulphadimidine 161- 41 178 56 4-10-1980
Chloramphenicol Sodium Succi- No Price wag 1024 45 4-10-1980

nate ,

fixed for in-
digenous pro-

duction.
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1 2 4 5
10 Streptomycin Sulphate . 47500 660+ 75 6-10-1980
(Pooled) (Pooled)
11 Chloramphenicol Powder , 46000 62200 7~10-1980
(Pooled) (Pooled)
12 Chloramphezaicol Palmitate 46000 Bob oo 7-10-1980
(Pooled) (Pooled)
13 Procaine Hydrochloride 11400 158.83 9-10-1980
14 Vitamin Bz 935" 48 1100 00 13-11-1980
(Pooled) {Pooled)

News-item captioned “Huge Coa] de-
posits found in Gujarat”

1120. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that huge
deposits of coal have been found in
Gujarat, as reported in the “Indian
Express” dateq the 15th October,
1980;

(b) if so, the estimated stock of
coal found and its quality; and

(c) when digging out of coal from
the mines will be initiated and the
extent to which it ghall meet the re-
quirements of the country?

THE MINISTER OF STATE IN
THE  MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Six lignite (also known as brown
coal) deposits have been located in
Panandhro, Matanomadh-Lefri, Umar-
sar, Ghuneri, Akri and Jhulrai-Wagh-
padhar in Kutch District and one de-

posit (Bhuri) is located in Broach
District of Gujarat,
(b) On the basis of the explora-

tion, a reserve of 165 million tonnes
has been estimated for these deposits.
The average quality of Kutch lignite
indicates 34.82 per cent moisture,
33.36 per cent volatile matter, 8.5
per cent ash, 23.4 per cent fixed car-
bon with calorific value of 3942 kilo
calories per killogram, At Panan-
dhro and Umarsar, the lignite has
shown sulphur content upto 3.17 and
5.42 per cent respectively.

(c) At present lignite, occurring
near the surface, from Panandhro
alone is being mined by GMDC
through open cast method and is uti-
lized as domestic fuel. As regards
lignite deposits located in other fields,
the lignite is found at a depth of
about 1400 metres from the surface
and no technology for mining from
such a depth has been developed as
vet in the country. Further, the
extent of reserves in the various belts
in these fields does not indicate eco-
nomic viability at the current status
of technology. Hence the mining of
lignite from these belts in the imme-
diate future is not considered techno-
economically feasible.

Effect of shortage of power, Alumi-
nium and steel on Rural electrification

1121, SHRI P. M. SAYEED: Wil
the Minister of ENERGY be pleased
to state:

(a) whether shortage of certain
inputs, such as power, aluminium,
steel have impeded the progress of
Rural Electrification during the last
year;

(b) if so, thc number of villages
electrified last year;

(c) how many are likely to be
electrified during the current year;

(d) and how many villages have so
far been electrified from 1st January

to 31st October, 1980; and
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- (e) amount allocated for the cur-
rent year and also in the Sixth Five
"Year Plan?

THE MINISTER OF STATE IN
"THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
‘and (b). Shortage of inputs such as
power, aluminium, steel etc, had
- certainly impeded to some extent,
the progress of Rural Electrification
during the year 1979-80, The number
of villages electrified during the last
yvear was 17,342.

(c) and (d). For the year 1980-81
(i.e. 1-4-80, to 31-3-1981), the Planning
Commission has fixed a target of elec-
trifying aroung 25,000 new villages.
According to the latest progress
reports received 15,247 new villages
have been electrffied during the
-period 1st January to 31st August,
1960.

(c) For the current financial year
1980-81, the Planning Commission has
allocated as amount of Rs. 285.22 crores
for rural electrification. In addition,
an amount of Rs. 1750 crores has
been allocated for financing the on-
going system Improvement Schemes.
No decisidon has been taken in regard
to the allocation for rural electrifi-
cation for the Sixth Five-Year Plan
1980—85.

"Violation of Companies' Act by Indian
and foreign companies

1125, SHRI M. V, CHANDRA-
SHEKARA MURTHY:
SHRI P. M, SAYEED:
SHRI B. V. DESAI:

Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:

(a) whether 2144 companies have
recently been found indulging in mal-

practices and violation of the compa-

‘nies Act:

(by whether foreign companies
‘have also started violating companijes
sAct: and
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(c) if so, the nature of violation of
companies Act noticed by Govern-
ment and the action taken against
these companies?

THE MINISTER OF LAW, JUSTI-
CE AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) to (c).
During the first half of the year
1979-80, cases were initiated against
2144 companies and their officers for
violations of different provisions of
the Companies Act. The majority
of the prosecutions launched related
to defaults committed uynder  sec-
tions 162, 168, 210 and 220 of the
Companies Act, 1956.

Pursuant to a specific scheme for-
mulated in March, 1979 for inspection
of the Indian subsidiaries and bran-
ches of foreign companies on a
selective basis, inspection has been
carried ‘out in 15 cases so far. Of
these, in 12 cases violations of cer-
tain provisions of the Companies
Act—mainly relating to sections 49,
56,108, 143, 147, 159, 193, 205A, 208.
211, 212, 217, 292, 297, 301, 303, 314
and 383A—were noticed. In a few
cases further action was dropped
after considering the companies, rep-
lies. In the remaninig cases, replics
are awaited from the companies con-
cerned.

Change in the system of distribution
ahd sale of coal

1126. SHR] SATISH AGGRAWAL:
Will the Minister of ENERGY be

pleased to state:

(a) whether it is a fact that Gov-
ernment are proposing a change in
the system of distribution ang sale
of coal in the country;

(b) whether under the present
scheme any precautions have peen
taken to ensure that the sales allow-
ed to each party go to the actual cen-
sumer and not diverteq for smug-
gling and sale in the black market.

and
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(¢) the details of the scheme en-
visaged and from when i is likely to
be introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
No, Sir,

(k) The coal is released to the
actual consumers only against the
sponsorship issued by a competent
authority, However, since 1st
September 1980 keeping in view the
increased availability of coal at the
pitheads coal from certain indentifi~
ed collieries is also being released
free of any restriction to all purchas-
ers. This scheme is on trial operation
for a period of three months only.
The consumption of coal within the
State is controlled by the respective
State Government under the powers
vested in them under the Essential
Commodilis Act.

(¢) Does not arise.

Foreign collaboration to modernise
coal mines

1127, SHRI SATISH AGARWAL:
SHRI K, MALLANNA:
SFHIRI JANARDHANA

POOJARY:

Will the Minister of ENERGY be
pleased to state:

(a) wkether it is a fact that Gov-
ernment are proposing to import
forejgn technology to modernise coal
mines in the country;

(b) if s0, whether offers have been
sought from gsome foreign countries,
if so, thelr names and the terms of
the offers;

(c) why it has not been possible
to entrust the job of modernisation
to Indian technocrats; and

(d) whether any final decision in
this regard has been taken?

THE MINISTER OF STATE IN
THE MINWISTRY OF ENERGY (SHRI
VIKRAM. MAHAJAN): (a) Yes, Sir.

(b) Government has received pro-
posals from France, the UK, Poland,
Jgpan, West Germany, the U.SSR.
and Romania.

(c) and (d). Foreign technology
for under-ground and open-cast
mining is being sought only in such
cases where the technological exper-
tise available within the country has
not been adequate to deal with such
problems.

Import of L.P. Gas

1128, SHRI ARVIND NETAM: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to gtate:

(a) whether it is a fact that Gov-
ernment of India are considering to
import L.P.G, (liquified petroleum
gas); and

(b) if so, what are the details of
the proposal under consideration?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b),
Yes, Sir. During February—August,
1980,—31000 tonneg of L.P.G. has been
imported It is proposed to import
some further quantities in the coming
months,

Delegation to Mexico for import ef
crude

1129. SHRI ARVIND NETTAM:

SHRI M. RAMGOPAL
REDDY:
SHRI HIRALAL R. PARMAR:

'Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that a high
level team visited Mexico to get erude
for India; and

(b) if so, what are the details
thereof and the otcome of the said.
visit?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.
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(b) Mexico has agreed to supply
1.5 million tonnes of crude oil during
1981,
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Increase in Price of Newspapers

1131. SHRI NAWAL KISHORE
SHARMA: Will- the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is a fact that
managements of newspapers have
increased the prices of newspapers;

(b) if so, the reasons and the consi-
derations for the increase;

(c) whether Government have ex-
amined and ensured that the rise in
price of newspapers is justified; and

(d) if not, what steps Government
propose to take in this respect?

NOVEMBER 25, 1980  Written Answers 156

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Yes,

Sir,

(b) Newspapers have claimed that
the increase is  because of higher
production cost.

(c) Constitutionally Government
cannot force the newspapers to fix
their prices at fixed level.

(d) Second Press Commission is
expected to study this aspect and
the Government would be able to
formulate its views only after the
receipt of the Report of the Second
Press Commission.

Plan to increase Coal Production

1133. SHRI K. A, RAJAN:

SHRI CHINTAMANI
GRAHI:

SHRI K. M. MADHUKAR:
SHRI ARVIND NETAM:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
drawn up a massive plan to increase
the production of coal;

o

PANI-

(b) if so, the details of the proposed
plan;

(¢) whether any foreign assistance
has been sought for this plan; ana

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY ©F ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir.

(b) Government intends to increa-
se production from 10393 million
tonnes in 1979-80 to 165 million ton-
nes in 1984-85,

(¢) and (d). The Coal India Ltd.
has entered into agreements with Po-
land, the U.K, the USSR and France
for assisting in wvarious aspects of
coal mining industry,
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Production of Fertilizer

1134 SHRI K. A. RAJAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state month-wise details
of production of fertilizers in the
‘country during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): Month-
wise details of production during the
current year (April-—October, 1980)
are furnished below:—
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Committee on Ecological aspects of
Silent Valley Project :

1135. SHRI K., A. RAJAN: Will
the Minister of ENERGY be pleased

to state:

(a) whether the Committee to go
into the ecological aspects of Silent
Valley Project in Kerala has been
constituted;

(b) if so, the details of the members
thereof; and

(c) by when the report is expected
to be submitted?

Month Production (in o000
Tonnes)
bt A — - THE MINISTER OF STATE 1IN
Nitrogen P2 O5 THE MINISTRY OF ENERGY (SHRI
s VIKRAM MAHAJAN): (a) to (¢).
Yes, Sir. The composition of the
April, 1980 . . 1448 g0 Joint Committee, under the Chair-
}ﬁiz’ :ggg : ' :g;? 67:' manghip of Prof. M. G. K. Menon,
_Jul_v,’ 1980 ) : 129+ % 72.,7 Secretary, Deptt. of Science & Tech-
August, 1980 . . 1553 71:6 nology, to go into the ecological as-
September, 1080 . 181-2 68-3 pects of Silent Valley Project is as
October, 1980 190 3 754
under:
Central nominees State nominees
Dr. HK. Jain The Chairman
Director Science & Technology Committee,

Indian Agricultural
Research Institute,
Hillside Road,

New Delhi-r1oo12,

Dr. A.K. Sharma,
President,

Indian Science Congress
Head of the Deptt. & Prol.
Deptt. of Botany

Calcutta University,
Calcutta.

Dr. T.N. Ananthakrishnan
Jawaharlal Nehru Fellow
Former Director, ZSI,
Loyalr College, Madras.

Dr. Mudhav Gadgil

Pitambar Pant National,
Euvironment Fellow,

Centre for Theoretical Studies,
Indian Institute of Science,
Bangalore.

The work of Joint Commttee is in progress.

Ex-officio Secretary,

Government of Kerala,

Pliuning & Economic Affairs Deptt.
Governmer.t of Kerala,

Trivandrum.

Dr. K. Raghavan Nambiar
Asstt. Prof. Enviranmental
Enginecring,

Govt. Enginecring College
Trichur, Kerala.

The Chairman,
Kerala State Electricity Board.

Commissioner for Electricity,
Government of Kerala,
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Causes of Equipment failurg in
Fertiliser Plants

1136, SHRI A. T. PATIL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILISERS be pleas-
ed to state:

(a) what were the causes of equip-
ment failure in fertiliser plants at
Xalol, Goa, Durgapur and Barauni
during 1979-80 and what action was
taken to remove them; and

(b) what action was taken to over-
come the problems of shortage of fuel
oil, coal, voltage fluctuationg in power

Supply  efc. at Sindri Modernisation
Plant Panipat; ‘Talchar gnd Ramagun-
dam plants and with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI DALBIR SINGH): (a) Kalol
had failures on the carbon dioxide
compressor because of ageing of the
metal and also due to certain design
inadequacies. The machine has been
repaired and commissioneg and a
new standby is being ordered.

2. Goa plant had a failure on waste
heat boiler attributed to internal
scale deposition over a six year
period of operation. The tube bundle
has been replaced. The motor stator
on carbon dioxide compressor had
failure due to deterioration in ser-
vice. This has been replaced. One of
the driers in NPK plant had a tyre
failure attributed to metal fatigue in
continuous service. This hag been re-
placed.

3. In the Durgapur plant, on the
waste heat recovery boiler on process
ag well as flue gag side, tubes had
ruptured on two occasions. In one
case, the reason wag attributeq to in-
ternal blockages restricting water
flow. The second case wag due to
excessive strains because of high ge-
sign heat loads which weakned some
parts. Repairs or replacements have
been carried out. Two of the cata-
lyst carrier tubes in reformer furnace
had {ailed due to uneven heating be-
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cause of crumbling of catalysts in-
side, Catalyst failure is attributable
to repeated shut downs and startups.
The tubes and catalyst were replaced.
There wag a gasket failure on the
main hot procesg line from the re-
former for which gaskets were re-
placed. Oune .of the new compressor
intercoolers had tube failures attri-
buted to tube damage during transit.
The tube bundle hag been replaced.

4. In Barauni, the refractory lining
in reformer flye gas duct had given
way, partly attributable to repeated
startups and shutdowns and partly to
substandard material ang its applica-
tion, by the gupplier. Replacement
has been done with better quality
material. One of the main draft fans
on reformer furnace had a material
fallure The affected part hag been
replaced. The hot connecting pipes
for reformer catalyst tubes to hot
header haq ruptured. This was attri-
buted to repeated thermal shooks be-
cause of frequent shutdowns/startups
occasioned by power failures. Be-
sideg repairs and replacements steps
are being taken to put a protected
power supply for the hot front end of
the plant to avoid interruption to
operations in case of short term power
disturbances. :

(b) The Sindri Modernisation plant
hag no problems on coal availability
from nearby coalfields nor on power
for which it has a captive power
plant. The fuel oil feedstock supply
to Sindri was cut off from 16-1-1980
due to interruption in operations of
Barauni and Bongaigaon refineries to
which supplieg were linked. Alternate
arrangements have been made to feed
Sindri from Haldia refinery/import
terminal. The production is expected
to restart at the end of November,
1980.

2. The Panipat plant is currently
linked up for fuel oil supplies from
Koyali or Kandle port. While sup-
plieg of fuel oil to this plant at pre-
sent are adequate, the coal stocks are
low. Supplies of fuel oil and coal
are being monitered closely.
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3. Frequent voltage fluctuations and
power trips affected the commission-
ing of the plant and delayed the trial
production in Panipat. The matter
was taken up with Haryana Electricity
Board and the situation has since im-
proved. Studies regarding permanent
measureg to overcome the instability
in power supply are on hand.

4. There are no problems of short-
age of fuel, oil or coal in the case of
Talcher and Ramagundam plants.
However, dUue to severe power res-
trictiong on both the plants the com-
missioning  activities had to be sus-
pended between January, 1980 till
July, 1980 and in Talcher again in
October, 1980 due to flash floods. With
the removal of power cuts the com-
missioning activities were restarted.
The plants have gone into commer-
cial production on 1st November,
1980.

Complaint regarding gallegeq Smuggl-
ing of Films

1138. SHRI JAGPAL, SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that in a
complaint lodged by 3 prominent film
producer and director it has been
alleged that the National Film Archiv.
es has been smuggling Indian fiims;

(b) if so, whether Government have
made any inquiry into the allegation
made; and

(c) if so, result thereof ang the
~ steps taken by Government in the
, Matter?

4

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KUM-

MUDBEN M. JOSHI):

Some complaints were received from

Shri  gohrab Modi about his film

Pukay, Theése were investigated. It

Was founq that the Curator, National

(a) to (e).
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Film Archives of India, Pune sent
the film ‘Pukar’  to Paris  without
seeking permission of the producer
which ghould have been done in terms
of assurance given by the Archive.
It was not a case of smuggling of
films. However, necessary corrective
action hag been taken by Government
to prevent recurrence of such cases in
future.

Shortfall in Production of Nitrogenous
Fertilizers '

1139. SHRI RAM VILAS PASWAN:

SHRI JANARDHANA
POOJARY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

be pleased tp state:

(a) whether it is a fact that there
has been heavy shortfall in the pro-
duction of nitrogenous fertilizers since
January, 1980;

(b) if so, the extent of the shortfall
in the production of fertilizers since
January, 1980.

(¢) the reasong therefor; and

(d) the manner in which Govern-
ment propose to meet the gap between
demand and supply?

THE MINISTER OF STATE IN
THE MINISTRY OF FETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SNGH): (a) and (b).
The production of nitrogenous ferti-
lizers during the period January to
October, 1980 wag 16,24,600 tonnes of
Nitrogen ag against 3 planned produe-
tion of 23,62,300 tonnes of Nitrogen.

(c) The shortfall in production was
due to various reasons guch as power
cuts/restrictions, shortage of feed-
stock and inputs mechanical pro-
blems and labour problems.

(d) The shortfall between demand
and supply of fertilizers is made good
by imports, ‘
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Coaoking Gas Agencies in North Bengal

- 1143, SHRI pPIUS TIRKEY: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS

be pleased to state:

(a) the present number of cooking
gas agencies in North Bengal;

(b) whether there is any proposal
to opon more cooking gas agencieg in
that State;

(c) if so, how much and by what
time;

(d) whether the consumers will be
able to get gas connections earlier
after opening of more gas agencies;
and

(e) if so, the full details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) There are
six cooking gas agencies operating in
North Bengal.

(b) and ¢). A number of cooking
gas agencies are proposed to be open-
ed in the State of West Bengal in-
cluding in North Benga] in the next
two years. Details are being finalis-
ed,

(d) and (e), It will be possible to
release more connections through the
existing as well as new distributors
when additional LPG from Mathura
Refinery and Oi] India Limited’s pro-
ject at Duliajan becomes available.

Discovery of Gas

1144, SHRI pIUS TIRKEY. Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS
be pleaseq to state:

(a) the names of places in the
country wherg Gas has been found;

(b) whether the Gas which has
been found can be utilised for cook-
ing purposes and would be cheaper
also; and

(c) if so, the ful] details thereof In
this regard? -

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Free gas of
commercial potential has been struck
in Hazira, Olpad, Kosamba, Sisodhra,
Motwan, Ankleshwar, Gajera, Dabka,
Baola Ahmedabaq (Ramol), Kalol,
Cambay (Gujarat), South Tapti and
South Bassein (Offshore) structures
of Oil and Natural Gas Commission.
The commercial potential of the gas
struck at Dahej (Gujarat), Baramura
(Tripura), Borholla (Assam), Mid
Tapti, B-55 and AN-1' (Offshore) is
yvet to be assessed.

Oil India ILimited has found asso-
ciated gas in the Nahorkatiya-Moran
Mining Lease areas.

(b) and (c). Such gas can be used
for cooking purposes to the extent
Liquified Petroleum Gas (LPG) frac-
tions are available therein, Com-
missioning of facilities for extraction
of LPG out of available gas and cost
thereof will, in turn, depend upon
the relevant techno-economic consi-
derations from case to case, At pre-
sent, facilitirs for extraction of LPG
are being commissioned out of the
gas available in Bombay High and
Assam oijlfields.

Supply of Petroleum Products by
Romania

1145. SHRI PIUS TIRKEY:
SHRI MADHAVRAO
SCINDIA.:

Will the Minister of PETROLEUM,
CHEMICALS AND pERTILIZERS
be pleased to state:

(a) whether the Romanian Govern-
ment have agreed to supply petro-
leum products to India on a long term
basis; and

(b) if so, the details thereof in this
regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P, C. SETHI);: (a) and (b).
Preliminary talks to explore the pos-
sibility of import of some petroleum
products to India on long term basis
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have been held ‘between the two
Governments. Np firm commitments
have been made so. far.

Option to Officialy Working in Ferti-
liserg Corporation

1146, SHRI P. RAJAGOPAL NAI-
DU: Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS
be pleased to state:

(a) whether the officials working in
Fertilizers Corporation were given
option about unit they wanted to
serve; and

(b) if so, the number who opted to
serve in Andhra Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 DALBIR SINGH). (a) Conse-
quent on the reorganisation of the
Fertilizer Corporation of India Ltd.
ang National Fertilizers Ltd. into five
companies with effect from 1-4-1978,
the employees were asked to indicate
option for transfer from one com-
pany to another and not to individual
Units, Divisions of a Company or
states. The options were considered
subject to availability of vacancies.

(b) Does not arise.

Bhagwati Committee Report on Legal
Aid to the Poor

1147. SHRI P. RAJAGOPAL NAI-
DU: Wil] the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Justice P. N. Bhag-
wati Committee submitteq its report
on Legal Aid to the Poor;

(b) whether ity recommendations
have been implemented; and

(¢) if not, the reasons therefor?

THR' MINISTER OF LAW, JUS-
TICE' AND COMPANY AFFATRS
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(SHRI P SHIV SHANKAR): (a) A
committee consisting of Mr. Justice
P. N. Bhagwati ag Chairman and Mr.
Justice V. R. Krishng Iyer as Mem-
ber submitted a Report on National
Juridicare on the 31st August, 1977.

(b) and (c¢). The Committee itself
recognised that various studies would
have to be made before even tenta-
tive finality could be reached on
many points and hence the issues
raised by the Committee’s Report
were considered in depth, and ulti-
mately it was decided that the work
of formulating in detail and imple-
menting comprehensive lega] aid
schemes should be entrusted to a
Committee headed by Justice Bhag-
wati himself assisted by other mem-
bers. The second Bhagwati Commit-
tee would implement ths Report on
National Juridicare to the extent
possible. ‘

Special Cell for SC/ST in Ministry

1148, SHRI P. RAJAGOPAL NAI-
DU: Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be vleased to state:

(a) whether a special cell for Sche-
duled Castes and Scheduleq Tribes
has been set up in Petroleum and
Chemicals Department; and

(b) whether the Scheduled Castes
and Tribes are adequately represent-
ed on its staff?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. ¢, SETHT). (a) The Sche-
duled Castes and Scheduled Tribes
Cell was set up in the Department of
Petroleum w.e.f, 24th May, 1979. In
the Department of Chemicals and
Fertilizers this work is done by the
Administration Division.

(b) All Government employees are
duty bound to implement the palicy
of thé Government and the staffing of
the Cell is based on the availability of
suitable personnel irrespective of thelr
community.
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th‘, of ‘Installed Thermal Capa-
city utilived and consumption of
Coal by Power Houses

1149. SHRIMATI KRISHNA SAHI:

Will the Minister of ENERGY be
pleased to state;

(a) whether it is a fact that the
percentage of installeq thermal
(including nuclear) capacity utilised,
ag measured by the plant load factor,

" declined from 51.5 per cent in 1977-78
to 48.6 per cent in 1978-79 and further
to 45 per cent in 1979-80;

(b) whether it is a fact that con-
sumption of coal by power houges
during 1979-80 amounted to 33.58
million tonnes which was 142 per
cent higher than the consumption of
29.4 million tonnes in previous year
and even then the increase in power
generation was not commensurate
with the increased consumption of
coal; and

(c) if the answer to above part
(b) is in affirmative, the factors res-
ponsible for decline in the capacity of
installed thermal and non-increase in
power generation despite heavy con-
sumption of coal?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The utili-
sation of installed generating capacity
(thermal including nuclear) as mea-
sured by the plant load factor for the
years 1977-78, 1978-79 and 1979-80 is
given ag under.—

Year Plant load factor (%)
1977-78 50.8
1978-79 48.4
1979-80 45.0

(b) The consumption of coal by
power houses during 1979-80 was 33.58
million tonnes as against 30.52 million
tonnes during 1978-79 representing an
increase in consumption of the order
of 1007. ‘The generation from coal
based power stations during 1979-80
was 48.9 billion units ag against 44.9

billion-units during 1978-79 represent-
ing an increase of the order of 8.97.

-(¢) The higher coal consumption
is accounted for by the slight decline -
in the quality of coal received by the -
thermal power station.
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Diesel Quota for various States

1152, SHRIMATI GEETA MUKHER-
JEE. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state what were
the quotag and actual despatch of
diesel in the months of July, August,
September and October, 1980 in Uttar
Pradesh, Maharashtra, Punjab, Har-
yana and Andhra?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The following
are the details of allocation and actual
sales of High Speed Diesel oil for the
months of July—October, 1980, in res-



pect of Uttar ‘Pradesh, Mﬁharasht??. Punjab,\ﬁ#ryaﬁa and Andhra Pradesh:

Figures in Metric Tonnes

High Speed Dicsel oil

T G G, S C— o - —— - — — — - — — —— ——

Allocation Sales
‘Uttar Pradesh | July’80? 88800 61420
August’ 8o 70700 54290
September’8o 76300 72037

Qctober’8o 82000 80992 (Provisicnal)
Maharashtra July’8o 107500 95060
August’8o 98200 84142
September’8o 100200 G4415

Qctober’8o 90000 93101 (Provisional)
Punjab July'8o 47700 41590
August’8o 463c0 44480
September’8o 53100 4%?94

October’8o 51040 51112(Provisional)
Haryana . July’80 21700 22022
August’8o 23100 20460
September’8o 25800 24889

October’8o 24680 26065 (Provisional)
Andhra Pradesh Ju'y'8o 65000 59358
August’to 62125 541%9
September’8o 62100 56013

October'8c 55870 61529 (Provisional)

Sales of diesel during the months contracts concluded in connection with

of July to September have been lower
than the allocations in some cases in-
spite of adequate availability of pro-
duct due to low demand.

Spot purchases of Oil and Petiroleum
Products

1153. SHRI NIREN GHOSH: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what are the terms and wrices
on which spot purchases have Leen
made in respect of oil and petroleum
products recently and name of the
agency through which the spot pur-
chases have been made; and

(b) what was the ruling_interna-
tional price of oil at that time?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT P. C. SETHI): (a) and
(b). It would not be in the
commercial interests of Indian Oil
Corporation and contrary to interna-
tional practices to disclose details of

spot purchase of crude oil and gpetro-
leum products.

J. C. Ghosh Committee report on coal
to oil project

1154, SHRI NIREN GHOSH: Will
the Minister of ENERGY be pleased
to state:

(a) did J. C. Ghosh Committee sub-
mit a Report on coal to oil Project;

(b) if so, in which year;

(c¢) whether the Project has not
bezen implemented;

(d) whether Government will lay
a copy of the report on the Table of
the House; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Yes,
Sir. The report of Dr. J. C. Ghosh
Committee was submitted in the year
1956,



(¢) The project hag not been taken
up. o ‘ o

(d) Five copies of the Report of the
Dr. J. C. Ghosh Committee, 1956 have
been placed in the Parliament Library
for reference by Members of Parlia-
ment. The index number allotteq to
the above publication is 662.66R [R
41820 (1—5) J.6.]

(e) Does not arise.

Target of coal production for 1980-81

1155. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased to state:

(a) what was the target of coal
production fixed for 1980-81:

(b) what is the coal production
achieved so far upto November, 1980;

and

(¢) the reasons why the target has
fallen short?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The coal
production target of 113.5 million ton-
nes has been fixed for 1980-81 in con-
sultation with the Planning Commis-
sion.

(b) In the period April-October’80
a coal production of 58.72 million
tonnes was achieved against a target
of 61.84 million tonnes.

(¢) The coal production fell short
of the target mainly due to inadequate
power supply, disturbed law and order
situation etc. Efforts are however be-
ing made to make up the shortfall
and attain the target by the end of
the year.

World Bank loan for development of
Bombay High

1156. SHR] CHINTAMANI PANI-
-GRAHI:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of PETROLEUM,
CHEMI_CALS AND FERTILIZERS be
pPleased to state:

~(a) whether Government of India
‘have requested the World ‘Bank for

a loan to develop Bombay High for

increasing the oil production;

(b) if so, what are the details
thereof;

(c) what is the plan for develop-
ment and enhancement in oil produc-
tion; and

(d) the impact on imports?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD): (a) and (b).
The International Bank for Recons-
truction and Development sanctioned
a loan of US $ 150 million for part
financing of Phase III of Bombay High
development Programme and the loan
agreement wags signed in June 1977
The closing date of the 10an is Decem-
ber 31st, 1980. It carries interest at
the rate of 8.2 per cent per annum on
amounts drawn and a commitment
charge of three-fourths of one per
cent per annum on amounts undrawn.
The interest and commitment charge
are payable semi-annually each year.

In addition to the above loan, dis-
cussions are under way with the
World Bank for a further loan for
financing the construction and instal-
lation of a few more platforms and
connecting subsea  pipelineg under
Phase 1V & Phase V (Advance Action)
of the Bombay High Offsore Develop-
ment Programme which have recently
been approved by Government.

(c) Phase III of the Development
Programme, which had been approved
at an estimated revised cost of Rs. 535.
48 crores, is under implementation
and aims at raising the production
potential from 4 million tonnes achi-
eved in January 1978 to 7 million ton-
nesg per annum by December 1980.
The Phase IV of the Development
Programme, which is estimateg to cost
Rs. 365.40 crores, envisages stepping
up production potential to 12 million
tonnes per annum by the end of 1982.

(d) The total increase in production
potential envisaged under Phase III
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and Phase IV of the Development
Prograinrie ‘would e’ 8 ‘million tonnes
per annum by end of 1982,"and to that
ex.ert a saviag in imports,

Proposal for investment on oil refi-
nery-cum-petro-chemical complex by
Abu Dhabi Shelkh

, 1157 SHRI CHI'I"I‘UBHAI GAMIT
Will the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that Sheikh
of Abu Dhabi has proposed a plan of
investing $ 750 million in an oil Refi-
nery-cum-petro-chemical complex in
Gujarat;

(b) if so, whether the Gujarat Gov-
ernment has approved the same and
approached the Central Government
in this regard; and

(c) if so, the details thereof and
the reaction of Union Government
thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). No
such proposal has been received.

(c) Does not arise.
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Criteria for promotion in engineers
India Limited

1159. SHRI = SUSHIL. BHATTA-
CHARYA: Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state what
are the criteria for promotions in
Engineers India Limited?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS

- (SHR] DALBIR SINGH):. Promotion

for employees upto the pay scale of
Ra, 1300—1800 are based on inter-se
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‘merit-cum-seniority. For promotions
to pay scales of Rs. 1500—2000 and
above there is greater emphasis on
merit and potential of the candidate.

The promotions are made on the re-
commendations of a duly constituted

Departmental Promotion Committee.

Vacant top positions in Field of Petro-
‘ leum and Chemicals

1160. SHRI SURYA NARAYAN
SINGH: Wil]} the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that a num-
ber of top positions in the fields of pet-
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rolenm and chemicals are stxll lying |
vacant; and

(b) if it so, the detaﬂs and reasons
therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) and (b) A
statement showing the requisite in-
formation in respect of Department
of Petroleum is placed on the Table
of the Sabha.

The requisite information in respect
of Department of Chemicals and Fer-
tilizers is being collected and will be
laid on the Table of the Sabha.

Statement

Depariment of Petroleum

—— - -

Name of the Public Sector undertaking Details of the vacant top posts and reasons thereof
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Bharat Patrolein Corporation Limited. A post of Director (Marketing) was created in Febru-
ary, 1978 but the same was not filled and kept 1n
abeyance till the guestion of rationalisation of pav
strycture of management cmplovees was finalis~d.
The post is a Schedule ‘C* post carrying a scale
of pay of Rs. 2500-~100-~3060. Since the Scheme
has been implementaed now, further necessary action
to fill up the post has been initiated.

Hindustan Petroluem Corporation A post of Director (Production) was created in June,
Limited. 1980.  The post is a Schedule ‘C? post  carrying a
pay scale of Rs.2506-—100--3000, The selection
process for this post is likely to be made shortly after

completion of all procedural formalities.

Indn-Burma Fetroleun-Balmer Lawric

Due to his resignation, the post of Chairman and
Group of Gompanices.

Managing Director is vacant since 1-4-1080. Action
to fill the post has becn taken.

Due to his resignation. the post of Finance Dir tor
is vacant since 15-7-1930. The recon mendeiion
of the Public Enterpriscs Sclection Broad has becn
reccived and is being processed in the  Ministy.

Tndian Qil Covporation Limited.

The post of Chairman and Managing Director is
vacant and a referecne to ACC for {illing this post
lras already been made.

Boagaigaon Refineries & Petrochemi-
cals Ltd.

Indian Petroclicnnicals Corporation

l The Finance Director has relinquished charge of the
Limited.

post for taking up as Ghairman and Managing
Director of Madras Refineries Limited. However
he will look after the dutics of Finance Director,
LP.C.L. for some more time.

s e et - — P
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Qil & Natural Gas Commission

Member (Pzr.sonnel)‘: The incumbent of this post rclin-

quished charge on 24-5-1 (A.N.). A suitable
person had been recommended by the Public Enter-
prises Selection Board. However, appointinent of
this post has been kept in abeyance as the ONGC
Act prescribes a limit of eight Members and in
the resultant vacancy, it has been considered more
important to indrct a Geologist at the Commission
level as Member (Exploration). Appointment of
Member (Personnel) will be processed after the
ONGC Act is amended to provide for more Members.

Member (Materials): The appointment of the erstwhile

Member (Materials) was approved upto 29-2-1g8o
in Schedule ‘C’. A proposal to appoint a suitable
person in Schedule ‘B’ is currently under the
consideration of the* Appointments Committee of
the Cabinet,

Member (Technical|loxploration):  As stated above,
becasue of the limit of 8 Members prescribes in the
ONGC Act, in place of Member (Perscnnel), the
PESB has been requested to recommend a suitable
person  f v this p-st their recommendation are
awaited.

Member (Overseas Operations) : The work-load at the
movement does not justify the appointment of a
full- time Member. Filling up of this post will Le
considered after the ONGC Act is amended and

when the work-load so justifies.

Illegal coal mining in Bibhar

1161. SHRI R. K. MHALGI: Will
the Minister of ENERGY be pleased
1o state:

(a) whether the Government have
noticed the report published in “India
Today” October 16—31, 1980, under the
heading “The Depths of Greed”;

(b) is the said report true that about
10,000 persons are involved in illegal
coal mining in Bihar and they mine
about 1,000 tons of coal per day;,

(¢) is it also true that these men are
exploited by unscrupulous people; and

(d) is it also true that a number of
accidents take place frequently in this
illegal mining business, how many per-
sons have died in these mines during
1979 and 1980 till now?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) Yes, Sir.

(b) to (d). The Supreme Court had
in their judgements dated 11-4-80 and
8-5-80 already upheld the provisions
of the Coal Mines (Nationalisation)
Amendment Act, 1976 prohibiting
any person other than the persons
authorised by the Act to carry on
coal mining operation, in India, in
any form and terminating all leases
relating to winning or mining of coal
granted in favour of private com-
panies except those engagedq in the
production of iron and steel. Affer
these judgements the menace of ille-
gal coal mining has been curbed to a
great extent, However, certain per-
sons are reported to be indulging in
digging coal from the mines where
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the seamg were more or less exhaust-
ed. Coal Companies and State Gov-
ernments arg taking concerted action
against such offenders gzg and when
detected, According to information
available, 3 fatal accidents have been
reported in the so called private coal
mines in 1979 and one in 1980.

Power Generation Projects from
‘Maharashtra

1162, SHRI R. K. MHALGI; Will
the Minister of ENERGY be pleased to
refer to the answer given to the Un-
starred Question No. 2597 on 1st July,
1980 regarding Power Projects of
Maharashtra awaiting clearance and
state: J

184

- (a) what is the present position of
the Power Generation Projects from
Maharashtra submitted to the Central
Authorities; and

(b) what steps the Government are

‘taking in order to expedite the clear-

ance of these projects in view of the
acute power shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The present position of power gene-
ration projects submitted by Maha-
rashtra to *he Centra] guthorities re-
ferred to in the answer to the Un-
starred Question No. 2597 ¢on 1st
July, 1980 is given below:—

Project

Installed Capacity

Tresent Status

ot

. Pawna H.E. Project

Girna H.E. Project

»p

@

Project.
4. Parli Extension Unit IV

. Thermal Power Station
in Western Mabarash-
tra (BSES Ltd.) |

(8]

1 X500 MW

6. Uran Gas Turbine St. II 4x60MW

2% 210 MW or

1xX10 MW=10MW This project was aprroved by thte Plannirg

Commission on 15th July, 1680,

2% 35 MW=9MW The revised ecstimates and justification for

this project has not been rveceived from:
the Maharashtra Government.

Ujjaini Thermal Power 2x500 MW=1000MW The coal linkage for this project has not

yet been established.

1 x 21cMW=210MW This project has been techno-economically

approved by the CEA and has been
recommended to the Flanning Commission
for an investment decision.

Coal lirkage for this project has not been
cleared. The State Govt. was informed
that it would not be expedient to en-
trust the construction of a large-sized
thermal power station to a private dis-
tributing company, having no experience
or expertise in generation or construction
of power stations.

The quantity of gas that could be spared
for power generation as indicated would
not be adequate even for the four
generating units under St. I under ins-
tallation. As the fuel linkage for this
project has not been confirmed, it has
not been possible to complete the techno-
economic appraisal for this project.

The prescrt status of additional projects that brve been received fiem M:liisil iz is

indicated bel w:—

Project

Installed Capacity

Present Status

1. Khadakvasla Hydel. 2% 8=16MW

2. Bhatsa Hydel.

1 X 15=15MW f

The Scheme report fur this rroject have
been received recently (November, 198q)
and . their techno-cconomic appraisals
have been taken up
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“Project

Installed capacity

o i —-— [y o —

I X s500MW

S

3. Ch@ﬁdrapura Thermal
Stage-III

4. Bhusawal ‘B' Thermal

— e s e — = >

4 X 500=2000MW

Present status

Coal linkage for this project was confirmed
recently. However, the sulphur content
of the coal linked to this project is high.
The views of the boiler manufacturers
regarding. the: suitahility of this coal for:
burning in the; boilers have not been
obtained as yet, and furnished by the
Maharashtra State Electricity Board.
After this, cléarance from the environ-
mental angle would be necessary.

This proposal is based on the assumption
that supply of coal would be available
from Singrauli. Coal will not be avail-
able from the Singrauli mines, possibility
of coal linkage for this project from some
other sources has not yet been established.

Annual Reperts of Hindustan
Antibiotics Ltd., Pimpri

1163, SHR1 R. K. MHALGI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Hindustan Antibiotics
Ltd., Pimpri (Pune, Maharashtra) sub-
mitted its annual accounts for the year
1979-80;

(b) what is the srecified time when
the annual reports are to be sub-
mitted;

(c) it the said date has already ex-

pired what are the reasons for the
delay; and

(d) a list of other public sector
undertakings which have not yet sub-
mitted their annual accounts?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): (a) No,
Sir.

(b) Under section 168 read with
section 210 of the Companies Act,
1958, a company is required to pre-

A sent its annual accounts at its Annual

General Meeting within gix months
after the close of its financia] year,
unless the period for holding the
meeting, for any special reasons and
on a request made by the company,
has been extended by the Central Gov-

ernment pursuant to second proviso.

to sub-section (1), of section 186 of

the Act. Owing to workers’ strike at
its end for 46 days from 18th March
to 2nd May 1980 which dislocated
the schedule for finalisation of its
annual accounts for the year 1979-80,
Mis. Hindustan Anti-biotics Ltd. had
applied for 3 monthg extension from
the due date i.e. 30-9-80, which was
allowed by the Government, The
company wag thus permitted to hold
its Annual General meeting for
placement of its aforesaid annua] ac-
counts by 31st December, 1980,

(¢) Does not arise in view of (b)
above,

(d) The period in respect of which
the information is desired having
not been indicateq and as the number
of Government companies being very
large, it is not possible to furnish
this information,

Power shortage in Gujarat

1168, SHR] R. P. GAEKWAD: Will
the Minister of ENERGY be pleased
to state:

(a) whether Government are aware
that Gujarat is facing grim power
shortage and that for the first time
load shedding in urban areas had to
be resorted to meet the needs of
agriculture;

(b) whether Government are aware
that this year the level of Ukai reser-
vior, the only Hydel Power Station in
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Gujarat was 15 feet lower than its full
capacity, resulting in lesser availability
of hydel power;

State Government has demanded a
steady supply of 80,000 tonnes of oil
rer month for its Dhuvaran Power
Station and 12,000 tonnes of coal ver
day to meet heavy demandg for power;

(d) whether Government gre aware
that against its above requirement, the
receipt of coal per day in August,
September and October had been only
half of loading capacity leading to a
rapidly dwinding stock position; and

(e) if so, steps taken or proposed
to be taken to fully meet the State
requirements of coal and oil?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) In Gujarat
this year after a good beginning, the
monsoons failed during the latter
half resulting in low reservoir level
at Ukai hyde] power Station. In ad-
dition, two units totalling 320 MW at
Ukai thermal power Station glso
developed some troubles. Due o the
early withdrawal of monsoon there
was a sudden spurt in agricultural
demand, which aggravated the power
situation in the State and demand
cuts on continuous and non-cotinuous
process industries were increased
from 8 per cent to 30 to 40 per cent
from 8th October 1980. Two hours
load shedding was also done in the
urban areas from 9th to 18th October,
1980, to ensure supply to rural areas
for atleast 4 days in a week for 24
hours and night supply on remain-
ing three days.

(b) Yes, Sir, The maxfmum height
of water level reached at Ukai re-
servoir was 329.98 feet against the
maximum height for storage of 345
feet, on account of reduced inflows.

(c) Yes, Sir,

(d) The Dhuvaran therma] power
station received in the month of
August, September and October, 1980,
3950 tonnes, 7250 tonnes gng 13200
tonnes of coal respectively and at the
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end of October the station had a stock
equivalent to 6 days consumption,

(e) The movement of coal to the
Dhuvaran thermal power station is
monitored by the Department of
Power Central Electricity Authority
in co-ordination with Department of
Coal and Railways and steps are
taken to ensure adequate supply of
LSHS and coai so that the power
station does not have to back down
generation, The question of alloca-
tion and movement of additional
quantities of coal has already been
taken up with the concerned Minis-
tries and the Secretary (Coordina-
tion), is also helping in sorting out
this problem.

Allocation of Keroseng and Diesel to
States

1169. SHRI JYOTIRMOY BOSU:
Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) state-wise quantity of kerosene
and diese] oil allotted month by month
from April to November, 1980;

(b) state-wise quantity of diesel and
Kerosene oil actually supplied month
by month from April to November
1980,

(c) what is the basis of allocation
of these two items;

(d) whether there is any guide line
in this regard; and

(e) if so, what are the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Two statements giving the details of
State-wise and month-wise allocation
and sales of keroSene and High Speed
Diesel oil, for the period April-
October, 1980, and allocation for
November, 1980, are laid on the Table
of the House. {Placed in Library.
See No. LT-1424/80].

(¢) to (e). XKerosene allocations
are made at g level which is § per
cent more than the actual sale of the
corresponding month of the previous
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year of the State concerned. In the
case of HSD, the gllocations are made
taking into account of past consump-

tion/allocation ang other relevant
factors,

Establishment of a Bench of Kerala
High Court

1171, SHRI A, NEELALOHI-
THADASAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have taken
any decision regarding the question of
the establishment of a Bench of Kerala
High Court with filling powers at
Trivandrum, the capital of Kerala;

(b) if so, details of the decision;

(c¢) if not, when Government are
likely to take a decision; and

(d) what is the hurdle in the way of
Government of a favourable decision
in thig respect at the earliest?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): (a) to
d). The State Government sent a
proposal for the establishment of a
Bench of the Kerala High Court at
Trivandrum in September, 1971, They
were addressed in July, 1973 for
completing certain statutory consul-
tations. No reply was then received.
The State Government intimated in
June 1978 that the matter was still
engaging their attention. No com-
munication on the subject has since
been received from the State Gov-
ernment, There is thus, in effect, no
proposa] before the Central Govern-
ment on which a decision has to be
taken.

Ecological Aspects of Silent Valley
Hyde]l Project

1173, SHRI A. NEELALOHI-
THADASAN: Wil] the Minister of
ENERGY be pleaseq to state:

(a) whether the study of the ecolo-
gical aspects of the Silent Valley Hydel
Project has been completed;

(b) if so, what is the finding of the:
study; ‘

(c) if not, when the study is expect-
ed to be completed;

(d) whether Government of India
are supervising the study ag the Gov-
ernment of Kerala are supervising the
study, through which agency the study
is being conducted;

(e) whether any report is available
with the Government of India as a
part of thig study;

(f) if so, details thereof; and

(g) when the Government of India
may take a final decision as regard to
giving concurrence to go ahead with
project?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (g). In
pursuance of the discussions the Chief
Prime Minister in August, 1980, it
wag decided to set up a Joint Com-
mittee comprising of representatives
of the Government of India and the
Government of Kerala to review all
the scientific information and make-
suitable recommendations. The Com-
mittee has not completed its task,

Smuggling of Coal out side the
Country

1174, SHRI CHITTA MAHATA:
Wil] the Minister of ENERGY be.
pleaseg to state:

(a) whether it is a fact that coal is
being smuggled out of the country;
and

(by if so, the details in this regard
and if not, what steps Government
propose to prevent the smuggling of
coal from the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There is
no information regarding coa] being:
smuggled out of the country,

(b) Does not arise.
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Super Thormal Power Station at
*Talchar and Bhimkund Hydel Project
on the Brahmani

1175. SHR] CHINTAMAN! JENA:
Will the Minister of ENERGY be
pleaged to state:

(a) ‘whether the Government of
‘Orissa hag approachedq the Central
Government for establishing a Super
‘Thermal Station at Talchar ang also
the Bhimkund Hydel Project on the
Brahmani in Keonjhar district in the
‘Central sector; and

(b) if so, the details (including ins-
talled capacity) ag per the plan of
Orissa Government and the reaction
of Union Government thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
The Chief Minister of Orissa has, in
July, 1980 proposed the inclusion of
a super thermal power project at Tal-
char in Orissa in the sixth plan in
the Central Sector. Also, in June,
1980, the Chief Minister of Orissa
wrote to the Union Minister for plan-
ning proposing the financing by the
Centre of the Bhimkund Multipur-
pose project in the Central Sector.

(b) A feasibility report on the
Talcher Project hag been prepared by
the NTPC. As per the feasibility re-
port, the ultimate capacity envisaged
for the project is 2800 MW. Its first
stage development upto 800 MW
along with the associated transmission
syStem is estimated to cost Rs. 590.38
crores, After the techno economic
appraisal of the proposed project by
the CEA it would be processed for an
investment decision. The project re-
port of the Bhimkund multipurpose
scheme envisages, on the hydro-elec-
tric power side, the installation, ulti-
mately, of 6 units of 115 MW at a
power station at Baigundi (although
it is proposed to instal only 3 units
of 115" MW intially) and 3 units of 16
MW each at the power station at the
dam toe. As per present estimates,
the cost of the 6113 MW 43x 16 MW
power project would be Rs. 304.10
crores taling into account the cost of

common works allocated to power.
Since the project is a multipurpose
proyect clegrance from T&C is re-
dquireq before the techno-economic
appraisal js taken up by the C.EA.
Ap investment decision can be taken
by Government only after the project
is techno-economically cleared by
CEA,

Projects to bridge the gap between the
Demand gng Supply of Coal

1176. SHRI CHINTAMANI JENA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have ap-
proved certain projects during the last
ten months to bridge the gap between
the demand and supply of different
varieties of coal; and

(b) if s0, the details thereof? -

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) Since January 1980, 20 coal
mining projects have been sanctioned

by Government. The details of
which are given below:—
S. Name of Project Target of
No. production
(M.te.)
—— o - Mh—-‘-y—b—&—&.——- [
EASTERN COALFIELDS
LTD.
1. Rajmahal Opencast 5° 00
BHARAT COKING COAL
LTD.
2. Keshalpur opencast . 0-51
3. Nichitpur-Tetulmari
opencast. . . . 045
4. Bhalgora . . . . 120
5. Kharkharee-Dharmaband 0-36
6. North Amlabad . . 072
CENTRAL COALFIELDS
LTD: :
7. Ara reorganisation . . 1:00
8. Govindpur underground 0-8o
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9. Kakri Opencast 2 50

10. Advance action for

Dudichua . . . 6: 00®
11, Advance action for Khadia G- o0®

WESTERN COALFIELDS

LTD:
12. Pipla collierv . . . 0'50
13. Inder reorganisation . 0: 40
14. Hindustan Lalpeth

reorganisation . . . o-60
15. Satpura mine I & II . o-60
16. Chhinda colliery . . - 050

SINGARENT COLLIERIES
17. Ramagundam opencast 200
18. Openca‘t No.1 Manuguru 0:6o
19. Advance action for Godavari

Khani No. 11 A incline. 0-8o
20, Advance action for Ravindra

Khani No. 8 incline. 0 30%

3084 m.te.

Loss in terms of Fertilizers

1177. SHR1I CHINTAMAN] JENA.

SHRI AMAR ROYPRA.-
DHAN.

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that country
hag suffereq huge loss in terms of
fertilizers production during this year
40% to the agitation in the State of
Assam: gnd

by if so, to 'what extent and what
Is the present position in this regard?

THE MINISTER OF STATE IN
- E  MINISTRY OF PETROLEUM,
HEMICALS AND FERTILIZERS
2450 LS_"

*On completion,

(SHRI
Sir.

DALBIR SINGH): (a) Yes,

(b) The loss of production of ferti-
lizers due to the Assam ggitation up
to the end of October, 1980 is esti-
mated to be around 4.41 lakh tonnes
of Nitrogen.

Alternative arrangements have
been made to supply feedstock to
most of the fertilizer plants which
suffered production losses op account
of disruption/stoppage of feedstock
supplies in the wake of Assam agita-
tion. However, in view of the direct
and indirect effects of the Assam
agitation, there are still shortfalls in
the supply of feedstock to some ferti-
lizer plants.



1954' Written Answers N

-~

Thermal Power Stations affected ’hy "
.the Shortage of Coal

1178. SHRI DAULATSINGHJI JA-

DEJA: Will the Minister of ENERGY.

be pleased to state: E N

(a) the details of T'hermall Power
Stations which are ‘being ‘affecteq by
the shortage of coal;

(b) whether any request has been
made to Railway Department to pro-
vide more wagons for transportation
of coal; and

(c) if so, the response of the Rail-
way Department?

"THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) A State-
ment showing the names of thermal
power stations having less than a
week’s stocks of coal is given in the
Annexure.

(b) Thermal power gtations having
critical Coal stocks are brought to the
notice of Department of Coal and
Ministry of Railways for taking
necessary steps to step up coal supply
to them. In the meeting recently
held between the Minister for
Energy and the Minister for Rail-
ways, it has been impressed upon the
Railways to accord highest priority to
the transportation of Coal to Power
Houses by increasing the movement
of Coal to a level of about 4000
wagong per day in the coming months
to enable the Power Stations to
maximise power generation ang to
be able to builg up Coal stock.

(¢) Railways have taken suitable
action for stepping wup of coal sup-
plies to the power gtations with criti-
cal coal stocks. As a result of these
measures, the loading of wagons for
thermal power gtations has increased
from about 2600 wagons per day in
Sept., 1980 to about 3200 wagons per
day in November, 1980.

ER 57080 ¥l hdten Answers G106 !
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‘Statement
Statement showing the mnames of
‘Major Thermal Power Stations

having less than 7 Days Coal Stocl
as on 20-11-1980

NORTHERN REGION

Delhi
1. Badarpur
2. 1. P. Station

Haryana
3. Faridabad

Punjab
4. Bhatinda

Uttar Pradesh
5. Harduagan B&C
6. Panki Extn.
7. Obra ‘A’

WESTERN REGIONS
Maharashtra
8. Nasik

Gujarat

9. Ahmedabad
10. Gandhinagar

EASTERN REGION
West Bengal

11. Bandel
12. Calcutta
13. Santaldih

Target fixed for producing power
during the Sixth Five Year Plan

1179. SHRI DAULAT SINGHJ]
JADEJA:

SHRI SATYANARAYAN
JATIA .

Will the Minister of ENERGY be
pleased to state:

(a) what is the present power posi-
tion in the country;

(b) the target fixeq for producing
more power during the Sixth Five
Year Plan to meet the increasing de-
mand of the country; and
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(c) the details of setting up new

Power Generatorg in the ‘country dur-

ing the next Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The ins-
talled generating cagpacity in the
country at present is 31920 MW of
which 29386 MW is in utilities.
Though the power availability is still
short of demand, power supply posi-
tion has showp improvement and
there was relaxation of power cuts
and restrictions in several States
during the monscon period PLF
installed capacity if improved to 60
per cent then there will be no short-
age in the country.

(b) and (c). The Working Group on
Power set up by the Planning Com-

’ , Y'N ~ns n‘, -"-'q; "

Statement

mission to recommend the -power .

programme in the 6th Plan had in
its report of June, 1980, recommend-
ed an addition during the Sixth plan
period of 19903 MW from .ongoing
and sanctioned projectg and 360 MW
from hydro schemeg awaiting invest-
ment decision. The power genera~
tion projects tentatively identified by
the Working Group for Dbenefits
during the period 1980-85 are given
in the Statement attached. However,
the Sixth Five Year Plan 1980-85 has,
not been finalised by the Planning
Commission and the approval of the
National Develoment Council hag not
yet been obtained. The precise tar-
gets of additions to generation
capacity during the 6th Plan period
can be known only after the 6th plan
ig finalised.

Power Generation projects tentatipely identified by the working group on power
to yield benefits during the five year period 19?5.5'5. ¢

SL No. Name of the Project

Total Installed capa- Likely

city (MW) benefits
during
go-85
MW)
—— :..._ _________________________ - -
1 2 3 4
A. ONGOING AND SANCTIONED SCHEMES
HYDRO
1. Western Yamuna Canal (Haryana) 6x8 22
2. Bassi Extn. (H.P) IX15- .15
3. Andhra (H.P.) . . 3%x5 15
4. Binwa (Himachal Pradesh) 3x2 b
5  Rongtong (Himachal Pradesh) . . . 4x0'5 2
v, Shanan Extn. (Punjab) . . IX50 ro
7. Mukherian (Punjab) . . . bx154-6x19-5 no
%. Anandpur Sahib (Punjab) . 4+22'5 l.;:H-
9 Nahi (Rajasthan) e 2x25 +-2x45 i
"0~ Rishikesh-Hardwar (U.P.), . . . 3X36
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1 2 3 4
—— r—— - " 0 o o o = o Ao o 2 o e e et S = -
1. Yamuna It (UP) . . . . . . . 4x30 120-
2. Maoei I (UPy. . . . . . . . g 93
13. Dehar Extn. (Pb/Raj/Har) . . . . . axibs, 330
14. Pong Extn. (-do-) . . . . . . 2xbo 1200
15. Baira-Suil (Central Sector) ., . . . 3xbo 6o
16. Uka.i. Left Bank (Gujarat) . . . . . 2x2'§ (3
17. Kadana Pumped (Gujarat) . . . 4xBo 1200
18.  Pench (MP/Maharashtra) . . . 2xB8o 160
19. Koyana Dam P.H. (Maharashtra) . . . 2x20 20
20.  Paithon (Maharashtra) . . . . . IXIZ 12
21.  Tillari (Maharashtra) . . . 1x60 6o
22.  Bhira Tail Race (Maharashtra) . . 2x40 8o
23. Nagarjunasagar (AP) ., . . . . . 4x100 300
24.  Srisaillam (Andhra Pradesh) . . . . 4x110 400
25. Donkaryi (Andhra Pradesh) 1X25 25
26. Balimela (-do- ) . . . . 2x30 60
27.  Nagarjunasagar RBC (A.P.) . ; . . 1x6o 6o
28. Idamalayar (Kerala) . . . . . . X375 75
29. Kakkad (Kerala) . . . . 2x25 50
30. Kadambarai (Tamil Nadu) . . . . . 4X100 400
21.  Servalar ( -do- ) . . . . IX20 20
g32. Kalinadi Ph. I (Karnataka) . . . 6x135-+2x50 775
33.  Subarnrekha (Bihar) . ) . 2x65 65
34. Panchet Hill (DVC) 1X40 40
35. Rengali (Orissa) . . . . . . 2x50 100
36.  Upper Kolab (Orissa) . . . . 3x8o 240
37.  Jaldhaaka (West Bengal) . ., ., ., . . 2x4 8
88. Raman II 4x12° 5 50
39. Lower Borpani . ) . 2X50 50
40. Dikhu 1X0* 25+ 1X0- 75 1
41,  Gumti 1X5 5.
42. Kopili . . . . . . 2X50-+2x25 150
43.  Ioktak . . . . . 3%x35 105

All India Total (Hydro) . . . . . T e

4755
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I 2 3 4
THERMAL
a.  Fanidabad Extn. (Haryana) 1 x 60 6o
2.  Panipat St. II (-do-) . . . 2X1l0 220
‘3. Ropar (Punjab) . . . 2x2i0 210
4. Kota (Rajasthan) . . 2K 110 220
5.  Obra Extn. (U.P.) . . . 5X200 400
6. Parichha (G.P) . . 2X1i0 220
<. Anpara (U.P) . . . . 3x210 630
8. Tanda (U.py . . . . 4Xx1i0 220
Badarpur Extn. (Central) . 1X210 210
ao. Singrauli I (-do-) . . 3 X210 630
a1.  Singrauli II (-do-) . . . . 2X%104 2X 500 420
a2.  Ukai 5th Unit (Gujarat) . . . IXx210 210
43.  Wanakbori (-do-) 3x210 630
14.  Wanakbori Extn. (~-do-) 3 X210 210
15.  Satpura 8th & gth (M.P) . . . 2xX2l0 420
16. Korba East (-do-) . . . 1X120 120
7. Korba West ‘do-) . . . . 2X210 420
18. Korba West Extn. (-do-) . . . 2% 210 420
tg. Nasik Units 4 & 5 (Maharashtra) . . 2X2I10 210
20. Bhusawal Unit-3 (-do-) . . 1 X 210 210
21.  Parli Unit-g (-do-) . . . . 1x210 210
-22.  Chandrapur («do-) . . . . 2X2I0 420
23.  Trombay (-do-) . . T 50C 500
24. Koradi St. III | (-do-) 3x210 420
. 25.  Uran Gas (-do-) , . 4 X 60 240
26. - Chandrapur St. IT (-do-) . . . 2 X 210 210
27. Korba STPS (Central) . -, . . 3X210+1x 500 630
28.  Vijaywada (Andhra Pradesh) 2 X 210 200
29. Tuticorin Unit-3 (Tamil Nady) . , IX210 210
30.  Raichur (Karnetaka) ., . 2% 210 420
31.  Ramagundam STPS (Central) . . 3 X 21041 X 500 630
32. cut (-do-) 3X %0 420
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b & 2 3
g3.  Patratu gth & 10th (Bihar) ., . . . 2Xx110
34. Barauni 6th & 7th (Bihar) . . . . 2XII0
3.  Muzaffarpur (-do-) . . . . 2X1i0
36.  Durgapur 4th (bvae) . . . . 1X210
37. Bokaro ‘B’ (DVQ) " . . IX210
38.  Talcher Extn. (Orissa) . . . 2X110
39. Santaldih {West Bengal) . . 2x120
40.  Bandel Extn. (-do-) . . . . 1X210
41. Kolaghat (-do-) . . . . 3X210
42. DPL Extn. (do-) . . . . 1x1i0
43. G.ES.C. (-do-) ,‘ . . . 4X6o0
44.  Farakka STPS (Central) | . . . 3xX210
45. Bongaigaon (Assam) . . . . 2x6o
46. Namryp Wate Heat (Assam) . . . IXxX22
47. Lakwa Gas (Assam) . . . 3X15
48.  Mcbile Gas (Assam) . . . 3%X3+4x3
49. Bongaigaon Extn. (Assam) . ) . 2x6o
50.  Chandrapur (Awsam) , . . 1%X30
All India Total (Thermal) . . . . .
NUCLEAR

1.  Ranapratap . . . . . . . . 2X220

2. Narora . . . . . . . ¢ 2X235
3. Kalpakkam . . . . . . . . 2Xx1285

All India Total (Nuclear) e .

B. HYDRO-SCHEMES AWAITING INVESTMENT DECISION

1.  Nagarjunasagar Extn. (Andbra Pradesh) . ., 3x100

2.  Srisailam Extn. {(-do-) . . . . 3xI110

Lower Mettur (Tamil Nadu) . . 8x1s
4. Kundah PHV (~-do-) . . . . 20

220
220
220
210
210
220
120
210
630
1o
240
210
210
22

45>

21

110
30*
20

* Lower Mettur and Kundah PH  V Projects have bem approved by the Planning Gom-

« mitsron recently for inclusion in the State Plan.



1--:%'":905. Written, Aniwers AGRAHAYANA. 4, 1907 (SAKA) Written Answers

- Saial Hydel Projects in J and K
pending completion

' 1180, SHRI €. CHINNASWAMY:
Will the Minister of ENERGY be
pleased to state:

(a) whether it i a fact that Salal
Hydel Project in Jammu and Kashmir
is. pending without completion since
10 years; '

PO

(b) if go, the reasons thei'etor;

(c) whether there is any proposal 1o
engage foreign technical experts to
help complete the hydel projects in
the country; and

(d) if so, the details thereof? :

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Being a project in the young Hima-
layas, where the geology ig heteroge-
nous, serious  problem were
encountered in the course of cons-
truction, requiring charges in design,
which 4nvolved increage in quantities
and. scope of work. This has resulted
in the construction taking a longer
time than originally envisaged.

All' these problems have gince been
resolved through detaileq and inten-
sjive discussions and consultations
with various agencies and expert in
the coun’try.

206

.

Foreign Technology procured by
DPL

" 'ligl. SHRI C.~ CHINNASWAMY:
Will the Minister of PETROLEUM,
. CHEMICALS AND FERTILIZERS be
~ pleased to gtates . :
(a) details about ‘foreign technolo-
gies procured by I.D.P.L. for different
drugs; ) "

" (b) the names of the
from which purchased; and

(c) is there any proposal
consideration to develop
more effectively?

countries

under
1.D.P.L.

THE MINISTER OF STATE FOR
PETROLEUM, CHEMICALS AND
FERTILIZERS . (SHRI DALBIR
SINGH): (a) and (b). A statement
is attached. N

(c) LD.P.L. has two R&D centres
in the Antibiotics Plant at Rishikesh
and Synthetic Drugs Plant at Hydera-
bad. Originally as a part of the
technical and financial association
with Technoexport Moscow, I.D.P.L.
obtained technology for 15 drugs,
IDPL developed technology for 30
drugs which are under commercial
production, R&D efforts are being
made to génerate technology for
known drugs and alsp new drugs.
1.D.P.L. has also plans for expansiom

Statement
D:twls of Forejgn awllaboratim avd nwme of covntry

Year

Brief particulars of collaborations in-
volving technical collaborations only

Name of the 0

and the firm withc u“i'.x

collaborations has been
entered into

Total value

(1)

= o PO

14th June, For the supply of know-how alongwith U.S. 8 0.5
| design_engineering for the
7 production of Doxycveline Hyclate,

1976 detailed

ey wnn e Wm S Sme =

el I
T-~—--“.~-—’*. s B Aarriti oD -t et

(4)

e s e s - ——— —

M/s Farmafin, Italy
M/s 1.C.L., Italy
M/s Farmafin, Italy.

lakhs
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{1) (2) (3) (4
o - e P e L T Lt " - b
6th Dec.,  For the supply of know-how, high yield-
1976 " ing straias with detailed design en-
gineering for the production of ;-
(i) Pot. Penicillin U.S. § ¢ lakhs I.C.L. Plant (Italy)
(ii) Tetracycline Hcl. U.S. § 3 takhs Archifar-Plant (Italy)
(i) Erythromycin Hyclate, and te- U.S. § 3 lakhs Archifar-Plant (Italy)
chnical know-how with detail.d
design
(iv) Semi-synthetic Penicillins U.S. $5 lakhs  I.C.L. Plant (Italy)
29th June, For the sunply of technical know-how 20,00,000 M/s A.B. Bofors,
1976 and some equipments for the produc- Swedish Kr.'and Sweden.
tion of M:thyl Ethyl Pyridine, Niacin 1436 Million and M/s Lonza,
and Nicotinamide, Swedish K. Switzerland.

—

Performance of Ofl Refineries

1182. SHRI C. CHINNASWAMY:
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaged to state:

(a) fhe performance of the oil
refineries last year and how does it
compare with the previous two years;

to full capacity in the current year,
and

(c) the new areas selected for oil
drilling during this current year and
progress of the work?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The crude

4 _ , . " throughput -for ~“the refineries for
; _ (b) what is the requirement = of 1977-78, 1978-79 and 1979-80 is as
~ crude to work the existing refineries follows:— ‘ '
‘ : ' R + Millien tonnes
CRUDE*THROUGHPUT
Reﬁncry L B T T SR oy S S S G,
— 1977-78  1978-79  1979-80
“Se—b m dae Do L 2 = Lot e pp b p b b o b i . D o o S w——
HPAL (BOMBAY) . 290 2-80 3-13
BPCL - 451 4-69 4-82
HPCL (VISAKH) ~ . 1:30 1-33 1-10
‘CRL . 2:93 2- 86 2:87
MRL 2:62 2: 76 2- 82
‘Koyali 4°13 5° 25 671
Haldia. . .. . . . . s e o .. 2710 - 222 249
Barauni 306 266 2:29
Gauhati 0-82 - 0-89 0-64
Digboi 0°53 0°52 041
Bongaigaon . - 0-06 019
24:90 2508  27-47

o — o——————n e e e e
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During 1978-80 four of the re-
fineries—HPCL, BPCL, MRL and Hal-
dia achieved highest ever crude
throughputs. In addition, the crude
processed at the Koyali refinery was
the highest ever with the full year’s

Assam agitation from December, 1879
onwards.

(b) The crude requirement for
operating the existing refinerieg at
their full achieveable capacity
during 1980-81 woulg be about 28.8
million tonnes.

impact of the commissioning of
Koyali Refinery Expansion Unit which
was commisgioned in October, 1978.
The crude throughput at Barauni,
‘Gauhati, Digboi and Bongaigaon was,
however, adversely affected by the

(c¢) During the current year 1980-
81 (upto October, 1980) ONGC has
taken up drilling on § new structures
in the onshore and offshore areas.
The details of the structures with
statug are as follows:—

New Structures taken up

for drilling during 1980-81
{up to Oct. 1980) Status
Offshore : R-7 (Ratnagiri) Oil
PY-1 (Porto Novo) Gas
PY-3 (Porto Novo) D.illing continuing
Onshore : Mahi High (Gujarat) Under test

Dangawara (Gujarat) Driliirg continuing

A total of 3 new structures in the be taken up during the remaining
offshore areas and 17 new structures part of the current financial year
in the onshore areag are likely to 1980-81.

These are : ‘
New structures to be taken up during 1980-81
KRI — 1 «—

AN +— 2 ~— 1 (Andaman & Nicobar Isl:nd)
G -— 2 =1 (Godavari)

Offshore :

(.;lQ:"

Kelat
()gnc{l

. Langhnej

. Jakason

. Amliasjon
. Lohar

. .Kundara

. Gandhar

. North Vaso

Gujerat

Onshore :

R N

Borpathar
. Napamua
. Naharhabi
» . Borsilla ‘ :
(e new locations will be taken up for drilling dependin.g unon the restoration of roriclcy
in Aasam).

Assam

a3 N

Andhra Pradesh 1. Razole

West Bengal 1. Ablay
2. Jaguli

Tripura 1. Rokhia

e e Y P e S 1 PE—




211 Written Awswers.  NOVEMBER:35, 1980 - Written Apstiiers

- As far ag Oil India Limited. is.con-
cerned apart from intensive explora-
tion angq semi-exploration drilling in
the .mining lease area and the pet-

. roleum Exploration Licence area in

- Arunachal Pradesh they were assign-

. ed new leases of 12,000 sq. Kms. in

‘Mahanadi Basin Offshore and 6,800
sq. Kms. in Mahanadi Basin Onshore,
Mahanadi 1 has been drilled to a
depth of 2,740 metres. Mahanadi 2 is
drilling below 3,000 metres.

wreta  wwAr da afsw
O &1 Qe

1183. ot fastq fog wicar
Fy fafg, aw Wiv TN ww
qY qg Ta #Y I oF@ F o

(¥) |1 W@ T@ER AT
FAT ¥ AT FA & fod fedr
FoAT 9 AR A @ § ;AR

(=) afz &, av SO*r &7 W[
T § AR I AT ®T qw
oY &g 9w # gewEar g ?

fafa, @ T w=D &k gD
(it oo i) : () M 1 Wy
IanY & fe o787 312 (3) ¥ farw
wefir  AfaR ¥ & 9§
fadw fomr mr @ oy Wi fafw
Jr & foaw &

(w) v & & 3371 |
AT AW WY Trory W Aowr

1184. st faoite fag wfewn .
w1 iafwgR, wWwa W@ o
WAl I qOW A FOU FGr fE ¢

(%) #7ew w2w ¥ ga@ # feafy
® AR T W oAfaw wiw AN
o & w Har § e aoemd
fiFd a ® w1 AT §

T, @R AT waA
(»f e A BV ) (T ) Weq RW F
qIHL 1980 T HEM & fAT 45,400
Hifew 27 gt ofie S99 wEw &1
waeq foar T g 1 e U9

vl ? T T ey

o ww Bw g Wi §,

¥ odw fear § fir wfy @ waw

¥ o & faaor w1 gaw Ivww
|
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e it g odw
fagy &=t Y afedomg

fawn wgrwwr) (%) 0, &

(@) ot (w). wmw Rw
ot @ o gy o of%
oy A feafr e & o & -
Tarwrarge a gy ¥

qf@rear &

7 Py e fe e om fastd
AR e | uE &
o, gt 4w A g s
. ® TR W WA U § 4

Fis s v gy 4% (o) -
9T 2X 500 #wEE ® FfAE w0
wfaesw & dafgg €7 | 99 Wwew
g Nat Qo aiw Fwiw A qfc-

FaT N @ N wE § T

fagm sfasroor & e g fa=e fatat
® qEE A oW fawet @) w1
garg & v wdiw A faem
frm # o & wodls @ faega &
wifm &% afe et @a #
dqF fae fawm & fog oo wivgem
gfaarei #1 wigs aW IgTar S0
g% | 19-8-1980 ®I §E &% A
ot frew afefy & @ fagaw
% ® farddy s da § we
fear &1 @@ waw ¥ 1989-40

¥ aq & faar s o

qw aw fagy &

Tefir aw faga fr & ag
faqr ¥ varfirr w3 @ forg sgrder
fd sege o @ fgd sow aow
¥.2X 210 AwmAre R yfe T g
IR 2X 210 AT % Jhre w0
¥ oW @y Afqg R 0w
frm %7 ¥fw JweT & oofir g
IR W AT B W ¥ R
g T W Tow fort R
gf@remt foie (2x 210 AmArE)
I¥ 24-9-1980 ® WA T KX

7
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1186. SHRI HANNAN MOLLAN:
‘Will the Minister of INFORMA-
TION AND BROADCASTING be
Pleased to state: the amount paid to
the Anand Bazar Patrika and allied
concerns by Government ag adver-
tisement for the last five years, year-
“wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KUMU-
DBEN M. JOSHI): The value
of DAVP advertisements given to
individual newspaperg is treated as
‘confidential in public interest as they
are in the nature contracts between
the Government anq individual
newspapers.

Ampunt o Advertistmenis given to

Ratio of news ang Advertisements in
Newspapers
1187. SHRI  HANNAN MOLLAH:
‘Wil]l the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government issued
directions to the newspapers to main-
tain a particular ratio in respect of
publishing news and advertisement,
while giving them registration and
advertisement;

(b) if not, whether Government
have any proposal to do s0;

(c) whether there is any machinery
to check up if the newspapers mauin-
tain a particulay news- advertlsement

. Tatio; . and

(d) if not, the reasons and whe-
_ther Government are c0n51der1ng any
" 'such proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
- MUDBEN M. JOSHI): (a) No, Sir.

(b) to (d). The Newsprint Advi-
sery Committee have requesteq that
the Government should fix a maximum
ratio between ‘News’ and ‘Advertise-
ents’ and that this proportion should
be 60:40. This suggestion is under
consideration. The Government, at
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present, do not have any machinery to

check if the newspapers maintain a

partcular ratio betweep the ‘News’ and -
‘Advertisements’.

Application of Molasseg Control
Order to Khandsari Sugar
Factories

1188. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Molasses Control
Order is being applied to Khandsari
sugar factories; angd

(b) if so, tho States in which it is
applied?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The Molasses Control Order, 1961 is
being applied to Khandsari sugar fac-
tories in the States of Andhra Pra-
desh, Assam, Gujarat, Xarnataka,
Kerala, Orissa, Rajasthan and Tamil
Nadu.

Discovery of Gas in Ankleshwar
Well

1189. SHRI K. LAKKAPPA:

SHR! D. M. PUTTE
GOWDA:

SHRI H. N. NANJE
GOWDA:

SHRI MADHAVRAO
SCINDIA: '

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether gas has been found in
Ankleshwar;

(b) if so, details thereofy

(c) whether this will be used to
meet the shortage of LPG through-
out the country; and

(d) in what other ways it is pro-
posed to be used?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) As 3 result
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of exploration in Ankleshwar oil
fields ares;, gas has recently been
struck at Dabej gtructure.

(b) The well jg presently under
testing.

(c) and (d) It is too early to say
anything in the matter at this stage,
since the potential of the find has
still to be established.

Dispute over Student Filmg

1190. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state.

(a) whether a serious disputes had
or has arisen between the students
ang authorities of F.T.II. at Pune
over students filmg and whether the
students hag gone on token strike;

(b) the details of disputes and
action taken by Government; ang

(c) whether the simmering dispute
has its origins in the inconsistent
approach of the Information and
Broadcasting Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (¢). The
Governing Council of the FTTI, on re-
ceiving a complaint from one of its
Memberg regarding depiction of ob-
scenity in some student films, viewed
the relevant portions. Some of the
shorts were found to be wobscene by
the Governing Council, which direc-
ted that guch shortg in films made by
the students should be eschewed. The
students considered this decision to
be infringement of their academic
freedony, and went gn a day’s strike.
Their representation was considered
by the (3overning Council, which als,
met the studentg in its next meeting
on 20th September, 1980. The deci-
Sion of the Governing Council was
¢xplained to the students and their
misgivings removed. The work in the
Institute hag been proceeding smooth-
ly thereafter,

Reapction te an Appointeent in Divec-
torste of Pubiic Relations, Delhi

1181. PROF. ' MADHU DANDA-
VATE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) whether there is a growing
discontent among the professional
media men working in the Directorate.
ot Public Relations Delhi Adminis.
tration over the attempts made by
the authorities to thrust a bureaucrat
as head of the department; and

(b) if so, is not the grievance of
the media men justifiable since so far
the Director’s post has always been
held by professional media men?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND¥
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) No Sir.

’(b) Does not arise,

famT & wwimal @O gEE-E
w1 qega fear s

1192. &t THTEAR ¥eR : IqT
faf, = WY ww0AY w1 Wl A TAR
rgar 1 fF ¢

(%) 71 fagrr w57 ¥ oofiga
FETA TEAT A7 A@T T
g wiw R W™ gEw el aur
aifys d@l  gaw gEl FOFEAAT
gfufraw & Sy=al & AT Er
THT 9T GSHIT FT OTERT FLRG

(@) afz =&, a1 ¥ ™ THL
N @ & fAw g Tt
F @1 Wifw ST ghTQ FEAr &
faeg gdfua =aEE § ©F ATHAT
T fFar mam g ;AT

(w) afz =&, AT FEI N
THIX & @ FEH TEA FH-
f@l # FWA FT Ie@EA  FE B

fog shcanfe &t @3 @@ & 7
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Fww, BB wmm mm vwi«;:.f
o gy
(1 ¥ Brair) ¥ =) o) et

7 FIerd Feafat @zﬁ' traﬁ T
aTfyF faatfwm Y FEqdl - TRt
FT §AT 9 WEIT G Orar & 1 g
& AL T A fafa mraras § seqy
a5 fear §, Fifw gy seafaat &
arasr § fAgerst & F exfeory faw
TET g, AT TT TR AT F0 gAEAT
FTATTE F AT F gL HC & ey & |
T aTHT Feafrat & fAdme e
% feat & @9 qig gEwts g N
AT FLa F {97 FhT Ay ey
JTO g0 waFe f5y sy 2, 5
#1E Wl TF I g7 FT AL FT A
a7 Ffral qar 39 & fag e
F faggr F1E wfwam 7& s9 7 sy |

Appoiniment of another High_Level
Committee

1193. SHRI CHITTA BASU: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government pro-
pose to appoint another high-level
committee to suggest structural
-changes in AIR and Doordarshan des-
pite the fact that Verghese Commit-
tee wen! intp this matter anq submit-
ted o report;

(b) it so, the reasons thereof; and

- (e) the termg of reference and the
personnel of the Committee?

THE, DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) A propvsal tg
set up an Advisory Committee to ad-
vise the Ministry, inter alia, on
structurnl  changes in the different
media organisations under the Minis-
try of Information and Broadcasting,
to bring about greatey professional
efficiency angq improvement in the

quahty of ‘performance of the media,
is under codsieration of the Govern-

ment. The proposed €omrhittee. w‘ill

alsp make suggestions about All Indla
Radio and Doordarshan,

(b) The proposeg Committee will
advise not only about the All India
Radio and Doordarshan but about all
the media organisationg of the Minis-
try of Iuformatinn and Broadcasting.

(c) The terms of reference of the
Committee, its composition, etc. are
being finalised.

Trusts

1194, SHRI K. RAMAMURTHY: Wil]
the Ministey of LAW, JUSTICE AND
COMPANY AFFAIRS pe pleased to
state:

(a) the State-wise break-up of
Trustg alOng with their names that
have sought extension of time for
fulfilling the obligations of the Trusts
during the past 3 years; ,

(b) in how many cases extensions
have been given; and

(¢) how many applications are still
pending?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Trusts are
either public trustg or private trusts.
Generally the question of fulfilment of
the obligations of the trustees under
the trust is a matter between the
trustees ang the beneficiaries. Though
in the case of public trusts in certain
States the Charity Commissioner or
other authority has an obligation to
supervise the administration of trusts
trusts are not required to make any
application to the Central Government
to grant extension of time for fulfil-
ling their obligations.

(b) and (c). Do not arise.
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Vielation:df ©ompany. Lawy fhy
*»4« ﬂehm rm mnited

1195 P’ROF AJIT KUMAR
MEHTA:
.‘ SHRI R L. P VERMA:

will the Mxmster of LAW JUSTICE

AND COMPANY AFFAIRS be pleased
to state

(a) whether complaints have been
received by Government regarding
violation of company laws by Sehgal
Papers Limited, Delhi; ang

(b) if so, details thereof?-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Yes Sir.

(b) Complaints under the Com-
panieg Act relateg to (i) non-receipt
of share certificateg from the company
and (ii) non-return of share certifi-
cates after endorsing the amount of
calls paid by shareholders. These
matters have been taken up with the
company and further examination of
the case is in progress.

Approva] for installing a Transmitter
in Golden Temple, Amritsar

1196. SHRI L. S. TUR: ’Wﬂl the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the S.G.P.C., Amritsar
has written for approval for install-
ing a Transmitter in Golden Temple,
Amritsar;

(b) it so, what is the latest posi-
tion;

(c) whether hig Ministry is con-
sidering the matter sympathetically
keeping in view the relay of only
Gurbani Programme; and

(d) whether his Ministry hag any
objection to allowing it particularly
when it is clear that its complete
control will be in the handg of his
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI). (a) Yes Sir.

" pose to increase the

(B): to (d): It is the established Govy .
ernthént - polic%not to° alloty ‘private
broddebsts in fhe eountry in’any. form -
or t8.get up radio stations EXcﬁuswely '
for broadcasting religiong programmes _
Devotional programmes are regularly
broadcast at certain fixed hours grom -

A.LR. stations all over the country.

Visit of French Colouy T.V. Team

1197. SHRI M. V, CHANDRA-
SHEKARA MURTHY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

October, 1980,
visited

(a) whether in
French Colour TV. team
India;

(b) if so, whether they were invit-
ed by Indla or they came on their
own;

(¢) what was the main purpose of
their visit;

(d) whether they have given any
report in regard to the pros and cons

of the proposeq T.V. colour setting up
in India; and

(e) if so, the details of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARL KU-
MUDBEN M, JOSHI): (a) No, Sir.

(b) to (e), Does not arose.
Capacity of Silchay A.LR. Station

1198. SHRI SONTOSH MOHAN
DEV: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) whether it is a fact that the
present transmission capacity of
Silchar A.LR, Station is too weak to
cover the bordering areas of Cachar
ang Bangladesh territory and areas
of North Cachar Hills and Mizoram,
and

(b) if so, whethey Government pro-
transmission
capacity of the Silchar AIR Station
to cover the saig areas?
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THg DEPUTY MINISTER IN THE
MINISTRY OP. INFORMATION AND
UDBEN M. JOSHI): (a) and (b). The
Radio Station at Silchar is equipped
with a medium power medium wave
transmme,- which provnd" “fay time

Primary grade gervice to the whole of
Cachar district as well gs the border-

ing areas viz. southern parts of North
Cachar Hills district in Assam, eas-
tern parts of Jowai in Meghalaya,
northern parts of Mizoram and westerp
parts of Manipur. There ig no proposal
at present to upgrade the power of
the transmitter.

Audition for Artistes for Silchar
AILR. Drama Section

1199. SHRI SONTOSH MOHAN
DEV: Will The Minister of INFORMA-
TION AND BROADCASTING be
pleasaqg to state:

(a) whether it jg a fact that al-
though the audition ‘for Artistes for
Silchar AIR Drama Section (Ben-
gali Drama) was held long before the
recruitment of artistes for the said

section has not yet been finalised;
and

(b) if so, what steps are contemp-
lated by his Ministry to start the
Drama Section without further delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KUM-
UDBEN M. JOSHI): (a) Yes, Sir.

(b) The Station Director, Silchar
has been instructed in September,
1980 to review the avaiizble resources,
ang undertak, production of plays to
the extent possible,

Transmittey for parbhanga Station

1200. SHRI BHOGENDRA JHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased {0 refer
to reply given to Starred Question
No. 26 answered on 7th January, 1976
and state:

(a) whether it had been stated
that stepsg for increasing the capacity

of the transmitter gor Darbhanga .
Station of the All Indis Radio wouid
be considered after the availability of
resources;

(b) if so, whether in pursuance of
the fulfilment of that assurance, capa-
city of the transmitter is going to be:
increased to 100 Kws; ang

(c) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (c). During
the course of supplementarieg of the
said Lok Sabha Question, it was stat-
ed that the power of the Darbhanga
transmitter was 10 KW ang that
when more resources become avail-
able, the question of raising t*e power
of the transmitter might be consider-
ed. However, due to continued cons-
traint on resources, there is no pro-
posal for raising the power of
Darbhanga transmitter for the present.

————

12 hrs.
RE. ADJOURNED MOTION ETC.

SOME HON. MEMBERS rose-—

MP. DEPUTY-SPEAKER; Please
take your seats. As we do in the
Question Hour, Members may get up
one by one. I shall definitely permit
each two or three minutes.

st sorers: ez ((FET) - Smeme
wevew, AT f i s ¥ agt A
gfe ¥ 5 ST FY ai= fa7 qw @7
T@r WMT I F T qAfGF  TATH
fFaT T & | 39 & UF g% 1 OfAw A
£ wa FEdTEl ¥ Ssar o § AT
T TH TG AF AT § 0 T W
FT JTIHT T T e F99 T I fau
FT & | T & AT AT |\ gfAd
A & U AFA AT AAT GLETE HIT
Y FY AW AETE g | a7 A= F
gTT | T AT qTHeT § 29 & fadr
FTAT FTIAT HIT TFIC FI 1
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SHRI CHANDRAJIT. YADAV
(Azamgarh) The hon. Member has
raised a very serious matter, that five
women, particularly Harijan women,
were confined to a police station and
rape was committed by police offi-
cials. What is the response of the
Government?

MR. DEPUTY-SPEAKER: 1 will
Jook into it.

ot Tw faw & qraam (g0 ¢
INAY WEIRY, A HEIAHE WA
" frmT A gge W famm ar1 faEw
¥ gfew gra 15 ATETfeal #1oge
FY TE & | 3T T A Y MY aF HSAHE
wrere ferar war @ T A Y wrfaw wduw
forar § T & | Aewet AT A w91
. 5 z7 dmw wwar @ & 1 & WA
STEaT g 6 fagre awe § daew g
g o A WY § 7 W T A § A
fFar fe &= ;oW ?

MR. DEPUTY-SPEAKER: It is still
under consideration. We will get the
report.

o W fas@ qEaw 0 ST
TgIRd, A gEA @rEe g | A T
FAifoz #1 S J AW T § F
IT F) F9 F A @ o,
g e} few wam & 1w aEd
IqEA § W g AR W aA-
A1z 1 o ST wAt{ed S # § AT a1ge

7 fom feafa 7 & 7 3y 91 R
THAT & | UF HFEX AT GT{ATHE
T § AT FT @ & FF ¥ wawtaw
T § T@T T ], 99 & a9 A AR

foOR W OR

. 2 SHRI CHANDRAJIT YADAV: I
"’ have written a letter to you.

MR. DEPUTY-SPEAKER: You have
Written a letter and Mr. Paswan has
also raised it. 1 will announce it in
“ne or two minutes.

SHR] CHANDRAJIT YADAV: You
Must see how he was unlawfully de-
2450 LS,
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tained, and for how many days he
was detained.

MR. DEPUTY-SPEAKER. 1 will
make the announcement.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have given an ad-
journment motion on the starvation
deathg which are taking place in
Bihar. Many people have died due to
hunger there. There is a total failure
of the Government even in providing
food to the people of this country.
This is a very serious matter. We have
given an adjournment motion and
also a calling attention, but neither
has been admitted. Therefore, I would
request you that Calling Attenticn
must at least be allowed.

MR. DEPUTY-SPEAKER: You
feelings will be communicated to the
Speaker.

ol Tl AT (FgrAR): WA
sma’ﬁrwmwm
foa & Sfr 15 W o T @ @
21 ST ¥ ¥ uF HTHAT FHY 9% A0
o aEiFar w198 N
YT AT 8 | I AT AT 8
A AEAT A e wfe W9
FAAW® & SAF AT & | JIoo@ #1
T g fF faga € e @i
WE A AREEA B FT gL T
g ol T FuEe ® ¥ gfew e
FW FE & | AT qg A H@ary
F oo W | FAEAT, TGS TG
FAE 1 7 qIL H A AY FrieRT @O
& IUHT T qEAT AT AR |

MR. DEPUTY-SPEAKER: We will

look into it. It is definitely a serious
case.

Shri Ramavatar Shastri. I hope he
will cover Shri Rajan’s subject also.
(Interruptions). 1 will allow all.

SHRI RAMAVATAR SHASTRI
(Patna): All India Students Federa-
tion. ..

MR. DEPUTY-SPEAKER: You will

be satisfleq only after speaking. We
have allowed it under 377.
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SHR RAMAVATAR SHASTRI:
Please hear me.

MR. DEPUTY-SPEAKER: Do you
not want it to be allowed under 377?

o THTAATT ERT ;AT Efeqr g
3 Ak e sfem @l d3ww
F TH § gAE Far a1 Qg |
SgF IR A §Y O F9 SR g
ﬁ'ZIT% for brutal lathi charge on the

students and youth. (Interruptions),

MR. DEPUTY-SPEAKER:
really very sorry.

I am

Y AAAFAT HRAT : A qToAT
g+ oFm  w=TE & FE7 Q)
gH T 1G9 FT IHT § |
T F fgwme S AtSeE A
TR & TERTT I9 g TS AT HLAT § |
W 9 A F9 o g fear 2
T IF F1 T FIET AR |

MR. DEPUTY-SPEAKER: It has
been allowed under 377. Now Dr.
Subramaniam Swamy. (Interruptions).
I will allow all. (Interruptions) 1
shall call every one of you.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): My adjourn-
ment motion is on a very serious
matter. I gave you an adjournment
motion involving a matter of grave
national security—violation of nation-
al security has taken place because
a person without constitutional au-
thority hag gone to Paris and has
produced a blue print of aeroplanes
supplied by the French Governmenpt
to the Indian Government and the
French Government was horrified at
which, thereafter, the French Ambas-
sador came and launched a formal
protest with the Government of
India. (Interruptions).

Well, I am explaining to you a
breach of national security. He knows
what I am driving at. Therefore, he is
nervous. (Interruptions)
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In fact, I am objecting. Every day
the papers and magazines are having
—Swamy is doing this and Swamy is
doing that**

MR. DEPUTY-SPEAKER. Please
do not mention the name of anybody
who is not a Member of this House.

DR. SUBRAMANIAM SWAMY: I
want a full-fledged discussion on an
Adjournment Motion on the activities
of Swamy Dhirendra Brahmchari—**
Shri Kurien.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): I am on a point of order,

MR. DEPUTY-SPEAKER: Under
what rule?

SHRI ARIF MOHAMMAD KHAN:
Under Rule 389. It js a well estab-
lished convention of this House that
the person who is not a Member of
this House, his name shal] not figure
and no allegation shall be made
against him. It is a very serious mat-
ter. All kinds of irresponsible allega-
tions are being made against him.

(Interruptions)

I demand that yhatever Dr. Subra-
maniam Swamy has said must be ex-
punged from the proceedings of the
House.

MR. DEPUTY-SPEAKER: I will go
through the proceedings and see if
there is any allegation or unparlia-
mentary word against any honourable
citizen of India who is not 3 membecr
of this House. I shal] certainly go
into it.

DR. SUBRAMANIJAM SWAMY:
Only if it is untrue. You will have to
see if the allegation ig true or not.
You ask the Government,

PROF. P. J. KURIEN (Maveli-
kara): I have given potice of an ad-
journment motion on a very serious
incident that has taken place in
Rajasthan, in Weir constituency, in
which four journalists who went to
report election proceedings were be
taken up. Many booths were captur-
ed there. This is a very serious mot-
ter. I want to have your ruling on
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that. I want a detailed discussion on
that.

Also, in Bhubaneswar, the wife of
a journalist was raped and murdered.
I gave a Calling Attention notice on
that last week and I have repeated it
this week. You are not mentioning
anything about it. You are allowing
Calling Attention only on ynimport-
ant matters. This is a very serious
matter. The freedom of press js inr-
volved there.

I want you to allow discussions on
these two very important matters.

SHRI V, KISHORE CHANDRA S.
DEO (Parvathipuram): I have given
two separate notices. One is about
the rape and murder of the wife of
a journalist. I want 5 discussionon on
that. It is a serious matter. But the
most serioug thing js the brutal way
in which the police had meted out
the treatment to the journalist how
he had been confined and forced to
make a certain statement in Bhuba-
neswar. This is a very serious mat-
ter. I want to have a discussion 0.
it.

Another serlous matter is about the
sale of Centurian tanks. 1 want a
discussion on that. It has been re-
ported in the newspapers that thec
spare parts have been shipped to
South Africa. This is against the na-
tional interest and the well establish-
ed foreign policy of India. This mat-
ter has been raised in the Rajya
Sabha partially. Several reports have
heen coming out about this particular
matter. This House should take a se-
rinus note of it. There ghould be ..
full discussion on it.

Wt wawie feg wsaq (FiAAT)
TR gTeRer wEle, d4 |&1 &
T e Ry ¥ oF ar o
TERIT AR F AR F Y AT T AT
¢ gfea wix  frwdr anfr & ey
TN wEmER g &, gfvm ¥ gaat
T OIS R, 9 A AT A I ST
T %37 ) gRra ¥ R S aF
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FY 2T, T faerg A, Fw. W &
far | ST AR & A A fwer
a7 AV AW 9T S TS
I A1 8, @ AW & Ak qowm AR
ar 39 qT 978 11 AT 919, S A
ST, W17 IT FY QAT %, Y
SaTET WH A ST WTFE A F T |
3 frdem & i s gvgew A==t @Y
e &y gt R WAL

it T AAwT wea (4:97):
Suewe ARed, § 97 faAemgEs
mmyfam R giF o
fear @ | @ A F AR q@F,
gica, faee @ & ann w1 el &Y
feafa za=t sawa g < &, asw< &
T & fF s A ¥ o T ey W
WIe, LA IO H 02T 97 @I,
AT qg TCHTT IT FT T&T AL FEHY
TFar F f wrS FEaAEr @ F
T @fEr § ovg g9 owE =
fe ot ggrAgR ¥ weTee g g,
FA A qATAL AT g, IeET A
TEFTL G AT AT §

MR. DEPUTY-SPEAKER:
don’'t go into all these things.

Please

sy TSATY WAHT WA 99
T T H I g9 H FHTT ST FTH
TH AT &, ST T TR HI |
g #1 TgoeEar MT giom 9 fied
T & Ay feEy F7 98 99T §

7 WMo O WM& (Fw): IIT-
eT8T HEied, A9 & UTHATHHE WS
fer & 1 T @ gt F A1 wiqET ggaa
T JE & g &1 &, AT @ N |
IgY qgT e F faar & o Ay g
F e WMT g afgemn A}
oA | RIS B X 3W F A A
sy mgE AT @R fea



231 Re, Adjn.

[+ #1g0 TAe THA]
T FEeeT FY TIATH ¥ 1T TCHT A
qfere 3 @ gfcom wfgams & o §
a7 fom & <@ $T 7 R qfew a9
R frar g, e ard &7 qeemae
www frar g | @ fadg i ae
g AT foar S @y & 1 9% wgy difaw
AT § | G AW & AW wrafea § |

AT QW TSI A 51 AR ¥
2 o o T A W AT ¥ W
SN AT &, IqY 9 @ R
I S AW A FY qOT F7A &
forg s w < &, & 99 9 ard-Ar
foear omar &1 g AT AWM F fo
W ¥ AR WATF T AT A TG
g awdt § | 7 awr AR fawa WX
72 gwivr AT a7 R | T AT I TG
g wfgd

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir very serious matters
are being raised: I hope they are not
being taken casually. It is pot a
casual mention that is being done.
We want some important matters to
be discussed—which the Hon. Mem-
bers are raising. Just saying “We are
hearing them” is not sufficient. Let
proper seriousness be shown at least

to these subjects that have been
raised.

1 support most of the issues that
have been suggested. There are two
issues on which we are repeatedly
trying to give Calling Attention
notices. We have given Calling Atten-
tion notices and are trying to raise

them, but we are not getting an
opportunity.

There is a 200 years old Defence
Establishment in Calcutta called the
Ordnance Depot. In gpite of the
workers united demands and protest
it is being sought to be disbanded.
No reason has been advanced. The
State Government objected; the wor-
kers objected, asking for the reason
for this but it is not coming forth.
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We have given a Calling Attention
Notice.

Secondly, very important Bills
which have been passed by the West .
Bengal Legislative Assembly are be-
ing held up at the Centre for lack of .
President’s Assent. Land reforms le-
gislation and very important legisla~
tion regarding educational reforms
and giving rights to the landless peo-
ple—such important legislations are,
for months, being held up in the
North Block or South Block or in
different Government offices. You
came from a State: you know what
is happening. The State Government
cannot function. The Legislative As-
semblies are getting a sort of colo-
nial status. If the Central Govern-
ment gives its blessings, important’
legislation cap be taken up. We have
also given Calling Attention notices
for this, but nothing is being done,
nothing is admitted. We do not know
what the Government’s reaction is.
Important subjects are not taken up.
Therefore 1 would request and im-
press upon the Chair and the Hon.
House that these serious matters
may be discussed and at least some
statements may be given so that we
will know what the position is.

MR. DEPUTY-SPEAKER: Shri R.
K. Mhalgi. (Interruptions). Have you
given any adjournment motion?

SHRI R. K. MHALGI (Thane): I
have given an adjournment motion
and also a Calling Attention notice
on the very serious subject of rape
of 15 Adivasis in Bihar,

MR. DEPUTY-SPEAKER: What-
ever you say is serious.

SHRI R. K. MHALGI: 1 think that
is not correct.

MR. DEPUTY-SPEAKER: No, no.
Everything is serious; that is what 1
said.

SHRI R. K. MHALGI: That is a
casual attitude being taken by the
Deputy-Speaker: This is not correct.
When I say that there was rape of 15
Adivasis in Bihar, let the Govern-
ment take it seriously. The Hon.
Speaker said he would ascertain the
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facts. Four or flve days have passed
but nothing has come before the
House, So, may I request the Hon.
Speaker and the Deputy-Speaker to
take up this particular motjon for dis-

cussion?

SHRI M. M. LAWRENCE (Idukki):
I have given notice of an Adjourn-
ment Motion regarding the lathi
charges which took place near Par-
liament House yesterday on the stu-
dents and youth who were demanding
employment, who were demanding
jobs ...

MR. DEPUTY-SPEAKER: We
have allowed the matter to be raised
under 377 by Shri Ramavatar Shastri.

SHRI M. M. LAWRENCE: 1 am
demanding a full-fledged discussion
on that,

Y URF SAE qIEA (FEG)
Iqreaet oY, B S T TR e fea
& 3w ¥ ey § fp TR & AT &
ﬁaﬁ%w#ﬁuﬁwﬁ;‘mﬁaﬁwﬁ
foamr T &1 (swEEE) A TR
Wt w0 & fr dgl W SEE w1 En
ATy AR E fF drd #1 g
Zd 8 feanar | (SWaARE) w
sfusre & 99 A1 AR AT 7 WE AFA
oEy sraAr wfem 3 g fE e
F TG AT
SHRI K. A, RAJAN (Trichur):

Voicing the sentiments of this coun-
try, thousands of students and youths
had come to Delhi from all over the
country and werle demanding em-
ployment. But they have been lathi-
charged and thousands have been
arrested. This is a very important

matter on which I have given notice
of g Calling Attention.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker,
Sir, I have given two Calling Atten-
tion Notices.

One is on the kickback in the Com-
merce Ministry regarding which a
press report has come in the Blitz.
I have given notice yesterday. It is
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a very sgerious matter., We speak
about eradication of corruption. But
I am surprised that no reaction has
been expressed by the Commerce
Ministry to this. It is reported that,
in the last week of October, the palms
of the high-ups in the Commerce
Ministry were greased by paying
Rs. 15 lakhs and on that very day,
the licence was signed and the docu-
ment is alleged to have been forged
and interpolated. Before the pay-
ment was not made, it js mentioned
that it wag stated in the file of the
Commerce Ministry, ..

MR. DEPUTY-SPEAKER: Yoy are
making some allegation for which
you have to take the responsibility.

SHRI BAPUSAHEB PARULEKAR:
I have mentioned that it has been
reported in the press. It is a very
serious matter, If they are malign-
ing the Government, then they should
take action against the press. It is
for them to explain it. It is mention-
ed that it was stated in the file of the
Commerce Ministry that the ‘sanction
of the Agriculture Ministry is neces-
sary’ before giving this particular
sanction to load the goods. But after

~ Rs. 15 lakhg were paid, between the

words ‘i’ and ‘necessary’, the word
‘nhot’ was put—on the same day on
which the payment was made. There-
fore, it is a very important matter
regarding which Government should
make a statement. And if that is not
true, I expect the Government to file
a prosecution against the editor of
that particular paper for maligning
the Government.

The second subject that I would
like to bring to your notice is that I
have given notice regarding assault
on Adivasis—molestation of ten
wemen out of whom two are alleged
to have been raped in Village Adura
in Bihar. I gave notice of that last
Tuesday and have repeatedly request-
ed the hon. Speaker, I have been
told that the information is being
called. It ic surprising that Parlia-
ment is not getting the information

_from Bihar in the last eight days.. I
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[Shri Bapusaheb Parulekar]

would like to know what action is
proposed to be taken on this.

SHRI CHITTA BASU (Barasat):
Many important subjects have been
raised. As for myself, I have given
notice of an Adjournment Motion on
the lathicharge which has been made
on the student and youth demonstra-
tors, yesterday, who were demanding
‘give us jobs or take ys to jail’. That
Adjournment Motion, I have been
informed, hag not been accepted.
Instead of that, the matter is being
allowed to be raised under rule 377.
An Adjournment Motion js meant to
censure the Government. The Gov-
ernment requires to be censureq on
this issue. These young unemployed
people have come over here to
demonstrate. Instead of providing
them with jobs, they were being
brutally lathi-charged. And about
hundreds of persons had been injur-
ed. It would have been better if you
had accepted an adjournment motion
on the subject.

My second point is this. As
Mr. Chatterjee has mentioned, the
Government of India js taking a hos-
tile attitude against the Government
of West Bengal. This hostile atti-
tude ... Ol

MR. DEPUTY-SPEAKER: Have
you given any adjournment motion?

SHRI CHITTA BASU: I have given
a Calling Attention notice demanding
that the Prime Minister should make
a statement on the reported allega-
tion by the Government of West Ben-
gal that fourteen bills passed by the
Legislature of Government of West
Bengal have not yet been given the
Presidential assent.

Also we have very important pro-
jects there which are not being given
the clearance by the Centre. The
Prime Minister should make 3 state-
ment on the allegation made by the
State Government.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, I
would like to draw your attention ...
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MR. DEPUTY-SPEAKER: Have
you given an adjournment motion?

SHRI SATYASADHAN CHAKRA-
BORTY: ! have given an adjourn-
ment motion as well as calling
attention on the subject. It has been
reported in the newspapers on the
22nd November that in Bihar, the
Police had been adopting the savage
methods to deal with the under-trials
prisoners.

MR. DEPUTY-SPEAKER: Is
not a State subject?

SHRI SATYASADHAN CHAKRA-
BORTY: No, Sir. This affects the
fundamental rights,

MR. DEPUTY-SPEAKER: We shall
call for a report.

this

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the hon. Speaker was
kind enough to say, though he did
not admit an adjournment motion,
that a Calling Attention Motion
would be admitted provideq he was
satisfied that the things like that hap-
pened.

So, I want to know whether the
information would be received by the
time the Calling Attention is admit-
ted.

MR. DEPUTY-SPEAKER: We have
not received the report. Mr. Dhan-
dapani,

SHRI C. T. DHANDAPANI (Pol-
lachi): Sir, I seek a full-fledged dis-
cussion about the barbarous acts per-
petrated on harijans in a particular
viltage by name Melakkurukkai in
the Thanjavur District. Three mem-
bers of a family were burnt to death
by a political party which is always
advocating for the cause of the hari-
jans.

In the Thanjavur District, there is
a village which consisty of harijans.
But in the Tamilnadu they are not
given the status due to them. No
action was taken by the State Gov-
ernment. My leader, Dr. Karuna-
nidhi, had representeq the matter to
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the Governor. After instructions
of the Governor, the Police took
some persons into custody but no
further investigation was done by the
State Government,

In this connection, I would like the
Government to give us an opportuni-
ty to have a full-flledged discussion
in the matter. If that is admitted, I
can give many facts with regard to
the activities of a particular political
party in India.

SHRI XAVIER ARAKAL (Trivan-
drum): What has happened to my
notice on the police lathi-charge...
(I nterruptions).

MR. DEPUTY-SPEAKER: Now,
Papers to be laid on the table. Shri
Shiv Shankar. (Interruptions) All
of you must cooperate. You know
we have taken sufficient time. Now,
papers to be laig on the table. Shri
Shiv Shankar.

SHRI XAVIER ARAKAL rise.

MR. DEPUTY-SPEAKER: Please
sit down. I have called the Minister.

12.28 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER COMPANIES Acr,
1956

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): I beg to lay
on the Table a copy each of the fol-
lowing  Notifications (Hindi and
English versions) under sub-section
(3) of section 620A of the Companies
Act, 1956:—

(1) GSR. 1099 published in
Gazette of India dated the
95th October, 1980 declaring
M/s. Samarasa Mutual Benefit
Fund Limited, Tamilnadu, to
be a ‘Nidhi’ under sub-sec-
tion (1) and (2) of section
820A of the Companies Act,
19586.
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(2) GS.R, 1100 published in
Gazette of India dateq the
25th October, 1980 declaring
M/s. Kilpauk Benefit Society
Limited, Tamil Nadu, to be
a ‘Nidhi’ under sub-section
(1) and (2) of section 620A
of the Copanies Act, 1956.
of the Companiegs Act, 1956.
[Placed in Library. See No.
LT-1385/801.

NOTIFICATIONS UNDER BANKING Com-

PANIES (ACQUISITION AND TRANSFER OF

UNDERTAKINGS) AcCT, 1980 AND BANKING

COMPANIEg (ACQUISITION AND TRANSFER
oF UNDERTAKINGS) AcT, 1970

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg tq 12y
on the Table:—

(1) A copy of the Nationalised
Banks (Management and Mis-
cellaneous Provisions)
Scheme, 1980 (Hindj and
English versions) published
in Notification No. S.O.
875(E) in Gazette of India
dated the 4th November, 1980,
under sub-section (5) of
section 9 of the Banking Com-
panies  (Acquisition and
Transfer of Undertakings)
Act, 1980. [Placed in Library.
See No. LT-1386/801.

(2) A copy of the Nationalised
Banks (Management and
Miscellaneous Provisions)
(Amendment) Scheme, 1980
(Hind; and English versions)
published in Notification No.
S.O. 888(E) ip Gazette of
India dated the 11th Novem-
ber, 1980, under sub-section
(5) of section 9 of the Bank-
ing Companies (Acquisition
ang Transfer of Undertak-
ings) Act, 1970. [Placed in
Library. See No. LT-1387/
80].
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12.29 hrs.

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV:
(Azamgarh): I lay on the Table
English and Hindj versions of the
following Statements: —

(1) Statement showing Action
Taken by Governmeni on the
recommendations contained in
Chapter I and final replies in
respect of Chapter V of
Ninety-eighth Report (Sixth
Lok Sabha) on Dues and
Equipment.

(2) Statemeny showing Actian
Taken by Government on the
recommendationg contained in
Chapter 1 and final replies in
respect of Chapter V ot
Hundred and  eighteenth
Report (Sixth Lok Sabha) on
Ministry of Communicatians
(P&T Board).

12.36 hrs,

MESSAGES FORM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabna, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 24th November, 1980,
agreed without any amend-
ment to the Sree Chitra
Tirunal Tnslitute for Medical
Sciences and  Technology,
Trivandrum, Bill, 1980, whicn
wag passed by the Lok Sabha
at its sitting held on the 17th
Novemkber, 1980.”

(ii) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
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duct of business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajyz
Sabha, at its sitting held on
the 24th November, 1880
agreed without any amend-
ment to the Hindustan Trac-
tors Limited (Acquisition and
Transfer of Undertakings)
Amendment Bill, 1980, which
was passed by the Lok Sabha
at its sitting held on the 12th
June, 1980.”

12.31 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DELAY IN CONSTRUCTION OF
GANGA BRIDGE AT PATNA

ol W fawta yrea (T19R) ¢
Jarene wgrew, & wfaeradm S
wgd & frafafes faog &t o
aHaE Alage i af@gq q&lt ot &7
EqT BTG FEAT FTRAT § W A
FAEF T 39 79379 ¥ oF AW

-

1.

"oz, fagr ¥ A A A F
faator § wfaq waraewns faorss, foaw

-

% FIEEET 99 % fAuim A7 9w &
CES AR

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEEREN-
DRA PATIL): Under the Constitu-
tion, Govt. of India are primarily res-
ponsible for roads declared as National
Highways. All roads other than
National Highways in 3 State, are
essentially the responsibility of the
State Government concerned

The bridge under construction over
the Ganga at Patna, when completed,
would fall on a State road. It is,
therefore, a State project and the
Govt. of Bihar are primarily con-
cerned. In order, hawever, to assist
the State Government financially in



241 Rep. delay in

the construction of this bridge com-
menced in 1972, the Govt of India
agreed to provide in the 4th Plan a
non-Plan loan not exceeding Rs. 4.5
crores towards 50 per cent of the ex-
penditure on the bridge during that
Plan, the entire balance being met by
the State Govt. from their own re-
sources. As there wag no provision
for such an assistance for this bridge
under the subsequent Plans, the State
Govt. have been financing this bridge
since then entirely from their own re-
sources. They are reported to have
incurred a total expenditure of Rs. 41
crores so far including the non-Plan
loan of Rs. 4.5 crores given to the
State Govt. in the 4th Plan.

Being a State project, the State Govt,
are dealing with all matters pertain-
ing to this bridge covering planning,
tendering, design and construction,
supervision, etc. On the basis of a
global tender, received by them, they
awarded on 5-6-1972 the construction
of this bridge to M/s, Gammon !ndia
Ltd. The State Gavt. originally
planned to cumplele this bridge by
June, 1979 with 2-lane  super-
structurc and 4-lane foundation. The
State Government, however, could not
adhere to this target date because of
several reasons covering (1) shortage
of materials, (2) shortage of pawer,
(3) labour strike, (4) cyclone in April
1979 which led to the loss of three
working gantries and damage to the
casting bed on Patng side resulting
in considerable delay, and (5) short-
ages of appropriate type|quality of J
cement since December, 1979.

As a result, the State Gavernment’s
latest assessment is that hey would
now be able to complete the bridge !
by December, 1981 with a 2-lane
superstructure and 4-lane foundations.
The bridge, when completed, is esti-
mated by the State Govt., to cost
Rs. 46 crares,

According to the information avail-
able from the State Govt, this escala-
tion in the cost is attributable to (i)
increase in scope of work of the foun-
dation and substructure from 2-lane
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bridge to 4-lane based on the accept-
ed tender and (ii) further escalation
in the prices of materials, labour
wages, increase in land acquisition
cost, etc, N

Since it is a State project, it ig
now essentially for the State Govt.
to take appropriate action to complete
the balance of the work as early ag
possible. |
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foar gar, @ qar S« smar R
¥ feadlt a6 qnfaw ok fraaT 79
gAT 8 | 20 FUT §7F ¥ g &
g9 9X 46 FUS (T G g1 AW WL
@ o st @ W feafa § @@
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AR T Iz UF dgd T @4
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Jag Wq, @ TG N AGFR,

9« F W & fou fagr a1 A
wAr S 7 Ao 9@ § ag foar W@n

feamdm g #1 fwiw e @
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qg Wt 1 AR FEAw e g W ¥
dar wrw gear & fF @ & e
we wrav%ﬁz N FEAT FAT | ;T

g OW TF wE oA s ook
L O H W ag O feen &
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W oo #7 Fwfor Qromar g, & W
9T ¥ HIETE TGN, WIEHT SOG |
fax g% @ ¥ FlF oo 7 AR
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¥ wwam g fR ag aga aw
fasr @ W g9 T oENE 23
FAT 50 A& FT EHT 94T | Iq
TR T AT BT FTE AW T
frar war ar, 467 9w T g Sw
T gEr o f oag «gd ar
fawd W & gw w1 s—10 @
1599 & e al a1 7 @ & =7
q gfedt & fag av w@r & Tfew
B A9 S I AT WfRT | a
T e agen w@r AR e
IIg ¥ 23 FUT 50 AT F IO
46 FUT CEWE Y M |

Hl Twigs@ Qe s
g 46 T & qTIE 7

st AR qrles : w41 FOT &90
gt g & | fagr g %g Wi fe
7g faq g #9 F faw sk s ¥
I T | I fgqw § famss v
wz F fogw & 46 m‘rasqrra%
I ww wa a8 & R oow dag
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Nt Tafaw@ qEEw ;50
g e 29 & am 9 7

Mt N yifew : F I9 wT &I
0% 9T GFL GATSM—
“It has to be clearly understood

that nq additional assistance would
be available for the completion of
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the project after the 4th Plan
period and the State Government
will have to find the necessary funds
within the State Plan.”

§IE¢ TR FUT [IAT HYR F
TR AT 9% 1K 9% WE TEWHe
#1 #g faar o1 fF a@ IR e
W SURT B SN AWM AGE
wE Fox faaar o &= gFm @y
AOF WA fEEE § FET 9
gW THY AT [ AN AG § | Afe
& @9 qgd ¢ T § | F ;W
41*‘6136@@??(?%:!4?

gl frm @ § 5 a7 W) Tmw
afye, wifs g s &= fe
2, #Q@9 35-36 FT g9 FT foqar
TR T T wfe A #
WAT qW B WR AW W AT
qIoaEe® WM oW & 1 3 g

! TR fami@ qEaE o FE Al
W REe A g @ !
! AR aqifew: q@ wA R
deq A I WICE, TEAT ¥ W

£
:
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:
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MR. DEPUTY-SPEAKER: I, view
of thig calling attention by Shri

Paswan, you may consider it favour-
ably.

SHRI VEERENDRA PATIL: They
have asked for additional assistance
outside the plan. There is a pracedure
for that. I have to go to the Plan-
Ning Commission and the Finance
Ministry. Unlesg the Planning Com-

Bridge at Patna (CA)

mission clears and the Finance
Ministry concurs, I cannot give any
assurance to the hon, Member here.

SHRI CHANDRAJIT YADAV
(Azamgarh): Will you take initiative?

M W faw@ q@E o SuTSEe
WERT, W ¥ 3 WEW 9gN W9
g Y gofto v & frET & 6 &
TX QS A AW #gd & &
fra st @ & T QA dfedt FrEa
A g 7

M AN @A GGHT GAT
afee st 3w & formt 7

Y W fawi@ wea™ I H Og
forar gom R :

e ¥ Mg g0 T
9w g fowlt ge g @

st i qlew ;. #9 qTE
%ﬁé‘eu’qﬁﬁtafﬁat@%
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253 Rep. delay in AGRAHAYANA 4, 1902 (SAKA) Motion re: 254
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of Ganga Bridge at

g g1 X wr A g 5
5 $UT W W Ul Tad o
g W &R AWM o Fr dif
;N wgfs s ey 1981 @
1982 §F ¥§ T TAE JqX @Y
T ?

ot 17 wifewt : gaTwr Ag qen
T §fF 5 FUST T WMT A
;T qg TaHe ®Te gfear [ ?
gn w8 v fagw waEe
AT G970 & IR ¥ g8 00 @ &,
TEIAA I & fau 7T FT @
g1 s w8 @ T Ffwd @

S 3

.fm wrewm dfed wogw
TAA AT § T 39% f98 oErome 18
FA TOAT MG | TH TG ¥
18 FUT g HIT 5 FUT ®IAT
Td & URMWE # g, I AE &
23 FUT TAT 48 [0 & & |

23 FUT ®44 & [T g I W,
qZ FFA A AT H AG§ 1 A
23 FIT TYT FT ATIT ATZZ &1 WA
A e FT AT 3 | sgfT 9
2 fF omfar sdfom #1T wEAE
fafrezr 71 fegag =7 ;T faar
Ty 7o oA &, F QO wme w7
afFq W FIE W wEETEW 3
i1 gem § & A g zafad # F8
AEET Agl & ghdl, Aldd § ga
TEAT, TAAT HE FFAT § |

WAIAT IEAT 7 qE qATT (BT
fF dre g F g= 7 awg @
Iz FTH IWT &1 WT &, 3% aw ¥
T wer wr &) T o AT anEe
¥ fgdee wom 7 s o oo
Moz ) swvq §, TEds WA A
e g, fagre ¥ ot dde faear
R A Fw A A s A 2

of Profit
Jt. Comm, on Offices

1981 TF @ gH & IJad AL
& g a9 g w9 & A g FA |

R
—

12.58 hrs.

PETITION RE: DELHI MUNICIPAL
LAWS (AMENDMENT AND VALI-
DATION) BILL, 1980

wEE wEE 3w (F9EY)
dr, & fooer w afesr fafg
(detem WX dewor),  fagaw,
1980 & Y H T o QAo ATHT
grq gETafd amfaadr S #WA
N wAAfy AR gl |

12.59 hrs.

MOTION RE: JOINT COMMITTEE
ON OFFICES OF PROFIT

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg
to move:

“That g Jeint Committee of the
Houses to be called the Joint Com-
mittee on Offixces of Profit be con-
stituted consisting of fifteen mem-
bers, ten from this House and five
from the Rajya Sabha who shall be
elected from amongst the members
of each House in accordance with
the system of proportional repre-
sentation by meang of the single
transferable vote:
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That the functions of the Joint Com-~
mittee shall be— ,
(i) to examine the composition
and character of all existing “com-
mittees” [other than those examin-
ed by the Joint Committee to which
the Parliament (Prevention of Dis-
qualification) Bill, 1857 was refer-
red] and all “committees” that may
hereafter be canstituted, member-
ship of which may disquality a
person for being chosen as, and
for being, 3 member of either House
of Parliament under article 102 of
the Constitution;

(i) to recommend “jn relation to
the “committees” examined by it
what offices should disqualify and
what offices shoulq not disquality;

(iii) serutinise from time to time
the Schedule to the Parliament
(Prevention of Disqualification)
Act, 1959, and to recommend any
amendments in the saiq Schedule,

Whether by way of addition, omis-
slon, or otherwise;

That the Joint Committee shall,
from time to time, report to both
Houses of Parliament in respect of
all or any of the aforesaid matters;

That the members of the Joint
Committee shall hold office for the
duration of the present Lok Sabha:

That jn order t, constitute a
sitting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Committee;

That in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committees will

" apply with such variations and
modifications as the Speaker may
make; and

That this House recommends to
the Rajya Sabhg that the Rajya
Sabha do join in the said Joint Com-
mittee and tq communicate to this
House the names of members to be
appointed by the Rajya Sabha to the
Joint Committee.”

13.00 hrs,

MR. DEPUTY-SPEAKER;: The
question is:

“That g Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers ten from this House and five
from the Rajya Sabha who shall be
elected from amongst the members
of each House in accordance with
the system of proportional repre-
sentation by means of the single
transferable vote:

That the functions of the Joint
Committee shall be—

(i) to examine the composition
and character of all existing ‘com-
mittees’ [other than those exa-
mined by the Joint Committee to
which the Parliament (Preven-
tion ot Disqualification) Bill, 1957
was referred] and al] “commit-
tees’ that may hereafter be con-
stituted, membership of which
may disqualify a person for being
chosen as and for being a mem-
ber of either House of Parlia-
ment under article 102 of the
Constitution;

(ii) to recommend in relation
to the “committees” examined by
it what offices should disqualify
and what offices should not dis-
qualify;

(iii) gerutinise from time to
time the schedule to the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959, and to recom-
mend any amendments ip the
said Schedule, whether by way of
addition, ommission or gtherwise:

That the Joint Committee shall, from
time to time, report to both House of
Parliament jn respect of all or any of
the aforesaid matters.

That the members of the Joint Com-
mittee shall hold office for the dura-
tion of the present Lok Sabha;

That in order to constitute a sitting
of the Joint Committee, the quorum
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shall be one-third of the total number
of members of the Committee;

That in other respects, the Rules of
Procedure of this* House relating to
Parliamentary Committees will apply
with such variations and modificationg
as the Speaker may make; ang

That this House recommends to the
Rajya Sabha that the Rajya Sabha do
join in the said Joint Committee and
to communicate to this House the
names of members 10 be appointed by
the Rajya Sabha to the Joint Com-
mittee”

The motion was adopted.

——

13.03 hrs.

AUROVILLE (EMERGENCY PRO-
VISIONS) BILL*

MR DEPUTY-SPEAKER: There
are two Bills for introduction; and 1
think we will take a few mintutes
and finish that business.

"HE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR S. B.
CHAVAN): I beg to move for leave
to introduce a Bill to provide for the
taking over in the public interest, of
the management of Auroville for a
limited period and for matters con-
nected therewith or incidental there-
to.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I object to the introduc-
tion of this Bill undar rule 72. My
objections are two fold. Firstly the
notification came up before the Cal-
cutta High Court with reference to
the competence of the President to
issue the notification and the object
for which Auroville is being taken
over by the Government. The Cal-
tutta High Court granted a stay; that
is {0 suggest that the High Court felt
there was a prima facie case in the
tontention of the petitioners. Finally
the Calcutta High Court rejected
that petition and against that the
Objection hag been filed in the Sup-
reme Court. If I am right the matter

258
is right now being heard on this
question, before the Supreme Court,
with reference to the competence of
this legislation whether that violates

the provisiong of article 26 of the

Constitution. The matter being thus

sub judice, the Bill not be introduced

because the very matter is right now

under consideration before the Sup-

reme Court.

My second objection is this. Article
26 mentions, “subject to public order,
morality and health...” It is only
with reference t, these three things
that ynder article 26 legislation can
be made with reference to religious
denominations—Hon. Minister would
say that Auroville is pot a religious
denomination. That is the very point
which is being dis:.ssed and consi-
dered by the Supreme Court. I there-
fore submit that it would be show-
ing disrespect ty the Supreme Court,
and so, the Bill should not be intro-
duced today. Inasmuch as the intro-
duction is against the provisions of
the Constitution article 26 and inas-
much as the matter is sub judice, it
would be contrary to the mandatory
provisions of the Ruleg of Procedure,
I object to its introduction.

MR. DEPUTY-SPEAKER: Now,
Dr. Vasant Kumar Pandit what is
your position?

DR. VASANT KUMAR PANDIT
(Rajgarh): Apart from Rule 72 under
which the introduction of this Bill is
opposed as being sub-judice as my
hon. colleague has said the question
that arises is of procedure. There is
so much haste in the matter. What
haste hag the Government to infro-
duce this Bill when it is being heard
by the Chief Justice of the Supreme
Court today? Why should it not be
done op some other day? They could
have waited for some time. This will
be setting up a bad precedent. Last
time we had objected to it, as it is a
question of procedure and lead pre-
cedent. When g matter is being heard
in the Supreme Court andg High
Court almost the same time, there

*Published in Gazette of India Extraordinary, Part-II Section 2 dated

25-11-1980.
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should be no hurry to come and in-
troduce the Bill in the House. There
are still 20 days left for the Govern-
ment and the hon. Minister has been
the Chief Minister of Maharashtra.
Such a Bill would not have been
allowed to be moved in the Maha-
rashtra Assembly. (Interruptions)

MR. DEPUTY-SPEAKER: Now he
is a Central Minister. (Interruptions)

DR. VASANT KUMAR PANDIT: I
therefore request the Minister not to
set up such a bad practice and pre-
cedent. I would appeal to the Govern-
ment that we should wait for a day
or two. There are another 20 days
for them to come to the House as
soon as the judgment of the Supreme
Court is given this evening or to-
mMOrTow.

SHRI BAPUSAHEB PARULEKAR:
We should lay down some healthy
precedents. I beileve hon. Minister
will agree with this.

SHRI S. V. CHAVAN: Sir, the hon.
Member has raised objection under
Rule 72. Rule 72 is absolutely clear
on this point. It says—

“If a motion for leave to intro-
duce a Bill ijs opposed, the Speaker,
after permitting it he thinks fit,
brief statements from the member
who opposeg the motion and the
member who moved the motion,
may, without further debate, put
the question:

Provided that where a motion is
opposed oy the ground that the
Bill initiates legislation outside the
legislative competence of the House,
the Speaker may permit a full dis-
cussion thereon.”

So, the main point for considera-
tion is whether under Articles 25 and
26 to which the hon. Member has re-
ferred the Ordinance which is now
proposed to be replaced by a Bill,
whether the Central Government has
the legislative competence. (Interrup-
tions)
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SHRI BAPUSAHEB PARULEKAR:
That we are not objecting. (Inferrup-
tions) .

SHRI S. B. CHAVAN: Only if the
legislative competence is questioned
by the hon. Member...Otherwise
there can be no objection on this
point. (Interruptions). Now, about
the precedents I would like to refer
to rulings which were given by the
Speaker. An exactly similar kind of
question was raised in this House.

An Ordinance was issued and there-
after it was to be replaced by a Bill
One hon. Member raised exactly the
the same point, that the matter is
sub-judice and ‘we will be laying a
very bad precedent if we legislate
before the decision is given by the
Court.’...

SHRI BAPUSAHEB PARULEKAR:
1 would like to know whether the
matter was being heard right at the
same time in the Supreme Court. It
may be pending for a long time, for
many years. (Interruptions)

SHRI S. B. CHAVAN: In Lok
Sabha on November 18, 1965 wherein
the Speaker hag made it absolutely
clear that there is no bar. In that
case even a stay order seems to have
been given by the court, but the
Speaker gave a ruling—It concerns
only the Government. The Court have
not informed us anything. There is
no stav order as such and that is why
we are free to take up discussion of
the Bill’

SHRI BAPUSAHEB PARULEKAR:
Of what Year?

SHRI S. B. CHAVAN: 1965.

MR. DEPUTY-SPEAKER: Mr.
Chavan, the only objection Mr.
Parulekar may raise is that this rul-
ing is by the Speaker, not by the
Deputy-Speaker.

SHRI S. B. CHAVAN: Therefore,
both constitutionally as well as from
the point of view of propriety, I do
not find anything objectionable in this
and T would request the House to
grant the leave.
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MR. DEPUTY-SPFAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over in the public interest, of
the management of Auroville for a
limited period and for matters con-
nected therewith or incidental
thereto.”

The motion was adopted.

SHRI S. B. CHAVAN: 1 introduce
the Bill.

13.10 hrs.

STATEMENT RE  AUROVILLE
(EMERGENCY PROVISIONS) ORDI-
NANCE, 1980

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN). I beg to lay on the
Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Auroville (Emergency Provi-
sions) Ordinance, 1980.

13.10 hrs.

BIRD AND COMPANY LIMITED

(ACQUISITION AND TRANSFER

OF UNDERTAKINGS AND OTHER
PROPERTIES) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, 1 beg to move for leave to in-
troduce a Rill to provide for the
acquisition and transfer of the under-
takings of the Bird and Company
Limited for the purpose of ensuring
the continuity of production of goods
Which are vital to the needs of the

. Country and for the acquisition of
shares held by the Bird and Company
Limited in the specifieq companies
for the purpose of securing to those
undertakings the facilities and advan-
lages derived by reason of such
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other Properties)
Ord. 1980

shareholding with respect to the ope-
ration and functioning of those under.
takings and also to enable the Cen-
tral Government to exercise such
control over the affairs of the gpeci-
fied companies as is necessary to en-
sure that the affairs of those com-
panies are not mismanaged and for
matters connected therewith or inci-
dental thereto.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted tp intro-
duce a Bill to provide for the
acquisition and transfer of the
undertakings of the Bird and Com-
pany Limited for the purpose of
ensuring the continuity of produc-
tion of goods which are vital to the
needs of the country and for the
acquisition of shares held by the
Bird and Company Limited in the
specified companies for the purpose
of securing to those undertakings
the facilitieg and advantages derived
by reason of such shareholding
with respect to the operation and
functioning of those undertakings
and also to enable the Central Gov-
ernment to exercise such control
over the affairs of the specified
companieg as is necessary to ensure
that the affairs of those companies
are not mismanaged and for mat-
ters connected therewigh or inci-
dental thereto.”

The motion was adopted.

SHRI CHARANJIT CHANANA: I
introduce** the Bill.

—_—

13.12 hrs.
STATEMENT RE. BIRD AND COM-
PANY LIMITED (ACQUISITON

AND TRANSFER OF UNDERTAK-
INGS AND OTHER PROPERTIES)
ORDINANCE, 1980

THE MINISTER OF STATE IN
THE MINISTRY INDUSTRY (SHRI
CHARANJIT CHANANA): I beg to

*Published in Gazette of India Extraordinary Part-II Section 2 dated

25-11-8p,

**Introduced with the recommendation of President.
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lay on the Table an explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Bird and Company
Limited (Acquisition and Transfer of
Undertakings and other Properties)
Ordinance, 1980.

s

13.13 hrs.
MATTERS UNDER RULE 377

(1) AroMATICg PROJECT AT COCHIN

SHRI XAVIER ARAKAL (FErna-
kulam): Sir, this is to bring to the
notice of this Government the need
for an aromatics project at Cochin.
The Engineers India Limited has sub-
mitted a feasibility report and the
Kerala State Industrial Development
Corporation Limited has applied for
letter of intent in 1979. The benefit
of this project at Cochin will spread
to the entire southern States. The
secondary processing facilities of the
Cochin Refineries can be fully uti-
lised without much additional invest-
ment or difficulties. There will be a
great saving for the nation in invest-
ment both In cost, time and other
things. Our nation cannot waste time
and plant facilities and imbalance in
petro-chemical industries should be
mitigated. The State Government has
expressed its willingness to take the
total equity capital cost. The Com-
mittee headed by Dr. Tilak has also,
it seems, recommended Cochin for
this project. Under these circumst-
ances and facts, I urge upon this
Government to sanction the much-
needed Aromatics Project to Cochin,
without further delay.

(ii) IMPLEMENTATION OF DEVELOPMENT
scHEMEs IN U.P.

& w =7 fag @@ (A
aYeT) : ST WEEY, I RW &
o1z qady faet & fod arfes g
¥z g ¥ fa0iw HUEE g qArs
S & 1 A fet & aveweE w1t &
TEETN A a9, O UF AgL fmiw
qut daver 7 faeqg aveed § 0 ¥F

NOVEMBER. 25, 1680
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e QAT #1 fravaee fae aY
IO § gwreTfaa g wr d —

1. e, &1, Fraare A1 mgfa
# foufs owt seEdosFs &1 W
g & fay o § {5 9ge aew
F fa T IR gl T AT mrEfe
fr I aF we aEdE G & ol
ferere vy furifi foran s fis frmfor
#T B aWaTE AT qWT g A |

2. g famtor w151 & framag
#1 feafa w1 oaier godosT® 8 | o
Ff &1 fFafrag & e afvagw
AT T ATTETET a3@d § 9%
TATANF FTEN F O FAET TH
F1 AW ¥ FAA AT T T 97 TA
TTSATHT FH ATAT W GHE 9T S
g, fOITnTg 7 AeHTET que gid-
A d%e § &, fasgT wwa By g €
T faaEaw WY e aas @ wafw
T FTAT &1 FC 0 FEAGaHT & (AT
FATAT &1 TEAAT FT OFEAT QAT
fautfa fomr s | adww @9 ®
ITSET & B ZIA &t A AT WIAT -
AT FAF FET A 2 |

o9 HEAE FISET HSET F9AT
S g |

(iii) KorBA FERTILIZER PLANT

DR. VASANT KUMAR PANDIT
(Rajgarh): The recent news eminat-
ing from the Union Government
sources indicated a strong possibility
of changing the location of Korba
Fertilizer Plant from Madhya Pra-
desh to Orissa or Karnataka State.
This has grossly disturbed the public
mind and moves are afoot {p stage
strong opposition and agitation to pre-
vent this change of policy.

It is about 17 years since the Gov-
ernment had decided to set yp the
fertiliser plant at Korba, particularly
to improve the lot of this backward
under-developed State. Besides, over



265  Matters under AGRAHAYANA 4, 1902 (SAKA)

18 crores of rupees have already been
spent in various surveys, reports,
fixation of location at Korba, techni-
cal feasibility and such other preli-
minaries. More so, some construction

and other equipment are lying at the
site idle.

It is disturbing and distressing that
the Government at such a late stage
is thinking of changing the location
of the fertilizer plant and for reasons
which are beyond logical and national
capitulation. The Chief Minister of
Madhya Pradesh has sirongly pro-
tested against this reported move It
is, therefore, requested that the Gov-
ernment will come out with a cate-
gorical statement in the Lok Sabha
on the finalisation of this prestigeous
fertiliser plant in Madhya Pradesh
for the development and uplift of the
backward regions.

(iv) 1 aKING OVER OF BUCKINGHAM
AND CARNATIC MILLs OF MADRAS

DR. A. KALANIDHI (Madras Cen-
tral) The Buckingham and Carnatic
Mills, Madras, g constituent of the
world famous Binnys, was running
smoothly till 1976. During the month
of November, 1976, floods entered the
mill and affected the normal func-
tioning of the mill and caused dam-
ages to the machinery and the stock.
Taking advantage of this natural
calamity the then management of
Lakshmi Mills, Coimbatore as its
Chairman closed the mill. For the
reopening angd viability of the mill,
the management has laid down cer-
tain conditions such ag reduction of
2000 men and wage reduction. The
Company Board was re-constituted.
The mill was re-opened on 20th Feb-
Tuary, 1977.

As assured before the Government
“the workmen continueg their coope-
' ration and accepted the finalisation
of rationalisation also. After rontinous
hegotiations the strength of the work-

men was reduced considerably. The
details are:

1970 1980
Operatives 12,669 9,560
Unionised staff 1,249 1,029

Rule 377 2606

Contrary to the above, the strength
of the management staff remains un-
altered. The ynions have accepted to
share the rationalisation gains at 40
per cent to workmen and 60 per cent
to the management. Moreover, on the
request of the management, the unions
have agreed to continue the 7-day
waek system. With the continued co-
operation of the workmen the man-
agement has turned the corner and
made a profit of Rs. 437.63 lakhs dur-
ing the year 1978-79.

All of z sudden, to our dismay it
was informed that the company is
facing a serious financial crisis. The
reason set out by the management for
the present crisis is identical to the
one stated in the year 1976 which has
been disproved.

1 like to state that the manage-
ment's proposal to reduce the man-
power and wages is totally unwarrant-
ed and unnecessary. Since the level
of production, productivity, periect
cloth realisation, cales, etc. remains
the same wh»n compared to the pre-
vious year during which the company
was akle to make profit.

1 wish to stress once again that the
root cause for the ruin of this world
renowned mills is managerial lapses
and sheer mismanagement. For the
healthy functioning of these mills, 1
suggest to revamp the whole struc-
ture right from purchase to sales, in-
cluding managerial set up.

The management of the B&C Mills
has declared that it will close the mill
from 1-1-1981. The proposed closure
will affect ahout 13,000 persons direct-
ly and about a lakh indirectly. The
State Government of Tamij] Nadu are
saving that they are taking keen inte-
rest.

I request the Central Government
to intervene jn this matter nyrgently
and immediately, to arrange to take
over the mill from the present man-
agement and to run it as a relief
undertaking by the NTC, as has been
done in the case of the Kohinoor
Mills of Maharashtra. The Cenire
should take up immediate steps to
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wipe out the untold misery of the
people of my constituency.

e —

13.21 hrs.
Re: ARREST OF MEMBERS

MR. DEPUTY-SPEAKER: I have
received a telegram, dated 1T7th
November, 1980, from Shri George
Fernandes, alleging that he has been
“unlawfully: held in  prison since
Saturday,

It may be recalled that according
to a telegram dated 15th November
1980, from the Police  Inspector,
Police Station, Nasik, Shri George
Fernandes was arrested under sec-
tions 143 and 147, IPC and section
135 of the Bombay Police Act and
was remanded to magisterial custody
for two days till 17th November,
1980. This telegram was announced
in the House on the 17th November,
1980.

I have referred the present tele-
gram from Shri George Fernandes to
the Minister of Home Affairs for fur-
nishing a factual note on the 'matter.

13.23 hrs.

(The Lok Sabha then adjourned for
Lunch till twenty minutes past four-
teen of the Clock).

)

The Lok Sabha re-assembled after
Lunch qt twenty minuteg past Four-
teen of the Clock),

[MR. DEPUTY-SPEAKER in the Chair]
MATTER UNDER RULE 377—Contd.

MR, DEPUTY-SPEAKER: As a

very special acse, I am allowing Mr.
Ramavtar Shastri and Mr. Pullaiah
to raise matters under Rule 37%.

(v) PROBLEMS OF THF UNEMPLOYED
YOUTH AND THEIR DEMONSTRATION AT
DELH].

A CAEAAT WEET (T
IqTETET ASIEH, FE & AT ST & |
ol &7 de fei-faw a9 TR

NOVEMBER 25, 1980
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¥ g gl W | § 1977
FqE ¥ Weed I 7 den
UF FORE qE iy | dwar qriEf F
FO9 @ a9 & T A IAFT AT G
FT TF FUT 44 919 8 1% | e
FUG & T AZN F TSN § O ITHT
HEAT FQHT TH FUS 54 1  gr T
& | FAEFe AT Ud Bral B AU
wigen & fo fawam & wrawT &1 g5aT
w@IIfaT § | ¥ 3 E  FEaW &
TR &FT M g FA FT AN
CEAMRE R L () R S B
gufsa fagg &1 amar #@ & fax

- qgT AT =gy )

o 3fear 9w AT A
ifsT wEeg %S F "@Fd aana-
g H AW F FATN AR ATAAT
AR T ‘& Qa1 I QA F AR
FTAFC GG WaA F G GATIG
FT W & | TAFT qAWE 24 FIFAL
FUE FHT 28 TIFAT JF T 4

IoA7 A7 aad g F oamR A
AU #T AT O & [ &
Fe wig gamtear a7 fawr AT
SHATE & 24 dFaw & gfew g
T AR A wamEr, faad e -
T FH A@ESEE ¥ qC 29T |
W g # Atearr i e i
foFa T

Fa@R 1 A9 Afg & dw
fAmer F@ gU SWTEEAT § AT FHar
A DR G B e -1
YT FL GUATL ARIEEAT a7 Ty
FE T T AT T T
@ |

(vi) DroucHT CONDITIONS IN RAYAL-
SEEMA AND TELENGANA REGIONS IN
ANDHRA PRADESH

SHRI DARUR PULLAIAH (Anan-
tapur): I would like to bring to the
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notice of the Government the follow-
ing matter of urgent public impor-
tance under Rule 377:—

It is most painful and unfortunate
that serious drought conditions are
prevailing in Rayalaseema and Tel-
engana regions in Andhra Pradesh.
Anantapur district in Rayalaseema is
one of the chronically drought-affec-
ted areas where the Government is
implementing DPAP programme. With
the failure of rains in September and
October the district is facing serious
famine conditions. All food and
commercial crops have failed com-
pletely. The farmers have not only
lost seeds but also were burdened
with the loans raised for the pur-
chase of fertilisers that are applied
along with seeds into the soil. There
is no fodder for the cattle and the
animals are being sold at throw-
away prices to the slaughter houses.
There is acute scarcity of drinking
water both in rural area and towns,
Small and ‘marginal farmers and
agricultural labourers are moving
away to far-off places like Bombay,
Guntur and Madras to seek  their
liveslihood.

Since \J¥ndependence, Anantapur
district has been  affected with
drought conditions for about 20 years
ard the rest of the years also the
rain-fall was below the normal. The
situation is very serious and I recuest
the Government of India to send a
Central Team to study the situation
and render the full financial assis-

tance to the State Government.
Apart from short-term measures to
meet the drought conditions, there is
imperative need to take up permancnt
measures like diversion of Krishna
waters to Rayalaseema, modernisa-
tion of KC Canal ang TBP LLC: and
HLC and formation of large number of
bercolation tanks are necessary to miti-
gate the famine conditions in chro-
nically famine-stricken area of Rayala-
seema_

Rule 377 270

Diversion of Krishng water to
Rayalaseema necessitates deep-cut at
Mittakondala ridge. This has to be
taken up and completed in all res-
pects before June, 1981, so that there
may not be any bottlenecks later to
complete this portion of the work on
account of impounded water in the
Sreesailam reservoir. The project is
estimated to cost Rs. 16129 crores
yielding an annual agricultural pro-
duce valued at Rs. 39.91 crores after
irrigation with a benefit cost ratio
of 1.91:1 at 10 per cent interest on
capital outlayy, The cost per acre
will work out at Rs, 8,400. The
scheme is financially viable from the
point of benefit cost ratio which is
1.91: 1 at 10 per cent interest on
capital outlay against the minimum
of 1.5:1 normally,

I earnestly request the Govern-
ment to clear the scheme, i.e., diversion
of Krishna waters to Rayalaseema
which will benefit two lakhs of acres
in  Rayalaseema immediately to
usher in an area of plenty and pros-
perity to the otherwise socially back-
ward Rayalaseema region. I also urge
the Government to
under-ground water

taking up the well
increase the irrigation potential in the

harness the
potential by
projects to

Rayalaseema region,

Lastly, may I urge the Government
to start earth work on Bellary-Rai-
Durg-Chitradurg
which the Government hag sanctioned

for survey so that unemployed agri-

railway line for

cultural labourers in four famine dis-
tricts of Andhra Pradesh and Karna-
taka, ie., Anantapur, Kurnool and
Bellary and Chitradurg respectively

get employment.
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MOTION RE: RISE IN THE PRICES
OF ESSENTIAL COMMODITIES.

PROF. MADHU DANDAVATE
(Rajapur): I beg to move:

“That this House expresses its
concern at the continuing rise in
the prices of essential commodities
including sugar and urges upon the
Government to take effective steps
to curb the price rise.”

In this very House on the 27th
March, 1980, I had initiated a debate
under rule 184 on this very subject.
So. I would not like to cover the
ground that I had covered during
that debate. Therefore, consciously
and deliberately I shall restrict my

observations to the situation in the:

new financial year starting from Ist
April, 1980,

It is customary to make a reference
to the wholesale price indices with
1970-71 as the base year. If we iry
to take into account the wvarious
wholesale price indices and the cor-
responding rise with the base as
1970-71, the prices would be exorbi-
tant. I do not propose to resort to the
exercise. I would like to take the
prices in October and compare them
with those at the begining of the new
financial year, namely 1st April, 1980.

On 21st November, 1280, the Finan-
ce Minister, while replying to starr-
ed Question No, 68 in this very
House regarding essential commodi-
ties and the rise in the prices of
those commodities had given a state-
ment in which he had indicated how
the wholesale price index haqg in-
creaged from April to October. For
the sake of illustration, I would like
to take a few important
commodities which are of
vital importance from the point of
view of the Standard of living of the
common people. I have tried to work
out on the basis of the very state-
ment made by the Finance Minister,
th percentage of increase in the prices
of certaln essential commodities.
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As far as sugar is concerned, from
April to October the percentage of
increase in the price is 12, in khan-
sarl, 48, in gur 76, in mustard oil 21,
in cocoanut oil 21, in jowar 12, in
bajra 11, in wheat 7, and in rice 6.
You will agree thot these are the
commodities which are considered by
the common people as essential for
their lives, and on the basis of the
statement made by the hon, Finance
Minister in this House, you will find
that this is the extent of rise that has
been actually registered from April
to October. As far as the inflation
in the country is concerned. the
sijuation is extremely dangerous. I
would like to draw the attention of
the Finance Minister and  through
vou the entire House that I am afraid
we, in 1980, are likely to go back to
the inflationary dangerous situation
in pre-emergency era. Those of us
who have seen the  pre-emergency
days and studied the economic prob-
lems of pre-emergency era, will rea-
lise what a dangerous period of infla-
tion it was. It is not proper that we
pick up indices only week by week.
I would like that our knowledgable
Finance Minister will not commit the
mistake of just picking up sample
of price of only a few weeks and a
few days and try to remain satisfied
with one particular week-—that there
has been a check in inflation or chck
in the prices of commodities. It
is always better to take a wider
span and try to find out how the in-
flationary situation is changing. As
an illustration I would like tc place
before the House three important
periods—two financial years beiore
emergency. 1 would like to take up
two financial years when the new re-
gime came after the emergency and
I would like to take up a  period
which is a continuing period  right
from 1979 upto October because the
latest figure for November is not
available. You will bear me-—out
on what exactly I have been saying—
that we are again entering into the
inflationary period of pre-emergency
era_ In 1973-74 and 1974-75 the
average rate of inflation is of the
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order of 325 per cent. When  the
Janata Party came to power
and Janata rule was there—it
is not because I am in the Janata
Party that I am  referring to
that, but it is just a logical culmi-
nation of certain situation; in 1977-78
and 1978-79 the- inflation had come
down to 2.5 percent and again in
1979-80 (there it is split up) from
April 1980 to October the infiation
rate is 204 per ¢ent and in  carlier
period in 1979 it is 17 per cent, If
you take the average it is 185 per
cent. That is the rate of inflation.

I waht to warn the House and
through you I want to warn the
Government that again we are trying
to enter the pre-emergency  era
which was a dangerous era of infla-
tion when the rate of inflation was
225 per cent and to-day we are
having a rate of inflation which is
20.4 per cent, We are approximating to
the dangerous period. It is necessary
when we discuss the problem of rising
prices and inflation, we should know
what exactly are the causes. One of
the important causes is, of course, the
question of deficit financing. The set
argument that is very often made by
the spokesman of the Government is
because our import oil bill has gone up
there has been a certain inflationary
pressure, I do concede in one of my
questions put to Shri Veerendra
Patil who was then holding that port-
folio, now a days portfolios are very
dynamic and now his portfolic has
changed.—

(Interruptions)

1 am a student o f Physics. I know
what is fludity and what is dynamism.

I am a student of Physics. I know
Year the oil import bill will be increa-
ing from Rs, 3000 crores {o Rs. 5000
crores, He had already introduced
certain increase in pertroleum  pro-
ducts because of increase in price of
petrol and diesel. Because of in-
crease in naphtha price, there will be
increase in the price of fertilizer,
thereby putting new burdens on the

274
Essen. Comm.
Kisan. We are requiring certain in--
puts in the form of petroleum pro-
ducts, in the form of fertlizers, in the
form of diesel. Besides, Rallway also
require diesel for diesel traction. As
a result of that sometimes, an im-
pression is given that this is a
general inflationary pressure and tre-
medous rise in the inflationary pres-
sure is due to the crude oil inflation.
Technical  exercises have clearly
established the fact that the contribu-
tory factor of crude oil inflation to
the general inflation in the country
is never more than of the order of 2
to 3 per cent. So, the rise in prices
of crude oil and petroleum products
would account for only 2 to 3 per cent
contribution towards the general rise

in prices and the general inflationary
pressure,

More important than that is actually
the deficit financing in the Budget.
As far as the projected deficit financ-
ing is concerned, I would not repeat
all those arguments. The hon.
Finance Minister said, “in my Budget
I have actually projected only a
deficit of the order of Rs. 1,470
crores.”” 1 am not a pessimist and I
am not an alarmist. But for various
economic reasons, I dare say, I am
afraid—I am not very happy about
it, I am sure, the Finance Minister
will not be happy about it—though
he has projected in the Budget for
1880-81 the deficit financing of the
order of Rs. 1470 crores, I will not be
surprised and he should not be
shockeq if at the end of the financial
year, the deficit financing reaches the
order of Rs. 3000 crores. That is
possible. I will be very happy if I
am proved to be wrong. There are
occasions on which one is extremely
happy if one is proved to be wrong.
For instance, if we were proved to
be wrong that the Emergency was
coming, probably we would have
been extremely happy. But, unfor-
tunately, we proved tg be correct.
And the Emergency dig come in. So,
I must tell you that the deficit financ-
ing is going to be of that much order.
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Ag far as the contributory factors
to deficit financing are concerned, let
us try to find out which are the impor-
tant factors.

MR. DEPUTY SPEAKER: Both
things need not happen. What you
said about Emergency need not happen
about inflation or deficit financing.

PROF, MADHU DANDAVATE: I
will be very happy if your prediction
comes to be true.

Ag far as the contributory factors
to various deficits are concerned, I
was just trying to go through the
Sixth Plan frame. I am not giving
any figures from economic journals. I
am picking up the figures from tae
Sixth Plan frame. The Sixth Plan
frame itself has mentioned that as
far as the public sector is concerned,
in 1979-80, the loss is of the order of
Rs. 300 crores. I, committed to the
philosophy of socialism, believe that
the public sector represents command-
ing heights of our economy and,
therefore, it would be extremely
necessary to see that the public sector
is made extremely efficient, we must
try to mop up more surpluses, plough
them back for the expansion of the
public sector and, whatever achieve-
ments are there we should be abie to
utilise them for the public welfare.
That is the social aspect of the public
sector which is not there in tre ovri-
vate sector, by and large. Therfore,
{ want that the public sector should
function well. But the Sixth Plan
frame itself hag indicated that the
loss may be of the order of Rs. 300
crores.

What about the losses of the State
Governments in the form of power,
irrigation, transport and overdrafts?
If you take all that into account, it is
estimated that the losses will be of
the order of Rs. 800 crores. Therefore,
if you take both together, the loss
will be about Rs. 1100 crores. That
will be a contributory factor to the
deficlt., I am afraid, unless proper
steps are taken—of course, a Com-
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mittee has been appointed to study
the working of the public sector—
unless those who are committed to the
working of the public sector gre asked
to manage the public sector, it will
not be possible for us to see that the
public sector becomes efficient, it
becomes mere effective ang it is able
to mop up proper surpluses.

Then, the failure to hold the price
line has createq a vicious circle—
more inflation, more prices, wholesale
price index going up and, as a result
of that, dearness allowance instal-
ments INC,easnig. s hat L2€ans more
non-developmental expenditure of
the Government and a gap between
the productive activity and the money
supply and, as g result of that, you
will find there will be more inflation
and more rise in prices. The
trade unionists are not very
happy to demand more
dearness allowance. In fact, the
demand of those who are working in
the working class movement is not to
give. us more dearness allowance but
to create conditions by which we will
not be required to demand dearness
allowance. Therefore, this vicious
circle has to be broken. But, nnfor-
tunately, that vicioug circle is conti-
nuing and, as a result of that, in the
Sixth Plan frame—] again collecied
this—they have projected or envis-
aged a deficit of the order of Rs. 4000
crores in the course of the Sixth Five
Year Plan. That means, on an aver-
age it will be Rs, 800 crores, besides
the factors which are not predictable
at all and, therefore, this factor also
ha<s to be taken note of.

There iz another factor regarding
investments and credit. Though for
commercial sectors the credit expan-
sion has been reduced, (I have no
grouse about it, but am happy about
it), for Government and its agencies
it has increaseq by 42 per cent. The
credit has increased by 42 per cent.
This, again, is a very important factor
and, when the financial year closes, I
am rather afraid and am frightenea
that, probably, the restraint on the
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growth of money supply will com-
pletely break down. If it completely
breaks down, in that case the infla-
tionary pressure on gur economy will
increase tremendously gnd, as a result
5f that, you will find that tremendous
difficulties will be created. Ultimately,
the price level depends on the level
of money supply ang also the net
output of the country—the national
output—and we must succeed on both
these fronts. We should try to see
fhat the money supply does not
increase beyond a particular range,
There are a number of economists
who have come to the conclusion that
for the stability of our economy, wé
s}'wuld not allow our money supply to
Iise at a rate higher than 5 per cent
Per yvear. I am not sure whether that
will be possible but, ultimately, it is
the ratio between the money supply
and the national output that decides
the price level. We find the money
supply increasing and, again, we find
that in varlous factorieg production is
not properly taking place. The publiz
sector has not been properly managed
and, as a result of that, I am afraid
that inflationary  pressures will be
further generated.

As far as this aspect is concerned I
would like to point out one more
contributory  factor. Since T have
referred to  that factor more than
once, I will not go into the details,
but I am provoked to refer to that
aspect because the other day, on 21st
November, while replying to Starred
On. No. 80 on Sales-tax, the Finance
Minister was asked one supplemen-
tary question as to what is the esti-
mated black-money in the country. If
my memory does not fajil me—my
memory  is not very good but my
memory is not very bad either—I
remember very well that the Finance
Minister specifically said that it was
not possible for him to estimate the
extent of black-money in the country.
A. knowledgeable person like  the
Finance Minister saying it was not
possible for him to find out a rough
estimate of black money is something
which is surprising. (Interruptions).
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Rao Saheb, I know you will be dis-
turbed, but have patience and listen
to me,

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND TIRRIGATION (SHRI
BIRENDER SINGH RAO): How can.
he know how much you have got?

PROF. MADHU DANDAVATE:
About that, everyone knows because
the day I resigned my Ministership,
or the next day, to the President of
the country, to the Prime Minister of
the country, to the Leader of the
Ojpposition, to Shri Jayaprakash
Narain, to Acharya Kripalani, I sub-
mitted a full statement of my accounts
as {o what is my property ang also
the property of my wife. The next
day after my resignation, I did that.
(Interruptions).

So, I was pointing out to you that I
was rather surprised and I had a
feeling that, as far as the Finance
Minister is concerned, when he said
that it was not possible for him to
estimate the extent of black money,
it was a slip of his tongue because the
entire Wanchoo Committee undertook
this exercise and, if you go through the
Report of the Wanchoo Committee
you will find that there is a chapter
on black money where they have:
indicated also the methoq by which
they estimated the black money. They
utilised the Kaldor method by which
they divided the entire national
income into two segmenis—non-
salaried income and salaried income.
As far as salaried income is concern-
ed, since income-tax is deducted
directly, the question does not arise.
Non-salaried income can he split up
into various segments Jike hotels,
engineering, banking, transvnrt ete.
We have g rough percentage of what
is the segment of that particular com-
ponent above the exemption limit, and
we can work out what is the assess-
able income of all thege sectors toge-
ther and also the wvarious authorities
of the Government, We can find out
what is the actual assessed income
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Irom the payment of taxes, and the
difference between the two will be
able to provide you the un-
accounted money—the unaccounted
black income and the  unaccoun-
ted black money. Since the income
velocity is of  the order of  five,
whenever onz rupee happens to be
that rupee, when it is invested, a
number of transactions repeat them-
s2lves and the money value of the
total black money involved in all the
transactions is five times the un-
accounted money., This is how in
1868-69 they estimated the extent of
black money. It was found that in
1968-69 it was Rs. 400 crores and the
money value of this involved Rs. 7000
crores. All this has been mentinned
in the Wanchoo Committee Report. I
cannot believe that our knowleadge-
able Finance Minister had not read
the Wanchoo Committee Repori and

that he ig not conscious of the Kaldor
method.

This black money economy has
almost become a parallel economy. I
remember that when my colleague
Shri Y. B. Chavan was the Finance
Minister he often used to describe
black money economy as a parallel
economy in this country. He said this
is the economy whose backbone had
to be broken. 1 do not know whether
they can undertake radical 'measures
like demonitisation, but I may warn
them that demonitisation, by itself,
will fail unless it is made g part and
parcel of a package programme. Along
with demonitisation there will have
to be a ceiling on property, income
and expenditure. At the same time,
we find that in some cases some of
the non-agricultura) income is passed
off as agricultural income and in
certain cases taxes are avoided.
Therefore, we should accept fully the
Raj Committee Report and the clubb-
ing of agricultural and non-agricul-
tural income should be ensured. That
is one of the ways by which black
money can be actually avoided. If
they have not get the political will to
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resort 'to -demonitisation, 1 would
suggest another alternative. If they
resort to  demonitisation, I will be
extremely happy but I do not expect
that the Finance Minister should
announce on the Floor of the House
that from a certain time they are
going to have demonitisation. Nobody
introduces demonitisation like that. It
has to be a shock treatment, but that
shock treatment must come.

But if they have not got the politi-
cal will to introduce demonitisation
nnd all the methods 1 have mention-

ed., at least they can resort to one

soft option. Wherever investments
are made in slum development sche-
mas, some tax exemption can he
given. Where investments are made
in the development of backward
areas, in the development of cottage
industries, development of small
industries or medium industries, in
that case some sort of tax relief may
be given and it might be possible that
black 'money can be utilised for the
sake of development,

I am rather stunned to find the rate
of growth in the country. We have
almost reached zero growth. On the
Floor of this very House I had asked
certain questions—what is the rate of
growth of industries. what is the rate
of growth of national income, what is
the rate of growth of per capita
income, what was the position when
the Janata Government was there
and, when the Janata Government
went out, what was the position, etec.
All these facts and figures are there
in the proceedings of the Lok Sabha.
1 hag quoted them g number of times
and I do not want to quote them
again but I may say this much that,
as far as the present growth is con-
cerned, I find that in the last four
vears the price stability of real public
investments grew at the rate of 17
per cent but at present we find that,
taking into account the inflation, the
growth has almost become zero. So,
zero growth is the great achievement.
Sir, you are frightened of the Zero
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Hour; I am frightened of zero growth.
That is what is happening in this
country, '

Let us now come to the develop-
mental and non-developmental expen-
diture. In the Budget that has peen
presented by the Finance Minister for
1980-81, let us see what is the increase
in the resource mobilisation ang what
is tha increase in the resourceg that
are available for developmental acti-
vities. As far the total increase is
concerned, it is Rs. 4,934 crores, and
as far as increase in the developmen-
tal activities is concerned, the increase
in the allocation is Rs. 1,208 crores.
So, it is very clear that the non-
developmental expenditure has
increased. Unless the productive
expenditure is increased, unless deve-
Yopmental  activities are increased,
unless more allocations are given for
developmental activities, it will not be
possible for us to check and curtail
the inflationary pressure.

In our country, 66 per cent of the
peonle live below the poverty line
and certain programmes like Tood-
For-Work and Aniyodaya must be
taken up effectively in different States
and the Centre should be able to give
adequate help. But, as far as both
these programmes are concerned, we
find that the present Government has
subverted the Food-For-Work Pro-
gramme and at the same time we find
that, as far as the Antyodaya pro-
gramme is concerned, it has been kept
in suspended animation. They are in
the habit of keeping the Assemblies
in suspended animation. But they
have alsg kept the Antyodaya Pro-
gramme in suspended animation. That
is what they have done. I may be
corrected if T am wrong. I find that the
Food-For-Work quota was reduced
from 3.8 million tonnes to 1.5 million
tonnes; and the Antyodaya program-
me under which assets were made
available for 2.5 lakh families is also
at a standstill. These are the anti-
Poverty measurds. When prices are
going up and when the standard of
living of the people is dwindling, it
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is necessary that these anti-poverty
measures are given more stress.

I would make one concrete sugges-
tion to the Government. In order
that common man’s needs are satis-
fled, common man’s commodities are
made available at cheap prices, at
least four important commodities like
sugar, vegetables, meat and the
common variety of fish should not be:
allowed to be exported at all. I am
not referring to those fruits which
are taken by people as luxury fruit,
but 1 am referring only to sugar,
vegetables, meat and the common
variety of fish: and they can add to
the list. But at least these commodi-
ties should not be exported. I would
demand this from the Government;
let them give to this House the figures
of export of these commodities to
which T have made a reference. These
are the commodities that are required
by the common man. I am not talk-
ing about those fish varieties which
are consumed by the affluent classes;
I am only referring to the common
man’s fish. If these four commodi-
ties are being exported, I would like
to know from the hon. Minister as to
what exactly is the export that is
taking place.

As far gs cost of production is
concerned, that is the most vital ques-
tion is debating the issue of rise in
prices. I think, a technical committee
of experts must carefully go into this
problem and try to find out whether
there have been  certain erroneous
ideas regarding working of the cost
of production in agriculture as well
as in industry. It is very necessary
that we try to settle certain norms.
More inputs should be made available
to the agriculturist at reasonable
prices. You must try to see that the
transport expenditure and other
expenditure that is required are taken
care of and in that case, the exact
cost of production has to be worked
out. You must also decide about the
commodity price—how many times
the cost of production should that be.
Unless that particular norm is well
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settled on the basis of well-defined
principles, 1 am afraid the problem
can never be solved. There must be
a balance between the agricultural
prices and the industrial goods prices.
Unless that is done, both the working
class and the middle-class will suffer;
the kisans will suffer at the other end.
I am sure there is an urgent need of
restoring the balance between the
agricultural prices and the prices of
‘the industrial goods.

As far as industrial production is
concerned, I take only one instance.
Take for instance the question of
cloth. There are certain countries—
again, if 1 refer to some countries,
some people are allergic to those
countries—but I may refer to China.
In China, they do not allow the pro-
duction of cloth of thousands of varie-
ties. They have decided that their
primary need is to meet the needs of
‘the common man. Therefore, they have
decided to minimise the varieties of
cloth that are to be produced. 1
would very much like that our Gov-
ernment, irrespective of the ideologi-
cal consideration, whatever is good in
various socialist systems, whatever is
good in various economic policies of
‘the different countries, we should be
able to pick that up. As an illustra-
tion, I have taken this up. It is very
necessary that the quality of produc-
tion of cloth and the quantity of pro-
duction of cloth are linked up with
the cost of production, If there are
large varieties of cloth in this coun-
try, in that case, the cost of produc-
tion invariably goes up. If the cost
of production of cloth goes up, in that
caste, the price of cloth is also likely

‘to go up.

Consistently, the trade unionists had
been demanding in this country that
‘the manner in which the price index
has been decided in this country is
faulty. Therefore, it is very neces-
sary to re-examine that. Rath Com-
‘mittee Was appointed and I am told

that Committee has already submit-
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ted its report. I would like that that
report should be released and it should
be known to the Members of this
House. Then we will be able to know
what are the lacunae in the existing
system of calculating the price index.
If that is done, that will be a very
good contributory factor as far as this
problem is concerned,

As far as sugar is concerned, that
has become a pivotal problem today.
The people remember those days
when they were able to purchase
sugar at Rs. 2.15 per kg., Rs. 2.30 per
kg. or Rs. 2.50 per kg. During the
puja holidays and Diwali holidays,
there have been  places where the
open market sugar price had ranged
between Rs. 13 to 25 per kg. This is
what  has happened. Of course,
certainly, anti-social elements are res-
ponsible for this. But there is one
policy decision that is also responsible.
I must make a mention of that because
I do not want to be partisan. As far
as sugar policy is concerned, irrespec-
tive of the control on the price of
sugar, the release mechanism ought
to have been retained. When the
Janata Party went out of power, the
release mechanism which was there,
the release control which was there
according to which, the Government
used to take note of the requirements
and consumption of sugar in every
State—only that much quantity was
released—that release control was re-
moved. That is why we found that
the smugglers cornered the sugar.
And that sugar, ovia Gujarat and
Rajasthan, went to Pakistan and vic
Bengal, it went to Bangladesh. That
is how the  artificial scarcity was
created. It is simple logic that when-
ever an artificial scarcity is created,
the question of rise in price has
become always dominant. On on-
money, I do not want to talk because
they are well conversant about it.
This has also created g problem. Sugar
crisis was created by sugar magnate
in thig country because of their league
with the rulers. That has also created
a new problem. Unless that is tackl-
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ed, I am sure that this probIEmbannot

ba sOlVEd.

I can very well visualise that you

are trying to ring the bell.

MR. DEPUTY SPEAKER: No. I am

trying to see the clock.

PROF. MADHU DANDAVATE:
Your ringing the bell is a logical
corollary for looking at the watch. I
want to point to you ag to what the
Finance Minister said after present-
ing his budget. There again, I think
my memory will not fail me, After
presenting his budget, when he was
replying to the discussion on the
budget, he said:

‘I can assure the Members of
this House that we shall contain,
we shall check the rise in prices.
If 1 am not able to bring down the
rise in prices, I will go.

Thig is what the Finance Minister
said (Interruptions). 1 do not want
him to go out. He said that if that
happens he wi'l go. He is not so
much a politician. The Prime Min-
Iste~ jg more conscicrs, Tn that press
conference, she said that we shall
make gincere efforts to bring down
the prices but we do not assure that
we shall bring down the prices. She
iz very cautious because she knows
‘once bitten twice ghy’'. Therefore
she took a very cautious course, What-
ever be the pronouncement of the
Finance winister on the floo, of the
House, 35 far as people are concern-
ed they are on the march. The bat-
tles are never fought only on  the
floor of the Legislatures; the battles
are fought in the fields and factories;
the battles are fought on the streets.

15.00 hrs.

I only want in this land of Mahatama
Gandhi these battles should be fought
in peaceful and democratic methods
20 that we should be able to force
the government to change their
Policy, change their economic attitude
and change their perspective go that
Inflation can be checked and rising
Priceg can be brought down,
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MR. DEPUTY-SPEAKER: Motion
moved:

“That this House expresses its
concern at the continuing rise in
the priceg of essential commodities
including sugar and urges upom
the Government to take effective
steps to curb the price rise.”

SHRI T. R. SHAMANNA: Sir, I
beg to move.

“That in the motion,—
add at the end—

“by increasing production, by
checking galloping inflation, by
taking stern measures against
persons practising hoarding ang
profiteering by controlling
labour unrest, by gearing trans-
port system by regulating
banking system to arrange to
give finance facility for produc-
tion and distribution. by avoid-
ing waste, by reducing taxes
and by finding substitutes.”(1)

SHRI H. K. L. BHAGAT (East
Delhi): Mr. Deputy Speaker, Sir, the
hon’ble Member, Professor Madhu
Dandavate concluded very  elo-
quently. He said that the
people are on the march and
the Dbattle lines are drawn; the
policieg must change. The Opposition
is working here agnd outside together.

‘Well. certainly the people are on the

march apg the battle lines have been
drawn and the Dbattles are being
fought in democratic and peaceful
manner, While there is all-round in-
crease in prices yet the result of the
recent battleg in the by-elections if
taken as an index hag gone against
the Opposition. I am very SOrry
to say and I svmpathise with them.
Now, this ig what ig happening in
the country.

Sir, I do not wish ‘to indulge in
mere jugglery of figureg and I do not
wish to defend the government just
for the sake of defence. As a repre-
sentative of the common man I wish
to make some pbservations on the
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price gituation jn the country. The
whole nation is suffering as a result
of the increase in prices. There is
no doubt about it. It js a gerious
national problem and we have to see
it from a proper perspective. Prof.
Dandgvate trieq to give his own asses-
ment of the situation. He said the
situation with regard to inflation be-
fore Emergency period wag very bad.
He did not say anything about emer-
gency period. Then he gaig that it
improved during Janata regime and
when Janata fell again there is deter-
ioration and things have gone wrong.

Now, Sir, let ug try to analyse as
to how it has happened. It js a fact
that pre-emergency period, viz., 1971
to 1874 and 1975 wag a periog of great
indiscipline in the country largely
contributad by our hon’ble friends.
They had not reconciled themselves
to their defeat and the, starteg that
total revolution ang that ryewvolution
turned out to be , big flop. Now, a
situation of indiscipline ag being
created. After all the economy of
the country canp be improved by dis-
ciplined functioning of various organs
of the country. When @gig the public
sector production goes down? When
did it go down? Did it not improve
during the emergency? It went down
steeply during the Janata regime.
Now, it ig just like a <0n who got
the growing business of his father and
fore-fatherg and wh=2n he spoile it
his brother took over. Now, ycu say.
no no, you have spoiled. Ig it not
a fact that during the Emergency a
lot of fiscal measures were taken and
the overall situation improved?
(Interruptions). You cannot deny the
fact. If you permit me to say, Sir,
there ig a very big compliment in
the speech of Professor Madhu Dan-
davate who said that the situation
during the Emergency improved very
much and by implication it ig very
clear that the sifuation in the coun-
try deteriorated dquring the Janata
Government rule. What happ2ned
during the Janatg -regime? I don’t
want to take much time to talk about
Janaty rngime because they do not
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deserve. Did you try to improve the
situation? You gave the budget...
(Interruptions) Sir, the Janata Gov--
ernment gave a budget when Mr.
Charan Singh wag the Finance Min-
ister. It wag a budget which was a
record of taxes.

AN. HON. MEMBER: Who ig res-
ponsible fo, it?

SHRI H. K. L. BHAGAT: I will
tell you. You are responsible for
that. Now, the Janata Government
gave a budget (Interruptions) and
it was a record taxation budget,
recorq deficit financing budget and
record inflation and a record increase
in prices at one given time and that
has affected the economy now. They
accept that. I think Mr. Venkata-
raman has been there ag Finance
Minister for the last 10 or 11 months.
He forgot that. And they  expect
that during thig periog Mr. Venkata-
raman could have created a miracle
and offset all the disadvantageg that
the grave misrule had created in the
country. What happened to coal dur-
ing that period? What happened to
cement during that period? Every-
one knowg it...(Interruptions) Now,
a gravely mismanaged economic situ-
ation by the very incompetent Gov-
ernment led t; the worst condition
coupleq with the drought jn 1979-80.
There is no doubt that the present
Government had a very uphill task
to face and it continues to thig time
and I think the economic situation in
the country ig far from satisfactory.
The people are feeling the pinch of
price rise. We all know that. We
all sympathise with them. Now the
suggestion given by Prof. Madhu
Dandavate wag that of demonetisa-
tion with certain package deal. I also
feel that something drastic has to be
done on the price front ang on the
economic front. Well, I am agreeing
with him today on demonetisation. I
strongly demand that the Govern-
ment should go in for demonetisation
along with certain other measures.
This is my view. The Janata Gov-
ernment gid nothing. Even in the case



289 Motion Re.

of voluntary disclosure, it did noth-
ing. The Janat; Government period
wag a boom period for the monopo-
lists, smugglers, profiteers and recke«
teers. (Interruptions). Now they are
showing anxiety and my dear friénd,
Prof. Madhu Dandavate was talking
of China. He talked of Cifny; and
when the Bill for Preventive Deten-
tion of smugglers came in the House,
he opposed it. All the Opposition
Members opposed it. Somg of them
had brought it in the House when
they were in power. But when the
Congress-1 came to power and when
they brought forwarq that Bill, the
Opposition' went out. You are not
prepared to do anything in regard to
smugglers. blackmarkeeters and rac-
keteers. Our ‘friend from the CPI(M)
said that the normal lawg are there,
the Essential Commodities Act is
there and with them we can meet
th- situation. I want to know, what
they have done to improve the situ-
ation. Government hag taken certain
remedial measures.... (Interruptions).

SHRI SOMNATH CHATTERJEE
(Jadavpur): You have arrested
‘smugglers’ like Shri A. K, Roy only.

SHRI H. K. L. BHAGAT: They
sa1d that we could do with the nor-
mal laws to curb prices, profiteering,
smuggling etc. What have they done
in West Bengal? The price situation,
if anything, in West Bengal is worse
than anywhere else.

SHRI SOMNATH CHATTERJEE:
No.

SHRI H. K. L. BHAGAT: 1t is...
(Interruptions).

Now, I want tg do a little plain
spe2king with my Government also,
my party also. 1 want to ask them:
Whose baby is this price control? Is
it Mr. Venkataraman’s baby, or is it
Mr, v, ¢. Shukla’s baby?  Whose
baby ig it? So far ag price contain-
ment ang price control ig concerned,
the Government shou'd put up some
kind gt a coordinated machinery which
should monitor regularly the prices
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and also see that the prices are con-
taineq or reduced as far as possible.
I know, they have set up a Com-~
mittee. I read about it in a report
of Mr. Venkataramans gpeech  be-
fore the Economic gditors’ Confe-
rence. They have set up a Com-
mittee on Ififrgstructure Imp:ovement
and Coordination. It has done gome
good work and the Government has
taken some measures, If they had
not taken those measures, the situ-
ation in the country woulq have been
far worse than it ig today. Mr, V. C.
Shukla is Minister for Civil Sup-
plies; what are hig powers to con-
tain the prices? Of course the Fin-
ance Minister can take certain basic
remedia] measures. As far as the
containment of prices ig concerned,
1 would suggest that the Government
should get up a National Prices Vigi-
lance Board. It should monitor the
prices regularly, go into the various
steps taken and get the prices reduc-
ed.

Now, what action hag the Govern-
ment taken? I see that under pre-
ventive dbention action has been
takep, against about two hundred per-
sons, but I do not find if any one
is a known person among them. We
and you have been electeq by people
with great expectations. Do not
bother about what they gay; go firmly
ang strongly. They say—hang the
blackmarketeers by the nearest lamp
post; but they do not want them to
be sent to jail....(Interruptions). I
would demand of this Government
that they should very firmly take
action against the profiteers, plack-
marketeers and such people with a
Jong handle. What for jg the preven-
tive detention meant if you ~ cannot
use that against big and known people
whgo monopolise the market and the
manufacturing field? Why don’t you
proceed against them? You have to
take positive and firm steps to m.ake
the black money beople feel the pinch
which they are not geeling today as
they fels during emergency. ¥ you
think it proper, I would even venture
to suggest gome king of a voluntary
disclosure scheme which at one time
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gave a large amount of motey for
the Government coffers, Now and
then, one Natiohal Vigilance Price
Board not endugh. You must have
oneé in éach State. You must have it
in each district. It must comprise of
offitials and non-officials. I am speak-
ing Sir, on the basis of my personal
experience which I had during the
Erergency. I wag the Chairman of
this Programme Implementation Com-
mittee which dealt thh reduchon and
containment of pricés. "I gay, Sir, the
margin of profit from the manufac-
turer to the customers in various vari-
ties ranges between 30 per cent to 300
per cent, 400 per cent, 500 per cent.
There are middlemen. Everyone is
sinner, manufacturer iy fie worst sin-
ner, the agent is again a great sinner,
the wholesaler ig again a sinner and
I would not exclude retailer also. He
takes advantage of the situation.
Therefore you must have guch com-
mittees of officials and non-officials
ang it js a fact which we cannot deny,
because of fear, the prices were re-
duced during the gmergency. The
prices were reduced and contained
during the Emergericy. It ijg an eco-
nomonic fact. It is one hundred peor
cent fact.

SOME HON, MEMBERS: No, no
priceg went up during the Emergency.

SHRI H. K. L. BHAGAT: Similarly,
as far as the growers’ plight is con-
cerned, he gets much less when jt
gors for him. The middiemen eat
eway. What ig the Government going
to do to stop it? Now, above all it
i very unfortunate in this country
that the consumers feel the pinch of
prices. But they do not act, they 'do
not yrganise themselveg ang so, what
ig needed today is combination of the
Lok Shakti and the Sarkar Shakti.
It is necessar, that Governmental
power and people’s power must be
rombineg together to work together,
%o curb down prices. T am sure the
day we C!‘Qafe a powerful consumer
movement ,ifth_; together with the
!‘epreeentatives of the &dvertimem,
e siturtion $4ll  fart o In@rove
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What is the situation? These long

speeches, statistics, jugglery, will not
help.

8iry 1 will just take a few minutes,
I will talk about the distribution gys-
tem. What are they doing today? Are

-they helpitg the distribution system?

I make a positive charge ' against
them., It ig a very gerious ang grave
charge that they are deliberately try-
ing to sabotage procurement and dis-
tribution system. You are deliberate-
ly doing it. What ig the motive?

MR. DEPUTY-SPEAKER: You are
addressing Mr. Somnoth Chatterjee
Not myself, R

"SHRI H. K. L. BHAGAT I am talk-
ing to the Opposition through you.
Now, this is what they are doing and
they are doing it for them. I read a

_statement, Sir, in the press yesterday

or day before yesterday where the
Lok Dal Leader, Shri Gauri Shankar
Raj gave a statement stating “We are
starting a movement.” And what is
mentioned there? 1 do not mention
it. He belongs to Shri Chandrajit
Yadav’s party, alright. Now. what has
he stated? “Our programme of action
inciudes maay things, gherao and road
blockage.”” What doeg road blockaze
mean? If road blockage does not
mean trying to paralyse the whole
country, what exactly it means? Is
it patriotism? Ay this grave hour,
when our frontiers are threatened, it
is a very difficult situation which has
arisen, Pakistan’s attitude is getling
mors belligerant. The situation over
frontiers is very difficult. We have
situations, one after the other deve-
loping into a very difficult situation.
At this time, they are trying to see
that no grain should come to Govern-
ment. I said it before, on the one
hand, they go and say to the farmer
“Ask for more price’” On the other
hand, they go to the consumer and
pay “Look, Government is charging
more price from you.” This ig a very
serioug case of duplicity on their part.
They are trying to sabotage the whole
system. I the Government goes
egainst them, they gay that all ciul
lxbertiea are in danger.
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In the given situstion, the govern-
ment has to do its duty. Let the
government do its duty with courage.
T say that government must act
-strongly, more strongly and quite
strongly. I am using these three ex-
pressions deliberately, This is the
demand of the common man. They
have still hope in you. That is why
they have relurned you in power in
the Assembly bye-elections. Do not
be carried away by what these hon.
members say. Their job js to see that
you should remain in this mess; this
country should remain in this mss.
Prof, Madhu Dandavate said, “Well,
the Speaker is afraid of the Zero
Hour;” and he is afraid of the zero
growth. They are relishing that dec-
ling in growth; they are relishing in-
crease in ptrices. They think thgat is
their weapon. But I am sure that it
is not going to pay.

I saw g weekly. In that weekly it
was mentioned, an interview with a
former MP who belonged to the Bhara-
tiva Janata Party. It was stated,
“The Government wheat stocks are
completely dwindling The situation
is so grave and serioug that this gov-
crnment can be toppled.” But he said,
“Ouy worry is that if thg government
is toppled, there is po substitute.
What wilj happen?” So, they are
wishing all the time that the govern-
ment should be toopled; they are
wailing for something, (Interruptions
There is nothing wrong with that, The
onlys point ig that they are not think-
ing of the country: they are not think-
ing of the musses. They are only
thinking themselves., That is wrong
Mr. Swamy.

Our former Prime Minister, Mr.
Morarjj Desai had made severa] pre-
dictions in hig life. When he became
the Prime Minister, he sad, “The Gov-
€rnment g going to last for five years.”

hat government did not continue.
Then he sald, “The Janata Party will
never break.” It broke down. Then
he said, “The prices will be reduped
Within fouy months.” The prices went
UD. They go oh makiag predictions.
Bhri Chandse Shekhar said recently
ihet the whale thing had Eone ‘hu¥
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and that Mrs. Gandhi had nq right to
rule. Mr, Jagjivan Ram said that she
is a gpent-force, We have scen the

results.  (Interruptions). It has to dp

with everything, prices and all that.
(Interruptions). I know that the situa-
tion is difficult and I do not blame
these friends for being the prophet of
doom. They dlways predict doom.
Their sole preoccupation remains, their
sole target remains, Mrs, Gandhi as
before. Thay were disappointed then
and they will be disappointed again.
I am sure that this government will
be able to overcome these difficulties
and meet the situation and improve
the economy in due course of time.
With these words, I conclude.

SHRI CHANDRAJIT YADAV
(Azamgarh): Mr. Deputy Speaker, Sir,
today, the House is discussing a prob-
lem with which the entire country
and al] our people are seriously con-
cerned. ] gay that the government
has totally failed on the price front
and the people are suffering in help-
lessness, because the price of every
commodity in the country, mparticular-
ly the essential goods has touched the
sky 1 am only expressing the common
feelings of the common people in this
country. The government should not
make this question a question of poli-
tics; they ghould give g serious thought
to it and tackle this problem effective-
ly and also gseek the cooperation of the
people who understand the economic
problems in thig country, They should
also seek their cooperation to find a
solution. The price question is not an
isolated question,-I would like to say,
because it is no use blaming one ano-
ther. We have hearq enough in this
House for the lest 10 months. The
total blame is being put on the previ-
ous government. But what is the
situation today? I should lke this
House to give serious thought to what
has happened during the last ten
months. I shall take up only some
commoditieg which afe in common use.
1 shal} show what the price was at
the time of the previous Diwali, that
ig 1979, and at the time of this Diwali,
that is in 1980. For example previous
Diwalf time, in 1979, Sugdr was selling
in this coudtry st Ra 330 per kg



295 MotionRe: risein  NOVEMBER 25, 1080 prices of Essen. Comm. 306

[Shri Chandrajit Yadav]

during this Diwali it has been sold by
levy price in Delhi at Rs, 6.10 per kg.
Ag pointed out by Prof. Madhu Danda-
vate in different parts of the country
the price went upto Rs, 12—18 per kg.
Gur was gelling during the time of
Diwalj in 1979 at Rs. 2 a kg.; last
Diwali in 1980 it was gelling at Rs, 7.50
a kg Vanaspati ghee was selling at
Rs, 9 kg in 1979, Joose ghee; during
thig Diwali it was sold at Rs. 11.85
Paise per kg Arhar dal which was
being sold at Rs. 3.90 a kg. in '979 was
being old at Rs. 5 g kg. at the time of
this Diwali; and today it is being gold
at Rs, 7 per kg. Rajma Chitra which
was being solq at Rs, 2.60 per kg in
1979 is being sold af Rs. 5.50 per kg.
‘now. Chana da] which was sold at
Rs, 2.60 per kg, during the Diwali of
1979, was sold during this Diwali at
Rs, 5.75 per kg. The price of suji had
risen from Rs, 1.80 per kg then, to
Rs. 270 per kg at the time of this
Diwali, Rin soap was selling at Rs, 1.80
during 1979 Diwali; during the last
Diwali in 1980 it was sold at Rs, 2.30.
Urea is the most popular fertiliser
which the peasants in this country use;
it was selling at Rs, 70 per bag last
year, when this government took over,
It ig being sold now at Rs, 105—107
per bag. Cement is not available in
the whole country at the fixed market
Price; it is being sold in black market
at Rs. 80 per bag. The increase in the
prices of medicineg ranges from 33 to
50 per cent. This is the situation in
which today people are suffering. Ex-
cept a handful of people, businessmen,
black marketeers, contractors and
smugglers, the entire people of our
society, poor people, unorganised lab-
ourers, landless labourers, small and
medium peasantry, middleclass sala-
ried people, almost al] sections of our
society are suffering. The common
man in this country reels und:r rock-
eting prices, Unscrupulous traders are
pushing up prices abnormally with
impunity. This government is looking
on as a helpless gpectator, 1 gaid that
people wereg also becoming helpless.
Mr, Bhagat was right; today there :s
no viable alternative. It is unfortu-
nate for the Indian democracy,

15.28 hrs,

[Sar1 HARINATHA MISRA in the Chairl
It is unfortunate for the people of this.
country. That is why they feel that
they can do anything. People may
suffer. Law and order situation may
deteriorate, People are being killed.
Communal riots are taking place every
doy. The result of the deteriorating
economic situation is felt in every
walk of life, Today the cheapest com-
modity in this country ig the life of
the common man. That is how people
ere feeling in this country, Had there
been a viable alternative thig govern-
ment would not have behaved in the
most ruthless manner, in the most
heartless manner. Today I am using
strong wordy because that is the fee!-
ing of the entire country. People are
suffering. A person getting Rs. 2000
per month used to be considered as
high strata, living 3 good life. Today
a person getting 2000 has become a
poor man. J.ower middleclass, middle
class, upper middleclasg people are all
now coming under the poverty line.
That is a gerious situation.

I would like to say that the Govern-
ment should not take it as g matter
of debate, but as a matter of political
question. Sir, today we have got a
feeling that the Government ig either
helpless or the Government is becom-
ing a collaborator with the wvested in-
terests in thig country, that the Gov-
ernment is not able to take any. effec-
tive measures in achieving economic
orientation, and no socio-economic
policy is being provided.

Sir, where is the much trumpeted
public distribution system? Where is
the public distribution gystem today?
Today, even Members of Parliament
cannot get Sugar, ricg and wheat from
the public distribution system forget
about g1l thoge people, millions of
common people. I am not talking of
privileges of Members of Parliament.
Yes, it ig a fact that the Members of
Parliament have certain privileges.
Even he ig not getting] What about
the common man, or the lower middle
class people in this country? There
are milliong of people who are living
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jn the rural areas, Sir, this ig the
situation, I would like to say that
the Government must give serious
thought ¢o it. There are millions of
unorganised labourers. I can under-
stand the industria] labourer fighting
for parity with the rising dearness
allowance. What about the millions of
unorganised labourers? What about
the peasantiry, the smal] peasantry,
middle class peasants? I have seen
the bio-data of the members here,
Two-thirds come with a rural back-
ground. What is the situation, today,
Sir? A persoa with ten acres of land
today has become a poor person. He is
leading a hand-to-mouth existence. I
was touring recently and staying with
a peasant. They were working out the
cost of their cultivation. For one gcre
wheat cultivation they had to pay
Rs, 1,200 and they are earning Rs. 1,000
to Rs. 1,100. Now, how many people
are there with 10 acres of land hold-
ing in this country leaving apart a
very few who are holding by inscrut-
able methods big farm holdings, Most
of the peasantry today is suffering and
going below the poverty line. The
other day the Prime Minister said the
Opposition is instigating those gections
¢l the people who wvoted for her Gov-
ernment. She mentioned Harijans,
women, minorities, Yes jt is g fact
today that these rural masseg were the
people who gave their support to the
ruling party. These are the people
who gre suffering the most. What are
their children getting? Not even a cup
of milk, not ¢ven 5 glasg of sharbat
with sugar, forget about milk. This
is the situatlon. The unemployed gave
their support. What is being done?
Are they getting jobs? They are get-
ting lathis, jails. Give them lathis,
give them Jails for some time, But
the time will come, they will stand up,
they wil] gee that the Government
takeg up their grievances and brings
radical reforms of a Socip economic
nature or the Government has to come
to its knees. Many Governments have
come to their knees. (Interruptions).

MR, CHAIRMAN. Your Party. in-
cluding yourselt has been allotted 14
minutes only. (Interruptions).
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SHRI CHANDRAJIT YADAV: 1
think thig is a very important subject.
(Interruptions).

MR, CHAIRMAN: I am conscious of
my duty, but I have to do it in a gen-
tle manner,

SHRI CHANDRAJIT YADAV. Sir,
the Finance Minister mentioned that
the Members will kindly appreciate
the point which the Prime Minister has
made that today the whole world is
suffering, js going through a period of
inflation, that is 3 world phenomenon.
Yes, I do accept. Inflation ig a worid
phenomenon, But should we not take
steps to curb it? Only the other day,
a very distinguished guest, Hon.
Speaker of Czechoslovakia—you were
also pres:nt—mentioned that in the
last 10 years they had only six per
cent price rise. In the last ten years
six per cent price rise! I would like
to know from this Government what
steps they are taking. Yeg, import of
oil is bringing in inflation, Import of
other commodities are bringing in in-
flation. May I know—I have the right
to ask—why the Government should
take necessary steps to import those
oil products on a large scale? Why
should we import those things, which
we can produce in our own country
by proper utilisation, of 34 per cent uti-
lisation capacity in this country?
In steel, there ig capacity under-
utilisation. Ip coal production we
have failed. In energy we have failed.
There is all-round failure. It ig a
shame to this Government and to thig
country that we have peen pushed to
a situation where we are importing
cement for which we have got enough
capacity in the country.

Since last February, there hag been
a rise of 5 pointg every month and the
index crossed the 400 mark in Sep-
tember, the base year being 1960.
According to your estimate the infla-
tion ig 20 per cent but the price rise
for the common man is from 30 per
cent to 400 per cent on different essen-
tial commodities, We all know that
more thap half the population today
is under the poverty line.” It the
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Government pursues the game econo-
mic policy, two-thirds of the popula-
tiop is going to be under the poverty
line in thig country. Therefore, I will
have to make certain suggestions.

Firstly, the Government must bring
the entire population who are under
the poverty line under public dis-
tribution system ang should act in a
big way. It gshould not be only a fire-
fighting machinery, but it should be
a permanent part of our structure till
this country gets over the poverty
situation. Secondly, the Government
must have a proper price policy and
parity in priceg of industrial goods,
agricultural goods and goods produced
in the handicrafty and small-scale
industries. Ig there ig any rise in the
price of jnputs, the producerg mus!
get a relative price increase for their
produce. 1If oil price goes up or if
electricity cost goeg up or if coal cpst
goeg up, there should be a relative
increase in the price of the produce.
Then, there should be total elimina-
tiop of all middiemen. Ag Mr. Bhagat
said, from 33 per cent to 300 per cent
is the profit of the middlemen. This
is gomething which this country can-
not tolerate. The time hag come
when the Government must take
effective measures to bring about a
total elimination of middlemen from
our economic structure.

There should be total take-over of
the produce from the big industries
and their distribution should ’be
through consumer cooperative soc.e-
ties, We have geen in this country
that big industries have their own
parallel distribution gystem. the en-
tire profit going to their kith and kin
and the Government findg itself help-
less. Government must take strong

measures on thig matter.

One gerlous cause 'for unscrupulous
rise in priees ig the election fund
colleetion from unscrupuloug sources,
You colleet money in the elections
from big industries and blackmarket-
oere gnd therefare, you becomm help~
Jegs against thein; you Kneel before

them. Therefore, Governiment miusk:
e to it that there iy 4 proper endct-
ment and moaey is not collected from
unserupulous traders. The time has-
come when Parliament must see tq it
that unnecesary black money iy not.
used in elections,

A better climate gor higher produc-
tion should be created ang Govern-
ment must start 5 dialouge with trade
unions, business organigations and op-
position leaders and work out a pro-
per price policy,

Government must take ruthless.
action against smugglers, hoarders
and black-marketeers.

Lastly, Government must very
seriously think of seiting up a
National gconomic Council consisting
of eminent economisty and planners
in thig country, and they must come
out with suggestions which the Gov-
ernment on the basis of consensus
must accept. If the Government can
really reach a consensus on many
national issues, why hag thig Govern-
ment pnot made an effort to reach
some national consensus op the ques-
tion of development, planning and re-
Sources? Jf the Government ig ser-
lous and honest enough they must
take necesary stepg in thig direction.
Government ghould not take these
thingg with complacency. Govern-
ment shouly not think that because
there is no strong opposition and
because the opposition are divided
amongst themselveg and there ig no
national alternative,  therefore they
should be allowegq to go their own
way. The people of India haye shown
enough political maturity and  wis-
dom, If the (Government sleep over
this basic pational issue, then they
will be playing not only with thgir
party but with the future of this
country also. The time has come
when the Government must give
serious thought to have a total re-
orientation in our socio-economic
policies. Priorities’ must be fixed and
the poor people in the sountry must
find a place #n the re-fixation of prée
oritieg,
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With these words, I will end by
saying that the Government, peally
speaking, stand to be condepineg-be-
cause they have totally fafled  to
meet the minimum requirements of
the common man in this country.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswer): §jr, the price rise
in the country hg, caused great hard-
ships to our people. As our Mem-
bers on this gide, are in constant
touch with the masses, we take every
oportunity t; briny to the potice of
the Government the gufferings of our

people every now and then and we

take every opportunity to see that
the Government takes offective mea-
sures to fight this rise in pricegy which
ig a continuing feature from the
vrevious regime. I am happy to
say that our Governfent has  ac-
corded the topmost priority for chec-
king the price rise.

I thought that the speakers on the
other side whq initiated this motion.
would not bring politicc in thig mat-
ter which is of national concern. But
[ regret to say that they Brought poli-
tics into it and they feel that thig is
the reason why the price rise is tak.
Ing place.

I would like ty place before the
House the good featureg oy today’s
c¢fforts of the Government. The whole-
Sale prices in the countr,, have Qec-
lined by 1.2 per cent during the week
ended October, 25 bringing down the
nfficial wholesale price index to 262.8
from the previous week's level of
283.7.

Here, we have just now been told
‘hat today there is 4 tendency ot
inflation of the pre-emergency perio-
and therefore, something is coming.
Prof, pandavate referred to the price
rise and he apprehended that the
Emergency was coming. His whole
attempt wag to say that because there
Was price pise and inflation, there-
fore, the Emergency wasg coming.
They have been going on explaining
thig to the people for the last  ten
mOnths, But it never worked, be-
cauge the people o this country afe

S ‘Emn. Conim.,
clevar and politieally mature  smd

they do not want to ba mis-guided
Dy qur friends in the opposite, As
the Government informed the Houss
& few days back the public distriby-
tion system i being extended to check
the price rise. In 1979-80 3.65 lakh
tonnes of imported edible oil were
lifted by the varioug State Goverae
mentg for distribution through the
public distribution system, as against
only 93,000 tonneg during the pre-
ceding year. Whatever public gistrie
bution system we had developed, it
had almost collapsed during the last
two and a half years; it was virtually
demobilised. It is only gince January
that the public distribution system
hag been geared up and by April 1980
it hag started becoming effective.

One quite remarkable thing is, in
spite of the gerious drop in foodgraing
production in 1979-80, when it fell to
116 million tonnes, the prices of food-
grains have not gone up, as they, used
to go up previously. It ig a very
good sign. Government have taken
measures to gee that whatever buffer
stccks of foodgraing we have, reach
the people of the remotest corners of
the different States,

If you see the allocation of essen-
tial commodities by the Central Gov-
ernment to the different States, whe-
ther it is rice, sugar, kerosene or
petroleum products, if You compare
the figureg from January to November
1979 with the flgures from January
to November 1980 you will notice
that in 1980 more quantities of essen-
tial commodities have been allocated
to the State Governmentg than in the
previoug year.

Ag we know, the price rise cannot
be choecked by the Central Gowvern-
ment alone. Which is the agency
which execiteg the distribution of
essentla] commodities to the con~
sumer? It jq the State Governments.
Whatever levy sugar is being allotted
to the State Governments for distrl-
bution through the retail shops, I
arii saying frow =iy own experiencs,
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the entire quantity does not reach the
real consumers. A part of it js be-
ing sold in the black market at Rs. 9
or 10 a kilo. Even though Village
Comniittees are being formed ags they
were asked to be ' formed by the
Central Government, what happena ig
that the mémbers of the Village Com-
mittee certify that they have taken
20 quintalg of sugar and distributed
it in the panchayat, while actually
only 6 quintals Have beep distributed
in the panchayat. The balance of 14
quintals are sold in the blackmarket.
Who hag o ensure that the distribu-
tion is properly done? (Interruptions)

Prof. Dandavate wag referring to
the rate of inflafion ang he wag quot-
ing some figures. I hope the figures
are not different for different mem-
bers,

MR. CHAIRMAN: Whether you
quote or some other Member quotes,
the source is the game and the facts
are the game.

SHRI CHINTAMANI PANIGRAHI:
The rate of inflation during the cur-
rent financial year, as on 25th Octo-
ber 1980, is 13.2 per cent according
to the Reserve Bank Bulletin. But
the hon. Member was saying that it
is 18 per cent. 1 do not know from
where he got thjg figures. Thig Tigure
of 13.2 ig 2.4 less than the figure for
the corresponding periog last year.
So, the inflation rdte i mGch s fo-
day. Even here, as much ag 5 per
cent of the total increase of 13.2 in
the wholesale price index ig attribu-
table to gugar, khandsari and gur. The
price index for rise in April 1880 was
195.5 and jn October it rose to 206.7;
in the case of wheat; during the samsz
period it roge from 159 to 173.6, But
in the case of khandsari it went up
from 320.2 -to 473.4 and in the cos?
of gur from 332.4 to 583.9. So, sugar,
gur and khandsari—these are  the
three main groups in which the index
number has gone up rapidly engd I
hope the Government will take g ger-
ious note ag to how to check this
thing. o

Herw, ggain I would like %o bring
one thing to the notice of the ‘House
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and the Governinenf.” It is some-
thing surprising that our friends tell
us here. All right, we ghall have to
check the prices. But when they
go to the other places, they say:
‘You demand increase in the prices
of other things’ Hoyw these two
things go together? You know that
Rs. 5000 crores were spent for imp-
orting petroleum products, It also
helps the rise in priceg so ‘far "as
transportation costs are concerned
Now, if you go to Nepal what is the
price of gugar selling there? If you
go to other neighbouring countries,
what ig the price of gugar selling
there? It is much higher than ip this
country. Our sugar is going to Nepal
and Bangladesh. The sugar which is
supplied to the consumer in this
country at the fair price shops is
Rs. 2.80. In the neighbouring States,
the price ig much higher, Who is
doing this? Therefore, the Central
Government hag no authority to see
that every consumer item which goes
to West Bengal will reach the consu-
mer. And whose responsibility is
this? Every consumer item which
goes to Bihar or to Kerala or to any
other Stateg shouly reasonably reach

the consumer. But who will
look into this. Therefore,
the responsibility should
not be entirely on the Centre, the
responsibility  should be divided

between the Centre and the States.
Today, if you want to check the price -
rise, if it is a national problem, not
a political or a Party problem, are we
to deal with the problem like this?
Are we not to sit together to have a
national consensus? Here, price rise
ig a problem which we have to solve
by all our concerted efforts? If your
sabotage the sugarcane supply going
to the sugar factories, can the sugar
prices come down? If you want to
say that the onion prices should come
down and the train with onions does
not move, are we helping to see that
the price comes down? 1 think this
is completely a contradictory argu-
ment that you are putting forward.

Sir, you must have read in the
newspapers that the Madhya Pradesh
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Government abolished from 1st Nov-
ember all the 22,000 fair price shops
because of large-scale corruption in
the supply of essential commodities.
They went to the blackmarket, they
were not given to the consumers, and
the Madhya Pradesh Government has
said: :

“At the peak of the sugar crisis,
ample sugar was gavailable in
Madhya Pradesh and in fact, the
State’s problem wasg how t{o dispose
of its stock. But only after an
hour, a check in the local market
revealed that all the authorised
shops of free-sale sugar had no
stock.”

And therefore, they had to abolish
all the 22,000 fair price shops and
they are now having new fair price
shops. Even all the dealers who
were appointed by the previous Gov-
ernment were all politically appoint-
ed and I have seen in many cases
sugar is going to black market.
Unless we set up a distribution shop
for every 2,000 of the population, the
essential commodities will not reach
the consumer. The Central Govern-
ment should set up a kind of Civil
Supplies Corporation, and all the
essential commodities should be made
available to the consumers in these
shops, so that they do not have to
pay more in the black market.

I have talke to lots of people, and
they say that they do not want 5 or
10 kilos of sugar, but only that what-
ever is allotted to their State should
Teach the State and the consumer.
Therefore, Government should see to
It that whatever ig allotted to the
States reaches the consumers, If
sugar is not available in the country,
how is it that you can get any amount
at Rs, 10 a kilo? Therefore, though
you are spending Rs. 200 crores of
foreign exchange to see that the con-
Sumers get sugar at reduced prices,
ultimately it does not reach them, and
the consumers feel that the Centre is
not giving them sugar. Therefore,
all these things should be taken jnto
tonsideration.

I do not know how far I am correct,
but T am given to understand that the
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total availability of sugar in 1977-78
was 80.82 lakh tonnes, in 1978-79 it
was 86.46 lakh tonnes, and in October,
1979 it was 58.63 lakh tonnes, The
domestic consumption in 1977-78 was
45.91 lakh tonnes, .in 1978-79 it was
35.77 lakh tonnes and in 1979-80 it
was 30.40 lakh tonnes. If in 1979-80
our stock was 58.63 lakh tonnes and
domestic consumption only 30.40 lakh
tonnes. I do not know why sugar is
so scarce. Therefore, thig has also to
be gone into whether the sugar mills
are actually supplying the sugar and
whether we have any control over
the sugar mills,

Therefore, 1 repeat the age-old
demand made in this Parliament that
the sugar mills be nationalised. We
had passed a resolution at the Con-
gress session also in this respect,
demanding that even the wholesale
trade should be taken over by Gov-
ernment. So, I demand that a Civil
Supplies Corporation be set up with
a distribution shop for every 2,000 of
the population and that the sugar
mills be nationalised as has been long
demanded by Parliament.

oY figa W@ gafear (F5ag):
gurafq wERT, X TH ¥ gH AN

16.00 hrs.
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MR. CHAIRMAN: Shri Samar
Mukherjee. I would like to restrict
the time. Since you are the sole
speaker, you can be allowed fourteen
minutes.

SHRI SAMAR MUKHERJEE
(Howrah): You have counted the
heads; for me fourteen minutes are
given. For others you have not.

MR, €@HAIRMAN: For the pardy,
the time is alloted.
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SHRI SAMAR MUKHERJEE: This
is a very serious subject. So, a
serious discussion is necessary. All
Members must give their patient
hearing to the points of view of diff-
erent parties. The question of rise
in prices is not to be considered in
isolation. 'The crisis of the economy,
I am addressng.... (Interruptions)

MR. CHAIRMAMN: Through the
Chair.

SHRI SAMAR MUKHERJEE: I
am addressing always through the
Chair. That does not mean, the
head shoulg always be towards you.
Heads can turn towards others also.

MR. CHAIRMAN: You can look up
also.

SHRI SAMAR MUKHERJEE: Yes,
Sir. We are now in the midst of a
despening economic crisis. It is not
only a question of rise in prices
though the subject of to-day’s discus-
cion is ‘rise in prices’. That is why
I say the entire economy should be
considered. If you really want to
bring about a turn the basic factors
which led to thig situation to-day
must also be deeply analysed.

Our country had become Indepen-
dent; more than thirty three years
ago and we claim that we ere build-
ing our economy throuhg the Plans.
That is through the planned economy.
See the result of the five Five Year
Plans. We are now entering inte the
Sixth Five Year Plan, As a result
of the planned economy, the poor
has become poorer and the rich has
besome richer. The money is con-
centrated in the handgs of a few. This
is the economy which we are building
up. Whatever may be your sub-
jective desire, our economy has
stengthened in the monopoly houses,
tae blackmarketeers and the exploit-
ing classes. It you analyse this
objectively, this Government is an
instrument at the handg of these
gectiong which are utilising all the
polices of the Governemnt and the
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economic plans to increase their
profits thus leading to concentration
of money in the hands of a few. This
~is  the basi position. Why is this
s0? Because, our Government is
building up & capitalist economy.
That is why a few of the industrial
houses have developed into monopoly
houses and the traders and hoarders
have also become the monopoly
traders and hoarders, their pawer
of manipulation on the prices has
become so much powerful that they
are much more powerful than minis-
ters. They can purchase ministers,
politicians and the departmental
heads. Shri Panigrahi just now said
how twenty-two thousand ration
shops in Madhya pradesh had to be
closed because sugar allotted to
these shops all went into black-
market. This is the link whereby
things are going into the black-
market for earning profit which is
the essential motive of the capitalist
society. In a capitalist society there
is production for profit and distri-
bution for profit. So, the entire
motive ig self-centsed and nabody
thinks of the nation or the people.
That is why this capitalist system
in today’s conditions has become
totally out-moded. So, a new system
is coming. It ig knooking into the
doors of our country and that has
got reflected in our constitution ag is
enshrined in the Preamble itself.
The superiority of the socialist sys-
tem has been established by facts.
There i8 no inflation in those, coun-
tries. There is ng prices nse and
there is no unemployment and
poverty. (Interruptions)

The contradiction in Congress (I)
friends is that they have gaccepted
socialism as their objective but by
their practice they are anti-socialist
and they are following the capitalist
countries as their model. This js the
contradiction. Our Constitution in
the Directive Principles categorically
says that disparity of income should
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be reduced. The Government policy
should be pursued in such a way s>
that people can get their wages and
right to job should be ensured. But
for the last thirty-three years the
economy we have pursued hag led to
the opposite results. There is pheno-
menol increase in unemployment.
Poverty is increasing. Concentration
of money in the hands of g few is
increasing. So, we find that the black-
marketeers, hoarders and monopolists
have an over-whelming influence
over the administration, government,
ministers and politicians. That is why
politics has de-generated to such a
state where MPg and MLAs can be
purchased. It is a very serious thing
which must be given serious thought.

AN HON. MEMBER: Who has pur-
chased you?

SHRI SAMAR MUKHERJEE: I
have been purchased by the working
class and the socialist ideology. I will
fight to the last to see that this coun-

try becomes a socialist country free

from poverty and exploitation.

Sir, why is there price rise? Prof.
Dandavate has said that one of the
main reason is deficit financing. Cor-
rect. Way deficit financing? It is be-
cause Government does not have re-
sources to cover up the expenditure
which is before them. Why no re-
sources? Because they are reluctant
to attack the monopoly houses. What
is their policy? They have given tax
concessions to the big houses because
they feel the more you tax them
the more they try to evade. So, re-
duce the tax and some will pay.
How can the Monopoly Houses evade
taxes when there is a strict law? It is
because the entire administration
which is responsible for enforcing the
income-tax laws, are purchasable.
That is why they can evade. This is
the administration. This ig the system
under which we are now functioning.
So, give concessions, more and more
concessions. You are giving more and
more concession to the Monopoly
Houses, you are inviting multination-
als, even you are iaviting more loans
from World Bank, how can you expect

.
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that the poor people will be able to
get their essential commodities at a
reasonable and fair price? It cannot
be. That is why a change of policy
is the urgent need of the time. I have
no time to deal with it in detail. If
friends invite us for some discussion,
we are prepared to place our point
of view. I am not placing a new point
of view today. Repeatedly we have
been demanding that in order to bring
down the prices and to bring stability
in the prices, the only way is a full-
scale system of distribution of essen-
tial] commodities. But to enforce that,
the Government must have physical
possession of those commodities. If
you declare that so many fair price
shops 1 am opening, there should be
enough essential commodities under
your position for distribution. But if
the picture of Madhya Pradesh is
prevailing everywhere, there will be
no impact on the price rise if you
open so many fair price shops. Un-
less you guarantee the supply of
essential commodities through those
shops at a fair price, there is no use
of opening them. My demand is that
the price should be within the reach
of the common man and for that
Government should give required
subsidy for issue price so that the
common man is in a position to get
all the essential commodities at a
cheaper price. Angd for that when you
require more money, you unearth
black money, you just freeze the
reserve money held by the monopoly
houses. They have got so much
money at the cost of the poar people.

Now, we have demanded repeatedly
that monopoly houses must be nation-
alised. Without nationalising the
monopoly houses, keeping everything
in their control, you cannot bring
stability in the prices. Now, the life-
saving drugs have disappeared from
the market, cement has disappeared.
Why? Because the drug industries are
in the hands of the multinationals and
the monopolists. What did the Gov-
ernment do? When there has been a
slight fall in price the Government
came forward to raise the prices.
Only on 21st, in reply to Mr. Indrajit
Gupta’s supplementaries Mr. V. C.
Shukla *old wus that, because their
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cost of production has increased, we
are raising the prices of some drugs,
we are raising the price of paper, as
we have increased the price of levy
sugar. So, if the Government itself
comes forward and increases the
prices only to satisfy the monopoly
houses and the big traders, how can
you bring about stability in price and
also bring down the prices. You can-
not do that.

Now, the argument js if you give

-higher prices to the sugarcane grow-

ers, the price of sugar will increase.
Why should the price of sugar in-
crease? Sugarcane growers ag far as
I know, are getting now Rs. 16 per
quintal. Now I have a calculation
with me. For one quintal of sugarcane,
10 kg. of sugar can be obtained. If
they sell sugar at Rs. 8 or Rs. 10 per
kg. in the market, that means they
get Rs. 100 from one quinta] of sugar-
cane purchased a; Rs. 18 only. But
they are reluctant to pay more to the
sugarcane growers, say Rs. 25 or
Rs. 30 which the growers are demand-
ing. Why this cannot be done? Gov-
ernment should nationalise the sugar
factories. You have to pay the sugar-
cane growers their remunerative
price. You can also give sugar at a
cheaper price to the people. If some
subsidy is necessary, you give it from
the Government treasury fund or get
that from the money of the big mono-
poly house owners. In West Bengal,
the jute growers are crying, but jute
magnates are earning huge profits.
Government has failed to give them
remunerative prices. They are de-
manding Rs. 250/. per quintal of raw
jute. The Kisan Sabha has demanded
Rs. 300/- per quintal, but from where
will the money came? Our Commerce
Mmls‘ter has asked. We say that the
money should be extracted from the
jute barons because they are earning
huge proﬁts I have also got the
figures in respect of cotton. I would
like to quote what Shri Harkishan
Singh Surjeet, hon Member of the
other House said in that House in this
connection:

“Assuming Rs. 300/- per quintal
as the price of gtandard staple cot-
- «ton (which the Government never
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- assures) and Rs. 250/. for lesser
varieties (which is around what the
grower ig getting) the mixture of
standard, series and lower varieties
uged for production of cloth should
cost Rs. 275/- a quintal. Ten and
half quintals of kapas is needed to
produce 360 kgs. of cotton lint and
also give 650 kgs. of cotton seeds,
ete. 1 have tried to work out that
the prices of cloth is much higher.
Whereas 45 per cent component in
the production of cloth is cotton, its
price remains below Rs. 300, and
the price of cloth which we have to
purchase has gone yp many times
during the last few years.”

So, you can pay the cotton grower
remunerative price and force the
textile miil ownerg to contribute the
money for this payment to the cotton
growers. The Government is incapa-
ble of doing these things. That is my
main basic point. You have com-
pletely surrendered to the big houses
and big industrialists. That is why
there is total failure in bringing down
the prices and bringing stability in
prices. How is the wrice manipula-
tion done? Suddenly, the commodity
disappears; Shri Sukhadia was also
telling about that. Outside you can
purchase the commodity at a higher
price; you cannot get the same at the
controlled price. These are the rami-
fications now developed after thirty-
three years of capitalis{ economy; this
profit motive is running through pro-
duction  distribution, business and
everything. These ramifications are
now much more powerful. That is
why, it is very difficult for the Gov-
ernment to change the entire course
of this process. It is very difficult un-
less the present policieg are basically
changed and the Government work
firmly for the interest of the com-
man man, If you have to work for
the interest of the common man, you
have to take physical possession of
essential commodities including food-
'grains. But the peasant must be paid
remunerative prices for thaf. There
should be direct purchase from them;
there should not, be any private trad-
ing in the wholesale foodgrain. There
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should not be any private trad:ing‘ in
other essentlal commodities. Al] this
should be undertaken by the Govern-

“ment and you should develop the re-

quired infrastructure throughout the
country. Ag suggested by our West
Bengal Chief Minister in the meeting
of the National Development Council,
at least twelve essential commodities
including foodgrains  cloth, kerosene,
sugar, edible oils, life saving drugs
etc. should be distributed throughout
the country at a uniform price; there
should be no difference. If that is
possible, you are to try seriously for
that. Price can be brought down. But
if you fail to do that, any talk of try-
ing 10 bring down price-level will not
have any impact. For the time being,
there may be glight decline in whole-
sale price. I got papers, a report, on
the decline. “Ap agency report quot-
ing official sourceg puzzling indicates
that there was a fall by 3 points, in
the wholesale price index for that
week ending. It says 1.2 per cent. It
says that the price index fell from
265 points to 262 points in a week in
account of a crash in the price of gur
and khandsari.” That is why.there
has been some decline. For other
commodities there is no decline and
if you create illusion on this basis,
you will present a very wrong picture
before the House that prices started
declining. There is another argument
“You increase production to bring
parity between circulation of money
and circulation of commodities”. If
there ig a parity, there should be no
rise in prices. But, in our economy,
whenever you produce more, as the
case of Commercial Crops for which
the peasants are producing, the price
completely crashes. In case of sugar-
cane, in case of onion, if you produce
more, immediately price will crash
before the growerg bring this commo-
dity for sale. So, the more you pro-
duce, the more you are ruined. That
ig the economy now in the villages.
I explain the position in relation to
the industry. In the factory, produc-
tion has increased. Only three, four
days before, I brought one deputation
to our new Labour Minister. It is of
the Union leaders from Bangalore of
Indian Tobacco Corporation a big
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multinational. There, earlier the pro-
duction was 21,000 tonnes, and the
labour were 3,000, Now the production
is 45,000 tonneg and the number of
workers is 2,000.

Sir, the more you produce, the more
the unemployment for the workers,
because it is a capitalist system. They
are after reducing the cost of produc-
tion. That is why, these big monopoly
houses know if they are to reduce the
tost of production, the burden will
fall on the commercial crop growers,
peasantry must be ruined because
they will be forced to sell at a much
cheaper price the raw materials and
the workers, who will be forced to
give higher workload and alsc by
introducing modern raachinery, big
employers arve throwing thousands and
thousands of workers and employees
out of employment, by introducing
automation and pther things. But, in a
socialist country, the situation is just
the opposite, because their right to
work has been guaranteed as a fun-
damental right in the Constitution,
and nobody loses the job. They are
introducing automation. Production is
increasing. And that production is
going to the benefit of the common
people. Here, production js increasing
such as of the Tobacco Corporation,
but the factory owners, they are
multinationals, are raising the prices
of tobacco products on the one hand
and they are throwing out a large
number of workers from jobs. This
is the system under which we are
living. Unless this system is basically,
fundamentally changed, there is no
way out for the common man. For
temporary measures, you can take
some measures, particularly imme-
diately the public distribution system
should be fully strengthened with
absolute physical possession of the
essential commodities. But to prevent
corruption in the distribute, centres
there ghould be, all parties committee
to supervise these fair price shops.

SHRI B. V. DESAI (Raichur): Mr.
Chairman, Sir, the subject which is
being discussed today in this august
House is the rise in prices of essen-
tial commodities including sugar. In
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fact, we are all very much worried
about the rise in prices. Many hon.
members have spoken on this sub-
jeet. I will ™ "restrict myself to two
points which are very vital from the
point of view of the price. One is the
production based on remunerative
prices to the farmer. The second is
about the population control. 1 think
no hon, member hag touched the
second point.

Just now, one of the hon. members
said that two-thirds of the members of
this august house have got agricultural
background. It may be true. Mostly,
out of essential commodities, two or
three most important commodities
have been selected for a discussion.
One happens to be sugar. Sugar is one
of the important commodities essen-
tial for us and the price of this com=
modity has gone up. There is some
technica] explanation which I would
like to present before this House. The
rise in price should not be over and
above the cost price. No commodity
can come down so far as price is
concerned, below the cost level. The
cost of production, cultivation of
sugarcane and the availability of all
the commodities in the market do
contribute to each other. In fact, the
stock which was there previously was
squandered during the previous Gov-
ernment regime and as a result of
that within 10 months, we are expe-
riencing that shortage and the result-
ant price rise.

We all know that sugarcane cannot
be grown in one day or two days or
in one month or two months; it has to
be grown through a number of
months, between 12 and 15 months in
order to see that the sugar comes into
the market. There is a proverb in
Urdu:

ATzt e ¥ TTAT LA FEAT

During the Prime. Ministership of
Chaudhuri Charan Singh—he is &
very good friend of the farmers—
with due respect, 1 would say that
in order to help the farmers, he just
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did the other way round and hun-
dreds and thousands of acres of sugar-
cane were burnt by their colleagues.
(Interruptions) Whatever it is, I do
not want to go to that extent. So far
as his policies were concerned, .with
8ood intention, probably he did try to
help them. But, unfortunately the
result was the very reverse of that;
the result was that whatever stock
was there which was built up through
great difficully was sgquandered and
ng fresh stock of sugarcane was com-

ing. That is the reason why we are
in this trouble.

Now, throughout the country,
specially, in the South, I can tell you,
the agriculturists have taken up this
issue. They have been for long denied
the remunerative prices. The result
is that the commodity hag vanished
or the stock has come down and the
result is that there is jncrease in
price. If we analyse the situation we
will find that out of the total pro-
duction of 100 tonnes, 65 per cent is
taken by the Government as levy
sugar at a price of Rs. 2.85 per kg
Now, it has been increased to Rs. 3.00.
The rate is 65:35 I wanted it 50:50.
If it is raised, probably a little remu-
mnerative price can be given to the
agriculturists, so far as that commo-
dity is concerned. It applies to other
commodities also. Let ug not forget
the kisan of this country. During the
‘Sixties when we were moving round
the world with a begging bowl for
PL-480, it was the kisan who brought
‘us out of the clutches of PL-480 by
‘his green revolution. Today when we
are facing difficulties due to oil price
rise, let us fall back upon the same
seasoned, well-intentioned kisan of
our country. Let ug pay him a little
remunerative price. He is not asking
something with avarice. Our own self
interest is also involved in that. If we
give remunerative price he will grow
more. When I am talking about sugar-
.cane I mean other commodities also.
That is being ridiculed. It pained me
_yesterday to listen to the hon. Minis-
ter's speech when he said that the
agitation of the kisans was" politically
‘motivated. Kisans are not politically

motivated, Political party leaders are
going after them to have cheap popu-
larity. In fact the unrest in the South-
ern States is for nothing but for
basic survival. In order to get more
production, I plead that remunerative
price for all agricultural commodities,
if possible at par with other industrial
products should be given.

That brings us to the gquestion of
fixation of prices in this country.
There is an Agricultural Prices Com-
mission. I do not know how I should .
explain the anomaly of this price
fixation. Last year the price was
Rs. 125 per quintal and this year they
have increased it by Rs. 5 very
magnanimously and declared that it
is Rs. 130 per quintal, as against the
rise in the input for the agriculturist
of Rs. 600 per tonne. Very magnani- .
mous. Our Prime Minister came out
and straightaway she said that it
should be Rs. 160 she gave that direc-
tive. Even that was ad hoc. 1t has to
be worked out scientifically; the time
has come when tha riot in the coun-
try should be given 5 fair deal
Wherever there is an agitation, even
CPM people go there and support it;
they support people whom they call
kulaks. I do not know how that
could be reconciled with their philo-
sophy, Marxist philosophy.

When prices rise so many other
things will happen. The input for -
agriculture is based mainly on petro-
leum products—particularly naphtha.
We heard from Government sources.
that about 13 gas-based fertilizer fac-
tories can be had and their capacity
would be 3000 tonnes per day. They
should be taken up immediately. Due
to difficulties in import of crude, eco-
nomy is suffering; the cost of produc-
tion of essential commodities depends
on that. 1 feel that if the cost of pro--.
duction could be reduced a little and
remunerative priceg are given com-
modities will be in good supply and
definitely prices will come down.
Talks are probably going on. It is
high time that not even a single day
was lost because the season is fast
finishing and the Government should
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take the initiative so that the cane
which is aslready there is not destroy-
ed and further cultivation also is
possible. They should get a little re-
munerative price for that. The same
holds good for other commodities
also, as I told. In the same way, the
population explosion in this country
which hag not been touched by many
hon. speakers in this House is very
important.

Even population js increasing with
great speed, by 2000 or 2020 I think
we will be 100 crores. We will
exceed the population of China
even, In China they have reduced
their growth. Therefore, we have
to take population control measures
or family planning mesures. In this
connection, Sir, I will be failing in
my duty if I don’t mention the late
Sanjay Gandhi who was very much
responsible for this and whom gall the
opposition members pooh-poohed. A
day will come when we all have to
think more seriously about this prob-
lem. Whatever we produce will not be
sufficient at all. In fact in 1947 we
were only 25 crores, 38 crores in un-
divided India, 25 crores were in India.

Today we are 66 crores. Definitely, i

this speed of population growth is
theré, we will be about 80 crores or
90 crores by 2000 and by 2020 we wil}
be 100 crores. This aspect has to be
taken into consideration as a long
term measure but non-the-less a start
© has to be made. That is lacking.
Probably the Government is thinking
that they must ask all the voluntary
organisations and other jnstitutions
to come forward and do their job,
but non-the-less the Government also
hag to take into consideration this
problem very seriously. So, other
aspects have been looked jnto. The
distribution policy for every 2,000
population one fair price shop and all
these things have been mentioned by
different speakers. 1 do not want to
dilate on them but one thing 1 would:
like to speak here is that it is one of
the major burning problems of this
country and the Government hag to
- make up their mind to move in the
| Tight divection and see that price rise
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is controlled and we give the cheapest
rate to all the consumers of this
country, In fact, whenever the price
fixationt is dome, for all the industrial
commodities, it is done with a view
to inereagse the cost of production.
Whereas, whenever the essential com-
modities produced by the cultivator
are taken into account gome other
orientation is taken there. Yes, I do
agree, consumer orientation has to be
taken into account. Actually, the
cost or price, the cost of cultivation
hag to be taken into account. With
these words, I finish my speech.

SHRI KAMAL NATH (Chhind-
wara): Sir, while listening to the
speeches made by my friends on this
subject I say both the opposition
and. .. (Interruptions).

Sir, instead of using the price rise
as an excuse for condemning the
Government they should do well to
ponder over the cause for price rise
in the last eleven months. Does
Stiri Madhu Dandavate who brought
in this motion, think that the Centre
is solely responsible for this price
rise? And something which is going
unchecked by the Central Govern-
ment, (Interruptions)...Are they re-
ferring to price rise as a continuous
phenomeénon which the present Gov=-
ernment is not trying to curb?

(Interruptions)

17.60 hrs.

1 am afraid the learned opposition
memberg have got their facts wrong
and T would like to place some facts
before the House.

The fact is that the leapfrogging
inflation my opposition friends are
talking about exists only in their
speeches and not in the facts. By this,
1 don't mean to say that prices have
not risen. All I want to say is that
the price-rise is not rising. I draw
Your attention to the fact that the
morithly rate of rise in the wholesale
price index has come down from 4.1
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per cent in July, 1980 to 1.1 per cent
in August, 1 per cent in September
and just 0.6 per cent in October.
The average monthly rate of 1.1 per
cent in the August to October quar-
ter was much lower than the average

of 32 per cent during May,
June and July. During fche
last three weeks ending

October 25, November 1 and Novem-
ber 8 respectively, the wholesale
price index has dipped significantly
by 1.2 per cent, 1,7 per cent and 0.5
per cent respectively. These are
some of the facts which I wanted to
place before the House with which I
propose to preface my speech. Let
it be noted that my opposition friends
are raking up a debate on the prices
at a time when the prices have reach-
ed a platcau and are now on their
way down. The timing of the motion
shows that it is entirely political
However, what I want to impress
here is the wunderlying cause, the
factors behind the price rise. Are
the opposition members implying in
this august House that the rise is
entirely due to local, indigenous
factors? Are they unaware of the
global inflation caused by the hike
in petroleum prices? Let wus not
overlook or minimise the ominous
significance of the world-wide petro-
leum crisis and its impact on this
country of ours. Of the 31 million
tonnes of crude that India consumes,
18 million tonnes have to come from
abroad. Of these 18 million tonnes,
11 million tonnes were to come from
the two countries Iran and Iraq,
which are now engaged in war and
we have not had any oil from them
for the last couple of months. Ag a
result, we are compelled to make spot
purchases of crude oil at the inter-
national market at high rates. Is
the world-wide fuel crisis the crea-
tion of Mrs. Gandhi?

17.62 hrs.

{Mgr. DEPUTY-SPEAKER in the Chair]

Back in Tndia, whatever little ecrude

we were welling has been tapering
B amiaat B DU ot e
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out because of the long-drawn agita-
tion in Assam. The agitation has
stopped a guaranteed supply of 4.5
million tonnes per year, which is 60
per cent of the country's on-shore
production and 30 per cent of the
country’s total production. Including
the loss due to picketing of the pipe-
lines for crude oil and petroleum
products, the agitation is costing the
national exchequer Rs. 4 croreg a day,
which is over Rs. 1000 crores a year.
In Assam, what are our opposition
friends doing? I am told the Janata
Party is supporting the agitation and
Mr. George Fernandes is a very dear
name to the agitators. If the opposi-
tion members are so worried about
the prices here, perhaps they could
assist the 'Government in finding
some solution and some way of defus-
ing the Assam situation,

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Nadar, are you speaking or Mr. Kamal
Nath ig speaking? Do not exhaust
evervthing. You will get your
chance.

(Interruptions)

MR, DEPUTY-SPEAKER: You
were asking this discussion. But I
do not find any seriousness jn the

discussion. I am very sorry to say
that.

(Interruptions)

SHRI KAMAL NATH: Apart from
the general cffect of the international
and Indian fuel crisis, there are one
or two other points to which I would
like to draw the attention of the
House through you, Sir. If you look
at the overall isc of 12.8 per cent in
wholesale prices this year, I mean
the period ending November 8, 1980,
you will be surprised to find that as
much as 44 per cent of it is due to
the three allied items—sugar, Khand-
sari and gur. (Interruptions)

MR. DEPUTY-SPEAKER. If you
have got any other figure, you can

repudiate those figures. (Interrup-
tions)
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SHRI KAMAL NATH: My friends
from the opposition are now crying
hoarse over the rise in the sugar
price. Be that a5 it may. I am not
going to waste the valuable time of
the House in dwelling upon the sordid
details of how gugarcane crop was
burnt in the field during the Janata
time because the Government at that
time refused to ensure remunerative
price to the farmers. It ig a fact
known to every student of the recent
economic history,

However, what is regrettable is the
fact that the same people who are
responsible for the fall in sugar pro-
duction this year, are now trying to
pose as inquisitors. The sugarcane
production hurtled down to 128 mil-
lion tonnes last year from 156.5 mil-
lion tonnes in the year before last.
And, sugar production declined from
5.84 million tonnes in 1978-79 to 3.85
million tonneg in 1979-80. Sugarcane
is a plant that takes a year to grow
and not like some of my opposition
friends who have grown overnight.
(Interruptions) This year’s failure is
the result of the last year’s sin. The
declining trend in sugar production
was initiated by the Janata rule and
figures testify to that. I would invite
my friends on that side to correct
thess fipures or to prove theze fisures
to be wrong.

In 1977-78, the courtry produced
6.46 million tennes of sugar. Then
it came down to 5.84 million tonnes.
The opening stock of 3.2 million ton-
nes in Ortober, 1972 declined to 2.1
million tonneg in O-tohar, 1979, Who
fritterad awey  the  stacks? Who
brouzht ahout an  ertirelv uncalled
for decontre! of suear in 1978, and
thrs enused prices to crash all over
the country? Wag it Shrimati
Gandrio

As of today, 65 per cent of the
entire sugar production iy being
routed through the public gistribution
system to be sold at the controlled
price of Rs. 2.80 per kg. It may be
slightly more now because of the
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recent rise in the levy price. But
who consumeg the controlled sugar?
The ordinary people, the common
man, the masses. And who eats the
balance 35 per cent? The luxury
class, the upper class.

The learned Members of the Oppo-
sition now have to decide whose
cause they are going to defend. I
think, thers is no point in shedding
tears for the common man because
the common man is getting his sugar
at the controlled rate. I am in favour
of the suggestion that this controversy
about 65 per cent and 35 per cent
must once and for all end. I think
the only solution lies in a decision to
taks over the entire sugar distribu-
tion. If the entire sugar ig sold
through the ration shops, then we
can plug the loopholes which are
creating the hoarders ang black=-
marketeers. '

The opposition is making much of
the rise in prices of vegetables, Last
year the prices of vegetables rose by
16 per cent. In the last 11 months.
the prices of vegetables have risen
only by 6 per cent. Even this rise
is mainly because of the cost push
arising out of the fuel cost and trans-
portation cost.

Some of the opposition members
are Marxists and I suppose they know
their school-—room economics. well.
I hope they are aware of the finan-
cial havoc created by the Janata-Lok-
D:l-Government, by opening the
Aocd-gates of un-controllad  money
supply. In 1976-77, the year the
Congresy Government gave way to
ih: Trnata, the budgetary deficit was
of the order of Bs. 131 crores. It
skv-reckated to Rs. 951 crores in
1977-73 and Rs. 2,500 crores in
1978-7%. The money supply with the
public gwvelled at an average rate of
18.1 per rent during these three years.
Its impact on the prices was not felt
becszuse when the monev supply is
increased. the immact is not felt
initially; but. ultimately it growg like
a cancer on the economy. I agree
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with my hon. friend, Prof. Dandavate
on this.

When my party came to power, we
inherited this Awugean Stable. This
Wwas a situation when the nation was
passing through the worst drought of
the century. 1 am gafraid this is a
point is being misseq and overlooked
and minimised by many of our
friends in the opposition. We took
over the Government at g time when
production was falling in the field,
standing crops were being destroyed
by lack of water and the whole thing
was Dblowing up into a near-famine
situation. That was the position
when we came to power in the mid-
dle of January this year, angd it is
only because of the leadership of
Shrimati Indira Gandhi that we have
been able to get out from the situa-
tion with which we started ...
(Interruptions)

Money supply has declined by over
Rs. 1,000 crores in the current finan-
cial year, as against a rise of Rs. 1,637
crores in the corresponding period
last year. In the final analysis, it is
money supply position which deter-
mines jnflation. Even a deficit budget
with a curtailed money supply posi-
tion will not lead to inflation. I will
not go into it, because that would
take too much time of the House. It
is one of the basics of economics.
The gsingle factor of bringing down
the money supply position, 1 think,
is one of the most important doses
injected into our economy, ang for
this our hon. Finance Minister deser-
ves appreciation from the entire
House. In fact, I would go a step
further and I woulg request the hon.
Finance Minister that a constitutional
amendment be moved, restraining
any future Government from increas-
ing the money supply position greater
than the percentage increase in the
nominal  gross national product,
because finally it is the money supply
position which will determine infla-
tion, which will determine the des-
tiny of this nation on the economic
front.
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For the first time jn the last three
years, we have been able to turn the
corner. I believe we can achieve
much more if we can banish, if neces-
sary by force, all forms of corruption
from the economy, such as hoarding
and  black-marketing. But, there
again, the opposition seem to come
in the way. On the one hand, the
opposition is trying to shift the entire
burden of price rise on the Centre.
On the other hand, it is opposing each
and every act of the Government to
come down heavily upon these ele-
ments.

I will just give one example of
indiscriminate spending by State
Governments. My learned friend,
Mr. Samar Mukherjee, has talked at
length about the economy, but one of
the major causes of break-down in
the economy is financial indiscipline.
T am using the words ‘indisciplined’
and ‘indiscriminate’ spending by some
of the State Governments. So, I
would specifically like to mention
here how West Bengal, which is a
State run by his own Party, is con-
tributing to price rise. West Bengal
has been continuously overdrawing
from the Reserve Bank Rs. 80 to
Rs. 100 crores. (Interruptions). You
physicians, why don’t you heal your-
selves?

Before 1 conclude, let me point at
a very unfortunate trend which we
have been noticing. The situation
in this country is such that we are
saddled with a completely irrespon-
sible Opposition which oweg little or
no obligation to the society. As far
as we are concerned, we do not wish
to err on the side of optimism. But
we decry the Opposition attempt to
use people’'s distress specially at a
time when the present Government is
trying its best to keep the inflation
at a controlled level and to harness
it.

In a developing economy, we can-
not wish away or do away with total
inflation. There is a factor of
inherent inflation in every develop-
ing economy, and I hope my friends
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from the Opposition, Leftists, Right-
ists or Centrists or by whatever name
they are called, will not disagree
with me on this. This is one of the
basics of the economy. Now, the
kind of economy which was left
behind or which was the legacy of
the previous government cannot be
remedied by pain-killers like Aspros
and Anacins. This morass requires
economic anti-biotics which  will
slowly but surely ture the bacteria
and Virus which has been injected
into our economy over the last few
years. What we need is anti-biotics,
not Anacins and Aspros.

MR. DEPUTY-SPEAKER: Mr.
Kamal Nath, you ask them to change
baq bacteria into good bacteria.

SHRI KAMAL NATH: In conclu-
sion, I would only like to remind our
hon. Finance Minister, through you,
Sir, that economic problems cannot
be solved by political solutions.
Economic problems have been and
can be solved by economic solutions
alone and I would request my friends
in the Opposition to realise this.

SHRI C. T. DHANDAPANI (Pol-
lJachi): Mr. Deputy-Speaker, Sir, I
am following in the footsteps of
Mr. Shastri’s party because that party
supported the Congress Party.

Sir, at the outset, the prohlem of
this price rise attracts a more serious
attention of this House. Not only
that, but the entire community is
very much concerned about the price
rise in this country. At the same
time, ag the other speakers have
stated here, not only the Government,
but all political parties in this coun-
try have got some responsibility to
find out 5 way as to how this trend
could be curbed, As all the political
parties represented in Parliament are
ruling in some State or other, they
have also got some responsibility in
the matter of curbing rising prices.
So, I hope the concrete suggestions
made by the leaderg of the various

parties would be taken into consi-
deration,
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Attention has also been focussed
on the question whether the parlia-
mentary or the capitalist system,
whatever it maybe called, can curb
the price rise, or only the socialist
system can do it. This is an import-
ant point. Ag far as my knowledge
goes, in the socialist countries there
is only an one-party system, there is
no freedom to criticise the Govern-
ment, for open discussion about the
country’s economy, for issuing con-
tradictory statements in the press.
According to them a single-party
systecm will help curb the price rise
in this country. I hope those hon.
Members will agree with me.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You will
be committing political hara-kiri.

SHRI C. T DHANDAPANI: Our
friends Shri Samar Mukherjee and
Shri Chandrajit Yadav have also said
that it is only the one-party system
which will help curb price rise. I
hope the hon. Finance Minister and
the Prime Minister will consider the
suggestion of the opposition leaders.

SHRI SAMAR MUKHERJEE. Re-
move the word “socialism” from the

Constitution. Why are you making
this bluff?

SHRI C. T. DHANDAPANI: In
that case, wherever the worq “social-
ism” iz found in other constitutions,
there also it is a bluff.

SHRI NARAYAN CHOUBEY
(Midnapore): Only you are true.

MR. DEPUTY-SPEAKER: You
want to put an end to the price rise
through the democratic system,

DR. SUBRAMANIAM SWAMY
(Bombay Norti East): He cannot
question it, having taken an oath to
uphold the Constitution.

SHRI C. T. DHANDAPANT: Yes. We
are trying to see how best we can
give essential commodities at cheap
rateg to the common man within the
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framework of the present Constitu-

Many reasons have been given for
the price rise, and one of them is
inflation. The hon. Professor read out
some figures about inflation upto 1974
and then went on tp the Janata
period, but according to the reports
available with me, supplied by Par-
liament, this is the position regarding
the inflationary trend as far as all
items are concerned. In 1975 it was
5.6 per cent, in 1976 it was—7.8 per
cent. So far as food articles are con-
cerned, in 1975 jt was 4.4 per cent, in
1976 it was —126 per cent. Thig is
the situation. Now the inflationary
tendency is increasing. There is no
doubt about it. In 1975-76 the infla-
tionary tendency was curbed. The
simple reason was that at that time,
in 1975-76, administration wag pro-
jected in such a way that it was
geared up towards the black money
ag well as the hoardings. That was
the reason why inflationary tendency
was reduced in those days. So, I re-
quest the Government that such type
of effective administrative measures
should be taken to arrest inflation in
the present condition.

He had also stated about the trade
deficit ag well as export and import.
I am very sorry to say that we are
in a bad state of affairs in the matter
of export. We must work hard and
the Government should look into it.
We shoulq fill the gap between export
and import. We will then be in a
position to arrest inflation in this
country.

Our previous speaker had stated
that the responsibility lies both at
the Central Government as well as at
the States in the matter of gistribu-
tion. All the Members have parti-
cularly stated about the defective
distribution system in the country.
There ig dual responsibility. What-
ever the Central Government gives,
it hag to be distributed through the
agency of the State Government.
That has been done in many parts of
the country. But jn some parts of the
country it has become so defective

that it has become necessary for the
Central Government to see that it
reaches the common people. For
example the Central Government has
given . licence to the State Gov-
ernment of Tamilnadu to import

Palmolive Oil worth Rs. 2,50,00,000.
The Civil Supplies Corpora-
tion in Tamilnadu, instead of

distributing that oil to the public
they sold it to a private man. He
wag selling that at a higher rate.
The police confiscated the goods. He
placeg the matter before the court.
The court gave 4 verdict because the
State Government did not raise any
objection against the trader, Pal-
molive oil ghould be handed over to
the trader and he canp sell it in the
open market. Such kind of situation
should pot arise in future. The Cen-
tral Government should have its own
infra-structure to see that it is pro-
perly distributed.

Another important point is akout
sugar. It has been stated that gugar
muddle has been going on all these
vears. Even ipn 1978 there wag a
suggestion by the Committes that
buffer stock of 1.2 million tonnes
ishould be there so that in future
sugar scarcity should not take place.
Sugar was de-controlled by the then
Government. At that time Qovern-
ment fixed a price of Rs. 300 per
guintal, The millers made more
money—Rs. 200 for bag. The mil-
lerg were even then not satisfied,
What ‘did they ge? They reduced
production. They pretended that
sugar canc wag not available. There
was 5 shortfall ip production. They
created artificial scarcity. By that,
they solq sugar at higher prices.

Now, I want to place some facts
before the House. I do not know
whether the Sugar Directorate . in
Delhi have got proper accounts and
statistics in regard to actual produc-
tion of sugar. 1 do not think they
have got proper statistics,. Whatever
figures the sugar mills gupply, they
record them. I know, many sugar
factories in the country do mot sup-
ply levy sugar to the common man.



But at ‘the same time, they send a
~ statement to the Sugar Directorate
that they have already gelivered
and ' distributed levy sugar to the
common man. Many of the sugar
factories sell levy sugar at higher
prices. Thig is what ijs happening. I
can quote many instances. As far as
the Sugar pirectorate is concerned,
they sre supporting black-marketeers
and at the same time, the sugar
mill-ownerg who are indulging in
such malpractices. Therefore, I
woulg request the hon. Minister to
take note of it and see that such
things do not happen.

The sugar mill-owners have got a
powerful lobby in the country. I
suggest that the sugar industry
should be nationalised. Only 40 per
cent of gugar factories are with the
cooperatives and the remaining 60
per cent remain with the big capita-
lists. The sugar industry should be
natonalised. The sugar magnateg are
making a lot of money. I would like
to make one suggestion, that is, either
the sugar industry sHould be
nationalised or sugar mills should be
handed over to farmers. For
example, on our side, in the vil-
lages, the farmers useq to take paddy
to the mills to convert it into rice
and take back the rice. They will
pay the conversion charge. In the
same Way, sugarcane growers can
take their sugarcane to mills for
converting it into sugar. They will
pay the conversinn charge and take

back sugar to the villages. In that
way, the sugar will bn soid at a
cheaper price for the gimpble reason

that the small farmers, ordinary agri-
culturists, will not keep the gtock for
many months.

Here, T want to make another re-
quest to the hon. Minister. The Cen-
tral Government is getting a revenue
of Rs. 185 croreg in a year in the
form of basic excise duty ang addi-
tional excise duty from sugar. What
I suggest is that this revenue of
Rs, 165 croreg ghould be given up so
that the p2ople may get sugar at a
cheaper rate. -

Before 1 conclude, I would request
the hon. Minister to gee that these
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things are dOné"imm':diate,iy becétise ‘
our common object iy to feed the

common man. We do not bother

whethey we have got the right of

freedom of speech any all that. We
are very much worried about feed-
ing the common man. With these
words, I conclude,

st faw wa@ g (TR
SOTewE  WEId, T Ay gvedd oY

| gy ¥ S
TE e & gwq @r g #

g fF g W ¥ w oawgHl ¥
ST M ag W R, W F FE FT
gl oo ar@ aw #F & Y, afew
AR g9 ¥, 99 ¥, 9 A, gWAwT
§ oWy N OF OSS OF o W
@@ gf & fEr o
g9 W AR W gufewwa € %
o QW f

fl, 34 9 TH F gEE@ AT
g1 SH W TG AfaEi F T
T HUT ¥ ASE HOUS F QT

qHET & & dgd WE® U
;T W F AT ag § oo
gH Hem afg &1 TFa A &fsArs
gl W g S=ar widl & W &

ggq  faser FOFHT OV | gIEEL
F T H gl gE ge Wil ug
SR G, ST IR gH oauEd §
far &, @ WA N | FW@
¥ gwg wrmy os§ O & &%
FOT G| TF FT a ag 4ar %
W T Ww g ¥ oo, R
W @ & F o9 g, R A
I ¥ FEwEl ¥, I § qAg T
wr T 5 v faaoor  soret &

5



3

mwwmmmmwmqmmmm

Motinn Re: rigein

&3

it deriid s W%Maﬁmﬁmﬁmﬁﬁ SEETERIEILELEEEE
EEr Ry - "R EEE

meﬁmﬁawwmmmmﬂm w wamm * mmmwmmﬁmmwmwmmmm
mﬁWWmW@%m%%W@ﬁawmeﬂﬁ ﬁmm mM%mmeWMmmmwmww
tmﬁMmmwwammﬁ%mmmawwmmmmmm WWWMWMWWWWWWWWMw
WMMwmmﬂmm mmmﬁwmmmMmmemmwmmmmwmmmmmma
mmm m ﬁﬁmmm mﬂmwmm wE BES m.mmmmmmm%m ¥
mm ﬁmwmmmﬁ@gmmmﬁammmmwwmw B I ML
hﬁMﬁ ﬁﬁﬁﬁm%MM% Wﬁmmﬁw,mm ﬁmmw%wmmﬂWmmﬁ }im
WWMWWWWW W%%%Wmﬁm %WﬁWﬂwmw @Qﬁﬁmﬁﬁwﬁw ﬁwwm



45 Motion Re. . AGRAHAYANAS 1902 (SAKA) riseinpricesof 346

&Y W g i Fo fro Y & e,
4 YWTT 5—6 TR Y Aol w5 S
Hg 4% F< fear awar § &< aer A
qrd @A #Aw Az § faw o
g

ueqe WEIRY, gN dAfFeww = &
ug e & i faaor storref & o gfe
gl i a3 & 7 safad do g
g o gy aER R T w4 feama
I 5 oarEw T gro RI-gEY 9X
&% foar oo | afs A€ o d=™a @ v
T A, G T AT § A gy
I Y wifge fd ag oi e & S9a
TgT & AT AET | T I WY UG GAAA
# &1 A & ag=ar & A wfy O
500 & 300 TIAT ¥ set% w¥ famy qvan
glagfiemaga & & q9g ¢ |

AR O A A% W HTH
oo gt & woq wr @ g, &
gamar g 5 # aww A€
%t 5 g o faw welt wiT gur
Aar A gfe e ofi, gy 79r-
3T wfeaat & eFn< oY §, 37 queTHl
Wi aqm =, s wawm foom
fanit, e & &7 oF @ &

T 7 qR a1 q¥7 e, g
F faq g AT E

DR, SUBRAMANIAM SWAMY

(Bombay North East): We are near-

ing 8 O'Clock. Many of us did not
realise that this debate would carry
on for guch a long time. I mowe that
this debate be carried forwarg to
tomorrow.

SHR] SATISH AGARWAL (Jai-
pur): I support it, Sir. It is very
esesntial,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): Not tomorrow

Essen. Comm,.

DR. SUBRAMANIAM SWAMY:
The Mover has the right of reply.
This is a very serious subject. There
is diminighing return in the interest
of the House on the subject... ‘

MR. DEPUTY-SPEAKFR. No; the
attendance is very good.

DR. SUBRAMANIAM SWAMY:
We will have a fresh mind tomorrow.
I pleaq that this be continued to-
morrow.,

MR. DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs
wants to say something.

SHRI SATISH AGARWAIL: Be-
fore the hon. Minister for Parliamen-
tary Affairs giveg his observations, I
would make one humble request.
This is a motion under rule 184. Na-
turally, the right of reply js there.
Secondly, there are eight groupg still
on the Opposition who have yet to
speak—Congress-U, BJP, CPI, De-
mocratic Socialist Front, National
Conference, Janata Lok Dal, For-
ward Block, RSP, etc. After all,
they should be given at least ten
minutes each. The practice here is
that one Member from this side and
two Memberg from that side are cal-
led. Even if you curtail it fo 1:1, it
will take at least two to two and a
half hourg more. My respectful sub-
mission is this. LooKing to the im-
portance of the subject and the
geriousness with which all the Mem-
bers are attending to the debate, I
would request you and the Govern-
ment also to agree to this. I would
pleaq with the Government mnot to
curtail the debate on this subject.
There are othey subjects where he
can curtail the time, and we have al-
ways accommodated the Minister of
Parliamentary Affairs in the Busines:
Advisory Committee wherever he
wanteq it. So this subject, particu-
larly, on the price rise can be set al
rest only if some mopre time is giver
to thig and some other adjustment:
are made in the Business Advisor)

- Committee over the other subjects.
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Se, let it be carried over to next

~ day. We are prepared to accommo-

_ date the Government in other issues.

SHRI BHISHMA NARAIN SINGH:
The Business Advisory Committee
hag already fixed four hours for this
debate. We have said that we shall
conclude this debate today. At the
‘maximum, I would request the hon.
Finance Minister to reply to it to-

. MOorTrow,

DR. SUBRAMANIAM
No, no.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
will reply to it to-day. Mr. Deputy-
Speaker, Sir, I have a lot of other
work with which I myself am engag-
ed in the other House. It would be
discourteous if I do not go to the
other House. As long ag this takes,
I will git ang I will reply to it.
Even if it takes more than one hour,
I have no gbjection,

SHRI RAMAVATAR SHASTRI
(Patra). How ig it possible?

SWAMY:

MR. DEPUTY-SPEAKER: Now,
we shall continue tp sit. We shall git
late also to-day and complete this
business.

SHRI SATISH AGARWAL (Jai-
pur): Mr. Deputy-Speaker, Sir, the
House is correctly debating the motion
moved by my hon, friend Prof.
Dandavate on the rise in prices which
has been unprecedentey during the
last ten months,

I have heard with rapt attention
the speeches made here by many
hon. Members belonging to the rul-
ing party. Unfortunately, Sir, I
would like to observe at the very
start of my speech that this is a sub-
ject which doeg not concern the
Finance Minister alone. It would
have been more appropriate if the
‘Minister concerned with public dis-~

‘tribution system, that is the Minister

for Civil Supplies and other Minis-
ters who are concerneq with Indus-

‘tries, Commerce, Energy, that is, the

Ministers ‘concerned with the econo-
mic ministries, would have been pre-
sent here, I think that would have
been much better. I express my
anguish sor their absence,

So far as the speecheg from the
ruling side are concerned, with
Mr. Sukhadia making the gpeech in
a persuasive way, with Shri Pani-
grahj in a relentless defence and with
Shri H. K. L. Bhagat in a vehement
and aggressive manner on thig parti-
cular Resolution anq with Mr. Kamal
Nath going to the extent of describ-
ing this motion ag g politically moti-
vated one, I would remind them that
this motion contained the name of
Shri B. V. Desai also who is one of
the co-sponsors of my friend’s
motion. Do they mean to suggest
that Mr. Desai also has moved the
motion with political consideration?
So, that way it is not fair to conclude.
On the one hand the Congress Party,
the ruling party, ig trying to persuade
the Opposition to extenq full coope-
ration to arrive at a national con=
sensus s0 far as thig economic situa-
tion in the country is concerned but,
on the other look at what they
have been doing. Despite the tall
promises made during December,
1979 in the hustingg at the polls, des-
pite all tall promises and assurances
made by the Hon., Finance Minister
at the time of presentation of the
budget, despite the repeateq assuran-
ces gi\’wen by this Government to
contain black marketing and check
the price rise and despite the pro-
mises made by this Finance Minister
in hig press conference either at
Ahmedabad or in New Delhi or in
Calcutta, that the price rise ‘has
reached the plateau that there s
going to be no price rise hereafter,
I am sorTy to say that this problem
ijs assuming a very huge proportion
and the whole country Is very much
concerned about it. " We may give -
you the figureg here or there. Some
Hon. Members from this side felt a
consolation in the fact that this
prige rise js on account of the wrong
policies pursued by the Janata Party



or the Lok Dal-Congress (U) Gov-
ernment Iast year backed by the

Congress (I). You may find a solu--

tion, But the fact of the matter ig
that is you look at the figures, to put
the records straight, I would like the
Finance Minister to contradict me on
this score, which I am giving from
the Economic Survey which was pre-
sented the hon. Finance Minister
in this House, you will find that in
Apri] 1977, the wholesale price figure
wag 184.1; in February 1879 it was
184.7—an increase of .6 only so far as
these twenty-two months are con-
cerned. In March 1979 it was 189.1;
in July 1979 it wag 211.7; in January
1980 it wag 226.2; on 14th June it
wag 243.7; on 28th June it was 249.9
and on the 14th July, it wag 258.2.

If you analyse these figures which
I have taken from the FEconomic
Survey Report, tRe result is that
during the first two years of the
Janata Rule the price rise was by
.6 per cent. During the twenty-
seven months of Janata rule—includ-
ing the much-maligned Chaudhri
Charan Singh budget—the price rise
total was 27 points, that is, 27 months
and price rise 27 points. It comes to
1 point per month. During the much
maligned Lok Dal-Congresg (U) gov-
ernment after July, 1879 till Janu-
ary 1980—during those five months—
there was price rise of three points
per month. During your regime of
nine months the price rise has been
four points per month—much more
than the Lok Dal—Congress (U)
government last year. These are the
ﬁgures. Your budget brought about
91X points price rise within fourteen
days. On 14th June the price index
Was 243.7 anq on 28th June it was
2489. There was price rise of 6.2
nomtg during 14 days and during the
Janata regime there was price rise
of five points during two years.
Thess are the facts not given by me
but contained in the Economic Sur-
vey which you were so generoug to
bresent before the House.

Sir, 1. do not want to ‘dea] much
™Mora on thiy aspect. I would only
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say that the problem cannot pe solv-
ed by accusing this government or
that government, We have to gee the
pathology of the problem, diagnose
the problem and then prescribe 3
treatment. In thig particular con-
nection I woulq humbly request the
government that so far ag economy
js concerned let us not resort to slo-
gan mongering particularly whep all
the political parties in thig country
want to banish poverty, reduce un-
employment and reduce the income
disparity. Everybody wants more
production. Everybody wantg pros-
perity. These ar. much more wider
natioral issues where there ig com-
sensus. One may disagree with
Mr. Mukherjee when he says that
everything be nationalised. It ig his
conviction. He may have this con-
viction and cpeak on that basig but
90 per cent of the people in this
country believe in mixed economy
and, as such, there can be larger na-
tional consensug on wider national
issues. There are political issues on
which we may have certain confron-
tation but on wider national issues
there is going to be no confrontation.
There will have to he national con-
sensus.

Now, what we ghoulq do? We
should stop slogan mongering and
taking alibis. The Janata party com-
mitted the mistake o¢ accusing the
previous Congress government and
you are doing thz-zame. Please stop
this. It will not help the country and
the people. You must stop blaming
the past governments gnd alsp you
must stop double talk. If you want
to deal with certain anti-social ele-
ments you do it. If you say some-
thing you must do it. So far ag poli-
ticalisation js concerned you must
not politicalise economic issues. Our
position is very much clear. Some-
thing should be done. The price
rise takeg place nfter the presentation
of the budget. Why so? Because on
the basis of present taxation gstruc-
ture in our couniry we get three-
fourth of the revenue bv way of in-
direct taxes andq one-fourth by way
of direct taxes. You increase the
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direct taxes, there ig not going to be
any price rise. It ig only when in-
direct taxes are raised thal there is
going to be a price rise. Ang this
is going to happen in this country
despite any Government whafscever
may come to office, so long as this
taxation system is prevalent in this
country. So, we have to reverse the
system. We must have 3/4th reve-
nue from direct taxes and 1/4th from
indirect taxes. Unless we have this
system, unlesg we gwitch over 1o this
system—that would be very difficult,
that is not so easy and in regarq to
excise levy I do not mean that you
can gwitch over to the new system
next year or within six months—we
will not be successful in our attempt
to stop the price rise. But this re-
quires some probe gome thought éver
it and the Government hag to consi-
der how to reduce the indirect taxa-
tion impact and increase the direct
taxation impact.

Regarding income wage ang price
policy, Government has got a report.
We have to decide about it and take
a firm decision about it becauge there
are people in this country who are
not having two square mealg a day.
Ag my hon. friend Shri Sukhadia
said, even a chaprasi is getting Rs.
1200 per month in a Bank while the
average per capita annual income is
Rs. 1200. So, these are all the points
which we have to consider, Simi-
larly, you have to consider about the
infrastructure facilities for better
production. The prices’ should be
fixed. Give all facilities for produc-
tion. Unless production is increased,
nothing can be done no public dis-
tribution js going to be successful.
So. *production should be increased,
capacity should be utiliseg to the
maximum, all facilities of infra-
structure should be provided. Then
and then aplone the Government will
be able to evolve a mechanism
whereby the prices could be fixed.
All  those essential commodities
should be markeq with price labels
and those ghould be exhibited, and
there should not be any change for

‘Standing Committee.

. consensus,
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at least one year. The . speculative

..price system should go.

Lastly, we shoulq have a Stautory
I repeat my
demand once againt. We should have
a Statutory Standing Committee in-
stead of the present Consultative
Committee for the Economic Minis-
tries, You want tg have a national
We have to have a Sta-
tutory Standing Committee for Eco-
nomic Ministries. Unlesg you have
that, you have a mini-Parliament
where we can. discuss the matters—
it js not open to the Press, we can
discusg certain issues and we come to
a common agreement as we do in the
Public Accounts Committee—you
cannot solve thig problem easily. So,
there should be , Statutory Standing
Committes for Economic Affairs.

Then the Government ghould leave
the attitude of vengeance or vendetta
against pfficers who are not prope to
their ideology or thought. You
should have capable Ministerg and
utilise their services. You are not
utilising the services of capable and
talented persons in youry party. 1
know the Finance Minister will agree
ang this House knows that there
was a high level Revenue Com-
mittee. What were the decisions
taken in that Committee? The
Press report appeared on 2nd
September. I would like to know
what were the major decisions of that
highest Revenue Committee of Econo-
mic Affairs, of which you were the
Chairman.

Lastly, please utilise the talented
persons of your party. The Congress-
1 hag got talented Members whose ser-
vices you are utilising for defence, You
have persons like Vasant Dadg Patil,
Shri R, L. Phatia, Shri Mohan Lal
Sukhadig and young talented persons
like Chintamani Panigrahi. You are
utilising their servicesonly for defence,
You have to utilise these tealented
people who have politica] and econo-
mic foresight. Unless you do that,
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thing with the zero talented Govern-
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.SHRI.G M BANA‘I‘WALLA. (Pon

nani): Sir, on a point of order. The
hon,, Member has referred to some
names in thy Congress-I and spoke of
their talented abilitieg for inclusion in
the Cabinet, Shrimafi Indira Gandhi
may not select them because their

cases have been pleaded for by an hon.

Member from the Opposition bench.
8o, these words of the Opposition

M_ember should be expunged!
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. SHRI YESHWANTRAO CHAVAN
- .. (Satara): Mr, Chairman, Sir, I think
I am speaking practically at the fag
—end of the debate and 1 will not take
* much of your time. I will briefly
mentjon some of the points that 1 have
in my mind. I do not consider this
? discussion on the prices as a technical
discussion on the priceg in isolation.
It is, as a matter of fact, a discussion
on the functioning of the economy as
-a whole, The price rise or the price
fall ig an index of the functioning of
eeconomy as a whole. So, when we are
discussing price rise, we are discussing
)¢ economy as a whole and what is
he health of the economy? Normally,
we hear about the health of the eco-
Bomy when the economic survey is
submitted at the time of the Budget
debate or Budget discussion. 1 think
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this is the time when-TI can say from
my own experience—the economic ad-
viser or economic Specialist i the
Ministry: of Finance is about to start
writing his review. I, really speaking,
take pity on that man. What can he
write opn the paper about it except to
say that there was good monsoon and
nothing more? Possibly he will have
to stop there!

I am reminCed of g very fine and
the wittiest congress leader, Dr. Patta-
bhj Sitaramaiah. More than three de-
cades ago, we were in our district. He
came on a tour. Naturally, at that
time, we wasre not in a position to
provide a posh carto him. We got
only a secondhand car and provided
that car to him. He toured the district.
When, he came back, we asked him,
“Were you comfortable?” He said,
“Yes, yes, we were comfortable except
the horn, we heard every other part of
the car was moking a noise.”” If we
Iook at our economy and if I have 10
speak about cur economy, Ican say on
the same line that except prices, every-
thing else is failing, This is the posi-
tion. I hope the Finance Minister
would not take it like that, because he
is trying to do hig best of the difficult
ituation. We know about it. This is
not g personal criticism. This is the
situation in which we have driven
ourselveg, whether it is due to this
government or another government.
But, what is the present situation that
we must present here? We demanded
a discussion on thig because we want-
ed to reflect the feelings of the people
of India today by saying that they are
suffering under the pressure of prices.
That i why we wanted to censure
the governmert. VYou did not aliow
us to do that. Now, we are discussing
price situation. But even discussion
can censure the government, as a
matter of fact; ang that is what is
being done. What is the situation of
the economy? What are we going to
do about the present situation? T do
not want to go into details and give
statistics which everybody has practi-
cally provided here, There is no doubg
that there is a price rise; whether it
was gtarted in 1977 or 1978. I can cay
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about it from my own experience
because I happened to be the Finance
Minister during those horrible periods
of price rise of 1972—74. If you take
the internationa) forces and the famine
than 7-8 States combined together you
than 7-8 States combined toether you
wil] explain the causes of inflation,

I can tel] Prof. Madhu Dandavate
for his informatiop, that the price rise
started falling some time in October
1974, after that period, the process of
falling priceg continued further and
the proof of it can be found in the
Finance Minister’'s Budget speech of
Mr. Subramaniam in 1975. Some people
try to take credit of it for the emer-
gency. I would like to tell them that
the emer gency may have its advan-
tages and disadvantages in other way.
I may like it or may not like it; I may
have other criticism to offer, puy the
price fall has nothing to dpo with the
emergency. It started with 5 package
of a very difficult, very unpopular de-
cisions in September 1974, Those deci-
sions we took and as a matter of fact,
then the fall started; it continued in
1975; it also continued in 1976; it also
continued in 1977. Then you inherit-
ed in the Janata Party that fall and
you maintained it fop some time,

PROF. MADHU DANDAVATE: We
did not spoil it.

SHRI YESHWANTRAO CHAVAN:
At least you did not. If you want
crediy for that, I have no objection.
But I woulq like to say that ‘certainly
by taking certain measures unpopular,

- if necessary, but economic decisions. .
-.’. Somebody has made an observa-
tion about the economic situation. I
agree with it that the economic situa-
tion cannot be solved by political
manoeuvres. The economic golution
can be found out for solving the eco-
nomic situation and. therefore, it is
necessary to £o to the heart of the
problem,

If you do not mind, if you want
criticism of a friend, whay I say ig that
1 see g sort of g sense of complacency,
a sort of lack of direction ag far as

the economic matters are concerned.
There is a refusg) to use the talent in
their own party. We do mot offer it
from our side. I go not want to men-
tion names. There ig unneoessary: con-
centration of power somewhere; there .
is unwillingness to take decisions.
There is unwillingness to delegate
powers, There js unwillingness to act
independently and there is unwilling-
ness to differ where to differ ig very
essential. That makeg the working of
the government and the working of the
economy very difficult,. What I do not
like ig the lack of direction, the sense
of complacency that everything ig all
right. Of course I must admit that the
Prime Minister in her interview had
agreed that prices had risen. She has
viery. wisely not promised a price fall;
she very carefully said: we wil] try to
make an effort and see how we can
go about it. That is all right. But it -
is not enough. You will have to go
forward and do something concrete.
The basic area is the public sector
functioning. How do you improve the
working of the public sector?

The hon. Finance Minister while
presenting his budget made a state-
ment on tackling the question of infla-
tion. There are two ways. He said
then that either you expand the sup-
ply or contro] the demand. He has
taken to expanding the supply; that is
want I understood him; if I am wrong..
he can correct me. At the presend
moment I have found that neither the
supply has expanded nor is the de-
mand controlled. What Mr. Kamal
Nath was saying was right; I agree
with him. In g developing countiry
one cannot say that the country can go
without any. inflation at all. But how
much? Even developed countrieg can-
not bear an inflation rate of more than
4 per cent. The utmost that 5 deve-
loping country can have is about 4 to
5 per cent; that is one per cent morel
One can understand it. How much
deficit financing you could have? Mr.
Dandavate made a prophecy that the
Finance Minister wil} come up with a
deficit financing of Rs. 3,000 crores; I
saw the Finarce Minister moving his
head horizontally and saying ‘no’.
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"V that he ig not going to that length.

. from further investment.
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PROF. MADHU DANDAVATE: He

meant to say it was more than that.
SHRI YESHWANTRAO CHAVAN:

1 do not know who is right. I hope

the Finance Minister is right; and wish

Under the present pressure of infla-
tion you will have only tu_ro alterna-
tives: you increase the deficit financing
or you deprive your priority sectors
In a deve-
loping country deficit financing had to
be taken recourse to. But how much
cre could take recourse to that? “If
'you go in for thousandg you will ruin
the country. What Charan Singh did
and what you did this year has brought
us to this position. The maximum
deficit financing that a country like

~ Indig can bear, according to my opi-

nion, ig Rs. 500 crores; that is the

maximum, not more.

) SHRI RAJESH PILOT (Bharatpur):

You are late in that discovery.

SHR] YESHWANTRAO CHAVAN:
Better late than never. I must say
that is my wview. You can certainly
get up and say what is your view.
Thig is the position today. Agriculture,
for example, it js the most important
area of production. Nearly. 70 per cent
people of our country are engaged in
agriculture. And only in that sector

" there is complete lack of incentive for
production. What help India got in
~the last decade and a half is from the
v fagricultura] sector. As Indiraji in one
of her interviewg said that there were
miracles to save India, I would say
agriculture is one of the miracles. In
the last decade and g half, Punjab,
Andhra, Haryana and other areas have
come to the help of India and they
have produced more wheat, more rice,
Maharashtrg produced more sugar and

. Some other areas produced something
/more, What are we doing for the
,ﬁgricultural sector today? You are
oing gomething here and there. You
are doing something for irrigation I
know, But the agriculturists as an
Individuel, hag to consider his eco-
Nomy. Does it profit him to continue
1o do production in the farming. Does
1t really gpeaking help him to continue
farming? It i the question that any

Essen. Comm.

Government must ask itself. Unfortu-
nately, the answer is ‘NO’. Whatever
area yau take, whether in agriculture—
I do not know his name, one hon.
Member said, we are Kulaks because
we are supporting farmers. If sup-
porting farmers is being Kulaks we
don’t mind being Kulaks. We must
support farmers. Farmers are the
main supporters of India’s economy.
If the farmers had not done what they
had done in the last decade and a half,
we would have been nowhere. The
movement that hag started is really a
stupendous movement. Take a warn-
ing from it. They wanted more price
for sugarcane, in fact, all sorts of farm
productions, onions, sugarcane, rice;
wheat, and whatever other production
the farmers undertakes, Now, he has
to usg other inputs, industrial inputs
for the production with a view to in-
crease the farm production. There,
you must go tv his help and see that
either you reduce the price of the in-
pbuts or give them more prices, if
necessary; you can increase the prices
for the producers and increase the
prices for the consumerg also possibly.
You wil] have to think of some idea of
subsidy, ang give subsidy to the pro-
ducers and also give subsidy to the
consumer; that does not matter. (In-
terruptions). Anyway, you are having
deficit financing. At least by doing
some justice to some people, you have
defleit financing. This is all T can say.
It is a very difficult problem; 1 know
it is a very difficult problem. We are
facing many contradictions in our
socio-economic conditions, What i9
our basic purpose today? What jg our
basic direction? When I say direction,
I mean our priorities. Our direction
must be the transformation of the
socio-economic conditiong in our coun-
try. Whatever you do ultimately you
wil] have to see whether you are doing
it rightly or wrongly. The major areas
of production are fertiliser, power
generation, railways, coal, agriculture
etc. These gre some of the major areas
of production. I know you have ap-
pointed a sub-committee. That is all
right. But we do not know what the
sub-committee is doing. What we
want ig not committeeg and sub-com-
mittees. What we want, and what the
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nation wants, ig results, We do not see
the results. We want to know whether
there are results; you had gaid or you
had promised the country that by ex-
panding supplies you would control
the inflation. You could have certain-
ly done that. But there is no increase
in the gupplies. Thig is the tragedy of
this country, and T would like to
request, because our criticism should
be taken in a constructive spirit. We
do not want to criticise you for criti-
cising sake. Mr, Sukhadia said that
the Opposition wants chaos. I can
assure him,—we are old friends—we
don’t think in terms of chaos. We
don’t want chaos. We are not organis-
ing chaos. What we want is orderly
progress of this country. 'What we
want is consolidation and unity of this
country. For that matter we
have always offered our co-
operation ang we are always willing
to offer our co-operation for that. But
you have got your own fads and atti-
tudes gbout the country and you say
that the Opposition i5 not co-operating.
Unfortunately you are not co-operating
with yourself. What can we do about
it? That is the basic difficulty. There-
fore, 1 would suggest, locate the basic
and priority areas of production. Please
find out more important sections of
society which are necessary for pro-
duction and what incentive you want
1o give to them. 1f necessary, think
about a subsidy. Ultimately you have
to find out the prices of the essential
items, particularly for the poor man
who is below the poverty line, what
he needs, at least identify 10—12 items
for them. Don't tell them excuses
about cost of production and, therefore,
you will have to pay more, Think
about some sert of political remedy
for it. Think of some subsidy for it.
At least to the people below the
poverty line, you supnly 10, 12 or 15
essential items. You have got the
machinery for distribution. For more
than two decades, we have got a distri-
bution system. Improve upon it. In-
crease it. Make it effective and try to
ease the burden on the shoulders of
the poor people. This is the plea I
want to make,
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MR, DEPUTY-SPEAKER: Mr. M. C.
Daga. Hig speech will be very short
and at the same time gweet!

=t AW g IO () AEAE
UTET EYEW, T@ geT A &34 AT
% Wt afeq a1 qAAT qeET WRE
¥ oy 7€ wg gwar & e § fe
o ogE & menid afagE ¥,
W ST F UWAT T | &
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HEAY §, qg Wl QAT 99T | A
EATY FT IV 7 FI19 4T ¢, TS fAQ
& gY Fgar Sgar, afF e s A
T S9 FT IHAN &, FT IT & AT
JAEA TGy I g 7

UF 99 Sel gl % 8 fF oaw
FY TG T F S g7 @ d
ag AT Fr eI TAAT 3@ X @Y
TF o s AT Fga € fr g W d
# g | ], TF Fgar ¢ &N
Y. gve &Y. feurdde & A9 I 8§,
Iig A1 foafa fraet & & s, =9mR
F FH T FLQ G, AT 3T 1 aW
27 =nfgy, afsas @9 ¥ oY a9 37
g Hifs I AMgU F Aar 1 TH
<k framl &1 9@ gt mraTe
i fF 2 F aTa ey #wi} gyt
WY FA [ G&HRT FHATAT -
LY 9TC | J AT AN AT T AL
AT a9 T & | 97 SUT d9 A
g, T2 THTH T3 A1 &Y, AL A g
FUT &IT FT ATST T@T &, A1 1400
Wy @@ gl

SuTeAEr Wglad, ¥ qedr Jgar g
T g At ov fegmm &
FRL T A a9 qfeE @7 o )
g | T 32-33 9T ¥ WA K H4AT I
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AR & v glT Sy AEY R 7oA
sy ¥ ag fog wx fear § &
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qe Fifeer wEMA MT ST E | A
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AT 3910 F qfF § gerafa am §
fir WY1 WO Ayt 9w 9 AR
¥ qIqIATT AL | qg AF G
g | S AT HRHT T FTE, IJGHT
Ty & 7 F FEAE & wfewlerw
FAIAM, WHS  q@reT ! A A
WE A SN E S gy & aw
FE@ g IUE! ATHS AT FI A AGY
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ST aTEf A gt &, FW g Y g
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T T fre @ & e w2
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fegam & ARl § a8 ¥ T8
W galss gug g, €3l gav g, TW
g9 W 91, e grEw A W
O W R | WRNTES e
WX g ST A A S AT
ZEqaR, Tafad dur Faw IorRy foaad

TR UEY T 8 R |

MR. DEPUTY-SPEAKER: Shri
Bhogendra Jha. He should conclude
in five minutes.

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, if you ask me to sit down
now, I will sit down.

MR. DEPUTY-SPEAKER: The time
is allotted according to the party.

SHRI RAMAVTAR SHASTRI: He
should get his full time.

MR. DEPUTY-SPEAKER: Your
party has been allotted five minutes.

SHRI RAMAVATAR SHASTRI:
Some members on the other side have
taken more time,
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MR. DEP’UTY»SFEAKER. - The
oppositian has taken double the time,
or your . information. The ruling
party has not taken that much time,
SHRI RAMAVATAR SHASTRIL:
Originally, the time allotted for the
discussion was four hours. Now Yyou
have extended the time.

SHRI BHOGENDRA JHA: Sir, 1
will try not to take more time. I will
try to keep within the limit; but I
will only try. You should also try to
maintain uyniformity.

MR. DEPUTY-SPEAKER: There
should not be any repetition. Most of
the points have already been raised.
You should raise new points.

SHRI BHOGENDRA JHA: Firstly,
I would like to say that the motion
moved by my friend, Prof. Danda-
vate, is very harmless, non-political,
not on party lines. According to me,
it falls far short of the situation. Any-
way, whatever it is, all the Members
agree that prices have risen, and that
is a matter of concern. So, let this
House adopt thig motion unani-
mously. Let the support come from
the side of the ruling party to show
that they are at least concerned with
this issue. In the motion on cause is
enumerated, no remedy is suggested,
only concern is expresed. If you are
concerned, let this motion be adopted
unanimously. This is my first sub-
mission.

Secondly, I would like to say that
the Prime Minister—because, she was
the main vote-catcher for the ruling
party during the election campaign—
and, later on, the Finance Minister,
during the budget said that they are
going to stabilise angd bring down the
prices. 1 am not  .going into the
causes but they have been totally be-
lied and so they have to learn
lessong from the mistakes they have
<ommitted. = . ,

Oun the day of the budget, I hope
you remember, When I expressed
Some misgivings on. the, effect of the
budget several Members on that side
said that I would be proved wrong.
Then many of the opposition .. mem-
bers also supported the budget. I
wish 1 were proved wrong. But you
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see what has happened. @ We have
our political ang ideological differ-
ences Wwith some of the oppos;tion
parties, but we agree with them in
Government’s econo-
mic policy which the Finance Min-
ister is pursuing, which this Govern-
ment is pursuing, is against the
nation, againt the people, in favour of
the richer sections of the society, the
monopolists, hoarders and black-
marketeers, and that is the tragedy of
the situation. The prices are rising.
Ang thereby all the wage earners of
the country, all the toilerg of the
country and the salaried people of
the country are being looted and the
money is going somewhere. It is the
money which is going to the place
where the non-toiling peoOple, the pa-
rasites, are sitting, and they are
managing everything from Dbe-
hind the scene. They think that
our economy is standing on: their
heads. That 1is the tragic situation.
Our Finance Minister is giving the
arguments of demand and supply. I
think he is repeating the outdated
Marshallian arguments. That is the
tragic situation. The Congresg Party
says it was all done by the Janata
Party Government and the Janata
Party says it wag done by the Cong-
resg Government, People say that
both are the handmaid of the capita-
list clasg of the country. Only the
party label changes, but the policy
remains the same.

‘Mr. Agarwal gave some arguments
that during the Janata rule prices
did not rise much. How? Because the
cane price was reduced by the Janata
Party Government by Rs. 2.50 per
quintal ag the sugar was surplus.
Sugar was surplus and sp the cane
price was reduced. But sugar price
was raised by Rs. 15/- per quintal and
then by Rs. 30/- per quintal and
then the whole control was removed.
‘Then the price rose up to Rs..450/-
per quintal and thus-~ thexr average
price got stabilised. That is  their
argument.

‘These are the statistics of ‘the Re-
serve = Bank., Let the -producers
suffer, let the capitalists prosper. And
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then you have the balancing of sta-
tistics. That is the crude joke of the
statistics and that was the statistics
of the capitalist Janata Government
and that ig the statistics of the capi-
talist Congress (I) Government and
the Finance Minister quoted and pro-
duced these statistics in this House.
But people have been looted in either
case.

What Mr. Samar Mukherjee said is
not a question of ideology only. Today
you have given protection to the
sugar mills by taking legal action
against the khandsari and gur pro-
ducers. That is the tragedy. You
arg telling the people through your
actions whose government you are.
You are the government of the
billionaires, not of the cane producers,
not of the peasants ang workers of
the country, noy of the ordinary
consumers. In such a situation, when
the prices of textile goods rise, cotton
prices go down either absolutely or
relatively. That is the contradictory
situation of how the couniry’s pro-
ducers are being fleecedq and non-pro-
ducers are allowed to accumulate
huge wealth at the other end and
they are not investing this in produc-
tion. That is not good for the country.
Whatever concessions have been
given to them, that is not reflected in
the production investment of the
country because this unproductive
capital is in the hands of smugglers,
hoarders and usurpers. They gre not
yoking the money for production. So
when we raise the demand tp na-
tionalise the sugar industry, it is not
from the ideological angle. Whatever
sector it is ~whether it is public
sector or private sector let them pro-
duce the maximum. But when they
are going against the country today,
Adam Smith’s economicg is not
working.  The economy is in the
condition of relative stagnation,
In today’s conditions capitalist mono-
polies of the world are not entirely
dependent uypon the economic theories
of Adam Smith, Marshall or even
Keynes. Their slogan today is stag-
flation that is, reduce production,

increase profit by raising prices. This
is both stagnation gnd inflation com-
bined together. Here lies the crux of
the problem. And the Prime Minister
is misleading the country by saying
that inflation is a global problem,
knowing fully well that this inflation
is non-existent in the socialist world.
Whatever may be the concessions you
give to the capitalist class, they are
not yoking them entirely into produc-
tion because more production may
mean less profit in the conditions of a
limited market because of the low pur-
chasing capacity of the people. They
want more profit by reducing produc-
tion and raising prices. So, thig class
has become anti-social and anti-na-
tional. Here, there should not be a
question of clasg interest only. Here
national interests come in. That is
why, for the sake of production, in
the national ang regional interests,
you have to change your present
pricing policy.

I will ask the Finance Minister to
say Wwhether a single wholesaler
throughout India is resorting to
stocking of essential commodities on
the basis of his own money. To my
knowledge, not a Single wholesaler
throughout India 1is resorting to
stocking or hoarding with his own
money. It is with the help of public
money that hoarding is done, even the
rent of the godown ig given by the
banks. So, the stocks go into the go-
downs, the consumers remain outside,
then  according to the capitalist
economy, supply is less, demand is
more, and prices go up. Bring out
the goods from the godowng and give
them to the country. With the help
of our own public money, the country

~ is being looted. If you want to follow

the capitalist, exploiting ideology, let
them do it with their own money,
not with the help of public money.
Withdraw the money today prices
will come down tomorrow. T cate-
gorically ask the Finance Minister to
make this experiment. You announce
in this House that you are going to
withdraw the money from the whole-
salers, and ask them to invest their
own money. Let them bring out their
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black money. Extend the public dis-
tribution system. We are saying that
it ig a national problem, but the prob-
lem is that the Government js sold
to the capitalist class. It is their
government. Thig is the reality,
other things are jokes. I request you
to compel the hon. Finance Minister
to answer me either way.

My suggestion is that you must fol-
low a compact package pricing policy.
Many Memers have suggested that. A
partial solution will not do. You
have to give remunerative prices to
the peasantry, not for the sake of the
peasants only but to help agricultural
production. That is g must. Secondly,
the limit of gap between the primary
producer’s price and the consumer’s
price has to be fixed. The difference
may be 15, 20 or 25 per cent, but fix
a limit so that throughout the country
and throughout the year this limit is
not exceeded. Thirdly, take the
wholesale trade into your own hands.
If you want to have the private
sector, let them run the wholesale
trade with their own money, do not
give public money to them. That is
a crime. I am talking only about
wholesalers in essential commodities,
not producers ang  industrialists,
because I know that in our country
private industry is based on public
money. If you withdraw it, they will
collapse. '

Finally, compel them to produce to
the maximum extent, not that they
reduce production, retrench workers,
create scarcily and earn profits. If
they do not produce, take over the
industry or the enterprise. Take
steps against smuggling and hoard-
ing, so that black money is com-
pelled to go into production.  For
that you will have tp nationalise
textile mills, sugar mills, jute mills
and the drug industry. That is only
in the national interest not because
of any gbstract political ideology.

Lastly, a compact pricing policy is
necessary. We must try to evolve
that in this House. Otherwise the
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people will not be willing to tolerate
Today you are campaigning against
the Bengal bandh, but there is going
to be a Bihar bandh, not only of
peasants, but of all classes. You will
see what happens there. I think
people have a right to protest peace-
fully and say that they are not going
to tolerate the present situation. With
this warning, I end.

MR. DEPUTY-SPEAKER: Shri Arif
Mohammaq Khan. You will get only
five minutes.

(Interruptions) *

SHRI ARIF MOHAMMAD KHAN
(Kanpur): But five minutes without
interruption from Shri Shastri. I hope
you will ensure that seniop Member
like him does not interrupt me.

MR. DEPUTY-SPEAKER: When
junior Members speak, only juniors
shoud  interrupt. When senior
Memberg speak then only seniors can
interrupt. So, Shri Ramavatar
Shastri cannot interrupt.
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SHRI SATYASADHAN CHAKRA-

BORTY. But with Translation,

SHRI ARIF MOHAMMAD KHAN:

T hope you will understand without
translation.
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MR. DEPUTY-SPEAKER: Mr.
Banatwalla. You have only five
minutes. We have got to conclude
this debate and then the Minister has
to reply.

»

SHRI G. M. BANATWALLA (Pan-
nani). Mr. Deputy-Speaker, Sir, when
I rise to participate in this debate on
inflationary pressures, I do not in-
tend to trade charges with reference
to the performance or non-perfor-
mance of the present Government or
the past Janata Government. The
glaring fact is that both have dis-
appointeq the common man. The
situation is that in the past twelve
months alone the wholec-salg price
index has gone up by about 20 per
cent. Here the government at times
argues that the average rate of in-
crease has declined during the present
few weeks. I must first point out that
there is a very convenient shifting of
platitudes that the government uses.
While presenting "the budget the
hon’ble Finance Minister spoke and
promised of a plateau with respect
to the prices. The plateau has gone
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somewhere. Now he has begun to
talk in terms of rises but lesser than
in the previous comparable periods.
He says that the monthly rate of
increase in prices hag declined and In
October it was 0.6 per cent. That
was the figure given in one of my
questions here in the House. But this
is a very cruel and heartless joke
that is being played on the people. It
should be realised that this increase
is in addition to the exorbitant in-
crease that was glready there and,
therefore, let such cruel and heart-
less jokes be not palyed upon our
people. Mr. Deputy-Speaker, Sir, the
fact remains that the present infla-
tionary trend hits where it hurts the
most. That is the painful feature of
the present inflationary trend that we
have. If we take the price rise in
essential commodities we finq that the
increases is greater in case of primary
commodities and even when we take
the group of the primary commo-
dities we find that the increase is
greater in the food articles over there.
I have facts and figures here but
because of your kind direction to be
brief. I do not want to take the time
of the Uouse in presenting all these
figures but then they have come on
the Table of the House through
various starred and unstarred ques«
tiong thsat have been put.

Sir, there is the sugar muddle. We
have thig strange phenomenon of
sugar at times reaching new heights
ranging from Rs. 13 to Rs. 25 and then
sometimes the lady vanishes.

PROF. MADHU DANDAVATE:
You are talking about the sweet lady!

SHRI G. M. BANATWALLA: Yes.
We are told about the drought and
the shortage and so on. But my
humble submission is that as far as
sugar is concerned there was no
shortage whatsoever. The total availa-
bility of sugar during the vear Which
ended in September, 1980 was 5.33
million tonnes and this net availa-
bility was higher than the one in
1977-78 or in any other previous year.
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is that there .ig' teo much .of pelitics
in sugar. There jg that grand stra-
tegy of systematic generation of panic
and then there is well laid out plan
ol sugar dis-appearing. Angd then the
sugar preducers and  traders
have made a neat packet,
according to one estimate, of Rs. 150
crores in about 4 or 5 weeks and
Rs. 500 croreg according to another
estimate. Now, take the question of
levy sugar. Levy sugar is supposed to
be 65 per cent of production. But,
Sir, sometime back even the former
Minister, Shri C. Subramaniam, had
admitted in this House that 30 to 35
per cent of levy sugar never reaches
the consumers and goes back to the
traders. This is a particular situation
which must be taken care of.

Then I will just put the points that
are remaining and I will conclude. If
we are serious about the solution of
the situation, we must take up the
question of increase in the production,
increase in savings, domestic savings,
increase in domestic investments. But
here the Government policy is that
through higher bank rates, the invest-
ments are hit hard with the present
result. We have also the question of
capacity utilisation which should also
be taken into accounit. From 1970 to
1978, the capacity utilisation was, on
an average. 78 per cent in the case of
big industries and in the case of
other industries it is very low. These
are the various factors that will have
too be taken intp consideratin.

Then, whether it is the ruling party
or the opposition, we must also con-
sider an important thing when we
talk about identifying the industries
where production has to increase and
in making a concerted effort for in-
creasing production, we must all
irrespective of our party considera-
tions, realise that dquring the past 3
vears, every year more than 20
million mandays have been lost
as g result of bad industrial relations.
Here is g fleld where the ruling party,
the opposition party and everybody

2450 1,§—13

Motion Re.  AGRAHAYANA 4, 1902 (SAKA)  rise in prices of 386

'Esgen. Comm.

has to take up 'the challenge and
meet the situation, Sir, the situa-
tion calls for determined measures to
step up savingg and to step up in-
vestments through proper initiatives,
through avoidance of wasteful ex-
penditure and so far as oil is concern-
ed through economising in the
consumption of oil. Thank you.

SHRI CHITTA BASU (Barasat):
Sir, I am reminded of an old saying,
that is, “when Rome was burning,
Nerg was fiddling”. This js exactly
the position now. Sir, I say this
because the Government has take
a complacent view of the serious
situation arising out of the price rise.
Only on 2nd November, the hon.

Finance Minister, in Calcutta, made
a statement that inflation rate
was only 1 per cent. On the 21st

October, the Prime Minister said “I
am told that the rate of inflation has
slowed down”. She made this state-
ment. Anyway I would not like to
give more quotations. But these very
words reflect the attitude of the Gov-
ernment. The Finance Minister
makes such a statement and the
Prime Minister makes such a state-
ment. Therefore, Sir I was reminded
of an old saying “when Home was
burning. Nero was fidding”. What is
more amusing ig certain speeches
made by Members of the ruling
party. I do not have time to make
out my points. One of the members
of the ruling party said thay Mrs.
Gandhij is determined for this there-
fore, have faith in her, express soli-
darity in her angd that will bring down
the prices. Another Member, Shri
HXK.L. Bhagat, hinted that emergency
had brought down the price level
Shrj Chavan has already contradicted
it. He hinteq that if need be there
can be emergency also to fight the
price rise. Another member was
more clear t{o say that financial emer-
gency should be declared. Another
Member was still clearer that Na-
tional Security Ordinance is the only
recipe. Now, this is the attitude of
the Government party ang the
cabinet. That being 50, we on this
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side of the House, cannot but express
our great and grave concern. There
is a great danger aheag of us and the
countrymen should know about the
recipe by the ruling party to curb the
price rise.

Now, there are certain basic reasons
for the price rise, for example, in-
crease in the RBI net credit to the
Government, increase in the Govern-
ment expenditure under non-develop-
mental heads, shortage of critical
inputs like coal, steel, oil power,
transport  bottlenecks, high freight
charges etc.

MR. DEPUTY-SFEAKER:
have already been mentioned.

SHRI CHITTA BASU: One im-
portant point has been stresseq by my
hon. friend, Shri Satish Agarwal and
I only want to point that out to the
House and to the Finance Minister
ang that is that the tax structure is
one of the most responsible factors
for the price rise. For example, the
revenue received from central excise
records abnormaly alarming hikes.
In 1950-51, the total amount of cen-
tral excise was only Rs. 67 crorcs;
in 1977-78, it rose to 4,447 crores.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
That is related to production also.

PROF. MADHU DANDAVATE:
Population also.

. MotionRua rige in
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SHRI CHITTA BASU: The revenue
from customs duty in 1950-51 was
Rs. 137 crores and it rose to Rs. 1,824
crores in 1977-78, The index of cus-
toms only in 1950-51 was 100 and it
rose to 1161 in 1977-78 ang 1792 in
1979-80. All this proves that wunless
you change the fiscal policy, unless
you bring about radical changes in
the economic policy, the price rise
would be inevitable.

Before concluding, I would only say
that if you are really willing to fight
the price rise, think in terms of insti-
tutional (changes, think in terms of

388

bringing about radical changes m the
Government flscal policy. :

MR, DEPUTY- SPEAKER Now the
Minister will reply.

Wi WqON g w%qq (wiFwn).
TUa g avgw Ag faar o w@rdn
T gATd il &7 ANEe wy FX
? g qiEr #r S
qH awy #

MR. DEPUTY-SPEAKER: The
question has already taken double the
time. The Opposition hag exhausted
all itg time, The Ruling Party is also
allotted time. Now the Minister will
reply.

ot Wauw® fag wwma o ogH
qOTw T 9IM ¢ A WS IO
T g fF vF ot #Y @ g Iuen
F TE | O TG FERT HOTET
ST & L W W g fY #R
am fear @, afew W@ a@ gEmn

T o9 gEr feafa g1 @ &
MR, DEPUTY-SPEAKER: The
Honourable Member may take two

or three minutes.

ft sgww fag . SuTEmE WEEm,
@ 3w ¥ fygd I§ &g weWl
F ot Afaar w&t §, SRE0 F FTOO
s S & WiT I aEhr &Y
E el ¢ | frew @ R
WA F AqAT T qg TS gy oaAv
g & Atqar g AT e Aifqar
T AWAT g gL WEWE AN A
FI A AG F gHAI g 1 W 3
NPT FE AW R, T W
AEA | UF qIE AT BT AR
afed wI gadravs fRal #1 faed
et e ’fEd T W & e
To TW AAIGT #AIfggr, ¥ gg v
fagiv qoar ar 5 o =@ ww
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THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Mr.
Deputy Speaker, Sir, we have had a
very useful debate. Personally I have
benefited by the expression of views
from different sections of the House.
Actually I regardeq this motion, not
4s one on prices, but as a mid-term
appraisal of the economy of the coun-
try and from that point of view, the
discussion has beén quite wide, com-
prchensive, and has covered all
aspects of the economy. Naturally,
people would try to take advantage
of certain situations and one should
not object very much to such political
advantage being taken. I am inter-
ested, Mr. Deputy Speaker, in clarify-
ing to the House as well ag to the
country the state of economy of the
country now and its prospects.

I do not want to give the impres-
sion that the government js not con-
cerned with the current inflationary
trend in the economy. We are as
deeply concerned about the matter as
the hon. members on all sides of the
House are. .Nor do I want to give
the impression to the House or to the
Country that the government are com-
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placent about the situation. I will
detail, in the course of my reply,
several steps that we fhave taken to
tackle the situation. I shall also
attempt an objective assessment of
the success and the failure of these
measures, At the same time, I want
to point out that the situation is not
ag alarming as has been made out by
some of the members.

During the budget debate, I men-
tioned that as a result of price hike
of oil and oil products, there will be
a rise in the price level in our coun-
try. I also mentioned that after the
price hike in oil has played out, we
will reach a plateau, a plateau in the
sense that it will not be going on at
the same rate gt which the price has
been rising, the rate will come down,
... (Interruptions) Anybody who
knows about the behaviour of prices
will know that they do not come to
an abrupt end, anywhere in the world,
angd if they thought that i what I
meant, I think, there must have been
a misunderstanding of the situation.
And I challange this House to pro-
duce any country in the world where
there wag an abrupt stoppage of the
price increase. On the contrary, I am
going to read to the House the be-
haviour of prices in developed as well
as developing countries and compare
with what our situatiop is.

A number of members said and
particularly my distingujshed friend,
Shri Agarwal that during the Janata
regime, the prices remained constant
anq that the prices have become
galloping after the Congress took over
the administration, It is an old say-
ing that statistics can be used as well
as abused, In fact, there are different
kinds of lies, lies, damn lieg and statis-
tice. It depends on how you use the
figures.

AN HON. MEMBER: That {s also
true with you.

SHRI R. VENKATARAMAN: Yes.
When I show the figures then you
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will find that mine are the real statis-

tics and the other are spurioug statis-
1978-74,

tics. (Interruptions) 1In
there was an increase in price level
by 20 per cent, in 1974-75, it rose by
25 per cent, which is a matter which
my esteemed friend, Shri Chavansaheb
mentioned, Then in 1975-76, for what-
soever reason, the mogt important
being, as Chavansaheb fqimself said,
a set of positive and firm measures
taken by the government, the price
level actually came down by-—l1.1 per
cent. In 1976-77 it rose by 2.1 per cent,
in 1977-78—this is the Janata period
—it rose by 5.2 per cent, jn 1878-79
it remained constant. In 1878-79
again, it is a combination of Janata,
etc.—I do not know what distinction
they are making but it is according
to us only the same group—prices rose
by 16.7 per cent. To say that during
the Janata period prices did not rise
is true only of one year. That accord-
ing. to us—because when we were
sitting on the other side, we made
this very point, my esteemed friend
Subramaniam and myself—was be-
cause we left a buffer stock of nearly
12 million tonnes of food and Rs. 3000
crores of foreign exchange behind.
You were the beneficiary of this great
legacy, as a result of which prices
remained static. In your administra-
tion, you adopted a policy of savage
taxation, the consequence of which
was the price rise. In that parti-
cular year prices rose by 16.7 per
cent.

Now, if you want to compare statis-
tics you must compare the likes, you
cannot compare one period with an-
other period. It j5 easy to mislead the
people, 1 shall compare the figures.
On 12th January 1980 this Govern-
ment took over administration, on the
14th it took over but the results were
annouced on the 12th—I am talking
right from the 12th. The inflation
rate in 1979-80 from 12th January
1979 to 8th November 1979 was 19 per

"cent. The rate of inflation from 12th
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January 1980 to :8th Noewember 1980

was 13.9 per cent. I shall also give
the figures of the cost of livtng index.
Since January upto the end of ﬂep
tember for which figures are availabie,
during the Janata period Jan.—-Sept.,
1979 it rose by 8.3 per cent and during
this ndmmxstratwn it rose by 8.4 per
cent, The price rise is a phenomenon
which hag two facets. One is the rise
in the price level and the other is
the prices of individual commodities.
The rise in the price level is due to
fiscal and monetary polices and the
rise in individual commodity prices or
group of commodity prices is the result
of the inexorable law of supply and
demand, sq that when you start com-
paring, you should compare the price
levels. If you want to attack the
policies of the government, if you
want to say that people are suffering,
then you take individual commodities
and say that as a result of certain
factors such as supply and demand
there has been an acute shortage of
certain commodities and therefore
prices have increased or decreased. I
am now at the first point of the
increase in price level and I have
given figures which show that the
increase in the price level has been

definitely less than what it has been
in the Janata regime. But I am not
saying this ag an excuse or an expla-
nation, I am only answering the criti-
cism my esteemed friend Satish among
otaers had made: “During your period
the prices have increased whereas in
our period it did not”. That is totally
incorrect. Now, why is this increase
in price level? It is one due to ex-
traneous circumstances, namely, price
of oil. In every country in the world
prices rose as a result of the hike in
price of oil. My esteemeq friend Shri
Dandavate said that the price increase
as a result of oil is only twg, per cent.
I am afraid, his statistics are wrong.
Tae increage in the priceg as a result
of hike of price of oil which we did
in June has been 21 per cent of the
total increase during the current
financial year (upto November 1,
1980), Of the 11.3 per cent ijncrease
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durma tlm pmod, one-ﬁma is due to
oil prices. .

The same sitwat.io.n applies to &
number of other countries which have
been forced to use oil. These are the
figures furnished by IMF on the
movement in consumer price index.
From December, 1978 to June, 1980;
in U.S,A. there hag been increase of
7.7 per cent, jn UK, it is 11 per cent,
in India it is 3.2 per cent. I don't
want t0 read other countries. In
Argenting it was 41.7 per cent, In
Indomesja it js 9 per cent. There is
only one country which ag been
lower than India and that is Malaysia,
it is 2.6 per cent, i.e. 0.6 per cent
lower. In Mexico it is 15 per cent,
Pakistan it j5 6.6 per cent, Phillippines
it is 7 per cent,

I have also got figureg in respect
of cost of living in these various coun-
tries. (Interruptions).

SHRI BHOGENDRA JHA: I think
he is speaking only for the capitalist
countries.

SHRI R. VENKATARAMAN: Yoau
can raise all that. I will not leave
that. I am coming to other countries.
I am giving some hard knockg to you.

MR, DEPUTY-SPEAKER: He is
coming to you. He said, he is com-
ing to you.

SHRI R, VENKATARAMAN: These
are the figures of the London Econo-
mist. It gives the increases from July
to September in the cost of living
index over the previous three months.
In Australia for these three months
it has been 8 per cent, Canada 12 per
cent, France 18.5 per cent and Italy
I8 per cent., Sweden 10 per ¢ent, USA
79 per cent, UK it is 9 per cent,
India it is 44 per cent. Only two
countries are below. One js Japan
which is 4 per cent, i.e. .4 per cent
less, The other is West Germany
which is 2 ver cent. You know the
cconomy of West Germany, I am
not saying that those coumfries have

, rise in Prices of
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mcreased, thesefore Wwe . must have
alsp taken that step, but what I am
saying is that it ig an international
phenomenon brought by an extraneous
element, namely, oil prices, and we
cannot be insulated from the effect
of such prices. Yoy are aware that
we are importing 16 million tonnes
of crude oil from other countries, our
production is only 14 million tonnes.
Sixteen milljons bear the jmpact of
international inflation. And, there-
fore it is obwvious that there will be
an impact of the international factors
of our country also. However, my
submission ig considering what the
international rate of inflation has
been, we have managed to contain
the rate of inflation, though a poverty
stricken country like ours cannot
afford even thig kind of inflation, We
should endeavour to further control
it. There can be no two opinions
about it. But then to say that we
will be able to do something of a
miracle when we are living in a
world in which the -circumstances
accurring in other parts of the world
have a very direct impact on our
economy is something which js not
reasonable to accept.

Now, I come to the frictional fluc-
tuations in prices, That is caused by
demand and supply factors. Three
tnings have contributed to nearly one
fourth of the 11.3 per cent increase
in our prices. Sugar, khandsari, gur,
edible oils—this is one set of factors.
Unfortunately, it was due to the
erroneous policy pursued by the
earlier Government when they had a
sugar production of as much as 65
lakh tonnes, which the positive policies
of Government previous to that had
created. They could have learnt a
lesson from that, but the Janata Gow)
ernment frittered away the stock by
indiscriminate releases. This js exact-
ly the point which was made by my
friend, Shri Dandavate himself. He
put it in a different way, but the
meanjng was the same. When they
had 68 lakh tonnes of sugar produc-
tion and when the releases could have
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been of the order of 4 to 4} lakh
tonnes every -month, i.e., 55 lakh
tonnes a year, it would have been
eagsy for that Governmeni to have
createg a buffer stock of 10 lakh
tonnes of sugar. They did not do it.
Not only that. They indiscriminately
released the sugar and brought down
the price of sugar to Rs. 2.25 per kilo.
which was below the cost of produc-
tion. The result was, people did not
offer the right price for the cane and
the next year, the cane cultivation
was diverted to other crops. So, next
year we had only 58 lakh tonnes and
in the year when we took aver, there
was g production of only 38 lakh
tonnes. With this shortage, we had
to manage. No amount of public dis-
tribution, no amount of jugglery can
convert a shortage into a surplus. It
can only mijtigate the suffering. But
there it was—an acute shortage caused
by the wrong policies of the previous
Government and we had to handle a
situation where there was g produc-
‘tion of only 38 lakh tonnes of sugar.

Out of these 38 lakh tonnes, two-
thirdg was distributed under the levy
system at Rs. 285 per kilo. There
have been abuses in it. But that
quantity was really set apart for dis-
tribution at Rs. 2.85. It is only one-
third which was sold at the market
rate, the rate at which people could
afford to buy. When every day
people read in the newspapers that
the price of sugar wag Rs, 10 or 12
and so on, they conveniently forgot
that two-third of the quantity of sugar
wag available at Rs. 2.85 at the levy
price and only one-third was sold at
the higher price. It is inherent in a
dual policy system in which the
weaker section of the society is sub-
sidised at a lower price and the more
affluent section of the society is allow-
ed to pay a higher price if they want
to have the luxury of a larger quan-
tity. When all of you were pleading
for the person who paid Rs. 10 per
kilo, did you realise that you were

 NOVEMBER 25, 1980 prices of Essen, Comm. 396

pleading for the affluent section and
not for the poorer section? This is
the real situation.

Then with regard to edible oilg and
all that, owing to the drought over
which neither you nor I have any
control, there had been a consider-
ably lower production and the short-
age of edible oils and oil-seeds creat-
ed a situation in which we had to
import as much as Rs. 600 to 700
crores worth of edible oil and others
to meet the situation. These three
items again accounted for one-fourth
in the price rise of 113 per cent. The
next is vegetables and pulses which
has gone up in sympathy with other
articles of consumption. There again
because of drought, the vegetables
were not available in plenty as in the
previous year. If youy leave that, all
the other manufactured articles and
other items put together did not have
more than 30 per cent of this 11.3
per cent price rise.

I would plead with the House not to
create 3 scare among the public that
the prices are going on galloping.
After the prices have worked them-
selves out right upto July, thereafter
in August, the increase was 1.1 per
cent and in September 1 per cent.
Again, in October, it is 0.6 per cent.
When I mentioned it in some of the
international conferences, they said
that they envoy this country, they
would like to have this kind of stabi-
lity in thejr own country. I want to
make it clear that for three months
when the rate of increase has been
around 1 per cent, this is not a small
achievement. That j5 why, I said that
the rate of inflation had come down.
Wherever I went, T wanted to dispel
from the minds of the public a wrong
impression that the prices were gallop-
ing. - After all psychology plays a
much Tigher part in price levels than
even supplies. If you create 5 psy-
chology of scarcity, then every house-
holder will become a hoarder. And
in a vast country like ours, if there
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is house-hold hoarding, then the prices
cannot be controlled. It is g habit
in all developing countries to buijld
‘nouses with store rooms, If you go to
any of the developed countrieg you
will find one thing midsing. There
are no store roomg in their houses.
The store-room is the super-market.

They make purdinases every week
from the super-market.

AN HON MEMBER: It ig hecause
of availability.

SHRI R. VENKATARAMAN: It is
because of avajlability, no doubt. But
I say that this psychology of scarcity
will lead to so much hoarding that
all the efforts that you make to get
over the situatjon, will be frustrated.

There js also another factor, some-
thing which is totally different from
the economic theories which we have
studied in schools and colleges, The
elementary principle that we study
in schools is that when the prices
as, demand falls there is what is
known as the elasticity of demand.
But in all developing countrieg I have
found that when priceg rise, the
demand increases, because ¥here is
apprehension in the minds of the peo-
ple that this item will not be avail-
able hereafter, therefore, they must
gralb as much as possible when it is
available, When the prices fall, people
think that already it ig falling, let
ug postpone the purchase, buy it later.
Therefore, when you have to deal
with  situations in different coun-
tries, you have to adapt your policies
to the situationg in your respective
countries, and not go by the theoreti-
cal considerations which one has. It
is my humble submigsion to this House

that the price rise, which in the last’

month was, 0.6 per cent, if it ig main-
tained, is a great achievement for a
developing country, because no other
developing country has beén able to
achieve it.

You may ask me, what is it that
You have been doing in order to con-
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tain the prices, which is the next step
whlch I have to take. In thig connec-
tion, you have mentioned about the
infrastructure Committee, of which I
am the Chairman. Every weak the
Infrastructure Committee meets and
then monitors the supply of coal to
power stations, the production of coal
in the various collieries and the dis-
tribution and transport of these things
to the various priority sectors,

To illustrate the success of tms
Committee, I will only mention one
thing. After this Commijttee had been
constjtuted, not a single power station
in the whole of India hag had to shut
down for even a day for want of coal
in that power station. I do not want
to compare it with the position when
the things were not so before. The
Infrastructure Committee, again, has
organised increased production of coal
and I expect, if things go on at the
rate at which they have been behaving,
that we will be able to produce about
110 million to 112 million tonnes of
coal, ag against 103 million to 104 mil-
lion tonnes which we gre producing.
We are also expecting {hat the power
generation will go up at least by
another 10 per cent. This is the very
small, very humble performance of
the Infrastructure Commifiee,

The outlook for the economy is also
brigiat. In the next year, thanks to the
monsoon, our food production will go
up by 10 per cent. We may reach:
about 131 million to 132 million tonnes
of food, which is a record ‘high so far.
Our industrial production, which I
projected during the budget would be
of the order of 6 to 8 per cent, will
not rach that level, because the rate
of industrial poduction has no picked
up as expected. I will come to the
causes later on. In my view, it may
go up only by 4 per cent. In the
budget presentation I said that the
GNP will go up by 5 per cent. I hope
we will definitely be able to reach 4
per cent: I do hope that we will still
be able to reach 5 per cent in the
rest of the months if the production

_goes up.



1 Shri R, Venkataraman]

~ So far as the constraints on pro-
duction are concerned, one of the dis-
turbing factors has been labour rela-
tions. There has not beena good
amount of output from various invest-
ments already mede on account of
mandays lost due to bad industrial re-
lations. We are trying our utmost to
see that it is improved. There are a
member of Labour organisation where
demands for revision of wages ware
coming up. 1 am appealing to them
that if they increase productivity
along with the revison of wages we
would be able to maintain what we
“have promised to this House and to the
country. I would earnestly request
for the good offices of the hon, friends
who have something to do with the
labour organisations to exert their
best to see that while we are agreeing
to the wage revisions, there in a com-
mitment for higher productivity, a
better return as a result of it.

A number of points were made
saying that ‘you have not handled the
black money properly and therefore,
the prices have increased’. Sir, it is
true we have not been able to control
blackmoney. Neither I have been able
to control nor my friend. Prof, Danda-
vate during their government had
been able to control.

PROF. MADHU DANDAVATE:
There was a decontrol!

SHRI R, VENKATARAMAN: In fact
during their regime, they could have
4ried this demonitisation which they
are now proffering on a platter to us.
(Interruptions). If that is the trick. I
will demonitise one-rupee notes. We
must attack the problem in the spirit.
Now, it is not possible for anybody to
make an estimate of the black money,
Everything is a ‘guestimate’. In fact,
even the Wanchoo Committee Report
which I used to quote profusely
against you, did not say, how much
black money there is. It only said that
on the basis of the facts arrived at, it
can be this. Tax evasion is not the
basis, (Interruptions)  The black

‘evagion.

L
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money is not the result of only tax
It is a wrong impressien
that is prevailing. Black money ariges
out of the difference between the con-
trolled rate and the market rate and
therefore, that goes into the black
money which nobody can estimate.
Nobody can estimate it, Therefore, I
am. unable to say, and I have ’ truth-
fully said that it is not possible to
estimate how much it is, We have
done the traditional things. For ins-
tance, in order to unearth black
money, during this period we have
carried out 1,807 raids as against
your performance of 845. Then, ag far
as the amount unearthed is concerned,
the seizure amount during our period
was Rs. 866 lakhs as against Rs, 334
lakhs by you.

I can also tell you what we have
done. Normally I would not have dis-
closed these things, but once you are
charged with neglect of duty, you have
to come out, In February, 1880,
we conducted a raid on stockists and
suppliers of petroleum and petroleum
products in a number of places. In
August, 1880, we carried out a raid
against dealers in  edible oils and
sugar. In September again, a large-
scale raid was conducted against
dealers in fertilisers. Again, in
November we conducted large-scale
raids and seizures of edible oils and
pulses, We have been doing more than
what hag been done in the correspond-
ing period last year. Therefore, you
cannot say that the Government is
complacent about it or that the Gov-
ernment is soft towards these hoard-
€ers.

SHRI BHOGENDRA JHA: Is that
the only yardstick?

SHRI R. VENKATARAMAN: We
tried to see how much we can do to
unearth black money. I have given the
total figure of Rs. 8 crores. Unfor-
tunately, the ways in which people
keep black money have become very
dubious and rather devious. They do
not keep them any longer in jewellery,
silver, rupees or notes, They keep
them in stocks, and it becomes very
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difficult to find out whether the stocks
are within the limit or outside the
limit. whether it is sugar or cement,
they keep them in various names and
at different places, so that it is a per-
petual race between the Government
and the hoarder. We are doing our
best in this regard,

We are also improving the public
distribution system, whatever we have
and we have increased the number of
public distributon outlets by 31,000
during this year. The public distri-
bution system had been, unfortunate-
ly, dismantled in respect of sugar by
the previous Government, and we had
to rebuild the same, and there was
difficulty in rebuilding it in a short
perod. The public distributon system
wag ‘well in a few States—for
instance in Kerala, West Bengal,
Tamil Nadu, Maharashtra and
Gujarat. In other States the co-ope-
ratives do not work well and, there-
fore, the distribution system is wlso
not very effective. It will be our
constant endeavour to improve the co-
operative and see that the public dis-
tribution system becomes a perma-
nent feature of our economy.

1 said about the way in which infla-

tion is handled, it is by attacking it
from two ways—one from the supply
angle and the other from the demand
angle. So far as demand angle is con-
cerned, we have drastically reduced
the money supply during this period.
Actually during this period, the money
supply went down by Rs. 1017 crores
as against Rs, 1637 crores additional
which was created by the previous
Government during the corresponding
period. We cannot overdo anything—
even contraction of currency—because
then it will have adverse effect on the
normal trade and normal commercial
transactions.  Therefore, we have
tried to do the best in the circumstan-
ces by reducing the money supply and
this is the level which has been
reached.
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Lastly, I would like to mention one
or two things. There is a contradiction
nlwave in conomy. In fact it is an old
dictum that society progresses by a
method of contradiction. Unless there
is contradiction, there will be no
progress.

PROF. MADHU DANDAVATE:.
Dialectically.

SHRI SATISH AGARWAL: Deve-
lopment through contradiction,

SHRI R. VENKATARAMAN: The
contradiction here is that we have to
give remunerative prices to the pro-
ducers, if you give remunerative price
to the producers, it has to be reflected
in the selling price. If it is not
reflected in the selling price. then it
must be made up by subsidy. Then the
subsidy must come from taxation,

SHRI CHITTA BASU: From black
money also. Have a hold over tax eva-
sion.

SHRI R. VENKATARAMAN: You
will try all your experiments when
you come to power.

The fact that we cannot levy very
heavy taxes, that point has been made
by my esteemed friend Shri Satish
Agarwal himself, In fact, people be-
come wise after they leave office. It
was a bitter fight with us last year
when we were objecting to the savage
indirect taxes. I hope he had no say in
the matter, I know that.

The problem is, in an economy in
which the taxable capacity of the
people is very low, direct taxation is
very difficult and almost impossible.
Direct taxes can be levied only
on those who have a taxable
capacity, who have wealth.
When the number of people who
have taxable capacity is low, then
You cannot levy direct taxes. If you
levy very heavy rates of direct taxes,
then it leads to evasion, black money
and all other consequences. The other
alternative is to go in for deficit
financing. If you go in for deficit
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fnancing, the prices rige without your
snntrel over il and eweryhody .in the
gpommunityy pays. For the person,
whe uses the coammedity whether itis
ail seeds, whether it is cloth, whether
it is food, the entre commounity will
pay indirectly by way of increased
price level consequent -on the inflation
brought about by the deficit financing,
Therefore, we are now left with what
to do. What do we do? If we do not
increase the prices, these consequen-
ces follow. The prices will increase
willy-nilly. So, we arrive at some
sort of a compramise, increase the
prices to some extent, not increase the
prices wholly, and absorb the increase
to some extent. That is what we have
done in the case of fertiliser and in
the case of 0il, We have absorbed
about pne-third; we have passed -on
about two-thirds. This is the kind of
adjustment which we go:on making
depending upon the state of economy.
If, added to that, the States also im-
dulge in deficit financing, that means,
running in overdrafts on the Reserve
Bank, then it becames impossible for
the Centre to control the money
supply.

It is very unfortunate that some
States are running perpetually in
overdrafts. Some people seem to
think that overdrafts are an additional
plan resource. Iam not saying
about any particular State on this side
or on the other side also. We have
to see that there is a certain measure
of discipline brought in this. Other-
wise, the defizit which the country will
face will be mare than what I put
forward in the Budget as deficit
financing. Mr. Y. B. Chavan made it
very clear and be hrought out by
saying “You are running into a deficit
of Bs. 1400 crores” that is not the end

- of it and that there are other deficits

which will crop up.
-
In the end, T will assure my hon.
friemdl, Prof. Dandavate, that in any

event the deficit financing will not
go upto Rs. 8000 crores. The one

factor which kas really upset my cal-

culations is the Assam situation. 1
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did not bangein for that kind of =
fituatien, When I made certain oal-
culations and said that this will be
the patiern .af behavieur of ihe .aco-
nomy, I &id not realise that the As-
sam situation would continue like
this for .about m year., The hon.
Members are aware that we have lost
at the rate of Rs, 2 crores every day
uptil now. That is a direct loss.
Therg are .indirect losses also. QOver
angd above that, just becauge there is
an agitation, we cannot hold back
our responsibilities. Therefore, we
have given them additional Rs. 40
crores for meeting their current
deficits and also we have increased
the plan resources so that communi-
cations may improve, These are
all imponderables which occured
after the Budget 'was presented.
Nevertheless, I am quite positive and
I assure my hon. friend, Prof. Danda-
wvate, that we will not reach the
figure of Rs. 3000 crores as deficit
financing  The credit of having
achieved the highest deficit ever in
history shall always remain with the
Janata Government and mnaobody -else.
After this very useful discussion, 1
would request my esteemed friend,
Prof. Dandavate, to withdraw the
resolution.

PROF. MADHU DANDAVATE:
Mr, Deputy-Speaker, Sir, I will take
only a few minutes after such a long
debate.

After listening to hon, Members on
both the sides and, particularly, the
hon. Minister of Finance. I fee] that
there should be no difficulty in un-
animously adgpting this motion be-
cause, when the hon. Finance Minis-
ter was speaking, he began with a
remark that we are deeply con-
cerned about the inflationary situa-
tion and the same sentiment was ex-
presed by hon. Members from both
the sides irrespective of their party
considerations, What the motion ex-
presses is the concern over fhe in-
flationary situation, rising prices, and
urges that the Government should
take urgent concrete gteps, That is .



405  Motion Re.

all jt says. No aspersions have been
cast in this motion. I go not under-
stand why this motion should not be
adopted, as Comrade Bhogendra Sha

rightly pointed out.

Secondly, some of the Members,
while participating in the debate,
attributed political metives to this
motion. ‘We do not want to politicalise
this issue at all because, fortunately
or unfortunately, the present Govern-
ment gives us ample opportunity {0
raise debates on political issues, whe-
ther ‘there should be a Parliamentary
form of Government or a Presidential
form of Government, what is the role
of the judiciary, whether the hands of
a gingle individual should be strength-
ened, and so on. All those issues are
there. Therefore, they are giving us
ample opportunity to fight them poli-
tically, to raiee political issues and
have political debates. Therefore, we
will not come by backdoor by bringing
in economic issues to disocuss political
problems. I can assure the hon.
Finance Minister that, if we have to
attack them politically, we will do it
directly, honestly and with integrity,
without choosing the backdoors or
jumping through the windows.

As far as the Finance Minister’s
reply is concerned, he made one com-
ment which was very unfortunate. He
made the allegation that the Janata
Government had squandered away the
foreign exchange reserves.. .

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): He
dd not say that. (Trmterruptons).

PROF. MADHU DANDAVATE:
That is allright. Then I am happy
about it. Ty T

As regands his oonstant comparisen
between the performeanee of Janata
Govermment amd that wof the present
Government—I wanted to avoid those
figures—1I had wryself avked a .question
in the month of August, 1980, &n this
House in which 1 asked as to what
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was the position -when the Jarata
Party came to power and what was
the position when it handed over ‘the
power to the ad hoc Government sup-
parted by them, what was the position
about the rate of annual industrial
growth, national income and per capita
income. The reply was that, "when
the Janata ‘Government was in power,
the rate of industrial growth was 7.6
per cent and the latest available figure
—1I was told in writing by the Finance
Minister—was minus 0.9 per cent. T
was under the impression that ‘minus’
was the compositor’s or typist’s mis-
take; so, 1 again checked it, and it
was correct. Regarding national
income, we were told that, when the
Janata Party was in power, the annual
rate of growth of national income was
4.1 per cent and after we handed over
the power, the latest available figure
iven to us was minug 3 per cent. 1
want to put the record straight because
again ang again there is the tendency
to compare the performance of the
Janata Government with that of the
present Government. That is the only
reason why I have brought thig pro-
blem into the picture.

SHRI R. VENKATARAMAN: 1 have
replied to this during the Budget.

PROF. MADHU DANDAVATE:
That is allright. A hope, you will be
presenting the next Budget.

SHRI R. VENKATARAMAN: I do
no bhmk' {Interruptions).

PROF. MADHU DANDAVATE:
There is ene more aspect. I myself
made the revelation, ang I think he
admitted that I said it indireetly. 1
did mot say it imdirectly. I said that,
when the release mechanism, which
was refained in the Jamata Gewern-
ment, was later on actually removed,
really speaking, she stocks of quotas
that were mot to be made available 1o
the States ower amd above their
requirement and consumption, were
made available and that resulted in
smusggling, that erewted artificial scar-
city, und as @ pesult of that also, an
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element of increase in prices was intro-
duced. I have already admitted that
point, and on that also there is no
difference.

As regards levy sugar, he tried to
point out that only two-third of the
total quota of sugar was made avail-
able for levy sugar and only one-third
for open market, and he said that the
vulnerable sections were mainly con-
cerned with the quota available from
the fair price shops. But I want to
tell him—I myself have experienced
this and that must be the experience
of g number of hon. Members irrespec-
tive of their party affiliations—that,
during the puig festivals. whether it
vag Durga Puja or Diwali, in Maha-
rashtra and Gujarat it was our com-
mon experience, though you said that
cheap sugar was available at the
controlled rate in fair price shops, that
quite a large number of fair price
shops were there where stocks were
not available at all. So, theoretically,
you made the levy sugar available at
controlled rate, but in reality, the
fair price shops were neither fair nor
shops. There was only a board that
they were fair price shops. There
were long queues and half the number
of people had to go without any levy
sugar. That was actually what had
happened. He himself admitted it. I
am happy about it. There are two
ways of looking at the problem. FEither
you take the general price level or you
plck up certain commodities
with which the vulnerable
sections are concerned. We
are concerned with the vulnerable
gections of the society. We are very
proug about it. Therefore, when we
picked up certain essential commodi-
ties. I narrated to the House What
exactly is the rise that has taken place
in these commodities. It is not because
these commodities were attractive
from our point of view. But these
were the commodities with which the
unerable sections of the society are
deeply concerned.

That is why I picked up those com-
moditlies and I am glad that here he
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had to wecept it. That too because he
himself made g statement on the floor
of the House that this was the increase

in price. All that I did was this. He

is an economist but I am g physicist.
He gave only the commodity index
figure. I calculated it with the help

of the calculator as to what are the

percentages of increase in the index
figure, That is the only homework
that I did. You yourself made a state-
ment here on the 21st November, 1980

the picture and various points that
were raised, I think there should be
unanimity in the House that we should
express concern about the rise in
prices and I request the Government
that urgent steps should be taken.
Therefore, Sir, I commend this motion
to unanimous adoption by the House.

‘MR. DEPUTY-SPEAKER.: Mr.
Shamanna, are you pressing?

SHRI T. R. SHAMANNA: I have
been asked to perform this duty. I am
sorry that it is too late. I do not want
to take much time of the House...

MR. DEPUTY-SPEAKER; Are you
withdrawing your amendment?

SHRI T. R. SHAMANNA: ] am not
withdrawing my amendment,

MR. DEPUTY-SPEAKER: Then, I
shall put amendment No. 1 moved by
Shri T. R. Shamanna to the vote,

Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER:
now put the Motion.

I ghall

SHRI R. VENKATARAMAN: 1
would request him again not to press

his motion because this is a matter

about which all of us are agreed.

PROF. MADHU DANDAVATE:; Let
it be put to the vote. I am not going
to press for a division.

-
1

and therefore, taking the totality of -
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SHRI SATISH AGARWAL: Let it

be rejected by a voice vote. We will
not presg for the division.

MR. DEPUTY-SPEAKER: I shall

now put the motion.

The question is:

“That this House expresses its
concern at the continuing rise in the
prices of essential commodities in-
cluding sugar and urges upon the
Government to take effective steps
to curb the price rlse.”

The motion s negatived.

20.29 hrs.

" ANNOUNCEMENT RE: POSTPONE-
MENT OF HALF-AN-HOUR DISCUS.
SION RE. FILM ON MAHATMA
GANDHI
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fim on Mahatma Gandhi

MR. DEPUTY-SPEAKER: Members
are agware that a Half-an-Hour Dis-
cussion regarding Film on Mahatma
Gandhi has beep included in the List
of Business for 26th November, 1880.
The Minister of Information and
Broadcasting has requested that the
discussion might be postponed. Both
the Member and Minister are agree-
able to its postponement to 28th
November, 1980. This discussion wull
accordingly be postponed to the 28th
November, 1980.

The House stands adjourned to re.
assemble at 11 A.M. tomorrow.

20.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 26, 1980/Agrahayana 5
190% (Saka).
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